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P R E F A C E

We have adopted a parliamentarv system of Government and each 
GeneraJ Election has strengthened the people’s faith in this System.

This publication attempts to present some of the varied activities of 
Parliament, especially of the Third Lok Sabha.

The publication is in two parts. Part I of the publication contains
articles covering a wide range of subjects like the working of the par­
liamentary system in India., parliamentary procedure, legislative work 
and the work of several Parliamentary Committees.

Part II gives detailed information about the activities of the Lok 
Sabha by means of statements and statistical tables. Some interesting 
feature like those relating to the age and prior occupation of Members
elected to Lok Sabha in the first, second and third (Jeneral Elections,
number and duration of the annual sittings of the House from 1929 on­
wards, expenditure on Members, visitors to different galleries etc. have 
been included in this Part.

We are grateful to those Members of Parliament who have contribut­
ed articles to the “SOUVENIR”.

It is hoped that this publication will prove to be of interest to those 
engaged in the study of the Indian Parliament.

S. L. SHAKDHER, 
New Dexhi; Secretary, Lok Sabha

March 1, 1967.
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THE PUBLIC ACCOUNTS COMMITTEE

By

R. R. Morafka, M.P., Chairman, Public Accounts Committee

In a democratic set-up, the power of the purse 
is with the LiCgislature. The Executive cannot 
incur expenditure unless their demands under 
different heads are voted by the Legislature. 
Once having voted the demands, the Legislature 
does not have the time to examine the details of 
the estimates or to scrutinise the details of the 
expenditure already incurred. The Legislature 
entrusts the task to its Financial Committees 
(viz. the Public Accounts Committee, the Inti­
mates Committee and the Committee on Public 
Undertakings). The main function of the Public 
Accounts Committee is to ensure that money is 
spent in the manner intended by Parliament. 
Then it has to ensure that there are economies 
in spending the money and that a high standard 
of public morality in the financial matters is main­
tained. By the detailed examination of the
accounts, the Public Accounts Committee plays 
an important role in the enforcing of public 
accountability in the financial transactions of 
Government and in exercising a healthy check 
on Government expenditure.

History of the Public Accounts Committee

The first Committee on Public Accounts was 
set up at the Centre in 1921 with the Mont-ford 
Reforms in India and the accounts for the year 
1921-22 were examined by that Committee. The 
Financc Member was then the Chairman of the 
Committee. The secretarial assistance to the
Committee was rendered by the ex-Finance 
Department (now the Ministry of Finance). This 
position continued right upto early 1950. With 
the coming into force of the Constitution of
India on the 26th January, 1950, the Committee
became a Parliamentary Committee functioning 
under the control of the Speaker, with a non­
official Chairman appointed by the Speaker from 
among the members elected to the Committee. 
The Secretarial functions of the Committee wore 
taken over by the Parliament Secretariat (nov/ 
Lok Sabha Secretariat). In the words of the 
first Chairman, “This change has enabled the 
Committee to function in a free atmosphere and 
offer its criticism in an unrestricted manner” .

Constitution of the Committee

The Public Accounts Committee at the Centre 
is constituted by both the Houses of Parliament 
for each financial year. It consists of 22 mem­
bers— 15 from Lok Sabha and 7 from Rajya 
Sabha. Prior to 1954, the Committee consisted 
of 15 members who were elected every year by 
the Lok Sabha only. With effect from 1954, 
7 members from Rajya Sabha have been asso< 
ciated with the Committee. The Chairman is 
appointed by the Speaker from amongst the 
members of the Committee. Membership of the 
Committee is distributed among the parlies in 
the Parliament roughly in proportion to 1hr*ir 
strength in the House. The Committee thus re­
presents a cross-section of the House and Gov­
ernment have a majority on the Committee. Even 
so. the members do not function in the Com­
mittee on party basis, but they discharge Iheir 
duties as a team in scrutinising the accounts and 
examining the witnesses. The examination pro­
ceeds in a calm atmosphere un-influenced by 
party politics. Indeed the recommendations of 
the Committee are noted for their independence, 
impartiality and objectivily.

A Minister is not elected to be a member of 
the Committee. If a member after his election 
to the Committee, is appointed a Minister, he 
ceases to be a member of the Committee from 
the date of such appointment.
Functions of the Committee

The primary function of the Public Accounts 
Committee is the examination of the accounts 
showing the appropriation of sums granted by 
Parliament for the expenditure of the Govern­
ment of India. The Appropriation Accounts of 
Government and the Audit Reports thereon of 
the Comptroller and Auditor General of India 
are mostly the basis of the scrutiny by the Com­
mittee. The reports of the Comptroller and 
Auditor General relating to the accounts of tho 
Union are submitted to the President who causes 
them to be laid before each Hoiwe of Parlia­
ment. The Comptroller and Auditor General 
submits to Parliament the Appropriation Accounts



and Audit Reports thereon as under:—
1. *Appropriation Accounts (Defence Ser­

vices) and Audit Report thereon.
2. Appropriation Accounts (Posts and Tele­

graphs) and Audit Report thereon.

3. fAppropriation Accounts (Railways) an^
Audit Report thereon.

4. Appropriation Accounts (Civil) i.e. for the
remaining Ministries/Departments of
Government of India and Audit Report
thereon.

Besides the above, the Comptroller and Auditor 
General also gives an Audit Report (Civil) on 
Revenue Receipts. Further, Finance Accounts of 
the Government of India are also presented to 
the Parliament. Apart from the above Audit 
Reports, the Committee has also been examining 
the accounts and separate Audit Reports of 
various autonomous bodies like Khadi & Village 
Industries Commission, Tea Board, Coffee Board, 
Coal Board, Port Trusts etc., and the total num­
ber of such bodies is more than 100. The
C. & A.G. also submits an Audit Report (Com­
mercial) of which the chapter relating to the 
departmentally-managed Government commer­
cial and quasi-commercial undertakings is 
examined by the Committee.

In the course of their scrutiny, the Committee 
satisfies itself that the money spent against any 
grant was not more than the amount voted by 
Parliament against that grant and that the grant 
was spent only on purpose set out in the grant 
and not on matters which lie outside the scope 
of the grant or on any new service not contem­
plated in the grant. The Committee’s scrutiny 
also extends beyond the formality of expenditure 
to ‘its wisdom, faithfulness and economy*. Cases 
involving losses, nugatory expenditure and finan­
cial irregularities come for severe criticism by 
the Committee. Cases involving expenditure in 
excess of those voted by Parliament receive 
special attention of the Committee, which 
examines it with reference to the facts of each 
case, the circumstances leading to such excesses 
and makes such recommendations as it deems fit. 
Such excesses are thereafter required to be 
brought up before the House by Government for 
regularisation in the manner envisaged in Article 
115 of the Constitution.

To enable the Committee to discharge its func­
tions effectively, it is clothed with adequate 
powers. It has powers to send for persons, papers 
and records and to record evidence on matters

coming under its -consideration. A verbatim 
record of the proceedings of the Committee is 
kept when witnesses are summoned to give evi­
dence before it or when discussion at a sitting is 
of an important nature.

The Committee is not concerned with questions 
of policy. What it scrutinises is the application/ 
execution of the policy and the results. Though, 
as a rule it expresses no opinion on points of 
general policy, it does express its considered views 
whether there has been extravagance or waste 
in carrying out a policy and/or whether the 
defects were inherent in the policy itself. In 
such cases it is really difficult to scrutinise the 
one without encroaching upon the otherT Again, 
as the Committee acts as a check on unwise 
methods of expenditure, it calls attention to such 
weak points in the administration affecting the 
accounts or the system of control, leaving it to 
Government to remedy the defects. While it 
does not directly interfere with the Administra­
tion, it interests itself in the action taken by 
Government, disciplinary or otherwise, in respect 
of cases brought to its notice and expresses an 
opinion as to the adequacy of such action, with 
a view to seeing that the public interests are 
safeguarded in future and a high standard of 
public morality is maintained in financial matters.

As already mentioned, the life of the Com­
mittee is only one year and a new Committee 
is elected every year. In practice, however, 
some of the members continue for a period of 
two years. This is in fact both advisable and 
necessary as it ensures the presence of an experi­
enced core of members at any time and facilitates 
efficient working by the Committee.
Public Accounts Committee at Work

During the tenure of the Tliird Lok Sabha, 
the Public Accounts Committee has presented a 
ioU\\ number of 66 reports. (In addition, the 
Committee had adopted six more reports which 
would be presented during the First Session of 
th*» Fourth Lok Sabha). As the democratic insti­
tutions in the country become more mature, it 
is but natural that the responsibilities of the 
Public Accounts Committee should also increase. 
There has been a substantial increase in the 
Government expenditure due to various Five 
Year Plans. In the year 1951-52 i.e., in the first 
year of the First Five Year Plan, the expendi­
ture of the Government of India on revenue and 
capital account was Rs. 589 crores. It increased 
to Rs. 3,712 crores in the year 1964-65. Thus 
over a period of 13 years the expenditure increas­
ed more than six-fold. With the expenditure

•Appropriation Accounts (Defonce Services) are prepared by the Ministm of Finance (De­
fence) and are certified by C. & A.G. ’

t Appropriation Accounts (Railways) 
certified by C. & A G.

are prepared by the Ministry of Railways and are



increasing by leaps and bounds due to various 
development plans and otherwise, the possibili­
ties of wasteful and nugatory expenditure have 
increased. It has also become more necessary 
to keep a watch over the increase in expendi­
ture so that the same is kept under check. With 
the increase in public expenditure, the need of 
effective parliamentary control has increased all 
the more, substantially increasing the responsi­
bility of the Committee. Further, the responsi­
bility has become more onerous in view of the 
incidence of very heavy taxation in recent years 
to meet the pressing needs of defence and deve­
lopment. All this has resulted in a substantial 
increase in the work of the Committee. The
Public Accounts Committee of the Third Lok
Sabha presented 66 reports to the Parliament
in 5 years as against 43 reports in the Second 
Lok Sabha and 25 reports in the First Lok
Sabha.

From 1962-63 onwards, the activities of the 
Public Accounts Committee have expanded in 
new directions. The Committee has undertaken 
examination of the Finance Accounts of the Gov­
ernment of India and the Audit Report on 
Revenue Receipts (viz. Customs, Central Excise 
Duty and Income-tax).

Although the Rules of Procedure and Conduct 
of Business in Lok Sabha provide for the exami­
nation of the annual Finance Accounts, it had 
not been possible earher for the Public Accounts 
Committee to take up this work mainly because 
the compilation of these accounts had been con­
siderably in arrears. These arrears have since 
been cleared. Besides, the C. & A.G., as stated 
above, has also been entrusted with the exami­
nation of the audit reports on Revenue Receipts 
{viz. Customs, Central Excise Duty and Income- 
tax). The Public Accounts Committee has pre­
sented three separate reports on Finance Accounts 
dealing with the revenue position, debt position, 
foreign aid, loans and advances by Government 
etc. The Committee has presented six reports 
on revenue receipts dealing with the irregulari­
ties in assessment and collection of customs, 
central excise duties and income-tax. The exami­
nation of Audit Reports on revenue receipts has 
revealed many interesting and new facets. Be­
sides many cases of loss of revenue due to under­
assessment, the Committee also came acro.ss cases 
where the Executive exceeded the powers dele­
gated to them by Parliament in administering 
tax laws. In its 46th Report (3rd Lok Sabha), 
the Public Accounts Committee has brought out 
certain cases where it adversely commented on 
the dilution of the Parliamentary authority by 
an executive fiat̂  or to the non-carrying of the 
intentions of the Parliament as per letter and 
spirit of law. The Committee has also adversely 
commented on the administration of tax laws

in some cases where different officers sometimes 
give different interpretation of the same law; 
with the result that the citizens might be taxed 
differently under the same statute. The Public 
Accounts Committee has thus looked into not 
only the cases of loss of revenue, but has also 
taken exception to the dilution of Parliamentary 
authority in the administration of these laws.

As a number of cases of under-assessment/ 
wrong assessment came to the notice of the 
P.A.C. through the Audit Reports (Civil) on 
Revenue Receipts, in its 46th Report, the P.A.C. 
recommended that the scope of revenue audit 
should be suitably extended forthwith so as to 
include all the Central taxes without any dis­
tinction and reservation. The plugging of loop­
holes in collection of tax is as important as it is 
to avoid wasteful expenditure. Extension of the 
scope of the revenue audit to all the taxes would 
considerably reduce the cases of short/wrong 
assessment and collection. The Committee has 
thus shown considerable concern over the leakage 
of revenues and has suggested the ways to plug 
the same.

Certain conflicting opinions had been expressed 
about the powers and functions of the Comptrol­
ler and Auditor General of India and the pro­
cedure adopted by him in auditing and reporting 
on the accounts of Government. The matter 
was raised in Parliament also. As it was desira­
ble that there should be a clear appreciation of 
the scope of functions of such an important 
constitutional authority as the Comptroller and 
Auditor General, the Committee of 1962-63 
examined this matter in some detail with refer­
ence to the constitutional and legal provisions 
as also to the practice obtaining in this behalf in 
other democratic countries like the U.K. and the 
U.S.A. The Committee’s Fourth Report (Third 
Lok Sabha) which was presented in December, 
1962 deals with this case.

The Public Accounts Committee of 1962-63 
examined in detail the question of fixing a limit 
for new works which could be executed by re­
appropriation of funds available within a sanc­
tioned grant. The Committee agreed that, sub­
ject to certain safeguards, Ministries should have 
the power to re-appropriate funds available 
within a sanctioned grant in such cases as civil 
works, P & T works^ roads, and communications 
and Civil Aviation works, which were estimated 
to cost less than Rs. 25 lakhs each, provided they 
did not constitute a *new form of service'. Cases 
of works in these categories estimated to cost 
above this limit, the Committee laid down, should 
be undertaken after obtaining a supplementary 
grant or an advance from the Contingency Fund. 
As one of the safeguards, the Committee also 
suggested that in all cases of re-appropriation of 
Rs. 10 lakhs and more, the prior approval of the



Ministry of Finance should be obtained. The 
Committee also suggested for strict observance 
the golden rule that “new works, which are novel 
or contentious, or which, while, small at the 
ou set, involve heavy liabilities in future years, 
ought not, save in very exceptional circum­
stances, be undertaken without previous authority 
of Parliament” . In the interests of proper parlia­
mentary control over expenditure, the Commit­
tee has also suggested that a detailed report 
should be made to Parliament regarding new 
works estimated singly to cost Rs. 10 lakhs 
or more, which were not included in the original 
Budget but sanctioned during the course of the 
financial year. The detailed observations of the 
Committee on this subject will be found in the 
10th Report (Third Lok Sabha).

While discussing a case of excess grant, the 
Public Accounts Committee of 1965-66 has 
observed that where payments against funds spe­
cifically voted upon by the Parliament have 
actually been made but the budget provision for 
that year appears in the accounts as unutilised 
merely as a result of an accounting omission, it 
would be reasonable to treat the provision as 
actually utilised in that year. The Committee 
has recommended that the rectification of the 
omission in the subsequent year, if it causes an 
excess in that year, need not be considered as 
requiring a fresh vote of Parliament.

I may also mention about another case involv­
ing an important procedural development. In 
accordance with a direction given by the hon. 
Speaker in Lok Sabha in April, 1960, the Minis­
try of Food and Agriculture (Department of 
Agriculture) furnished the accounts of the World 
Agriculture Fair, which were also laid on the 
Table of the House, for examination by the 
Public Accounts Committee. The Committee 
obtained the comments of the Comptroller and 
Auditor General thereon and thereafter examined 
the various Departmental witnesses in that con­
nection. The Committee’s observations are con­
tained in their 8th Report (Third Lok Sabha).

Another case of procedural importance was 
the examination of the expenditure incurred by 
the External Publicity Division of the Ministry 
of External Affairs. This was done in pursu­
ance of the direction given by the Hon. Speaker 
in connection with a notice of Privilege Motion. 
The Committee’s observations are contained in 
their 5Tth Report which was presented to Lok 
Sabha in September, 1966.

During the years 1965-66 and 1966-67, the 
Committee had an opportunity of examining the 
accounts and Audit Reports relating to the Gov­
ernment of Kerala. These accounts and Audit 
R^nwrts had been laid before the Parliament 
consequent upon the proclamation issued by the 
President under Article 356 of the Constitution.

I would like to mention a few other deveiop- 
ments in the working of the Public Accounts 
Committee during the Third Lok Sabha. To 
examine some of the cases involving serious 
irregularities the Committee appointed sub­
committees from time to time. These sub­
committees examined those cases thoroughly and  ̂
gave their reports to the main Committee. This 
procedure of appointing sub-Committees has a 
dual object: it saves the time of the main Com­
mittee and also facilitates detailed scrutiny. In
1964-65, the Public Accounts Committee appoint­
ed a sub-Committee on Defence Services to con­
sider certain matters connected with the manu­
facture of a transport aircraft, repair and over­
haul of aircraft for the Air Force and purchase 
of tinned milk from abroad by the Defence 
Ministry. The findings of the Committee are 
contained in their 37th Report. In the year
1965-66 the Committee appointed three sub- 
Conunittees. The sub-Conmiittee on Export Pro­
motion Schemes undertook a detailed examina­
tion of the operation of the export promotion 
schemes and their findings are contained in their 
50th Report which is now well-known.

The sub-Committee on Defence Services 
examined certain deals regarding purchase of 
mules and horses from abroad and the results 
of its findings are contained in the 51st Report. 
Another sub-Committee reviewed action taken 
by the Government on the outstanding recom­
mendations of the Committee.

A number of sub-Committees were also 
appointed by the Public Accounts Committee 
during the year 1966-67 to examine eases involv­
ing serious financial irregularities. I would like 
to say a word about the 55th Report of the 
Public Accounts Committee which was presented 
to the House in August, 1966. This report was 
on the statement made on 18th May, 1966 in the 
Lok Sabha by the Minister of Food, Agriculture, 
Community Development and Co-operation relat­
ing to para 4.128 of the 50th Report. As directed 
by the Speaker on the 18th May, 1966, the Public 
Accounts Committee examined the statement of 
the Minister and presented its report thereon to 
the House.

In its 61st Report on para 147(ii) of the Audit 
Report (Civil), 1966 relating to the Ministry of 
Education, the Committee adversely commented 
on a case of mis-use of grant given to the Rajas­
than Mahila Vidyala, Udaipur for the construc­
tion of a women’s hostel. This case was also 
examined in detail by a sub-Committee. 
Similarly, the case relating to the purchase of 
defective tyres commented upon in para 116 of 
Audit Report (Civil), 1966, was also examined 
by a sub-Committee and the findings of the 
Public Accounts Committee on this case are 
included in their 64th Report. The Committee



took a very strong view of the various lapses 
in the Ministries of Supply & Technical Deve­
lopment, Defence and the State Trading Corpora­
tion. The 65th Rejxyrt of the Public Accounts 
Committee on para 67 of the Audit Report 
(Civil), 1^6 relating to the Ministry of Works & 
Housing regarding undue benefit to a firm of 
hoteliers was also based on a detailed examina­
tion conducted by a sub-Committee of the main 
Committee.

The examination of all these important finan­
cial irregularities by a sub-Committee has result­
ed in bringing to light the seriousness of the 
various lapses. The sub-Committee examines a 
case thoroughly in all its aspects before giving a 
report to the main Committee. I feel that this 
technique of subjecting an important case involv­
ing serious financial irregularities to a detailed 
scrutiny by a sub-Committee is very useful as 
it serves to bring out clearly the various adminis­
trative lapses which have a cumulative effect in 
causing a heavy financial loss to the public 
exchequer.

Another important aspect of the financial 
administration which has come to the notice of 
the Committee during the last five years is a 
tendency both on the part of the Ministers and 
Secretaries to interfere in the detailed execution 
of the policy decisions by Government, e.g, 
awarding and execution of contracts etc. Under 
the U.K, tradition, normally the Ministers are 
concerned only with policy matters. So far as 
the executive matters are concerned, the Secre­
tariat keeps out and the heads of the depart­
ments generally do the executive functions, and 
both the Secretariat and the Ministers depend 
uppn Audit to bring to their notice any cases of 
financial irregularities or financial failures on 
the part of the heads of the Departments. There­
fore, they encourage audit because without Audit 
they are never certain of what is happening in 
their departments. On this aspect, the tendency 
in this country appears to be slightly different.
In this connection 1 would like to mention a case 
regarding loss of revenue from a lease of forest 
;aea commented upon in paras. 6.51 to 6.69 of 
the 47th Report of the Public Accounts Com­
mittee (Third Lok Sabha) relating to the Appro­
priation Accounts, 1962-63 and 1963-64 of the 
Government of Kerala. In this case, seigniorage 
rates for the bamboos were reduced from Rs. 5 
per hundred bamboos (Rs. 2.80 per ton approxi­
mately) to Re. 1 per ton. This was done as a 
result of the discussion which the company had 
with the Chief Minister and the Industries Minis­
ter in March, 1958. As no minutes of this discus­
sion were kept, the circumstances under w h i^  
this reduction was made are all shrouded in 
mystery. With such cases coming Jlo the notice 
of the Committee and al«o the tendency on the 
part of the Secretaries and the Ministerw to
2562(E)LS—2.

associate with the executive functions, the ŵ ork 
of the Public Accounts Committee has become 
very significant, A Vigilant Committee of the 
Parliament like the Public Accounts Committee 
can play a dominant role in safeguarding the 
interests of the tax-payers while bringing to 
light the various lapses at different levels. I 
feel that it is only through the vigilant Public 
Accounts Committee that cases of injudicious 
application of executive authority in financial 
matters can be brought to the notice of the 
Parliament.

In the month of April, 196(5 the Third Con­
ference of the Chairman of the Public Accounts 
Committees of the State Legislatures and the 
Parliament was held, ov^r which I presided. This 
«ave us a very good opportunity of exchanging 
views and deliberating on common problems. 
The Chairmen of the Public Accounts Com­
mittees of the State Legislatures took a keen 
interest and brought to the notice of the Con­
ference the various problems facing them. The 
Comptroller and Auditor General of India 
brought to the notice of the Conference a few 
cases of the State Audit Reports where there 
was delay in presentation of the same to the 
State Legislatures after they had been submitted 
to the State Governments. Delay in laying these 
reports on the Tables of the Legislatures takes 
away the purpose and dilutes the importance of 
Audit and definitely hampers financial control 
of the Legislature on the Executive Government 
I feel that the Audit Reports of the C. 8e A.G. 
should be laid on the Table of the Legislature 
as early as possible. Similarly to have an effec­
tive financial control the delays In the presen­
tation of the reports of the State Public Accounts 
Committees should also be avoided so that the 
Legislatures get these reports as early as possi­
ble. This will also ensure prompt action on the 
part of the Executive to correct the various 
defects commented upon by the Public Accounts 
Committees.

Cases have also come to the notice of the 
Public Accounts Committee where action could 
not be taken due to these delays against persons 
responsible for serious financial irregularities as 
by the time the cases were finalised, the personK 
had cither retired or gone abroad or left thi* 
world. Further, delays were also there in plug- 
King the loop-holes in the procedure. I also feel 
that important reform is necessary in the present 
system of the presentation of the Audit Reports. 
Instead of the Comptroller and Auditor General 
waiting till the end of the year for the presen­
tation of the reports to the President, the system 
must be evolved under which the Comptroller St 
Auditor General should be reqtiired to submit a 
report to the Bsrliament through the President 
as soon as a serious irregularify involving either 
large financial amounts and|or violation of a basic



principle oi policy comes to his notice. Tlie 
existence of such a system is bound to make the 
Executive more careful and alert. This would 
also act UB a deterrent against committing such 
a lapse.

I had an oiccasion to visit the House of Com­
mons where the Chairman of the Public Accounts 
Committee, Rt. Hon. J. A. Boyd Carj^nter, was 
kind enough to invite me as a special case to 
the sitting of their Public Accounts Committee.
I was struck with the similarity of procedure 
and practice that obtains there and in India. 
There was some difference in matters of details 
e.g. the number of witnesses appearing there 
was very small and secondly the representative 
of the Treasury is a permanent witness along 
with every Ministry which is under examination.

My experience of last three years as Chairman 
cxf the Public Accounts Committee shows that 
the Committee’s work is greatly facilitated where 
the witnesses are fully prepared with the Audit 
paras. It helps the deliberations of the Com­
mittee ii the mistakes of obvious nature are 
accepted by the Government spokesman and 
assuranct;s given to have the matter investigated 
and preventive action taken. Unfortunately this 
is not a uniform habit among the Government 
oificials. There are instances when the Govern­
ment spokesmen try to defend cases of obvious 
negligence and sometimes even cases of patent 
failure of normal administrative system. In the 
larger interest of clean and efficient administra­
tion such tendencies need to be discouraged.

I would also like to mention about the assist­
ance rendered to the Public Accoimts Committee 
by the Comptroller and Auditor-General of India 
during the course of the examination of the 
Appropriation Accounts and the Audit Heports. 
The C. & AG. and his officials attend the sittings 
of the Committee. He prepares a memorandum 
of more important points which he might like to 
I oinmend for special attention of the Committee. 
A day before commencement o f examination of 
tlie witnesses, officers of the C. & A.G. meet the 
Committee for uny clarification required by the 
Committee. The C. & A.G. also helps the Com- 
mi'tee in its examination o f the witnesses and 
records by supplementing information and cor­
recting the points wherever necessary. The 
Heports of the Committee are also factually veri­
fied by him before they are adopted by thr 
Committee.

It is surprising and paradoxical that though 
more than 90 per cent of the recommendations 
of the Committee are accepted by the Govern­
ment without hesitation* yet no vijjorous and

effective steps are taken to improve the system 
or to remove the causes contributing to those 
mistakes or lapses. The result is that year after 
year the same types ot mistakes keep on repeat­
ing and the Comptroller & Auditor-General 
reports on them and the Public Accounts Com­
mittee comments on them. This tends to reduce 
the functioning of the whole machinery to a 
mere routine formality. To have more effective 
check and supervision, it is imperative that once 
the mistakes are pointed out by the Public 
Accounts Committee, the Executive Government 
not only take action against the delinquent 
officers etc. but investigate the root cause and 
try to eradicate it.

In cases, where Government have reasons to 
disagree with a recommendation of the Com­
mittee, the Government place their views before 
the Committee which may, if it thinks fit, present 
a further report after considering the views of 
the Government in the matter. The Committee 
of 1962-63 decided to simplify the procedure 
regarding Review ot Action taken by Govern­
ment on the recommendations contained in these 
1 eports. According to this simplified procedure, 
following the practice obtaining in the U.K., 
comments/statements containing action taken on 
the recommendations of the Committee are 
appended to the report of the next year without 
any comments. However, selected recommenda­
tions of substantial nature where it is felt that 
adequate action has not been taken by Govern­
ment or reiteration is required, are dealt with 
in the separate chapter of the report itself. The 
sub-Committee of the Public Accounts Committee 
of 1965-66 has reviewed a few cases where in 
spite of the repeated recommendations of the 
Committee, the matters have not been finalised 
by Government.

1 would also like to mention that for the effec­
tive functioning of the Public Accounts Com­
mittee it is necessary to have a very efficient 
and well-organised S^retariat. This, I feel, is 
ii condition precedent to the Committee’s success. 
In the Centre we are singularly fortunate in 
having a team of very able, devoted and pro­
ficient officers. If our Committee has functioned 
well and produced good reports, the credit is 
well shared by the Lok Sabha Secretariat as well 
as the C. ^ A.G’s. Department.

With the further development of democratic' 
institutions the Public Accounts Conmuttee has 
to play a very important and effective role in 
the toning up of the financial administration of 
the country. has to act as the ears and eyes 
of the Parliament. With the tremendous increase



in the public spendings and increase in the 
public revenues, the possibilities of various finan­
cial irregularities have also increased and this 
gives wide scope for the working of the Public 
Accounts Committee. As it is a Committee of 
Parliament, responsible only to the Parliament, 
it can discharge its public duties fairly and fear­
lessly. It is only at the level of the Public

Accounts Committee and through it in the House 
that the system of public financial control be­
comes complete, and the public accountability of 
the tax-payer’s money is ensured. I am quite 
sure that in the years to come the Public 
Accounts Committee would become more and 
more effective and help to improve the manage­
ment of public finance.
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Parliament has various devices for exercising 
control over the administration, the most im­
portant being the financial control. It is not 
possible for the Lok Sabha or for the Parliament 
to exercise proper control only through debates 
in the House; this control has to be exercised 
through Committees. The ramifications of the 
Government of India are so wide and varied and 
so many departments, branches, suibordinate and 
attached offices, sub-offices, statutory and other 
bodies have been set up by Government that it is 
difficult for an ordinary public man, or even a 
Member of Parliament to keep track of them. 
For that purpose, the Rules of Procedure have 
provided the establishment of a number ot Com­
mittees, the most important being the three finan­
cial Committees. Of these again, the two Com­
mittees—the Public Accounts Committee and the 
Committee on Public Undertakings—have speci­
fied definite limited scope. But the Estimates 
Committee has a much wider scape as it can stio 
motu examine the entire administration of the 
Government including financial, administrative 
and policy matters.

The idea of an Estimates Committee was first 
mooted in 1938 by the Government in the course 
of the debate on a Resolution moved by an 
Opposition Member for setting up a Retrench­
ment Committee. The proposal as made by the 
Government side did not find much favour with 
the Opposition. Within a short time, the Second 
World War Intervened and the issue was shelved.

After the War, India attained independence. 
Almost immediately after the Constitution was 
enforced in 1950, provision was made for the 
setting up of the Estimates Committee. The then 
Speaker Shri Mavalankar, while mentioning this 
in the House stated:

“Consequent upon the provisions of Article 
116, as also independently thereof, it 
was felt necessary to constitute a Com­
mittee on Estimates for better financial 
control of the House over expenditure

by the Executive. Provision has, there­
fore, been made for a separate Committee 
on the lines of a similar Committee in 
the House of Commons called the ‘Com­
mittee on Estimates’.”

The Estimates Committee was first set up on 
10th April, 1950 with 25 members, viz. Shri M. 
Ananthasayanam Ayyangar (Chairman), Shri 
Satyanarayan Sinha, Shri Harihar Nath Shastri, 
Shri Khandubhai K. Desai, Dr, B. Pattabhi 
Sitaramayya, Shri Ramnath Goenka, Syed 
Nausherali, Shri Raj Bahadur, Shri Upendranath 
Barman, Pandit Balkrishna Sharma, Shrimati 
Renuka Ray, Shri Arun Chandra Guha, Shrimati 
G. Durgabai, Shri B. Shiva Rao, Shri Hari Vishnu 
Kamath, Shri Mahavir Tyagi, Shri Banarsi Prasad 
Jhunjhunwala, Shri Ajit Prasad J5in, Sardar 
Hukam Singh, Shri Sarangdhar Das, Shri V. C. 
Kesava Rao, Shri Biswanath Das, Shri R. K. 
Sidhva, Prof. N. G. Ranga and Shri Mohanlal 
Gautam. This Committee continued upto the 
first election in 1952. From 1956 due to increase 
in work, the membership of the Committee was 
raised to 30.

The members of the Committee are elected by 
means of single transferable vote so that all 
sections/groups in the Lok Sabha may be repre­
sented on it. I should mention one special 
feature of this Committee. All other Commit­
tees including the Public Accounts Committee 
and the Committee on Public Undertakings, 
have associated some members also from the 
Rajya Sabha. But the Estimates Committee 
being a Conunittee dealing with the current 
estimates and financial matters of the Grovern- 
ment, no member of the Rajya Sabha is associ­
ated with it as, under the Constitution, it is 
only the Lok Sabha that can deal with the 
current estimates and financial allocations 
of the Government. In the Rules it has 
been provided that no Minister can be a member 
of the Committee and under the Directions issued 
by the Speaker, a Minister is also not called 
before the Estimates Committee for any purpose.



Out of the elected members, it is the privilege 
of the Speaker to nominate or appoint the Chair­
man. A convention has been established that 
though members are elected to the Committee 
only for one year, i.e. from 1st May to 30th April 
of the next year, the parties take care to allow 
the members to be elected for two consecutive 
years. It helps in maintaining some continuity 
in the membership of the Committee. A member 
of the Estimates Committee is not expected to 
accept membership of any other Committee 
constituted by the Government without the con­
sent of the Speaker. The Speaker generally 
allows a member of the Estimates Committee to 
continue his menubership in any advisory com­
mittee set up by the Government, as for example, 
the Postal Advisory Committee, the All India 
Radio Programme Advisory Committee etc. 
Another healthy convention has been establish­
ed that Government do not appoint any admi­
nistrative committee consisting of Members of 
Parliament on a subject which is under exami­
nation by the Estimates Committee without 
taking prior concurrence of the Estimates Com­
mittee and that also under certain conditions.

Functions of the Estimates Committee have 
been mentioned in the Rules of Procedure. They 
are:

(a) to report what economies, improvements 
in organisation, efficiency or administra­
tive reform, consistent with the policy 
underlying the estimates, may be effect­
ed;

(b) to suggest alternative policies in order to 
bring about efficiency and economy in 
administration;

(c) to examine whether the money is well 
laid out within the limits of the policy 
implied in the estimates; and

(d) to suggest the form in which the esti­
mates shall -be presented to Parliament.

The term ‘policy’ referred to at (a) relates only 
to policy laid down by Parliament either by any 
statute or by any specific resolution; the Com­
mittee is fully within its jurisdiction to criticise 
any policy decided by the executive authority of 
the Government. Even regarding policy settled 
by Parliament, the Committee can draw the 
attention of Parliament to defects or drawbacks 
in it and can sugge.st re-consideration of the same.
It is not infrequent that the Estimates Committee 
raises doubts and suggests modifications of a 
policy settled by Parliament.

There is a wrong impression that the Committee 
examines the estimates of the Government as 
such, and the passing of the budget is contingent 
on such examination. It is neither feasible nor

a desirable thing. The passing of the budget is 
the exclusive responsibility of the Lok Sabha. 
The Committee only takes up some subjects or 
some administrative units for examination every 
year and usually its examination of the subjects 
probes back into the First Plan period and 
extends to even a few years ahead. It is a broad 
examination, something in the nature of an 
achievement audit of the particular unit or 
department under examination. The Reports of 
tlie Estimates Committee very often help the 
Ministries or the Departments to rectify many 
past mistakes and take precautions for the future. 
The Estimates Committee while trying to point 
out cases of extravagant and wasteful expendi­
tures, pin-points at the same time non-utilisation 
of the allotted amount and non-implementation 
of particular schemes. One glaring case of such 
failure was mentioned in the Committee’s Report 
last year on Bombay Port. The development of 
this important port was several times considered 
and amount allotted, but repeatedly for some 
administrative difficulties, the development 
schemes of the port were not implemented till 
very recently.

The Committee is not just a fault-finding body 
nor does it exercise a sort of post-mortem 
examination. It projects its examination into the 
coming year and anticipates the necessities of 
further development. This was particularly men­
tioned in the Report of the Committee on South­
Eastern Railway when it suggested the opening 
up of the hinterland of Madhya Pradesh, Orissa 
and some districts of West Bengal by railway 
communication for the industrial and economic 
development of those areas. That very Report 
has also elaborately dealt with the traffic problem 
of the Howrah and Sealdah stations in the back­
ground of the traffic problem of Greater 
Calcutta.

This approach of the Estimates Committee has 
been very much appreciated and taken as a help­
ful guide by tiie different Ministries. On several 
occasions, after long examinations extending for 
a week or so, officials would express their appre- . 
ciation of the depth and understanding the Com­
mittee has brought to bear on the subject; 
officials frequently admit that engrossed in the 
day-to-day administrative routine, they have been 
unable to take note of many important matters 
brought out in the Reports.

The Committee has devel<^)ed its own modus 
optrandi of conducting its business. Generally 
there is a Sub-Committee for Dcfcnce and also 
for other statutory bodies. It should be realised 
that even after the separation of the public under­
takings from the Estimates Committee, there arc 
about 126 statutory bodies of the Government 
which fall within the jurisdiction of the Estimates
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Committee. Besides the Sub-Committees, the 
Estimates Committee divides itself into a num­
ber ot Study Groups each headed by a convener 
At present there are 6 Study Groups. When a 
subject is taken up for examination, the Study 
Group is expected to do the preliminary work 
before the matter is taken up by 'the Estimates 
Commiltee itself.

The Committee also ^̂ oes out on tours for on- 
the-spot study. There also it divides itself into 
two or three Zonal Study Groups each headed 
by a convener or by the Chairman himself. In 
the course of their tours, they see local adminis­
trative units, hold infkwrmal discussions with the 
local heads of units, and also have informal 
meetings and discussions with experts, and 
professional or trade bodies like the Chamlbers of 
Commerce etc. Though the discussions at these 
informal meetings with the Chambers of Com­
merce or individuals are of great importance 
and very often reveal important facts, they are 
treated as informal discussions and only a 
summary record of these discussions is kept.

Before the Committee goes out on tour, the 
Secretariat of the Estimates Committee has to 
make a quick but intelligent and intensive study 
of all the available materials on the subject 
including all the official publications, authori­
tative reports, books on the subject, articles and 
news items appearing in the journals and papers 
etc. as well as any material supplied by the 
Ministry/Department. On the basis of these 
preliminary studies a questionnaire is framed and 
sent to non-official organisations and specialists 
for submission of their memoranda. Meanwhile 
the Committee may go out on tour for “on-the- 
spot’* visit. Later in the light of these informal 
discussions and memoranda and other information 
received, the Committee may invite some non­
official witnesses for formal evidence before the 
Committee. These sittings are held in New Delhi 
in the Parliament House.

The last stage in the examination of a subject 
by the Committee is the examination of the 
official witnesses with whom discussions are held 
on the basis of information received through 
difforenl sources* including that supplied by the 
Ministry itself; some of these sources can speak 
on the subject with some authority and inside 
knowledge. There Is another convention estab­
lished that the Committee does not refer to any 
officer i>y name nor does it m-ake any reference 
to any Minister. The Committee examines the 
administration; it does not matttr who the Secre­
tary or the Minister at a particular period might 
have been. Before the officials are examined, 
long and detailed questionnaire are framed and 
sent to the official witnesses a day or two ahead 
of the examination.

Generally no subject is exclusively within the 
purview of one Ministry except perhaps the 
Plailways to some extent. All other subjects 
have inter-ministerial ramifications. As such for 
the examination of a subject, representatives of 
more than one Ministry have to be called. Apart 
from that, a representative of the Finance Minis­
try is invariably present whatever the subject 
taken up for examination. Two years ago, the 
Committee examined International Trade for 
which the Conmiittee had to call, apart from 
the officials of that Ministry, also the represen­
tatives of the Ministries of Industry, External 
Affairs, Transport, Finance etc. Similarly, while 
considering the problem of new migrants from 
East Pakistan, the Ministry of Rehabilitation 
were asked to arrange for the presence of the 
representatives of the Ministries of External 
Affairs and Home Affairs which are responsible 
for issuing migration certificates and regulating 
entry of migrants into India so that evidence of 
official representatives could cover all aspects of 
the problem.

This year the Committee has taken up a 
comprehensive study of Foreign Exchange, Exter­
nal Assistance and Industrial Licensing. The 
Committee had before it for several days 4 or 
5 Secretaries of different Departments, each 
assisted by a large number of officials. The Com­
mittee functions not as an expert body but as 
one composed of laymen. In cross-examining 
this array of specialists and top officials of the 
Government the members bring out a conunon- 
sense approach and knowledge gathered as 
representatives of the people. At the back of 
the Committee is of course its Secretariat with 
its intensive study.

In the initial years the Committee was fortu­
nate in having the services of the then Secretary, 
Shri M. N. Kaul and the then Joint Secretary 
(now Secretary) Shri S. L. Shakdher who were 
regularly sitting with the Conmiittee and assisted 
greatly in developing the technique of examina­
tion of non-official and official witnesses. They 
also helped to overcome the initial prejudices 
of Government Departments and institutions to 
furnish detailed information to the Committee.

During the course of these 16 years the Secre 
lariat of the Estimates Committee has evolved 
its own method of studying any subject intensive 
ly. It would be inappropriate to ignore the help 
that is rendered by the Secretariat to the Com­
mittee. In fact many Secretaries of Central 
Ministries/Departments have admitted before the 
Chairman their unstinted admiration of the 
intensive and intelligent study made by our 
Secretariat staff. Their work is not only of a 
high order but bears the stamp of devotion. The 
staff here on many occasions have stayed late
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hours till 10 or 11 p.m . in the cold of December 
and January.

When the Committee was first appointed there 
was some hesitance as well as resistance on the 
part of the officials to disclose all facts before 
the Committee. But over the course of years 
they have come to realise that this Committee 
which has the authority of the Parliament behind 
it approaches the problems with a sense of 
understanding and appreciation of the administra­
tion and its difficulties. It is our happy experi> 
ence now that graduaUy the administration has 
become more and more helpful to the Committee 
and it has been possible for the administration 
to realise that such a Committee is a necessity 
and can be friend and guide to them. The 
common purpose of improving the administration 
and making the best use of the money allotted is 
being fully appreciated on either side.

As stated earlier, the Committee is composed 
of members representing various parties in the 
Lok Sabha. The examination of the non-official 
or official witnesses is conducted on the basis of 
a questionnaire approved in advance by the 
Chairman. GeneraUy the practice is for the 
Chairman to put the questions as well as the 
supplementaries; members who desire to parti­
cipate put further supplementaries. It has often 
happened that a single question has taken an 
hour as so many supplementaries and side issues 
would emerge from the reply of the witness. 
Different members have different outlooks and 
new points or suggestions may also arise. So 
this practice of supplementaries being put by 
different members very often open up new issues 
which become very helpful to the Committee. 
The members function in the Committee without 
any party label. Members who indulge in bitter 
criticism of the Government in the Lok Sabha, 
generally take a reasonable and non-partisan 
attitude in the Committee. It should be realised 
that the members when they criticise the Gov­
ernment in the House, speak as representatives 
of a wider public. But in the Committee the 
members speak only to the Committee and to 
the officials as the sittings of the Committee are 
held In private. The proceedings of the Com­
mittee are treated as confidential and nothing 
goes to the press outside. All this helps the 
members in taking an objective view of issuer 
before the Committee. Reports of the Committee 
have so far been unanimous. In the Rules there 
is no provision for any minute of dissent to be 
appended to the Report It has always been the 
endeavour of the Committee to arrive at a 
consensus among its members.

After the Committee has completed its exami­
nation, points tar drafting the Reports are settled 
by the Study Group concerned and approved by 
the Chairman. The Report is accordingly

drafted and after adoption by the Committee is 
sent to the Ministry for factual verification. When 
factual verification is received, the Report is 
finalised by the Chairman and presented to the 
House. This has the great advantage of ensuring 
that the basic facts and premises on which the 
recommendations of the Estimates Committee are 
based, are fully verified so that there is no con- 
iroversy about the factual position at a later 
date. This is a notable advance on the procedure 
followed in the United Kingdom. The Ministry 
is to restrict its comments at that stage only to 
factual details but where the Ministry supply 
additional facts and figures which have a bearing 
on the recommendations made by the Committee, 
the matter is again placed 'before the Committee 
or the Chairman for consideration and decision.

The Committee submits two categories of 
Reports, one original Reports, and the other 
Action Taken Reports. Among the original Re­
ports there is a provision for submitting secret 
or confidential reports to the Speaker if the 
matter is of a secret or confidential nature. Last 
year a secret Report was submitted on Defence 
matter to the Speaker; it was not printed and 
published. It was forwarded by the Speaker to 
the Minister of Defence with the request that the 
action taken thereon be intimated to the Chair- 
manr Estimates Committee. The Speaker also 
mentioned this fact in the House.

The presentation of the original Reports to 
the Lok Sabha is phased in such a way that 
they are in the hands of the members before the 
demands for the Ministry arc taken up for con­
sideration and passing in the House. Members 
make full use of the material during dlscuisioni. 
Original Reports are generally presented to the 
House in February and March. The Action Taken 
Rcporbj are generally finalistxl within a year of 
presentation of the original Report. The Action 
Taken Report is an Innovation which was not 
prevalent so far in the British House of Com­
mons. We leum that they have introduced it 
recently. After two years* working of the Esti­
mates Committee, the question waji raised in the 
Committee as to the fate of the recommendation^ 
made by the Committee. Shri Ananthasayanam 
AyyangBT, as Deputy Speaker, was the Chairman 
of the Commdttee. He realised the importance of 
the matter and introduced the system of request* 
ing the Government to gend replies to the Com 
mittee's recommendations and examining them. 
In fact he asked the present writer to take up 
thin charge in 1952.

It is a convention that the Government would 
reply to the recomn>cndations within six months: 
but generally it is difficult fOr the Government 
to submit all their replies within this period. 
Sometimcjc a single recommendation may have
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to be referred to several Ministries or Depart­
ments before sending final reply. So it often 
takes some more time. The replies receivd from 
Government are examined by the concerned 
Study Group of the Committee and after a 
thorough scrutiny, which includes calling of such 
further information as considered necessary, 
classify the replies received under the following 
four heads:

Recommendations (i) accepted by Government;

(ii) which the Committee do 
not desire to pursue in 
view of the Govern­
ment’s reply;

(iii> on which replies of 
Government have not 
been accepted by the 
Committee;

(iv) on which final replies ô  
Governmtnt are still 
awaited.

In the Third Lok Sabha the percentage of accept­
ance of recommendations by Government has 
risen to about 90 per cent. In the initial stage, 
the* Government may accept 50-60 per cent of 
the recommendations; after further argumeryts at 
the Action Taken st'age, they concede many points 
and in some cases 98 per cent of the recommen­
dations of the Committee have been accepted by 
the Gove rnment during the last two or three 
years.

It has now comte to the knowledge of the Com­
mittee that even after acceptance, some recom­
mendations remain unimplemonted for years. It 
may now be worthwhile to review how many of 
the accepted recommendations have been imple­
mented by the Government. We had occasion to 
wain the otflcials appearing as witnesses that a 
third round of examination may become neces­
sary. I think it will be useful both for the ad­
ministration and the Committee.

In the inlial years a point was also raised 
whether th(‘ Report of the Committee .should be 
discussed in the House. It was felt that that 
would not be proper. The Committee functions 
with the authority of the Lok Sabha and carries 
the sanction of the Uik Sabha behind it. It is 
quite likely that if the lieports arc debated in the 
House, the discussion may proceed on party 
lines. So it was decided to avoid any contro­
versial discussion on the Reports of the Com­
mittee which is a Committee of the House and 
as such its report is a report of the House.

With the passage of years and gathering of 
more experience, the Estimates Committee has 
been taking larger load of responsibility. Year

after year the Reports have been more intensive 
and their number has also been increasing as 
shown below:—

Year Original
Reports

Action Taken Total 
Reports

1950-51 4 — 4
1951-52 I — I
1952-53 — — —
1953-54 4 — 4
1954-55 3 — 3
1955-56 21 — 21
1956-57 24 11 35
1957-58 16 9 25
1958-59 17 19 36
1959-60 20 16 36
1960-61 24 17 41
1961-62 16 18 34
1962-63 9 28 37
1963-64 13 10 23
1964-65 20 2 22
1965-66 19 5 24
1966-67 — 7 7
It may be relevant here to mention one thing 

about the intensive study the Committee has been 
able to make. Previously the Committee took up 
all major ports of India for one report or the 
Railways as one composite subject. But now dur­
ing the Third Lok Sabha the Committee took 
up each Zonal Railway separately starting from 
the North-East Frontier Railway, and the ports 
also have been taken up singly—Calcutta, Madras, 
Paradeep, Bombay, Marmugao, etc. These Re­
ports have been highly appreciatted by the Rail­
way Board and the Port authorities. Calcutta, 
though the most difficult port in India, perhaps 
in the World, was covered by one Report in 
1964-65. The next year the Committee took up 
the Bombay Port which is a comparatively easier 
port. But with the experience the Committee 
gathered in the examination of the Calcutta. 
Paradeep and Madras ports, it has been possible 
for the Committee to go more intensively into 
the problem*? of Bombay Port w'hich necessitated/ 
two separate Reports on the Bombay Port.

Apart from examination of Government De­
partments, the Estimates Committee has often to 
take up specific subjects referred to the Com­
mittee by the Speaker or by the Parliament or 
auo motu by th  ̂ Committee itself. On a letter 
written by the present writer to the Speaker, 
which was referred by the Speaker to the Esti­
mates Committee, the Estimates Committee took 
up the examination of non-development expendi­
ture of the Government in 1959-60. This opens 
up a new issue. Now so many problems and is­
sues are placed before the Parliament by the 
members that it becomes difficult for the Lok 
Sabha to come to imy definite decision on the



issues and public grievances raised or even to 
have a thorough probe into the matter. The re­
sult is an atmosphere of suspicion surrounding 
the administration. I think it would be helpful 
both for the Parliament as also for the adminis­
tration if these issues are referred to the Esti­
mates Committee for examination and report.

Previously, there was a Standing Finance 
Committee as also an advisory commdttee attach­
ed with each Ministry. These have been abolish­
ed oh the setting up of the Estimates Committee, 
but the functions and authorities of those Com­
mittees have not been transferred to the Esti­
mates Committee. It may be an appropriate point 
for the Parliament whether the Estimates Com­
mittee should be asked to exercise those powers.

The Estimates Committee has also been taking 
up some topical issues for examination. For ex­
ample, in 1964-65, the Estimates Committee ex­
amined the problem of dispersal and rehabilita­
tion of new migrants. This year the Estimates 
Committee examined the foreign excliange posi­
tion of the Government uf India; and in the 
course of the examination, it covered the whole 
range of internal and external resources durmg 
the three Plan periods. Many lapses and failures 
have come to light during this examination. 1 
feel it will be good for tlie country if at least 
once during the Plan period, the Estimates Com­
mittee takes up the examination of a similar 
nature covering the entire economic, fiscal and 
financial position of the Government includini; 
internal and external finance.

Another important niatter which may be re­
ferred to the Estimates Committee is the Draft 
Plan. Ad hoc committees set up to examine diflfe- 
rent aspects of the outline of the Plan are not 
much effective as those Committees have no 
sanction behind them which the Estimates Com­
mittee possesses. It has been found that in formu­
lating the Plan, the cautious advice of the Fin­
ance Ministry or the Reserve Bank is not given 
due attention. The Planning Commission as al*o 
the administrative Ministries and the States 
forward proposals sometimes out of enthusiasm 
and assessment of needs, rather than on the basis 
of realities. It may be appropriate here to recall 
the words of warning uttered by the Governor 
of the Reserve Bank that the Plan should be 
based on the resources and not on the basis of 
assessment of needs. The Estimates Committee 
Uiing representative of all the parties and of all 
the States can be the most appropriate organ |0r 
examining the draft Plpn and submitting its Re 
port to the Parhument before the Parliament 
takes up the discussion of the draft outline. This 
could suitably be the basis for flnalisation of the 
annual Plan and framing of the annual budget
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estimates. Incidentally this would also fit in 
with the idea of a ‘Rolling Plan* that is to say 
the Plan could be rolled forward or back in the 
light of achievements and requirements.

Two or three other subjects of interest may be 
m't'ntioned here which may be referred to the 
Eiiiiniates Committee. As yet there is no Parlia­
mentary control over the borrowing power of the 
Government or over power to incur deficit 
anciiig. In lact, it has been mentioned by eminent 
person.s that deficit financing was incurred by t^e 
Government in a subtle manner evading the at- 
tentioji of the Parliament, and borrowing power 
also has sometimes helped deficit financing in the 
form of treasury bills. Till an enactment is 
made to authorise Parliament to have statutory 
control over the borrowing power ^r over the 
power to incur deficit financing of the Govern­
ment, the Estimates Committee can be the ap­
propriate organ for consultation by the Govern­
ment on these two important matters The Sup 
plementary Budget which does not contain any 
taxation pi’Oposal is another thing which may be 
placed before Uie Estimates Committee which 
can advise the Parliam<ent. As it does not in­
volve any taxation proposals, it can very easily 
be placed by the Government before the B»ti- 
mates Committee prior to placing it befon»
Parliament.

The Estimates Committee as 1 envisage can be 
and should be developed as a real organ of the 
Parliament for controlling the administration and 
tinances of the Government. Already the work 
undertaken by the Estimates Committee is rather 
heavy. It is a serious strain both on the Secre­
tariat and on the Chairman. If it is further 
developed, as it should be, 1 think the shet-up 
of the Estimates Committee should be re-organis. 
ed, the Secretariat should be strengthened and in 
addition to the Chairman, there should be a De­
puty Cliairman also who can share the res­
ponsibility with the Chairman in pr^arlng the 
preliminary materials before they are placed 
before the Committee. The Reference Section of 
the Parliament should be further developed to 
help the Estimates Committee in iU work and 
one wing of the Reference Section should be 
attached with the Estimates Committee. The 
staff of the Estimates Committee should not be 
frequently changcnJ. Its job is a job of an expert 
body and it would require some years of train­
ing before a young man would pick up the work-

A word of caution 1 like to nxention. There i* 
not, at present, a quite clear demarcation of 
functions and scope of the three standing finance 
commit tees; there may be a tendency for each 
committee to expand its scope; that risk is likely 
to be aggravated when all the three Chairmen.



may not be of the same party. Before it is too 
late, it is better that the scope and functions 
of the three standing finance committees of the 
Parliament may be clearly defined leaving no 
scope for misunderstanding and mutual rivalry.

Lastly I would suggest that there is even now 
a lot of misunderstanding about the functions of 
the Estimates Committee or of other standing 
finance committees of the Parliament both among 
the public and among the officials. I think in the 
Political Science and Economics course of the
B.A. and M.A. classes, there should be some 
chapter on the working of all the different Com* 
mittees of Parliament and particularly the three 
standing Finance Committees, in the administra­
tive training course for offi-cers also there should 
be some curriculum to give them an idea as to 
how the Estimates Committee and other Com- 
mitteef? of the Parliament function.

Before concluding, I should mention that the 
Estimates Committee had its first guidance and 
inspiration from Shri Mavalankar who gave form 
and shape to the workings of the Lok Sabha as 
also to the functioning of the Parliamentary 
Committees. The two subsequent Speakers— 
Shri Ananthasayanam Ayyangar and Sardar 
Hukam Singh were both members of the first 
Estimates Committee and as such they had clear 
ideas about the responsibility and difficulties of 
its working. So the Committee received all sorts 
of encouragement and guidance from these two 
Speakers also. It was a good fortune for the 
Committee lo have their guidance in its forma­
tive years. I think the Estimates Committee 
have now set uP its own pattern of working and 
can further develop if facilities are afforded to 
and responsibilities are placed on the Committee 
for being more effective.



THE COMMITTEE ON PUBLIC UNDERTAKINGS 

By

D. N. T iw a r y , M.P., Chairman, Committee on Public Undertakings

Since Independence the public sector of our 
economy has seen a very rapid growth. The In­
dustrial Policy Resolutions of 1948 and 1956 
clearly demarcated sectors which have been re­
served for development by the Government. Most 
of the projects included in this sphere are highly 
capital-intensive and have long gestation periods 
as well as those which are of strategic importance 
to the nation. At present, there are eight Statu­
tory Corporations set up under separate Acts 
Parliament and sixty-six Government Com­
panies set up under the Companies Act, 1956, 
dealing with such diverse functions as life in­
surance, warehousing, and manufacture of steel, 
aircraft and photofllms.

These public undertakings are autonomous in 
character and do not form integral parts of 
Government Departments, with the result that 
<heir accountability to Parliament is somewhat 
different from that of a Ministry or Department 
functioning under the direct charge of a Minister. 
Though th<̂  funds for these undertakings come 
from the Consolidated Fund of India and are 
voted by Parliament, their day-to-day function­
ing is not the direct responsibility of Ministers 
with the result that Parliament does not have 
the opportunity of subjecting them to a continu­
ing criticism as in the case of other matters over 
which a Minister is wholly responsible to Parlia­
ment.

With the increasing investment in public enter­
prises, it became obvious that Parliament should 
devise an effective means of keeping a watch 
over their working so that their •accountability

could be translated into more concrete terms. 
Based mainly on the success of the Comtnlttee 
on Nationalised Undertakings of the House of 
Commons in the U.K., it was decided that we 
should also have a Committee on Public Under­
takings to examine the working of our public 
enterprises. A Motion constituting such a Com­
mittee was passed by the Lok Sabha on the 20th 
Novem^ber, 1963 and concurred in by the Rajya 
Sabha on the 2nd D<x'ember, 1963. The Com­
mittee was constituted on the 1st May, 1964 and 
had 10 Members from the Lok Sabha and A Mem­
bers from the Rajya Sabha. These Members were 
elected by the respective Houses in accordance 
with the principle of proportional rei^resentatlon 
by means of the single transferable vote. The 
Members of this Committee continued up to the 
end of the Third Lok Sabha but from the next 
Lok Sabha, the Members will be elected every 
year just as in the case of the Committees on 
Estimates and Public Accounts.

The functions of the Committee are:—

(a) to examine the reports and accounts of 
the Public Undertakings;*

(b) to examine the reports, if any, of the 
Comptroller and Auditor General on the 
Public Undertakings;

(c) to examine, in the context of the auto­
nomy and efficiency of the Public Under­
takings, whether the affairs of the Public 
Undertakings are being managed in ac­
cordance with sound business principles 
and prudent commercial practices; and

•While the Committee has powers to examine every Government Company whose annual report
IS placed before Parliament under Sub-Section (i) of Section 619A of the Companies Act 1956 Uie 
Committee can examine only the following seven Statutory Corporations:— ’ ’

1. The Damodar Valley Corporation.
2. The Industrial Finance Corporation.
3. The Indian Airlines Corporation,
4. The Air India International.
5. The Life Insurance Corporation.
6. The Central Warehousing Corporation.
7. Oil and Natural Gas Commission.
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(d) such other functions vested in the Public 
Accounts Cominittee and the ^istimates 
Committee in relation to Public Under­
takings by or under the Rules of Pro­
cedure and Conduct of Business of the 
Lok Sabha as are not covered by (a),
(b), and (c), above ^;id as may be 
allotted to the Committee by the Speaker 
from time to time.

The Committee has been debarred from ex­
amining and investigating the following matters, 
namely:—

(i) matters of major Governmient policy as 
distinct from business or commercial 
functions of the Public Undertakings;

(ii) matters of day-to-dn administration;

nii) matters for the consideration of which 
machinery is established by any special 
statute under which a particular Public 
Undertaking is established.

Before the Committee on Public Undertakings 
came into being, the working of public enter­
prises used to be examined by the Estimates 
Committee. Actually, the task was entrusted to 
a Sub-Committee of the Estimates Committee. 
Very useful work in this direction was done by 
the Estimates Committee and some of the reports 
of the Committee had a very great impact on 
Government policy and did much to focus atten­
tion on delays, faulty contracts, waste of money, 
bad organisation, over-staflfing, etc. The Estimates 
Committee, however, found that the work was 
proving too heavy as they had considerably heavy 
work in regard to the examination of Govern­
ment Departments. Moreover, the number 
public enterprises was increasing rapidly and the 
task of examining their working demanded the 
whole-time attention of a separate Committee.

Besides the normal"audit by Company Auditors 
of a Company, the Comptroller and Auditor- 
General also undertakes an audit and inspection 
of the accounts of Government Undertakings. The
C.&A.G. then submits a separate audit report 
annually to Parliament called the Audit Report 
(Commercial). This Report used to be examined 
by the Public Accounts Committee who used to 
call for detailed Memoranda from the Comptroller 
and Auditor-General on the Audit paras and 
also examine officials in regard to them. The 
P.A.C. then used to report to Parliament, With 
the formation of the Committee on Public Under­
takings, this task of examining the Audit Report 
(Commercial) was transferred from the Public 
Accounts Commlttoe to this Committee.

As stated earlier, the Committee began its 
work on the 1st May, 1964, with Shri Panampilli

Govinda Menon as its Chairman. The other 14 
Members constituting the Committee were, Shri 
Homi F. Daji, Shri Surendranath Dwivedy, Shri 
S. Hansda, Shrimali Subhadra Joshi, Shri Harish 
Chandra Mathur, Shri ’ Kashinath Pandey, Shri 
Krishna Chandra Pant, Shri N. G. Ranga and 
Pandit D. N. Tiwary, of the Lok Sabha and Shri 
Abid Ali, Shri Lokanath Misra, Shri M. N. 
Govindan Nair, Shri T. S. Pattabhiraman and 
Shri M. Govinda Reddy of the Rajya Sabha. In 
January 1966, Shri Govinda Menon was appoint­
ed Minister a^d resigned from' the Committee. 
The writer of this article then took over as 
Chairman till the end of the Third Lok.Sabha. 
There were eig>ht changes in the Committee since 
its inception,

#■
During the brief period of three years, the 

Committee has done considerable work. It 
submitted 40 Reports of which 10 Reports were 
Reports on Action Taken by Government on the 
earlier Reports of the Committee and of the 
Estimates Committee relating to public under­
takings. The examination covered several under­
takings including the National Buildings Construc­
tion Corporation, the Hindustan insecticides’ 
Shipping Corporation of India, the Life Insurance 
Corporation of India, the Oil and Natural Gas 
Commission, the Fertilizer Corporation of India, 
the Hindu.«?tan Steel Limited, the Air India, the 
Indian Drugs and Pharmaceuticals Ltd., the 
Indian Airlines Corporation, the Neyveli Lignite 
Corporation Ltd., the Indian Oil Corporation, the 
Bharat Heavy Electricals Ltd., the Hindustan 
Shipyard Ltd., and the Pyrites and Chemicals 
Development Corporation.

Since there were many public undertakings, 
the Committee found that it would not be pos­
sible to cover all of them within the period of 
one Lok Sabha. The Committee, therefore, de­
cided that, in addition to the individual undertak­
ings lakon up for examination, a horizontal study 
of one or more common aspects or problems of 
all the Undertakings should be taken up every 
year. The Committee has accordingly been con­
ducting one horizontal study every year. The 
Committee presented three reports which were of 
a general nature e g. Townships and Factory 
Buildings of Public Undertakings, Management 
and Administration of Public Undertakings and 
Materials Management in Public Undertakings.

Besides the examination of Central Govern­
ment Undertakings, the Committee also examined 
in 1966 the working of the State-owned Public 
Undertakings in Kerala State. This examination 
was made on the basis of a suggestion made in 
December, 1965 by the Governor of Kerala, upon 
which the Speaker directed that the Kerala Un­
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dertakings be examined by the Committee. Eight 
reports were presented by the Committee on 
these Undertakings.

The Committee’s method of work has closely 
followed the procedure followed by the Esti­
mates Committee. The Committee calls for 
written information from the Government and 
the Undertakings, conducts on-the-spot studies 
of the Projects, calls for written Memoranda 
from non-officials and takes oral evidence of 
officials on the working of the Projects. The 
Committee is assisted by the Comptroller and 
Auditor General during its examination of wit­
nesses on matters arising from the Audit Report

(Commercial).
The setting up of this Committee has fulfilled 

the long-felt demand for a separate Committee 
to examine the working of Public Undertakings. 
The Reports of the Committee have helped to 
keep Members well-informed of the workitig of 
various Public Undertakings and the Under­
takings themselves have benefited, because the 
examination by the Committee has pinpointed 
several lacunae in their working. With the 
Public Sector expanding at a considerable pace, 
it is certain that the Committee’s tasks will be 
more onerous in future years. It is hoped that 
it wiil continue to play a vital role in India’s 
Parliamentary life as hithertofore.



WORKING OF PARLIAMENTARY SYSTEM IN INDIA 

■ By

P. R. Chakraverti, M.P.

It was in London, the centre of the mother 
Parliament, early in 1949. A small but neat 
gathering of intellectuals, including parliamen­
tarians. We were in a group of United Nations 
Social Welfare Fellows, stationed in U.K. and 
Ireland for a period of six months’ orientation 
course. As an Indian scholar, a fighter i*n the 
liberation struggle, a visitor from a country just 
liberated from British domination and strangely 
preferring to come to this land as a learner, I 
had reasons to draw curious attention and answer 
queries. Of course, the exuberance was less 
marked and the demonstrations of affability and 
appreciation a lot subdued, when compared to 
outspoken comments noticeably evidenced in 
the Continent, more so in the East and the 
South.

A lady teacher in Social Science mildly asked, 
“What about the purdah system in India? Do 
the ladies take part in the social activities in 
the open?"

Naturally, I had to relate brief accounts of 
active participation of Indian women in the 
freedom struggle and in the growth of a new 
India—with its trials and tribulations and varied 
problems. And it was obviously something new 
to them. 1 had to caution myself against over­
statements and exaggerations. I had to be 
modest. And then came the inevitable ques­
tion—“What about adult franchise? Do you 
expect your men and women to come forward 
to exercise their democratic rights with proper 
sense of i-esponsibllity and vigilance?”

I sensed their shyness in making direct refer­
ence to the mass illiteracy and lack of com­
munication, as it obtained in India. And yet 
we spoke of universal suffrage! Indeed, it was 
an enigma—a puzzling question to a student of 
sociology and history. The audience was roused 
to a sense of deep and abiding interest in this 
daring experiment in a country with the second 
largest population in the world. A unique inno­
vation, a bold enterprise—an ennobling venture.

I was influenced by their remarkable sincerity 
and spirit of scholastic urge to know, and gave

them a picture of the social and the community 
life that has evolved through ages in the far- 
flung villages of India, with its behavioural pat­
tern and psychic form. I had to tell them in 
all bareness how the dive»pse elements in the 
social upbringing and growth directly and in­
directly moulded the public life in India and 
gave its people a philosophy and a form of 
understanding. It was, I said, something innate 
and readily acceptable. It had its own langu­
age and tone that conveyed a positive meaning, 
once it was brought within the compass of its 
own attitudes to life and the essential values it 
stood for. I ,could merely give them reassuring 
anticipations about the successful performance 
of the experiment that was proposed to be intro­
duced in the body politic. I could at that time 
only counsel them patience and it was in my 
next visit after 1952 that I carried with me 
sufficient data to demonstrate what we worked 
for and what we achieved in practice.

It was certainly not to be exclusively utilised 
for foreign consumption—these meagre facts 
relating to the introduction of parliamentary 
system in India and the technique of its work­
ing. The people of India had to be made fully 
conscious about its implications and the possi­
ble repercussions thereof, affecting the thought- 
process as well as the social attitudes of the 
people at large. A student of political science, 
I felt equally interested, a liUle worried though. 
It was a venture into a strange land, an uphill 
ta.sk. The initial hurdles had to be surmounted 
and that demanded a lot of reasoned thinking 
and a calculated process of implementation. And 
one could hardly overlook the interaction of 
forces that would come to the fore as the neces­
sary accompaniments of an emerging society. 
The possibilities were there. But what about 
the attendant dangers of pitfalls and lapses? The 
questioning mind was riddled with problems 
which had their projections in the social and 
community life, thereby leaving a deep imprint 
on the psyche and the motivating force that 
guided the day-to-day behaviour of social beings 
in this vast country of millions.

I8
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th e  number of gloomy prophets in the coirntry 

was not inconsiderable and they came forward 
to volunteer their wise counsels against embark­
ing on such risky ventures in a country yoked 
for centuries to foreign domination. The idea 
of self-determination was indeed a promising 
assurance, but how to bring it into effective 
operation in a country that had willynilly re­
conciled itself to a form of self-effacement, a 
denial of the fundamental rights of the people
10 express themselves—a complete negation of 
the urges that sought fruition unfettered by the 
dictates of extraneous will. It was a state of 
utter denigration—and that is what India went 
through for ages together.

The Parliamentary system could, according to 
these prophets, flourish only in a clime that was 
fresh, buoyant and vib^atmg. And India stood 
at a long distance from this favoured circum­
stance, which was necessary for its growth and 
evolution. It had to nurture and cultivate the 
requisites and that meant a gestation period 
covering a good length of time.

Yet, the Hag was unfurled and India took the 
pledge to work foi democratic socialism through 
ellective operation of the parliamentary system. 
It was the unreserved acceptance of a way of 
life that eschewed violence and the dictates of 
power. It militated against tyranny and super­
imposed will that sought to subvert the general 
will ot the people and their aspirations to grow 
and acliieve fultilnient. Undoubtedly, it was a 
purposelul venture, adventuresome and bold, 
jawaharlal studied closely the moods and moti- 
valions of his countrymen and his intimate con­
tact with them for decades together gave him 
an historical perspective of the country rich m 
tiaditions ot yore. He fully realised his own 
responsiDilities in ushering in a system which 
was apparently something strange in the socio­
political set-up. But he probed into the psy­
chological depth and discovered the real essence— 
the abiding faith in life that the millions of 
Indians carried with them—a vivid pulsation that 
defied decay and death and made room for crea­
tive efforts to fructify. He knew that it was a 
healthy receptive mind which the noble enter­
prise would not fail to stir up.

This he knew with unquestionable certitude 
and found no reason to share ’ the misgivings of 
the scepiicii and the scoffers. The first General 
Elections were held on the basis of adult suffr­
age in 1952. The country witnesscKi a unique 
experience and all doubts were set at rest when 
it bravely stood the test and came out wiser 
but certainly not sadder. The parliamentary 
system had its first baptism and the people of 
India gave it a warm reception. The agony was

over. The world lOoked on with wondrdtiS
expectation and had a good occasion to feel grati­
fied and elated over India’s successful venture, 
Jawaharlal was happy. His calculations were 
amply authenticated. His countrymen respond­
ed to his loving call and this was because they 
found it so easy and natural to work up to his 
expectations. The parliamentary system started 
working. The country witnessed two more 
General Elections till 19G2 and the experiences 
opened out a new visia—an ever-widening 
sphere of activities taking the country and its 
people on the an ward march to its goal.

Indeed, the period intervening between 1962 
and 19t)7 is epoch-making, intensely tragic and 
agonising though. The onslaughts of China and 
Pakistan, the closest neighbours of India, were 
devastating. The country refused to surrender 
and Parliament gave the people a clear lead. 
The jrighty strength of the people asserted itself 
and faced the challenge, like the unconquerable 
Himalayas standing on its borders with its colos­
sal magnitude. The military and the civil popu­
lation worked as a umfied team and the morale 
was at its highest. It was a wonderful demon­
stration of what ihe voluntary eli’orts of a 
determined people pledged to the parliamentary 
system of life could do, standing face to face 
with unbridled dictatorship and the naked and 
ugly exhibition of its senseless sabre-rattlings.

And the country had as yet to experience the 
greatest tragedy—tile sudden passing away of the 
architect, the builder and the master-mind, 
Jawaharlal Nehru. The sentinel of democracy, 
the indefatigable fighter, the saviour of parlia­
mentarism was no more. He fought relentlessly 
till the last minute and rested in eternal peace.

India was called upon to answer the pertinent 
question, ‘Who after Nehru*? The inseparable 
leadership that had covered the country with 
remarkable glory and renown and raised it to 
a position of uncommon eminence had a sanctity 
of its own, associated as it was with the superb 
personality of Neliru. It raised the level ot 
a.spiratians of the masses and their forward 
emulative thirst took a strong hold.

Now that Nehru was no more, what should 
the country do? It was a crisis and the world 
waited in suspense. And the period was not 
long. Decision had to be taken and the country 
gave its verdict. It renewed its pledge and 
elected a leader to keep the flag aloft. The 
parliamentary system conimued its chartered 
course. Not the least delay was to be tolerated,

Lai Bahadur took up the leadership and in 
reverent humility, and gave the fervent calL 
The response was equally ardent. Pakiitu
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rdeled back. The new leader proved a stern 
fighter and led the country to victory. He 
worktd for peace, went to Tashkent, signed the 
peace treaty with Pakistan and suddenly expir­
ed, before the ink was dry.

A fresh ordeal—an excruciating pang—the 
deadly stroke of destiny. Again the country

faced it with unperturbed sobriety and quie­
tude. Indira Gandhi took up the leadership 
with the solemn vow to continue the struggle— 
the emancipation and upliftment of humanity, 
through devoted service and steady pursuit of 
the objectives for which Jawaharlal and Lai 
Bahadiu* worked. The parliamentary system 
in India has come to stay and fulfil its mission.



c a t c h in g  t h e  SPEAKER’S EYE

By

Joachim A lva. M.P.

Catching the Speaker’s eye is a pleasant, easy 
as well as a dangerous game. Now that I shall 
be bidding good-bye to the Lok Sabha, I am 
happy to recall my sixteen years’ experience at 
question time in the Lok Sabha.

When I first entered the Lok Sabha, the great 
Mavalankar, perhaps India’s ablest Speaker, was 
adorning the Chair. The Opposition of the pre­
sent House, which will soon cease to function, 
has naturally changed and one does not know 
what the nature of the next House will be. Shri 
Mavalankar ruled with an iron hand even in 
those placid days when scenes of disorderly 
behaviour were absent from the House.

Who can forget that formidable trio, Mahavir 
Tyagi, H. V. Kamath and the late R. K. Sidhva? 
The first and last simultaneously became Minis­
ters of State and the indomitable Kamath mis­
sed the bus and crossed the floor. But they 
always managed to catch the Speaker’s eye, and 
Tyagi and Kamath continue to do so, even now 
after fifteen years of Lok Sabha life. They were 
in the field right from the days of the Consti­
tuent Assembly in 1W6. The trio was a source 
of perennial inspiration to others. From the out­
set, I for one may not at all have risen in my 
seat to catch the Speaker’s eye. But the trio 
inspired me to pluck enough courage to rise and 
take an initiative in learning this art. These 
three were indeed stalwarts! They were the 
first to arrive in the House and the last to go, 
and their example should be emulated by all 
Members of Parliament for sheer hard work, 
attendance and alertness. Sidhva, after catching 
the Speaker’s eye, could probe into a matter 
through sheer trivialities. Mahavir Tyagi was 
the flashing knight of the three. And who can 
say anything about Kamath? Even at question 
time, he could reel off points of order, which 
did not strike others either for lack of study, 
pluck or for lack of alertness.

Stem and Unbending Speaker Mavalankars:
The present Speaker, Sardar Huk&m Singh 

not only caught the Speakeor*s eye from the 
Opposition benches but oocasioDally could reel

oil one to three verbal questions at a time. He 
was lucky to catch the Speaker’s eye and his 
first predecessor in the Chair, who was his Guru, 
always showed a commendable partiality for 
him. Perhaps Mavalankar caught his eye 
instead of the present Speaker catching his eye! 
I recall an article I wrote in an issue of the 
March of Time in the early fifties, describ­
ing how the present Speaker, Sardar Hukam 
Singh was “leaping into the fray like a Bengal 
tiger” from the ranks of the Opposition.

No one could just get up to put a question 
when Mavalankar was in the Chair. But one, 
who had a serious question to ask, never failed 
to catch the Speaker’s eye, who readily gave the 
Member a chance to speak. He was familiar 
with the entire crowd, and not one of serious 
stuff was unknown to him. I for one have not 
had the slightest complaint against him. When* 
ever I rose, he called me up. However, I found 
that when I began to interest myself in ihe 
grievances of the Scheduled Castes, 1 felt I was 
at times not allowed to butt in. Altogetlxer 
question time in the days of Shri Mavalankar 
was a serious business. He was fortunate not 
to have had to face the elements of rebellion 
that have crept into the Parliament today. They 
were altogether the quietest, most placid days 
that the Lok Sabha has ever seen.

Who can forget Dr. Shyamaprasad Mookerjee? 
He could speak whenever he rose and continued 
speaking until he chose to sit down. So strik­
ing was the moral authority wielded by the 
founder of the Jan Sangh. He was undoubtedly 
the greatest orator of his day in the Indian Par­
liament. Only once did the writer see him go 
up to the Chair to have a word with the then 
Deputy-Speaker. The next day Dr, Shyama­
prasad told the writer that he had gone up to re­
quest the then Deputy-Speaker, Shri Anantha- 
sayanam Ayyangar, to call me up to speak on 
the trouble spot at Aligarh University.

Affable Ananthasayanam Ayyangar and Veteran 
Hukam Singh:

Catching the Speaker's eye or hia ear in the 
dayf of Shri Ananthaiayanam A y y a n ^  wai

asaa (X)
2T



much easier than under Shri Mavalankar. The 
hour for questions was often prolonged. Some­
times one went through with less than half a 
dozen questions and everybody felt satisfied 
about having caught the Speaker’s eye. Some­
times even questions were lengthened out and 
the easy manner with which the then Speaker 
handled the M.Ps. showed that he was being 
good unto them all. However, tempers often 
mounted and tensions prevailed.

Veteran Sardar Hukam Singh has not had the 
luck of his predecessors in the composition of the 
Houso The third Lok Sabha has been entirely 
different in its character. The Opposition 
members have displayed wrecking tactics 
entirely different in its character. The Opposi­
tion members have displayed wrecking tactics 
and, despite translation facilities having been 
made even easier, the language business is an 
infernal one. The back-benchers, however, are 
never sufficiently lucky anywhere, while the 
front benchers snatch every opportunity to catch 
the Speaker’s eye. The present Speaker’s task 
has been no easy task at all and when Members 
have sometimes failed to catch his eye several 
times like the present writer, they have got out 
of hand and become even angry and defiant. 
This has not been a happy phase at all—per­
haps for nobody’s fault. When a few M.Ps. 
could not catch the eye of the Speaker, they 
have lost temper whether it be in the Congress 
or in the Opposition. Some angry Members, 
especially from the Opposition, have argued out 
points when they were not authorised to do so 
by the Speaker at question time. A kind of 
malevolent persistency has prevailed in some 
quarters whilst catching the Speaker’s eye for 
no fault of the Speaker. However, Speaker 
Hukam Singh has managed the stormy weather 
despite the gruelling days in the Chair, for which 
he needs to be much commended.

The writer recalls three Parliaments at ques­
tion time— t̂he great British House of Commons, 
the New ^u th  Wales Parliament and the 
Northern Irish Parliament. The last was more 
or less a Chamber with only a few members, 
^ e  Parliament at Sydney was exciting, though 
it is only a small Chamber which would

not even fill a part of the House of Commoili. 
The Members strove hard to catch the Speaker’s 
eye. The writer recalls in 1962 a Member rising 
more than seven times in Sydney and yet fail­
ing to catch the Speaker’s eye. His ringing 
declaration “Mr. Speaker” still rings in the 
writer’s ears. He was definitely an eloquent 
Member.

Incidentally, the food catered to the Members 
in Sydney was of the highest quality—better 
than that served in most Parliaments of the 
globe. The House of Commons presents the best 
scene at question time and its present Speaker, 
Dr. King, a former school master, turns his eyes 
alternately to the right and to the left. Thus 
every one seems to get a chance and few are 
left out, though essentially a verbal question is 
much the same as in the Indian Parliament. 
However, there must be clear, unwritten rules 
for M.Ps. to catch the Speaker’s eye, nay even 
his ears!

The writer has carried away an imperishable 
memory of a scene in the House of Commons in 
August 1948, when Mr. Attlee, the then Prime 
Minister, was answering questions on India. The 
matter related to Hyderabad which had not then 
acceded to India and planes were flying to and 
fro between Karachi and Hyderabad. In fact, 
the writer saw four adventurous Cotton planes 
flying to and fro in the early hours of the morn­
ing from the Karachi airport to Hyderabad. The 
thunderer, Mr. Chui-chill, caught the Speaker’s 
eye and off sprang his eloquence against the 
Labour Government for showing partiality to 
the Hindus! Mr. Attlee countered it by silenc­
ing Churchill altogether. The writer recalls the 
magnificent pose of silence on the Treasury 
Benches. The late Sir Stafford Cripps and other 
veterans of the Labour Party sat motionless on 
the front benches. So did the Tories headed by 
Churchill and Rab Butler.

May the catching of the Speaker’s eye at 
question time or at any other time of the day’s 
business be a constant source of interest and 
inspiration, whether it be in our Parliament or 
elsewhere in the world. If you don’t catch his 
eye, fail not to catch his ear!



POINT OF ORDER 

By

U. M. Trivedi, M.P.

The legislative procedure for the House of the 
People (Lok Sabha) is laid down in Articles 107 
to 122 of the Constitution of India. Article 118 
provides that “each House of Parliament m iy 
make rules for regulating, subject to the provi­
sions of this Constitution, its procedure and 
the conduct o f its business” and until such 
rules are made, the rules of procedure and the 
conduct of its business shall be the rules of 
procedure which were in force before the com­
mencement of the Constitution with respect to 
the old Central Legislative Assembly, with such 
suitable modifications and adaptations as may be 
made by the Speaker of the House of the People.

It is under this provision that the Rules of 
Procedure and Conduct of Business in Lok Sabha 
have been made. The Rules Committee framed 
the rules from time to time and have made 
some changes here and there. But so far as the 
procedure regarding the points of order in the 
House is concerned, they have remained what 
they were before and at least they are so since 
15th April, 1950.

The point of order is an important tool in the 
hands of the members whereby they can seize 
opportunity as back-benchers, stormy petrals or 
publicity-seeking members to achieve their object 
of speaking in the House; but for the parlia­
mentarians endowed with legislative learning or 
with an inclination towards law-making, it is 
an instrument of great value, which can help 
them individually to exhibit their power of 
debate, their knowledge of procedure and their 
acumen to understand, use and digest the 
procedure.

The provisions relating to point of order are 
contained only in one rule divided into six sub­
rules. The rule prescribes that the point of 
order shall relate to the interpretation or 
enforcement of the Rules of Procedure or to the 
Articles of the Constitution regulating the busi­
ness of the House and it shall raise only such 
question as is within the cognizance of the 
Speaker and must also refer to the business 
before the House at the moment. Notwithstand­

ing this, ‘ ‘points of order” are the order of tht 
day even during the question hour and the zero 
hour in the Lok Sabha. As I said before, the 
power, though limited by the rule, is so wide 
and comprehensive as to cover all the rules of 
procedure as also Articles 107 to 118 of the Con- 
*?titution. An aler't parliamentarian can easily 
pinpornt his ‘point of order’ to any of the rules 
but seldom is the *point of order* in order. It 
generally fizzles out, as the member raising the 
point of order raises it mostly to get precedence 
of audience and for no other purpose; because 
a point of order, once the w or^  raising it ire 
uttered by the member, has got to be listened 
to whether or not it has got any substance.

Often enough, if a certain grievance of an 
individual member or of the general public can­
not be otherwise referred to in the House, it 
can be narrated with impunity by raising a point 
of order, of course, with many ‘ifs’ and *buts' 
and with many phrases like “Sir, I seek ithe 
Chair’s protection” , or, “Sir, you will not in your 
wisdom do me injustice” or “Sir, your able and 
wise guidance will be able to clarify the posi­
tion” or some sort of euphemistic phrases added 
to the narration of facts, which have absolutely 
no bearing whatsoever to the rule allowing the 
raising of the point of order.

Actually the point of order has a very limited 
and meaningful scope. A member can very 
intelligently formulate a point of order, and at 
any time within the prescribed limitation refer­
red to above or with relation to the mainten­
ance of order in or arrangement of business 
before the House seek a decision from the 
Speaker, which will prove useful to the debate 
in particular and to the decorum of the House 
in general.

Some members often mix up the point of order 
with the point of privilege which it is not. A 
good deal of confusion exists in the mind of 
the members which sometimes appears to be 
deliberate but is more often the result of ignor­
ance, and therefore that which is not a point of 
order is generally raised by some members.
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It if often noticed that under the guise of a 
point of order gome information is sought, some 
individual explanation is offered, some interrup­
tion is created regarding a motion, or some 
abstract academic question is formulated.

I have often felt that in the House many 
members who have heard about raising a point 
of order do not really know what a point of 
order means, nor when it can be raised, how it 
can be raised and how it should be formulated. 
Of course, even experienced parliamentarians, 
sometimes when they feel frustrated in their 
efforts to raise issues before the House in which 
they are interested, yield to the temptation to 
make use of this universal omnipotent power 
which gives them the right to speak in the 
House, and it often happens that simultaneously 
many members get up to raise points of order 
on the same matter and ultimately it turns out 
that there is no point of order. True it is, how­
ever, that it is a very interesting and important 
procedural weapon, which a member can wield 
and with his wits about him, create pleasing 
situations and get attention focussed upon him

by the Press and the public. Sometimes, how­
ever, very valuable contributions are made by 
some members who do raise very legitimate 
points of order and very successfully guide the 
debate and the proceedings of the House. The 
points of order do often provide good humour 
also, and the Speaker very understandingly goes 
over to the next item with such remarks as 
“It is not a point of order nor of any dis­
order” .

I must repeat in the end, that this provision 
contained in Rule 376 of the Rules of Procedure 
is indeed the weapon of an intelligent member, 
which can be successfully wielded to add pep 
to the debate and exhibit the wit of the member 
It dxyes ip»rovide the back-benchers opportuni­
ties for having their say. However, there are 
occasions when it turns out to be absurd and 
we then get reminded of the first Speaker of 
the Lok Sabha, Shri Mavalankar, who succeeded 
in putting down such abuses firmly and quickly. 
Come what may, the points of order will con­
tinue to provide a good bantering and an exhibi­
tion of intelligence from learned members.



PARLIAMENT AND THE PRESS 

By

A. D. Mani, M.P.

On the occasion of the celebration of Parlia­
ment Week in India it is worthwhile to state 
that the Press in India has played a significant 
part in the development of Parliamentary insti­
tutions in India. During the years preceding 
1947, which marked the transfer of power, there 
was a Central Legislative Assembly and the 
Legislative Assemblies in the various States of 
the “Federation** as it then was. These Assem­
blies had restricted political power and over the 
years had become a platform for nationalist 
opinion to demand independence for India and 
the ending of foreign rule. Despite the fact that 
Parliamentary debates were not as comprehen­
sive as they are now and the legislatures had 
to work within the restrictions imposed by 
Britain’s control over India, the -proceedings of 
these Assemblies received considerable publicity 
in the Press. They contributed a good deal to 
the development of political consciousness and 
the acceleration of those forces which led to the 
disappearance of British rule from India.

Further, the publication of Parliamentary pro­
ceedings generated an atmosphere of discussion. 
It has been said by a wisecrack that an Indian 
loves nothing more than a debate on a No-Confl- 
dence Motion. This remark utlered in jest can 
be traced to the sustained public interest in Par­
liamentary proceedings, which to a great extent 
prepared the background for the acceptance of 
a full-fledged Parliamentary democracy of the 
Western type by the Constituent Assembly.

There has been remarkable public interest in 
the proceedings of Parliament ever since the days 
of the Constituent Assembly. It is necessary to 
state here that a free and uncontrolled Press is 
necessary for the proper functioning of Parlia­
mentary institutions. If there is any restriction 
imposed on the coverage of Parliamentary pro­
ceedings by Government/ either by administra­
tive action or by indirect pressure, it would not 
be possible for Parliamentary Institutions to 
grow to their stature. In our country^ I am 
glad to say as an editor of 31 years’ standing 
and as one of the oldest journalists of the 
country, thcfe has been no administrative inter­

ference in regard to Parliamentary proceedings. 
When one of the business tycoons of India was 
the subject of interpellations in Parliament, 
many of which were unfavourable to him and his 
interests, the newspaper controlled by the in­
dustrialist published a fair and accurate account 
of these interpellations. This is an example of 
disinterested journalism which can be held up 
as a genuine expression of the Press of India to 
cooperate in an adequate manner in the deve­
lopment Of Parliamentary institutions.

When questions are asked from time to time 
by members, many of them are publiahed In 
the Press. The average newspaper reader who 
is in a hurry to catch the bus to go to the ofBce 
may not find time to read the queationji And 
answers in full, and often the remark is heard 
that a newspaper is wasting its columns by giv­
ing publicity to questions and answers in which 
the public at large are not interested. Such re­
marks are confined to a small section of the 
people and as one who h'as been a Member of 
Parliament for over six years. I can say that 
Parliamentary proceedings in respect of Ques­
tions evoke the keenest public interest. I may 
mention here an instance of such interest. A 
question was asked in the Rajya Sabha by some 
member about the production of newsprint in 
the country. I happened no intervene with a 
supplementary and asked the Minister whether 
he had seen the working of the paper mills set 
up by Tibetan refugees at Sehore in Bhopal 
which wafi producing newsprint as good as the 
imported one. The question and answer and my 
Rupplementaries were published in the Press. 
The result was I had enquiries from Madras and 
Bombay and the mills concerned also received 
many enquiries from prospective buyers of news­
print.

There was again a question of the hapless con­
dition of persons of Indian origin who had been 
rendered without employment in Mandapam. I 
still get follow-up materials to the questions I 
asked on the subject two years ago. The Par­
liamentary Question Hour can therefore be re­
garded as the exhaust funnel for accumulated
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public discontent. Sometimes I have felt that 
if the Question Hour is more fully reported in 
the Press, it would sustain people’s interest in 
the growth of Parliamentary institutions and 
their belief in the general suitability of demo­
cracy to answer the requirements of developing 
India.

It is noteworthy that Parliament occupies 
more or less the front-page of newspapers in 
India throughout the Parliamentary session. It 
is not often the case in Great Britain where Par­
liamentary proceedings in the leading news­
papers occupy the centre page. Whatever hap­
pens in Parliament it is the substance of the news 
for the day. To some extent the emphasis on 
Parliamentary proceedings is a little overweight­
ed on the side of Parliament to the exclusion of 
legitim-ate interest in other items of public in­
terest. If there is an error on emphasis, how­
ever, it is an error in the right direction.

Our Parliamentary institutions have develop­
ed in their own way and have acquired an Indian 
character. There is so much of alarums and ex­
cursions in Parliament and so much of tension 
from day to day that the publication of such 
proceedings has contributed a good deal to 
the maintenance of an atmosphere of tension in 
the country. What has been happening in our 
country is that the Press of India has gone back 
to the days prior to 1947 when the British Gov­
ernment was the target of attack and nationalist 
opposition was the baiter of the British Govern­
ment. The Congress monopoly of power for over 
twenty years at the Centre, for no fault of its 
own, has made the present-day Government be­
ing cast in the image of a Government which is 
irremovable as was the case with the British 
Governmenit. Every day, therefore, as and when 
Ministers are bullied on the floor of the House ' 
and the incompetence of some Ministerial spokes­
man or the other is exposed, the country is fed 
on the continuous stream of exciting material. 
It looks sometimes as if a spy-thriller film is 
being shown on the public screen where James 
Bond or somebody of that name knocks down 
somebody or manages to elude the pursuit of 
culprits. It is continuous hit-and-run game.

I wish sometimes Parliamentary proceedings 
had a little more humour so that the Press of 
India could allow a sense of humour to permeate 
public discussion. Parliamentary proceedings 
often appear to be as a verbal battle between 
Ministers and those who hate them. There ha.s 
not yet developed in the Indian Parliament those 
strains of caustic humour which have always 
characterised the proceedings of the British Par­
liament. The often-quoted remark of Mr. Chur­
chill, when the Labour Government was in

power, seeking the permission of the Speaker to 
call the Labour Government as a lousy Govern­
ment because some Minister had said that Britons 
should go without their bath in order to conserve 
fuel, is a kind of humour which is necessary in 
our Parliament and which is absent. The fero­
ciousness of Parliamentary proceedings, if I may 
use the term, has also considerably coloured poli­
tical thinking in the country and contributed a 
good deal to the bitterness which exists in the 
political life of the country.

The Parliamentary proceedings on exciting 
events like the November 7, 1966 demonstrations 
Or items of scandal get considerable publicity. I 
wish the Press of India wou*ld give as much 
detailed publicity to constructive discussions of 
bills to amend trade union acts or other matters 
which do not excite angry controversy. The de­
bates on such measures sometimes a^und with 
useful suggestions made by Members of Parlia­
ment but they do not get the same measure of 
publicity which they receive in the sedate 
columns of the British Press in relation to their 
reportage of other proceedings in the House of 
Commons.

It has often been said that the test of demo­
cracy is on its capacity to eliminate corruption. 
In dictatorships also there is substantial corrup­
tion but those who try to unearth the evildoers 
are often executed or exiled. In Parliament 
those who are suspected of corruption are ex­
posed to the public gaze and as was observed in 
efloct by Justice Lyzinsky in the famous Belcher 
ease, mere publicity to wrongdoing may some 
times be adequate punishment. An official com­
mittee had been appointed to deal with corrup­
tion *and this has submitted its report which now 
goes by the name of the Santhanam Committee’s 
report. The Press of India has contributed a 
good deal to the prevalence of a rigid atmos­
phere against corruption in the country and the 
coverage of proceedings involving alleged cor­
ruption has always been thorough in the Indian 
Press.

There is the vexed question of parliamentary 
privileges. I sometimes have to see the matter 
from both sides of the fence as I happen to be 
an editor and also a Member of Parliament. I 
have come to feel that Parliamentary privileges 
should be codified. It is not fair that a special 
class of citizens should come into existence cal­
led Members of Parliament. I quite agree with 
the view that Parliament must be the final 
master of its own proceedings and no courts 
.should interfere with its discretion, but the pub­
lic have a right to know what the privileges of 
Members of Parliament are. If some newspaper
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teels that the performance of a Member of Par­
liament is actuated by considerations other than 
public good, he should have an opportunity of 
saying So and take the risks involved in such a 
statement. It may be useful for the Indian Par­
liament to set up a committee of investigation in 
regard to charges which may be made against 
Members of Parliament in the Press. If for any 
reason these charges are found to be without 
substance, then and then alone the matter should 
be referred to the Committee of Privileges. At 
present the Committee of Privileges is barred 
from going into an investigation of such charges 
which may involve the Press in contempt of 
Parliament.

There is another sphere in which the Press of 
India has conducted itself in a most commend­
able manner, namely in being the ante-room oi 
the statesmen. If one meets pressmen talking to 
members of parliament in the Central Hall of 
Parliament or in lobbies, one could have ade­
quate opportunities of seeing how much news­
papermen can influence the thinking of members 
of Parliament as well as ministers. Many times 
useful suggestions have been made by the Press 
representatives to members of Parliament, which 
have often Assisted them in debates as well as 
in the appraisal of public questions Publica­
tions in th*̂  Press and editorial articles and 
special representatives’ reports on various ques­
tions have contributed a good deal to evolution 
of political thinking in the country. Press repre­
sentatives may not enjoy the same status which

Harvard University professors enjoyed in the 
time of President Kennedy and may not be given 
publicly the status even by those whom they 
benefit by their suggestions whether such per­
sons are Members of Parliament or Ministers, 
but there is no doubt, as one who has watched 
the Parliamentary proceedings from a ringside 
seat, that pressmen have contributed substan­
tially to moulding the tliinking of Ministers as 
well as members of Parliament.

As long as the Press of India is free and no 
administrative restrictions are put or invisible 
pressures exercise on it, the Press will continue 
to be the guiding light of democracy in the coun­
try. It is perhaps true to say that among the 
Asian countries the Press of India has set a 
noteworthy and commendable example of being 
the friend as well as the loyal servant of Parlia­
mentary democracy. It is only fitting on the 
occasion of Parliament Week that -the services 
of the Press towards democracy and Parliamen­
tary institutions should be adequately remem­
bered. It is the fashion of the day to put up 
statues or hang up portraits in the Central Hall 
of Parliament of those who had rendered dis­
tinguished and outstanding service to the nation. 
Considering what the Press has done for Parlia­
mentary democracy I think it will be suitable if 
a statue of an unknown pressman is put up in 
the precincts of Parliament to remind all con­
cerned of the services rendered by the Press of 
India towards the development of Parliamentary 
institutions in the country.



SOME INNOVATIONS IN THE PARLIAMENTARY PROCEDUftfi 
DURING THE THIRD LOK SABHA

By
S. L. Shakdher, Secretary, Lok Sahha.

Withir. montlis of the coming into being of 
the Third Lok Sabha, the country was faced 
with the Chintsr aggression and a Proclamation 
of Emergency was issued by the President on 
the 26th October, 1962. It was felt that Parlia­
ment had a special lole to play in the emer­
gency and it was the duty of Parliament to 
strengthen the hands of Government to function 
more effectively. The Speaker (Sardar Hukani 
Singh) felt that simplification of sô me of the 
procedure in the House, within the existing 
framework of the Rules of Procedure and Con­
duct of Business in Lok Sabha, should be con­
sidered so that the Ministries and their Depart­
ments could find more time to devote to their 
urgent tasks in connection with the emergency. 
With this end in view, the Speaker held, on 
the 7th Novenjber, 1962, a meeting with the 
Leaders and representatives of all the Opposition 
Groups in the House and the Minister of Par­
liamentary Affairs The meeting decided upon 
the following prtKedurol changes': —

*' (1) Questions—
(a) For the purpose of answering ques­

tion in the rotational order, the various 
Ministries of the Government of 
India should henceforth be divided 
Into five groups instead of three as 
at present. That would mean that 
questions relating to one Ministry wiil 
be answered on one day in a week;

(b> Not more than five questions, both 
starred and lunstarred combined, by 
one Member, should be placed on the 
List of Questions for any one day* 
Out of these, not more than three 
questions shall be placed on the list

• of questions for oral answer.
(c) Nv I more than thirty questions should 

be placed on the List of Questions 
for oral answer on any one day.

(The above changes were recommended to be 
introduced with effect from Monday, the 12th 
November, 1962)

(2) Private Members* Resolutions—
A Member who desires to move a Reso­

lution should in the first instance give 
written intimation to that effect only. 
The intimation shall be addressed to 
the Secretary and left at the Parlia­
mentary Notice Office. The names of 
MejTibers from whom such intimation 
is received will be balloted and those 
securing the first four places in the 
ballot will be eligible to give notice 
of cne Resolution each. Those Reso- 
lulions, if admitted, will b̂e put down 
in the List of Business. ^

(3) Amendments to Motions, Resolutions, 
etc.—

In order to limit the number of amend­
ments to Motions or Resolutions each 
party or group may, if they so desire, 
table one amendment only in the 
name of one or several members of 
the party or group. The present 
practice whereby a large nxmiber of 
individual Members give notices of 
separate amendments should be dis­
pensed with.’*

Commending the a<bove procedural changes to 
the House, the Speaker appealed^ to the mem­
bers to extend their full co-operation in giving 
effect to them. As some members wanted time 
to consider the proposed changes, the Speaker 
agreed to take up the matter again on the next 
day. On the ?th November, 1962, after some 
members had expressed their views on the sub­
ject, the Speaker explained^*: —

'‘I might just sive my explanation as to what 
prompted me to take these steps. First

»L .S . Deb. 8-11-1962. cc. 89-90. 
•Ibid.
»LS. Deb. 9.U.1962, cc. 876—79.
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of all, there are thousands of queetioas 
received, and the present practice is 
that as soon as a question is received 
it is transmitted to the Ministry con­
cerned. They get to work on it. They 
send telegrams to the different quarters 
of the country. Much money and labour 
are spent on that Ultimately, if I find 
that it should not be admitted, it is dis­
allowed, and the labour and expense an; 
wasted in that case. 20,000 questions are 
received in a year. The first direction 
that I have given is that a question, as 
soon as it is received, would not be sent 
on to the Ministry unless I have scruii* 
nised it and taken a decision whether it 
is to be admitted or not. Only thodc 
questions which I think are to be admit­
ted wUl be passed on to the Ministry 
concerned, so that the onrush in the firs: 
instance could be eliminated altoge­
ther—

The Ministries would be divided into five 
groups so that each Minister has only 
to come here for one day in the week 
and devote all his other time to the 
war effort, and in the case of this 
emergency all attention should be 
directed to the war effort___

Any numiber of notices of questions might 
be sent, but I could get the permission 
of the House that only five would be 
entered and I would disallow the others.
I would request hon. Members to ^ive 
or Indicate to me the priority as to 
which one has to be put in first, and 
then I shall have that indicated, and I 
will put on the list only those five thnt 
I a d m it ....

So far as the putting of starred questions in 
the list is concerned, what I said was 
that only 30 of them need be put down. 
Ultimately we may reach 20; generally 
it is only 10, 12 or 15 that we have 
been rraching. So, the others may be 
automatically transferred to the un­

starred list That was what I suggested. 
There was nothing novel or strange that 
was being done..............

Let us work out the thing. We are not 
taking away any right of hon. Members 
and I can assure them that it is only 
during this period that we can just
tackle i t  Therelire, there ought not to

^  & Bn. (H) d t  22.11-1962, Parai 40S and 404.
®L. S. Deb. dt. 11-12-1962, c. 5247.
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be ecy  difliiculty. 1 hope hon. Membem 
would agree to my appeal in this res­
pect so tliat we might work on it just 
for sometime ”

The House, thereupon, gave its approval to 
I He proposed changes in the procedure.

Besides the above procedural changes made 
in the wake c /  the emergency, quite a few other 
new practices, conventions, innovations and 
amendments to the Rules of Procedure of the 
House were introduced during the Third Lok 
Sabha. Some cf the more important ones are 
described below.

Questions—

Rule 39 provided that if any questions placed 
on the list of Questions Dor oral answer (Starred 
Questions) on any day were not called for answer 
within the time available for answering questions 
on that day, the Ministers, to whom the ques­
tions were addressed, would forthwith lay on 
the Table written replies to those questions In 
actual practice, however, answers to such ques­
tions were not formally laid on the Table by 
Minirters but were deemed to have been laid 
on the Table at the end of the time available 
for answeiiiig questions. However, if a member, 
on being called by the Speaker, stated that it 
was not his intention to ask the question stand­
ing in his name, the question was treated xi 
having been wthdrawn and no written answer 
thereto was deemed to have been laid on the 
Table. Further, although there was no specific 
provision for laying on the Table answers to 
questions placed on the List of Questions for 
written answer (Unstarred Questions), written 
answers to such questions, on the analogy of the 
provisions of, and practice under, rule 39 were 
also deemed to have been laid on the Table by 
the concerned Mini.'iters at the end of the 
Question Hour on the relevant day. There was 
also no provi.sion in the rules for laying on 
Table answers to questions for written answers 
(Unstarred Questions) admitted for a day on 
which the House sat but there was no Question 
Hour. Such a contingency arose during the 
first part of tlie Third Session, 1962. when, on 
he 22ne November, 1962, it was announced^ tliat 

the Session would continue till the 11th Decem­
ber, 1962 but that there would be no Question 
Hour from the 26in November to 11th Decem­
ber, 1962. Some Unstarred Questions were ad­
mitted for the IHh December, 1962 and replies 
thereto were formally laid> on the Table by the 
Minister of Parliamentary Affairs with an entry 
to that effect having been made in the liit of
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business for that day. With a view to state more 
specifically the practice actually followed in 
Lok Sabha in regard to laying on the Table 
answers to questions referred to above and also 
to provide for laying on the Table written 
answers to Unstaired Questions admitted for a 
day on which the House sat but there was no 
Question Hour, the Rules Committee recoin­
mended®, and the Lok Sabha approved^, the sub­
stitution of the following rule ^or the then nile 
89 of the Rules of Procedure of the House:

“39. (1) If a question is not distinguished 
by an a. t̂erisk, or if a question placed 
on the list of questions fop oral answer 
on any day is not called for answer 
within the time available for answering 
questions on that day, a written answer 
to such question shall be deemed to 
have been laid on the Table at the end 
of the Question Hour or as soon as the 
questions for oral answer have been dis­
posed of, as the case may be, by the 
Minister to whom the question is ad­
dressed:

Provided that if a meanber, on being called 
by the Speaker, states that it is not his 
intention to ask the question standing 
in his name, the question shall be treat­
ed as having been withdrawn and no 
written answer thereto shall be deemed 
to have been laid on the Taible.

(2) If there is no Question Hour on any 
day on which the House sits, written 
answers to questions placed on the list 
of questions for written answer on that 
day. if any, shall be laid on the Table 
by a Minister on behalf of all the Minis­
ters to whon. such questions are addrei- 
sed.

(3) No oral .̂̂ ply shall be required to a 
question which a written answer is 
given and no supplementary questions 
shall be asked in respect thereof.”

Rul(> 46 provided that a Question not reached 
for oral answer ini|?ht be answered after the 
end of the Questicn Hour, with the permission 
ot the Speaktr, if the Minister represented to 
thf! Speaker that the question was one of special 
public interest to '.vhich he desired to give a 
reply. On many occasions, members had repre­
sented to the Speaker in the House to allow an 
important question, which had not reached for

oral answer during the Question Hour, to be 
orally answered. The Speaker, however, ex- 
pi>essed his inability to give permission without 
the consent of the Mijiister as it impiiiiged on the 
Government time. Nevertheless, there has been 
a regular demand that a procedure should be 
devised whereby members* sudi requests could 
be acceded to. The Rules Conmiittee carefully 
considered the whole matter and came to the 
conclusion^ that an important question, not reach > 
ed for oral answer during the Question Hour, 
might be pennitted by the Speaker to be answer­
ed at the end of business for tihe day, if he was 
satisfied that the question was one of special In ­
terest to which oral answer should be given. In 
order, however, to save the time of the House, 
the Committee suggested that such a question 
might be asked on a day on which no short 
notice question or a calling attention notice was 
put down and accordingly recommended® th ‘ 
addition of tho second proviso to that effect to 
rule 40.

Prior to October, 1P65, notices of questions 
used to bp received in the Parliamentary Notice 
Office of Lok Sabha one day after the issue of 
summons for a session and their priority infer se 
was arranged according to the date and time of 
receipt. This practice put the members residing 
outside Delhi in a disadvantageous position as 
notices of their questions were received late and 
consequently they obtained a low priority. Re­
alising the difficulty of the memibers residing 
outside Delhi at the time of issue of summons, 
the Speaker agreed to the revision of the procev 
dure so that aV notices of questions received 
between the date of the issue of summons and 
the seventh day thereafter would be deemed to 
have been received at the commencement of the 
seventh day. The infer se priority of suc.i 
notices is now accordingly determined by ballot 
as in the case of notices received on the same 
day and time.

Previously lists of admitted questions (both of 
Starred and Unstarred Questions) were printed 
in English and only such of the admitted ques­
tions notices of which were received in Hindi 
were printed in Hindi. With eifect from the 
Budget Session, 1965, lists of all admitted ques­
tions are printed both in English and Hindi and 
made available to memibers.

There has also been a new development about 
printing of lists of admitted rfiort notice ques­
tion. This was in oofisequence to an incident

•First Report of the Rules Committee (3LS), Para 4 
*̂ L.S. Bn. (II) dt. 30.11.1965, para 1506.
'•̂ Fourth Report of the Rules Committee 

ed by the House owing to the dissolution of the
•Ibid.

(3LS), para 5. The Report 7?ould not be approv- 
3rd LoH Sabha.



SI
in August^ 19C6 when a Minister stated that he 
was not aware of a particular short notice ques< 
tion put down for answer on that day, even 
th ou ^  prior intimation had been sent to the 
Ministry concerned. To avoid the recurrence of 
such cases, it was decided that the list of admit­
ted short notice questions should also be printed 
and circulated to ail members And Ministries of 
the Government as is being done in the case of 
admitted Starred and Unstarred Questions. Lists 
of admitted short notice questions are normally 
circulated two days in advance of the date of 
answer and an entry to this effect is made in 
the list of business for the day. On the saiiie 
analogy, a list of questions under rule 40 addres­
sed to a private member (Chairman, Public Ac­
counts Committee) set down for answer on the 
30th Nov-ember, 1966 was separately printed on 
a distinctive colour (Yellow) paper.

Allotment of fixed days jar groups of Ministries 
for Answering questions:

For the purpose of answering questions in the 
House, the Ministries of the Government of India 
have been divided into five groups and the 
Ministers concerned answer questions by rotation.

Fixed days have been allotted to the various 
groups of Ministries for answering questions in 
Lok Sabha. Accordingly, questions relating to 
groups A, B. C D and E always come up for 
answer on Monday, Tuesday, Wednesday, Thurs­
day and Friday respectively. If, however, there 
is no sitting of the House on any of the above 
^ve days on account of a holiday, the questions 
pertaining to the group of Ministries fixed for 
that date will not be put down for answer dur­
ing the week.

If a sitting of the Lok Sabha is fixed for any 
Saturday, no Question Hour is provided for that 
sitting.

Intimation to members in respect of questions 
disallowed by 'Clubbing:
A large nunkber of questions are usually dis­

allowed and names of Members who have tabled 
such questions are clubbed to the earlier adinit> 
ted questions relating to the same subject. In 
all such cases all Members used to be individu­
ally informed about the question on which their 
name had been clubbed. As a measure of eco­
nomy, it was decided to dispense with this prac­
tice. For the information of meanbers the 
following general paragraph about the procedure 
followed in this regard was issued in Bulletin 
Part II :~

“Printed Lists ol admitted questions are 
circulated to Mcsnibers five or six days 
in advance of the dates on which they

are due for answer. In case, a member 
has any objection to his name beftig 
added to another member's question, he 
is requested to inform the Lok Sabha 
Secretariat immediately on receipt of 
the printed list so that the necessary 
corrigendum seeking to delete his name 
against the question is issued in time/'

Treatment of questions of members under
detention or Suspension:

No set procedure had been laid down for the 
disposal of questions tabled by Members under 
detention, u  was decided that following the 
past practice, the questions of memben under 
detention should be treated similar to these who 
have been granted leave of absence. According 
to this, questions admitted in the names of 
members under detention can be included only 
in the List of Questions for written answer. 
Their questions cannot appear in the List of 
Questions for oral answer.

It was also decidcd that the questions of those 
members who were under suspension from the 
service of the House, .should be removed both 
from the starred and unstarred lists of questions 
for the days on which they were under suspen­
sion. Thus, long a member is under sus­
pension his name cannot appear either in the 
starred or unstarred list In case the lists of 
questions have already been printed and there­
after a member Ls suspended, his name is deletad 
from the printed lists through a corrigendum.

Question Under Rule 40.

Under Rule 40, questions can be addressed to 
a private member subject to the provisions made 
therein. However, Members had rarely exer­
cised their right in this regard. Though on a 
few occasions, noticec of questions under this 
Rule were tabled, yet there had been only one 
instance in the past in the year 1923 when a 
question address^ to a private member under 
Rule 40 liad been answered in the House.

The sixteenth Session of the Third Lok Sabha, 
was, however, remarkable wiien two questions 
under Rule 40 were orally answered on the Hoor 
of the Hou.se, l*hese notices of questions were 
addressed to the Chairman, Public Accounts 
Committee and were admitted by the Speaker 
for anjiwcr on .'iO-11-1906. *nie List of these 
questions was; separately printed on yeUow 
paper and copies thereof were circulated to 
Members only 5 days in advance. An entry was 
also made in the List of Business for that day.
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^Supplementary Questions thereon were not 
permitted by the Speaker. On a request made 
by a memb^ to ra?8e Supplementary Questions 
in order to elicit more information, the Speaker 
observed that it would be difficult for him to 
permit supplementary questions, and that if 
supplementaiies were permitted it would turn 
out to be a separate Question Hour. He further 
added that if the Member desired, he could give 
notice of another question on the basis of the 
answer given to his original question. The 
Member to whom the question is addressed would 
answer the question in writing, but no supple- 
mentaries would be allowed thereon.

Short Notice Questions addressed to Private
Members.

During the Sixteenth Session of the Third 
Lok Sabha, a Short Notice Question addressed 
to the Chairman, Public Accounts Committee 
was not admitted by the Speaker as there was 
no provision in the Rules that Short Notice 
Question* could be addressed to Private Mem­
bers.

Half-tin-Hour Discussions on matters of public
importance arising out of answers to questions.

Prior to the 15th Session in 1966 of the 'Fhird 
Lok Sabilia, it was the usual practice that if any 
matter put down for Half-an-Hour Discussion 
on a particular day was not disposed of on that 
day, it was not auxomatically included In vhe 
List of Business for any other day unless the 
Member so desired. Suoh notices of Half-an> 
Hour Discussions lapsed on the prorogation of 
the Session. Whenever the Member revived a 
notice of such Half sm-Hour Discxission during 
the next Session, he was in the first Instance 
normally asked to table a fresh question on the 
subject on the points on which he desired clari­
fication. Even after that if he wanted further 
elucidation, he could pursue the matter by giv­
ing notice of a I.'al/-an-Hour Discussion which 
war. considered on merits.

During the 15th Ses.sion, 1966, it was, however, 
decided that a notice of a Half-an-Hour Dicus- 
sion which was admitted and put down in the 
List of Business during a previous Session but 
which was not taken up for want of time or 
other causcs during that Session, could be re­
vived by the Member in the next session pro­
vided a fresh notice thereof was given within 
one week of the commencement of the next 
Session.

Half-an-Hour and short duTation discussions.

Members can raise ftialf-an-luHir discussions 
under rule 55 on matters arising out of answers 
to recent questions and discussions for short 
duration under rule 193 on matters of iirgent 
public importance. The latter kind of discus­
sions are generally held for two hours which is, 
at times, increased to hours in the discretion 
of the Speaker. In the absence of any specific 
provision in the rules regarding the days and 
hour when discussions of shorter duration could 
be raised, members have been handicapped in 
raising matters of urgent public importance for 
shorter duration similar to half-an-hour discus­
sions arising out of answers to questions imder 
rule 55. Consequently, they have to resort to 
other methods in the form of adjourmnent 
motions or call attention notices for raising 
such matters. With a view to give members 
greater opportunities o f raising discussions of 
shorter duration on current matters of general 
public interest, the Rules Committee recom­
mended*® that half-an-hour discussion under rule 
55 and short duration discussions under rule 193 
should be spread over the whole week the 
former being taken up on three sittings in a 
week and the latter on two sittings in a week 
for the duration not exceeding one hour each. 
The Committee also suggested that such short 
duration discussions could be taken up at the 
end of the business for the day wherein short 
seeches might be permitted aTllowing a few 
minutes each for the mover, the Minister’s reply 
and the mover’s reply—and proposed^i suitable 
amendments to rules 55 and 194 of the Rules of 
Prqcedure.

Adjournment motions.

Rule 61 provided that the adjournment motion 
“shall be taken up at 16.00 hours or. if the 
Speaker so directs at any earlier hour at which 
the business of the day may conclude"^. The 
words '‘at any earlier hour at which the busi­
ness of the day n'ay conclude” were inappro­
priate because, if the business of the House con­
cluded earlier than 16.00 hours, the House auto­
matically stood adjourned and the motion '‘that 
the House do not adjourn* became meaningless. 
The purpose of an adjoumihent motion is an- 
adjournment of the business of the House for the 
purpose of discussing a definite matter of urgent 
public importance” (Rule 56). Therefore, there 
must be some business before the House when 
such a motion is moved so that î  the adjourn­
ment motion is not carried, the House may con-

‘OFourth Report of the Rules Committee (8LS),para 6 The Report could not be approved by the House 
owing to the dissolution of the Third Lok Sabha. 

il7bid.



linue its business and the Speaker is not obliged 
to adjourn the House for want of business, in 
which case the significance of an adjournment 
motion would be lost. The rule also did not 
specify the form of the adjournment motion. 
In order to state the position correctly and to 
specify the form of the adjournment motion m 
the rule, <the Rules Committee recommended, 
and the Lok Sabha a p p rov ed ,th e  substitution 
of the following for rule 61:

“61. The motion *that the House do now 
adjoiun* shall be taken up at 16.00 
hours t>r at an earlier hour if the 
Speaker, after considering the state of 
business in the House, so directs'*.

Right at the beginning of the Third Lok 
Sabha, a new convention was established that 
no adjournment motion would be moved on the 
day the President addressed both Houses of 
Parliament assembled together. On the 18th 
April, 1962, when the Lok Sabha met after the 
President’s Address to both Houses assembled 
together, the Speaker, referring to the notices of 
adjpumment motions tabled by members, ob- 
servedi^ that a sanctity was attached »to the 
Address by the Head of the State and it was 
only proper that the sitting of the House on the 
day of the President’s Address should be con- 
ftned to transacting only formal business and 
no controversial matter? should be entered into. 
The House approved’® of the suggestion and it 
was agreed that the adjotimment motions tabled 
might be taken up on the next day. This con­
vention was again confirmed^® on the 17th Febru* 
ary, 1965 when the House met after the Presi­
dent’s Address and a member enquired about the 
notice of adjournment motion tabled on that 
day. It has also been ruled^  ̂ that an adjourn­
ment motion cannot be allowed when a no-<xm- 
fidence motion is under discussion.

Calling Attention to matters o/ urgent public 
importance.

It was at the beginning of the Third Lok 
Sabh<» lhal the procedure regarding calling 

to matters of urgent public importance 
received the vitality and importance that it has 
now achieved. The Speaker realised that the 
desire of the members to resort to tabling notices 
of adjournment motions arose from the fact Uiat

the members had no real procedural opportu­
nity to raise a matter of urgent public impor­
tance immediately it came to their notice and 
of compelling the Govermnent to state their posi­
tion on the matter. The procedure of adjourn - 
ment motions was consequently being frequent­
ly used for a puipose for which it was not in­
tended in the new constitutional set-up. The 
Speaker, therefore, early at the beginning ol 
the Third Lok Sabha, called a meeting of the 
Leaders and representatives of various Groups 
and informed them that he proposed to give life 
and content to the rule regarding calling atten­
tion notices and that henceforth he would try 
to dispose of all such notices on the same day 
on which they were tabled. As a consequence 
there was a tremendous fall in the number of 
notices for adjournment motions and consider­
able increase in the number of calling 
attention notices. Although the nximber of 
calling attention notices that were admitted 
grew, rule 197 did not permit raising of more 
than one matter at the same sitting. With this 
restriction, it was clearly not possible fto disposi  ̂
of all the admitted )ioticeg quickly and any 
postponement of a iratter of urgent public im­
portance to a later date robbed the procedure 
of its utility. To overcome such a situation, it 
was decided by the Speaker that whenever it 
became necessary to allow more than one notice 
on the same day, one might be taken up during 
the nt>rmal hours of sitting and the second of
17.00 hours i.e. after the normal hours of sitting 
of the House. The main factor which has made 
the calling attention notices popular and dis­
suaded members from tabling adjournment 
motions is expeditious decision on «u<^ notices. 
If the facts of a matter sought to be raised in 
a calling attention notice need confirmation, the 
notice is referred to the Minister concerned for 
a factual note. To prevent delay in receiving 
facts from the Minister, the Speaker directed 
that when calling attention notices were refer­
red to Ministei-s for facts, the facts should be 
furnished by them within 24 hours and where 
,iny delay wa:; unavoidable* the Speaker should 
\je informed immediately. Another factor whic^i 
ha,s helped a great d̂ âl in keeping this proce­
dure tidy and the irembei's alert in brln«i.i;? 
forward really i^npoitsnt matters was the 
Speaker’s decision’  ̂ to allow the members who 
have tabled notice of the matter to ask one

’^First Report of the Rules Committee (3LS),parB 6. 
’i»L.S. Bn. iU) dt. 30.11,1965, Para 1506.
^^L.S. Deb dt. 18.4.1962 cc. 43-44. ,
f̂̂ Ibid
«L.S. Deb. dt. 17.2.1965, cc. 2S-25.
*7L.S. Deb. dt. 19.8.1963, cc. 1199—1210; 20 8.1963, cc 
*»L- S. Deb. dt 20-1M963. r 648, 3-J2-1963, cc 2741--i4.

J520—32. 1572.



34

( 2 )

question each seeking elucidation Iroitn the 
Minister on the statement made by him on the 
matter.

The procedure legarding callinig attention 
notices, was also considered at considerable 
length by the Rules Conwnittee who recommend- 

the incorporation in the relevant rule the 
new healthy practicet evolved in respc'jc of 
such notices.

Broadly, the Rules Committee suggested^® 
amendments to rule 197 to the following effect: — 

( 1) No member should give more than two 
such notices for any one sitting.
Names of not more than five members, in 
order of priority of receipt of notices, 
may be shown in the list of business and 
each of them may ask a question after 
the Minister’s statement. If a notice is 
signed by more than one member, it 
should be deemed to have been given by 
the first signatory only and if two noti­
ces are received at the same time, a bal­
lot should be held to determine the re­
lative priority of each such notice.
Two such matters may be raised at a 
sitting—one after the Question Hour and 
the other at the end of the business for 
the day. The second matter should not 
be raised by the same members who have 
raised the first matter.
All notices which have not been taken 
up on the day for which they have been 
given should lapse at the end of the day. 

Introduction of new Ministers 
When a new Minister is appointed and sworn 

in, the Leader of the House formally presents him 
to the Speaker and the House. When the Coun- 
(‘il of Ministers is reconstituted with a new Prime 
Minister, new Ministers who were not members 
of the outgoing Council of Ministers are also 
introduced and when changes are made in the 
portfolios of Ministers, the new Ministers are also 
introduced to the House.^’
Resignatiov of Members*

Under Ai-ticle 101 o f the Constitution, a Mem­
ber of Lok Sabha may resign his seat by writing 
under his hand addressed to the Speaker and his 
seat thereupon becomes vacant.

(3)

(4)

Under Rule 240 the Speaker is required to in­
form the House that such and such member has 
resigned his seat in the House. It has also been 
provided in the Rules that where any member 
gives any reason or introduces any extraneous 
matter the Speaker may, in his discretion, omit 
such words, phrases or matter and the same shall 
not be read out to the House.

Thus a member who resigns his seat cannot 
make a statement in explanation of his resigna­
tion. Seven Members of Lok Sabha from Andhra 
Pradesh resigned their seats in Lok Sabha on the 
issue of fifth steel plant for Visakhapatnam. They 
wanted ito make statements in explanation ot 
their resignations but were not permitted to do
S0.22

Motion of No-Confidence in Council of Ministers
A motion expressing want of confidence in the 

Council of Ministers  ̂may be made under rule 198. 
If leave to move the motion is granted, 50 Mem­
bers having risen when leave to move the 
motion is asked for» the Speaker is to fix the 
date for the discussion of the motion.

Government agreed that when leave to the 
moving of a motion of No-Confidence in the 
Council of Ministers has been granted, ruo subs­
tantive motion on policy matters would be 
brought by them for approval by the House till 
the disposal of Motion of No-Confldence.2S

Quorum

In 1954 a convention was developed that the 
House would not be counted during lunch hour 
i.e. between 13.00 -and 14.30 hours.24 Later the 
conventions were developed that the House 
would not be counted within one hour of the 
count having been taken and during the time 
when the House sat beyond the normal hours. 
For some years these conventions woorked satis­
factorily and no member challenged the quorum. 
However during the Third Lok Sabha Members 
challenged the establishment of the above con­
ventions as these were against the provision of 
Article 100 of the Constitution. These conven­
tions are therefore not observed now and when 
there is no quorum it is challenged by Members 
and the Chair takes notice^® of it and adjourns 
the House or suspends the sitting until there is 
a quorum.

toi^th Report of the Rules Committee (3LS) para 7. The Report could not be approved by 
the House owmg to the dissolution of Third Lok Sabha.

The Report has not yet been approved by the House.
-'L .S . Deb, 21.11.1962; 21.11.1963 ; 7.0.1964; 14,11.1966.

S. Deb. 29-11-1966. 1-12-1966 and 2-12-1966.
»»L. S. Deb. 25-7-1966. 26-7-1966 and 27-7-1966 
2*L.S, Deb. 8.9.1954. '
'•■'•L.S. Deb. 22.S .1960.
»*L. S. Deb. 12-12-1963.
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Disciplinary powers of the Speaker

Under Rule 373, the Speaker may direct any 
member whose conduct is, in his opinion, grossly 
diaorderly to withdraw immediately from the 
House and any member so ordered to withdraw 
shall do so forthwith and shall absent himself 
during the remainder of the day’s sitting.

The Speaker is the sole judge to say whether 
the conduct of a member is ‘grossly disorderly’. 
The opinion of the Speaker in this regard is 
final27 and it cannot be questioned.

Again under Rule 374, the Speaker may, if he 
deems it necessary, name a member who disre­
gards the authority of the Chair or abuses the 
rules of the House by persistently and wilfully 
obstructing the business thereof. If a member 
is so named by the Speaker, he shall forthwith 
put the question that the member (naming him) 
be suspended from the service of the House for a 
period not exceeding the remainder of the ses­
sion. Provided that the House may, at any time, 
on a motion being made resolve that such sus­
pension be terminated. The member suspended 
under the above rule is to withdraw forthwith 
from the House and cannot enter the Lobbies and 
Galleries during the period of his suspension.

There have been occasions when a Member 
suspended from the service of the House refused 
to withdraw from the House. The Speaker, 
then adjourned the House for a few i^ u te s . 
The member suspended withdrew from the House 
during the period the House was adjourned*®.

The Speaker has held that a notice of motion 
for termination of suspension of a Member can­
not be considered by the Speaker unless the sus­
pended Member expressed regret to the House 
and the Leader of the House was also consulted 
so that there might be an agreed motion before 
the House.*®

Allegations against Ministers\M€mhers

Under Rule 353 no allegation o f a defamatory 
or incriminatory nature shall be made by a Mem­
ber against any person unless the member has 
given previous intimation to the Speaker and alao 
to the Minister concerned. Under Rule 357 a 
member may, with the permission of the Speaker, 
make a personal explanation although there is no

question before the House but in this caae no de­
batable matter may be brought forward, and no 
debate shall arise. Therefore, when a member 
whose name has been brought in the debate is 
permitted to make a personal explanation by the 
Speaker, he is not to bring in any extraneous 
matter in the debate and if he does, the same 
expunged by the Speaker.**

If the allegations made by a member against 
another member or Minister are denied by tlie 
latter in the personal explanation made in the 
House, the denial is normally accepted by the 
member who made the allegations unless he is 
sure about the correctness of the charges made 
and is prepared to take full responsibility for the 
same. Where both the member who made the 
allegations and the member or Minister against 
whom those allegations have been made stick to 
their respective versions and are prepared for an 
enquiry being held by the Speaker, they may bt* 
asked to adduce such evidence as may be ir\ 
their possession in support of their statement?. 
After examining the evidence and going into thr 
facts of the case, the Speaker may inform the 
House of the result of his findings. In the event 
of the member making the allegations expressinjs* 
regret, the House may agree to treat the matters 
as closed.**

Adjournment of the House on demise of Minift-
ters\Member§

It had been the practice to adjourn the House 
whenever death of a Minister | Member took 
place during the Session. The House has now 
agreed*^ that the House should be adjourned only 
when it was necessary in order to enable mem­
bers to take part in the funeral of a sitting mem­
ber irrespective of the fact whether the deceased 
held the offlce of a Minister. Formerly it was the 
practice that only the Speaker made an obituary 
reference on the passing away of a sitting or cx- 
Member, and in the case of death of important 
personages, the Leader of the House also asso­
ciated himself with the sentiments expresfsed by 
the Speaker.

The House has now agreed that when a refer­
ence was made in the House to the passing of » 
sitting or ex-member, the Leader of the Group 
or Party to which he belonged and in appropriate 
cases, members of other Groups also, if they so 
wished, might be allowed to make obituary re-

27L. S. Deb. 17-11-1966.
2«L. S. Deb. 25-7-1966 ; 7^11-1966 and 16-11-1966.
2»L. S. Deb. 28-7-1966.
WL. S. Deb. 17-11-1966.
«L . S. Deb. 2-9-1965, 3-9-1965, 17-11-1965 (Case of Shri Prakash Vir ShastriV allegatior agoin^t

Shri Humayun Kablr.
*2L. S. Deb. 21-11-1964
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ierences within an overall time-limit of 15 to 20 
minutes to be fixed by the Speaker.

Resolutions

The Rules Committee rtjcommended,*^ and the 
Lok Sabha ajq?rt>ved,®* that in view of the chang­
ed procedure regarding the giving of notices of 
private members* Resolutions, which had been 
agreed'*  ̂ to by the House on the 9th November, 
1962 in the wake of emergency (referred to above 
also), and to bring the provisions of the Rules of 
Procedure in line with the actual procedure being 
followed in this regard and also in accord with 
rule 31(4), rule 170 should be revised as fol­
lows:—

“ 170. A member other than a Minister who 
wishes to move a resolution on a day 
allotted for private members’ resolutions, 
shall give a notice to that effect at least 
two days before the date of ballot. The 
names of all members from whom such 
notices are received shall be balloted and 
those members who secure the first three 
places in the ballot for the day allotted 
for private members’ resolutions shall be 
eligible to give notice of one resolution 
each within two days after the date of 
the ballot.”

Guillotine Hour

Rule 208(2) provided that on Ihe last of the 
allotted days for the Demands for Grants, the 
Speaker should put to the vote of the House at
17.00 hours all the outstanding matters in con- 
iiection with those demands for grants, which is 
commonly known as applying the Guillotine. It 
had been held by the Speaker that the time 
( i.e.  17.00 hours) prescribed by this rule for 
the disposal of outstanding demands for grants 
could not be changed. On some occasions, when 
on the last of the allotted days, the last group 
of demands for grants for which time had been 
allotted was disposed of earlier than 17,00 hours, 
the outstanding demands for grants were guillo* 
tinod^o only at 17.00 hours. The intervening period 
was devoted to some other business included in

the List of Business. On one occasipn, when a 
member suggested that the guillotine might be 
applied at 19.00 hours instead of at 17.00 hours, 
the Speaker ruled^  ̂ that that could not be done 
unless the rule was amended. The provisions of 
rule 208(2) have also been suspended*^ on an 
occasion to enable the outstanding demands for 
grants being disposed of at 18.30 hours instead of 
at 17.00 hours. A member suggested that the 
hour at which Guillotine should take place be 
made elastic so that the House might get extra 
time, if necessary, to discuss demands for which 
adequate time might otherwise not have been 
available. The Rules Committee considered the 
matter and recommended*^, and the Lok Sabha 
a p p ro v e d ,a n  amendment to rule 208(2) em­
powering the Speaker to fix in advance such other 
hour for the guillotine as might be considered ex­
pedient for the occasion. In pursuance of the 
amended rule, the Speaker flixed^®A, in advance
14.00 hours on the 29th April, 1966 as the time 
for applying guillotine and all the outstanding 
demand for grants were accordingly put to the 
vote of the House at 14.00 hours on the 29th 
April, 196e.

Goverriment Bills

Rule 72 provides that if a motion for leave to 
introduce a Bill is opposed, the Speaker, after 
permitting, if he thinks fit, a brief explanatory 
statement from the member who moves and from 
the member who opposes the motion, may with­
out further debate, put the question. However, 
in the case of the Preventive Detention (Con­
tinuance) Bill, 1966, the Chair made an excep­
tion and permitted more than one member to 
oppose the motion for introduction.

Upto the Third Session of Third Lok Sabha the 
recommendation of the President was printed on 
the docket page of the Bill in the following 
form :—

‘The President has, in pursuance of 
clause----- of anticle___  of the Consti­
tution of India, recommended to Lok 
Sabha, the introduction and|or conside­
ration of the BiM*».

saSecond Report of Rules Committee (3LS), para 5; Third Report of Rules Committee (3LS), 
para 5,
•̂ L̂. S. Bn. (ID dt. 18-8-1966, para 1838.
»«L. S. Deb. dt. 9-11.1962, cc. 376—79.
3«L. S. Deb. Part II, dt. 16-4-1955. cc. 5493 and 5525; L.S. Deb. dt. 20-4-1959, cc. 12347 and 12421
»TL.S. Deb. 15.4.1963, cc. 9681--85.
»«P. Deb. dt. 21,3.1950, c. 1889.
•̂ »First Report of the Rules Committee (3LS), para 10.
ÔL S. Bn, (U) dt. 30-11-1965, para 1506.

♦«A. Originally 18.00 hours on 28-4-1966 was the time fixed for guillotine tHdc L. S. Bn. (11) 
dt. 11-4-1966. Subsequently, on adoption of 47th Report of Business Advisory Committee 
14 00 hours on 29-4-1966 was fixed for the the purpose vide L. S. Bn, (n> dt. 22-4-1966:
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With effect from the Fourth Session, (the text of 
the letter received from the Minister concerned, 
conveying the recommendation/sanction of the 
President is reproduced in extenso after the 
Statement of Objects and Reasons of the Bill.

In the case of a Government Bill originating 
in and passed by Rajya Sabha with amendments, 
the Minister-in-charge sends a letter stating 
whether on account of the amendments made by 
Rajya Sabha, the Financial Memorandum and/or 
Memorandum regarding Delegated Legislation 
needs any change or not. Revised Memorandum 
is furnished along with the letter, wherever ne­
cessary, sufficiently in advance of the Bill bein^ 
taken up in the House.

In pursuance of a recommendation of the 
Business Advisory Committee all Bills which are 
not of routine or inconsequential character should, 
as a matter of course, be referred to Select/Joint 
Committees before they are taken up for consi­
deration and passing. Wherever, a Minister wi­
shes that a Bill should be considered and passed 
by the House without reference to Select/Joiot 
Committee, he should submit at least 10 days be­
fore the date on which the Bill isi likely to be 
taken up in the House an explanatory memoran­
dum for consideration by the Business Advisory 
Committee stating the reasons why it was not 
possible Or desirable to refer the Bill to Select/ 
Joint Committee.

In the case of the Seamen’s Provident Fund 
Bill, 1965 when the Minister-ln-Charge was un­
seated, a fresh Statement of Objects and Reasons, 
signed by another Minister was substituted before 
copies of the Bill were printed. A fresh letter 
regarding recommendation of the President in 
respect of the Bill was also received from the 
new Minister-in-charge.

With effect from the Sixth Session of Third Lok 
Sabha, copies of the Hindi version of such Gov­
ernment Bills as arc received from the Official 
Languages (Legislative) Commission are printed 
and circulated to those Members who have asked 
for their Parliamentary papers in Hindi and thosp 
who get papers both in Hindi and English

Private Members* Bills

The Committee on Private Members Bills and 
Resolutions in its Foureenth Report presented to 
the House on the 7th March, 1963 recommended 
that not more than four Bills should be allowed 
to be given notice of by a member for introduc­
tion during a session. The House adopted the 
report on the 8th March, 1963 with certain am­
endments.

In order to give maximum notice of Private 
Members* Resolutions to the Ministries, with eflfeci
2562(E)LS--6.

from the Budget sessiorv. 1963, Bil's are put down 
on the first Friday of the session and resolutions 
on the second Friday and so on.

With effect from the 30th November, 1962, only 
four Bills, instead of six Bills, are put down in 
the List of Business for Private Members* Bills, 
in addition to the part-di.*5cused Bills and Bill^ 
for introduction.

Supplementary Budget

On the I9th August, 1965, Supplementary 
Budget proposals were presented to Lok Sabha 
by the Minister of Finance and thereafter Finance 
(No. 2) Bill was introduced.

Amendments 'Substitute Motions/Cut Motions

With effeci from the 11th Session of Third Lok 
Sabha, amendments and substitute motions to mo­
tions and resolutions/cut motions are printed and 
circulated in Hindi to those Members who get 
their Parliamentary papers in Hindi. Such lists in 
English continue to be circulated.

During the 11th Session, cut motions given 
notice of by a member to the Demands for Grants 
relating to Lok Sabha and Rajya Sabha were 
disallowed and not circulated. The member 
filed a writ petition before the Cirouit Bench 
of the Punjab High Court but the petition was 
dismissed.

Motions

Under Direction 112, notices of motions under 
Rule 184 received between the dates of the pro­
rogation of the House and the issue of summons 
for the next session are treated as notices re 
ccived for the next session.

With a view' to remove the difnculty experi­
enced by Members \rho are not in Delhi at the 
time of the prorogation of the House, the Speaker 
has directed that the priority inter se of notices 
of motions on the same subject received after the 
date of the prorogation of the House and before 
the seventh day after the date of Issue of 
summons for the next session shall bo determifi- 
ed by ballot.

CCopies of admitted motions and notices for shon 
duration discussions are placed before the Sub­
Committee of the Business Advisory Committee 
for selection. The selected motions and notices 
are published in Bulletin—Part IT and taken up 
for discussion in the House if time i<; mnd<* 
available by the Government.

Heaolutiona

Prior to 31st January. 1963. h Member othpr 
than a Minister who wished to move a rrsolution



38

was required to give 15 clear days* notice of his 
intenlion, together with text of the resolution. 
The relative precedence of resolutions for pur­
pose of inclusion in the List of Business was 
determined by ballot. Rule 170, as amended, now 
provides that a Member other than a Minister who 
wishes to move a resolution may give a notice 
to that effect at least 2 days before the date of 
ballot. The names of all the Members from 
whom such notices are received are balloted and 
those Members who secure the first three placir; 
in the ballot for the day allotted for Private 
Members’ Resolutions are eligible to give notice 
of one resolution each within two days after the 
date of the ballot. Thus, only three resolutions 
are at present included in the List of Business 
for a particular dry, apa t f. oin a part-discussed 
resolution, if any.

P rivilege Issues

Quite a large number of privilege issues were 
raised or sought to be raised in the House. Some 
of them highlighting the different aspects of Par­
liamentary privilege or the procedure followed in 
dealing with them an> doscribod below: —

(i) Interruption and wa)k-out by some members
during the President’s Address—
On the 18th February, 1963, when the President 

started readint> in English, his address to both 
Houses of Parliament assembled together, some 
members interrupted the proceedings and staged 
a walk-out. Later, on. the same day, when Lok 
Saha assembled in its Chamber, some members 
raised the ma»lter and the House authorised^! the 
Speaker to appoint a Committee to investigate 
the conduct of the concerned members. On the 
19th February, 1903, the Speaker apointed^s a 
Committee consisting of 15 members inves­
tigate the conduct” of the concerned members 
“and report whether such conduct of the said 
members was contrary to the usage or derogatory 
to the dignity of the occasion or inconsistent with 
the standards which Parliament is entitled to 
expect from its members and to make such re- 
commea'^atlons as the Committee may deem fit.”

The Committee, after examining the five mem­
bers involved in the incident, in their Report pre- 

to the House on the 12th March, 1963, re­
commended that three of them “be reprimand­
ed for their undesirable, ur^dignified and unbe­
coming conduct during the President’s Address on 
the Iflth February. 1963. and for agiia*avating their 
ofTence by their evidence before the Committee 
subsequently”  and that *Hhe ends of justice will

be adequately met by expressing disapproval” of 
the conduct of the other two members.

On the 19th March, 1963, after the above recom­
mendations of the Committee were adopted by 
the House, the Speaker r e p r i m a n d e d ^ ^  the con­
cerned three members.

(ii)  Prevention of a member’s entry into Parlia­
ment House by Watch and Ward Staff under 
Speaker’s orders—

On the 18th March, 1964, the Speaker, after 
informing the House that he had received notice 
of a question of privilege on the ground that a 
member had beem slopped from entering Parlia­
ment House by the Watch and Ward Staff at 
about 7 P.M . on the previous evening, and after 
hearing the views of different members, ruled^  ̂
inter alia:

“The first thing is whether a member has a 
right of his own accord to remain within 
the precincts of Parliament when Par­
liament is not sitting or after the

• lime of its adjournment, whether
it be five, half past five, six or 
seven, and how long he can stay and in 
what circumstances. If a member has 
something to do in connection with his 
Parliamentary work, he is al’owed to stay 
in the Parliament House for reasonable 
time after the House adjourns for the 
d'ly; but when a member wants to siBLy 
there for something which has no con­
nection with Parliament and when the 
House is not even sitting, the Speaker 
has the discretion to allow him or not 
allow him. This place cannot be turned 
into a living accommodation where a per­
son can stay as if in a residence. That 
is why when Shri Bagii first expressed 
his desire to stay here, I said that upto a 
specified time after the rising of the 
House, members can stay in Parliament 
House when Parliament is in session and 
in this case i had allowed him (Shri 
Bagri) to stay upto 7 P.M . so that if he 
had to do some Parliamentary work, he 
might do it ...........

The question of privilege does not arise at all 
because no member has a right to stay 
here without obtaining the Speaker’s 
permission. When there is no sitting, no 
member has any right of his ow n.

Next comes a question of broader issue be­
cause this question has also been raised

«JL,S. Deb. 18-2-1963. cc. 2—10.
«Ib id .. 19.2.1963, cc. 173-74, 200.
43L.S. Deb., dt. 19^.1963, c. 4790. 
<<L.S. Deb., dt. 18.3-1964. cc. 6076-~94.
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by Shri Anthony whether I can create u 
sanctuary for anybody, whether ihe 
Speaker can allow anybody to stay here. 
I can never tolerate that this House 
should be turned into a residence but it in 
correct to assert that this Parliament, 
and through Parliament the Speaker, has 
an overall control within the precincts of 
the Parliament. .. .There is no such ques­
tion involved here that I am giving shel­
ter to an offender.........

It may also be made clear here that my 
function and the function of this House 
is to assist the administration of law and 
not to impede it and this House will con­
tinue to give assistance in this regard. 
But, at the same time, it is my duty to 
safeguard the rights and privileges of 
the members. I will not tolerate any en­
croachment thereon.

Thirdly, I cannot tolerate that by having a 
cot, a table and a chair on the lawns, 
Shri Bagri should give it a diflferent 
appearance so as to keep it in public 
gaze and people should assemble there. 
I wil\ therefore, advi.su him not to 
so.

...W e should not make it a sanctuary be­
cause that lowers our dignity."

uii) Alleged intimidation of the Chairman of a 
Parliamentary Committee by a Minister in 
the Lobby—

On the 21st April, 19G5, a question of privilege 
was sought to be raised '̂* in the House on the 
j^Tound that a Minister had told the Chairman of 
the Public Accounts Committee before several 
members in the Lobby that that Committee’s re­
port on. Bharat Sewak S«maj was prejudicial and 
that the Chairman of the Committee was working 
against the interest of Congress. The Speaker In­
formed the House that he had received the fol­
lowing letter from the concerned Minister:

“1 had a purely private conversation with 
Shri K. R. Morarka (Chairman^ Public 
Accounts Committee) in the Lobby oi 
Lok Sabha. It could not have been my 
intention to .say anything derogatory to 
the Public Accounts Committee or 
Chairman. I am sorry if a contrary im­
pression has been created.*’

The Chairman, Public Accounts Committee, 
confirmed that the Minister did tell him that it 
was a private conversation between them. After

:>ome debate, the Speaker, dia^allowing tlie question 
o: privilege, ruled:

' So far as this question is concerned, if 
any intimidauon is caused, or is intended 
or is iikely to be caused, to the Chairman 
Of any Parliamentary Committee, cer­
tainly it is a breach of privilege...........

-----if the language is intended or is likely
to cauie coercion or intimidation, or any 
offensive language is used, even if it is 
outside the House, in the lobby, cer­
tainly it is a breach of privilege, it comes 
under the discipline ot tne Speakei' ot this 
House, and this House can always take
action against that......... Yet, we have to
function on party lines. There might be 
some meetings held inside the Central 
Hall. There are some rooms where the 
parties also hold their meetings. If they 
sit down and criticise each other, if some 
member overhears It and brings it up 
here, of course, that would not be a sub­
ject of bleach of privilege.

I am inclined to hold that if such an incident 
occurred in the lobby, then the person 
aggrieved is actually ihe one who has 
been intimidated or coerced, or against 
whom such anguage had been used.

If* he brings a complaint then the Houso 
should take notice of it; not if it is 
brought by other Members who over­
hear him or who happen to be present 
there at that time. I have to safeguard 
the freedom of the members to talk freely 
mside the lobbies. That must be recon­
ciled with the breach of privilege thal 
might be committed.

In view of what Shri Nancla has written, thal 
he is sorry that such an impression hai 
been created, the matter is closed and 

 ̂there is nothing more that itt required to 
be done by m e.”

( I V )  Seizure by police of printed forms of a 
petition addressed to Lok Sabha while arrest­
ing a person—

On the 24th August, 1965, o member ralsed^  ̂ a 
question of privilege that the police, while 
arresting a person at Indore under section J51 
of the Criminal Procedure Code, had seized from 
him forms of a petition addressed to Lok Sabha 
on which the arrested person intended to cotlect 
signatures of others. On the 27th August.

<‘L.S. Deb., dt. 21.4.1965, cc 1023^75. 
«/b id .
<̂ L.S. Deb., dt. 24-8-1965. cc. 1513—22
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the Minister of Home Aifairs gave^  ̂ inter alia 
the following facts in the House:

“While (fleeting the arrest, three documents 
were seized, one of them being a print­
ed form of petition addressed to the Lok 
Sabha in which some space had been left 
blank for signatures. This form, how­
ever, did not contain even a single sig­
nature. The arrest was in no way con­
nected with the obtaining of the signa­
tures on the petition meant to be 
presented to the Lok Sabha.........

The printed form which was seized at the 
time of his arrest is now part of the 
court records/’

The Speaker referred the matter to the Com­
mittee of Privileges with the following re- 
marks<t>:

“Then the only question for determination 
is this: if the police is searching in the 
discharge of its duties and if there is 
some form also, an application that can 
be and is intended to be used for a peti­
tion to Parliament, whether taking pos­
session of that also is a breach of 
privilege. This much I will send to the 
Committee to see on that limited point 
whether this case really forms a breach 
of privilege.”

'IJie Committee of Privileges, in their Third 
lieport presented to the House on the 20th Sep- 
lembor, 1965 reported inter alia:

“The Committee have not come across t\ny 
case either in the U.K. or in India, where 
seizure of a petition form addressed to 
the House and intended to be presented 
to it through a Member of Parliament, 
by the Police, on arresting a person on a 
criminal charge, was raised as irwyolving 
a question of breach of privilege or con- 
trmpl of the House.”

The Committee were of the view that in the 
context of their terms of reference, no question 
of breach of privilege or contempt of the House 
was involved in the matter and recommended 
that no further action be taken by the House in 
the matter. No further action was taken by the 
House.

«L .S . Deb:, dt. 27.8.1965, cc. 2388--71.

ftoL.S. Deb., dt. 1.3.1966. cc. 3048—50.
aj/bid 2-8-1966, cc. 3342—61.
M»L.S. Deb., dt. 9-3-1966, cc. 4516—20.

(v) Question whether a member released on 
parole can attend the H ouse-

On the 1st March, 1966, the Speaker informed''*'♦ 
the House of the release on parole of a member 
who was a detenue under the Defence of India 
Rules.

When a member sought clarification whether a 
member released on parole could attend the 
House, the Minister of Law promised to make a 
statement on the next day. On the 2nd March, 
1966, the Minister of Law informed®' the Houte 
that Shri Umanath (the member in detention) 
had been released on parole in order to be able 
to attend to his ailing wife on the following con­
ditions inter alia:

(i) he will report daily before the concerned 
police authorities; and

(ii) he will not during the period of parole 
take part in any political, labour or 
kisan activities or any subversive activi­
ties either directly or through interme­
diaries or address any public meetings.

The Minister added that under the conditions 
of parole, the member could not claim the right 
to attend Parliament. When further doubts 
were raised by some members, the Leader of the 
House stated that Government would study the 
position further, examine the implications of the 
matter and make a further statement later on.

In the meantime, Shri Umanath was served 
with another notice b y  the Government of Mad­
ras on the 2nd March, 1966 that he should not 
go to Delhi under the conditions of his parole. 
On the 9th March, 1966, a member complained^ 
that a further contempt of the House had been 
committed inasmuch as a new condition had been 
imposed on Shri Umanath, by the service of a 
fresh order b y  the Government of Madras, pre­
venting him from attending the House when the 
Honse was already seized of the matter •and was 
considering the earlier order. The Minister of 
Home Affairs, however, stated that no fresh 
order had been issued and it was only an eluci­
dation of the earlier order and no fresh condi­
tions were imposed and that Shri Umanath h*ad 
himself agreed to his release on the express 
conditions including inter alia the daily reporting 
to the local police station which implicitly meant 
continiied stay at his residence.
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On the 14th March, 1966, the Speaker ruled'»' 
inter alia: —

“The administration of Defence of India 
Rules is in the sphere of the State Gov­
ernment. The imposition of any condi­
tions on Shri Umanath for release on 
parole is the exclusive jurisdiction of the 
Madras State and it was for Shri Uma­
nath to agree to those conditions and 
secure his release on parole or not. The 
Central Government has no responsibi­
lity and this House cannot interfere, 
even if the conditions were such as pre­
vented Shri Umanath from attending the 
House while on parole. There would be 
no contempt committed in such a case.

But the service of the order dated the 2nd 
March, 1966 has introduced a curious 
element. If the new order was only 
elucidatory, it was unnecessary; if it 
imposes a new condition, it is improper 
to do so, as it came into force while the 
House was seized of the matter.

Now, let us examine the new order dated the 
2nd March, 1966. This prohibits Shri 
Umanath from coming to Delhi and thus 
is expressly intended to preclude him 
from attending the House. This was the 
only question that was pending for con­
sideration by this House, and the State 
Government or the officer responsible 
has created a situation under which Shri 
Umanath cannot attend the House even 
if the House had come to the contrary 
conclusion.

Attendance in the House and participation 
in the debates can never be considered 
as indulging in objectionable activities

If under the original restrictions Shri Uma­
nath had reachcd by some plane service 
any day, taken part in the debates 
and returned by the plane the same day 
to report his presence to the l>olicc 
station, he would not have committed 
any breach of the original conditions; 
but if he does the same thing now, 
this would be a clear breach. I am not 
competent to interpret the old conditions 
in the strict legal sense as that would 
be for the courts to decide. It may be 
that courts might hold that even under 
their original conditions the detenu 
could not attend the House. If then 
Shri Umanath had contravened any 
conditions, he would bave done"" that on 
his own responsibility. My limited

purpose now is to point out that the 
alleged elucidation has brought about u 
change in the original restrictions.

This would be more evident by a little 
further examination. The latest order 
does not prohibit Shri Umanath from 
visiting nearby towns or even going to 
Madras or other places if he can return 
the same day to register his presence in 
the evening. If the original order had 
laid down that the detenu would con­
fine his movements to his village or 
town, this could have been understood. 
I can go further. Even if the later order 
dated the 2nd March had conveyed that 
the original order was intended to restrict 
his movements within the boundaries of 
the local police station and Shri Uma­
nath could not move out of those limits, 
it could possibly be argued that this was 
an unnecessary elucidation. But in the 
present circumstances I have no option 
but to hold that this was a fresh condi­
tion specifically served to make sure that 
he does not go to Delhi to attend thi.s 
House.............

My function at this stage is to consider whe­
ther I should give consent to the Motion 
of Privilege being made. As I have 
stated above, there is enough materia) 
before me to give such consent. But 1 
would urge the House to consider thal 
as this is the first case of its kind and 
possibly the order has been issued in 
ignorance of its implications, the House 
would be better advised to expmss its 
displeasure at the impropriety ond let 
the matter rest there.

I may reiterate I am not railed upon to give 
any opinion as to whether Shri Umanath 
can attend this House under the restric­
tions laid down by the State Government 
and agreed to by him That is a legal 
question to be adjudicated upon by 
courts. This House has no objection, 
but if he comes and attends, he has him> 
self to face the consequences.”

After the Speaker's ruling, the Leader of the 
House, expressing his regret over the incident, 
stated that it had been done unwittingly and 
there was no desire on the part of the Oovem* 
ment to challenge the supremacy of the House 
or of Parliament. He assured that such things 
would not happen in future.

■«L S. Deb., dt. 14.3.1966, cc. 5380—49.
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rvi) Reported seeking of agreement by a Min­
ister from World Bank authorities about a 
statement he was to make in the House—

On the nth May, 1986, some members sought 
to rjise"’ a question of privilege against the 
Minister of Planning on a news-agency report, 
that before leaving Washington, the Minister 
and the President of the World Bank had 
ar>i‘oed ■on the stulement which the Minister 
will miike in Parliament on the Bank’s share 
nf nssislancc to India. The member’s contention 
\v is that the Minister, by seeking agreement 
from the World Bank authorities on the state- 
men! ho was to make in Parliament, had lower­
ed the dignity of Parliament. On the 12th 
May, 1966, the Minister deniedf’»"» that tha state­
ment he proposed to make to the House had 
been agreed upon with the World Bank Prcsi- 
den‘ . He explained that owing to the imporVant
nature of lliose discussions, it was necessary to
seek contirmation from the World Bank authori­
ties for that part of the record of discussions 
which represented their view^s. so that there was 
no misunderstanding la itr on. Disallowing the 
quesiion of privilege, th Speaker ruled̂ ^̂  inter 
a lia :

When two statesmen have a conversation 
or have some discussion, and they have 
to arrive at a decision, then it is custo­
mary to And out from the other party 
before releasing what impression one has 
carried, saying ‘This is what I am carry­
ing in my brain or in niy mind about the 
talks that we two have had. Have you 
any objection to it? Or have you to 
say anything about it? Or ia there any­
thing that you want to object to?* That 
is always done.

It is no wonder, therefore, that the Planning 
Minister also wanted just to make sure 
thal whatever impressions he had 
gathered about the talks that he had 
with two dignitaries must be confirmed 
and just got approved of by them so that 
those impressions are the correct ones. 
Therefore, no brcMch of privilege nrî e'̂  
on the matter.”

(vii) Disclosure of substance of Government’s 
comments on recommendations of Pubii ' 
Accounts Committee by a Minister be­
fore they were considered by that Com­
mittee—

On Ihc 2nd August, 1966, a member complain­

ed'̂ *' that although the Minister of Finance was 
aware of the convention that Government’s com­
ments on the recommendations of the Public 
Accounts Committee should be submitted to that 
Committee and not disclosed in public before 
that Committee had reported on them, he had in 
his statements in both Houses disclosed the 
nature of Government’s reply on the observations 
of that Committee in their 50th Report and 
thereby committed a breach of privilege and con­
tempt of the House. After hearing-'̂ *̂ the Mini­
ster, the Speaker, disallowing the question of 
p.ivilege, ru!ed‘‘» on the 12th August, 1966, inter 
alia:

“As regards . . . the conventions or practi­
ces to be observed with regard to the 
recommendations of the Public Accounts 
Committee . . .  I have to aay that while 
any departure from these practices may 
be regarded as a serious breach of con­
ventions and may even provoke a motion 
of cciisure against the Government, it is 
not, strictly speaking, a breach of privi­
lege as defined in Article 105 of the 
Constitution. While deciding a question 
of privilege, one has to examine the law 
of privilege as established in the United 
Kingdom prior to the coming into force 
of our Constitution, and no new privile­
ges can be created. Breaches of rules, 
conventions and practices have to be 
distinguished from breaches of privilege.” 

I have examined the practice that has hitherto 
been followed in the matter of implementation 
of the recommendations of the Public Accounts 
Committee by the Government. In con onar.ce 
with the well-established parliamentary practice 
which has been in vogue in India for over 35 
years, in all cases where Government are not 
in a position to agre:i or implement a recommen­
dation made by the Public Accounts Committee
or have reasons to disagree with the recommen­
dations of the Committee, the Ministry concem- 
rd should pbce their views before the Committee 
which may, if it thinks fit, present a further 
report to the House after considering the views 
of Government in the matter. In this connec­
tion. I would quote th? following from para 4 
of the Finance Department Resolution 
No. 1200-B dated the 13th June. 1930, which 
for the fust time cUarly enunciated the proce­
dure to be followed in this behalf by Govern­
ment: —

‘If any should occur in regard to which
there is a material difference of opinion

ML. S. Deb,, dt. 11-5-1966. cc. 15989—»95.
S. Deb., dt. 12-5-1966, cc. 16853—66. 

^«Ibid. cc. 16365-66.
-L . S. Deb.. 2-3-1966, cc. 1941—72.
‘ H.. S. Deb., 5-8-1966, cc. 296i—80.
••’L S. Deb,’, 12-8-196G. cc. 4517— 27.
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between the Executive Government and 
the Committee, a full memorandum on 
the subject will be drawn up and placed 
before the Committee at a subsequent 
session and the Assembly will have an 
opportunity of discussing the subject 
later under the procedure contemplated 
in para 30 of the Report (refers to the 
Report of the Public Accounts Commit­
tee on the Accounts of 1927-28).’

There have, however, been one or two instances 
where a deviation had been made from this pro­
cedure. In the case relating to the ‘Import and 
Sale of Japanese cloth’ dealt with in the Fourth 
Report of the Public Accounts Committee (1952­
53), the then Commerce Minister laid a state­
ment in connection with that case on the Table 
of the House without, in the first instance, plac­
ing Government’s views before the Committee. 
The then Public Accounts Committee considered 
the various implications arising from th? depar­
ture made by the Minister from the well-estab­
lished procedure in not having given an 
opportunity to the Committee to consider the 
statement in question and to give their opinion 
thereon before it was laid on the Table of the 
House. The Committee came to the conclusion 
that since this was a matter which related to 
the functioning of the Public Accounts Commit­
tee and the procedure to be observed by them, 
the matter should be placed before the Speaker 
for his Guidance. Speiaker Mavalankar upheld 
the convention and directed that a circular 
letter should be sent to all Ministries of .the 
Government of India laying down that in cases 
where Government were not in a position to 
implement a recommendation made by a Finan­
cial Committee of Parliament, viz the Public 
Accounts Committee or the Estimates Committee, 
and Government had reasons, to disagree with 
the recommendation of the Committee, the Mini- 
str>̂  concerned should, in consonance with the 
well-established procedure place their views be­
fore the Committee who may, if they think fit. 
present a further report to the House after con­
sidering the views of Government in the matter.
A circular was accordingly issued to all Mini­
stries of the Government of India ou the 4th 
December, 1953.

1 also find that our convention is based on a 
similar convention which was established in the 
UK 80 years ago In this connection, I would 
quote from a Government reply referred to In 
para 53 of the Report of the UK PAC (1885) 
which inter alia stated as below; —

The opinion of the Committee of Public

Accounts on points of financial order 
ought cn every occasion to receive the 
most respectful attention from the De­
partments concerned. Upon point.̂  
which My Lords admit to be doubtful, 
they as a rule defer to the opinion of the 
Committee. If  ̂ question of importance 
arises upon which they are unable to 
agree with the Committee, they think it 
their duty to suspend drcision until they 
have had an opportunity of laying be­
fore the Committee the reasons which 
lead them to difTer from the Committee’s 
opinion. If th? Committee should still 
adhere to their original opinion, My 
Lords in ordinary cases yield, but if they 
hold the point of difference 1o be sulTi- 
ciently important, they would endeavour 
to bring the question before the House
of Commonb- in a form that will pluer
before the House unreservedly the argu­
ment on both sides; the ultimate decision 
then rests with Parliament.’

I should like that this established practice
should be invariably followed by Government
in the case of all reports (»f the Parliamentary 
Committees. ‘

So far as the statements made by the Minister 
of Finance in Rajya Sabha on the 19th May and 
27th July, 1966, in which he is alleged to have 
disclosed the nature or substance of the Govern­
ment’s comments or replies to the observations 
of the Public Accounts Committee in their 
Fiftieth Report are concerned, it must be pointed 
out that although those statements were made 
by the Minister of Finance in respon.*;e to the 
demands made by Members in that House, and 
not 8UO motu, the best tradition would have been 
maintained if the Ministci had stuck to the ear­
lier position taken by him on the 19th May that 
he could not say anything until the PAC had 
examined th? jeply of the Government and made 
M repori therecji.........

I have looked up the precedents. I have not 
come across any case where a bnach of these 
conventions has been regarded as a breach of 
privilege either in our House or in the UK. I, 
therefore, do not give my consent to raise thi5 
niatter as a question of breach of prtvilege/

(viii) Wrong briefing of a Minister by an 
official regarding a Rtatement made in 
the H ouse-

On the 7th September, 2066, some member* 
sought to i*aisê  ̂ a question of privilege against

Deb., dt. 7-9-1W6. cc. 9747--72.
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an official on the ground that the Minister of 
Slate in the Ministry of Home Affairs, while 
correcting an earlier statement, had stated on the 
previous day that the error had w u rred  because 
he was so briefed by a Senior Police Olflcer. The* 
members contended that the official concerned 
was isfuilty of contempt of the House for mislead­
ing the House and seeking to give false informa- 
lion to it. Disallowing the question of privilege, 
tin* Deputy Speaker ruled inter alia: —

“The officer of the Government is responsible 
only to the Minister. It is the Minister 
who is responsible to this House. The 
Minister has made a statement that he 
was misled by the officer and he express­
ed regret. So far as that matter is con­
cerned, that is over.

Now, as to whether this House can go into 
the question of breach of privilege com­
mitted by an officer who gave the infor­
mation to the Minister, I think, it is pure­
ly an administrative matter. He is an 
officer of the West Bengal Government. 
Yesterday, both the Prime Minister and 
the Homp Minister stated that an inquiry 
is being made and that the guilty would 
be brought to book and that they are 
not there to shield anybody. It is n 
purely administrative matter and there 
is no question of breach of privilege. So. 
all these breach of privilege motions are 
ruled out.”

(ix) Attribution of mala fldes to Speaker in m 
writ petition filed in High Court—

III 1965, ŵ hcn notices of certain cut motions 
tabled by a member were disallowed by the 
Speaker, the member filed a writ petition*^ in the 
Punjab High Court challenging the Speaker’s de­
cision. In his writ petition, he attributed main 
fides to the Speaker for his being named and sus­
pended from the service of the House on a subse­
quent occasion. Some members then tabled̂ '** 
privilege motions against that member for having 
oitributed mala fides to the Speaker which 
amounted to casting aspersions on him. The pri- 
vilofjo malions were kept pending®  ̂ till the

‘•'Civil Writ petition No. 231-D/65 dt. 30-4-1965.
Deb., dt. 11.5.1965, cc. 14308-04.

«»L.S, Deb., dt. 18.n .1965, cc. 693--^8.
'^<When the Speaker informed the House of 

that the Speaker or the Mouse should not be 
Minister said that Government would watch the 
permitted that the record of the proceedings of 
ment for production before the Court tf 
12, 13924-36).

«*L.S. neb., dt. 29-11-1965. c ( . 4399—4427.

disposal^^ of the writ petition by the High Court 
and the petitioner’s application for special leave 
to appeal to the Supreme Court. After the dismis­
sal of the writ petition summarily by the High 
Court and refusal of the Supreme Court to grant 
special leave to appeal, the House referred* '̂ 
the matter to the Committee of Privileges. The 
Committee of Privileges, in their Fourth Report 
presented to the House on the 30th March 1966, 
reported inter alia:

“Although, no case is available in the Lok 
Sabha or the House of Commons, U.K., 
where action for contempt of the House 

was taken for a statement or an affidavit 
filed in a court of law, there are many 
cases in which persons have been punish­
ed for contempt of Court on account of
allegations made by them against Judges
or Magistrates in their applications or 
affidavits filed before Courts of Law. .

The offence of contempt of the House is ana­
logous to the offence of contempt of 
Court.

It may also be mentioned that statements 
made in Courts are not immune from 
action for defamation by the persons 
affected.........

Thus, when statementy made in Courts or
in writ petitions or affidavits filed in
Courts are not immune from action for 
contempt of Court or even for defama­
tion by private persons, there appears no 
reason why such statements should be 
immune from action for breach of privi­
lege or contempt of the House.”

The Committee held that the member had com ­
mitted a breach of privilege and contempt of the 
House by attributing mala fides to the Speaker in 
his wTit petition before the High Court but in 
view of the regret expressed by the member in 
his following statement before the Committee, the 
Committee recommended that no further action 
be taken by the House in the matter:

‘‘I have explained at great length that my 
object in moving the Punjab High Court 
ŵ as to seek it.<? authoritative interpreta-

the filing of the w’rit petition, the House directed 
represented before the High Court. The Prime 
proceedings of the Court. The House, however, 

the House of 8th April, 1965, be sent to Govern
noces'^ary. (L.S. Deb., dt. 7-5-1965, cc. 13803—
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tion of the Constitutional position em- 
 ̂ bodied in Article 113 of the Constitution,
 ̂ read with Rules 208—11 of the Lok

Sabha Procedure, and not to commit 
contempt of the House or the Speaker. 
But since my statements in the Court 
have caused pain to the Speaker and 
my other colleagues in the House, I 
hereby express regrets as an index of 
my honourable intentions in the 
matter.”

One of the members of the Committee had ap­
pended a Note of Dissent to the Report from 
which two paragraphs were omitted by the Chair­
man of the Committee as being inappropriate and 
casting reflections. Also, the Committee had not 
appended to the Report an earlier lengthy written 
statement and oral evidence of the concerned 
member in view of his aforesaid regret expressed 
before the Committee. On the 15th April, 1966, 
the House referred “back the report to the 
Committee for reconsideration of these two points. 
The Committee, in their Seventh Report present­
ed to the House on the 16th May, 1966, included 
the said written, statement and oHal evidence 
of the member but with regard to the omission 
of the two paragraphs from the Note of Dissent, 
the Committee reported: .

“The Committee, after considering the tone, 
tenor, and content of the said para­
graphs, are of the opinion that the deci­
sion of the Chairman to omit the said 
paragraphs from the Note of Sardar 
Kapur Singh was justified and in con­
formity with the rules and practice of 
the House. The Committee, therefore, 
feel that no further action in respect 
thereof is necessary.”

The Report of the Committee was adopted®  ̂ by 
the House on the 17th August, 1966.

Publicity of notices in advance.

On the lOth September, 1963, a memiber sought 
to raise in the House a question of privilege 
regarding publicity given to notice of a short 
notice question in a news magazine before the 
notice was admitted and the question was 
answered in the House. The Speaker ruled*̂ * 
that although no breach of privilege was involv­
ed in the matter, it was proper and desirable

that in the case of questions, notices should not 
be given publicit}^ not only before they were 
admitted, but also befoie they were answered in 
the Houcie. In regard to other notices he said 
that they should not be given any publicity until 
the Speaker had decided their admissibility and 
intimation thereof had been given to the mem­
bers. Some members suggested«» that there 
should be a specific rule on the subject in the 
Rules of Procedure of the House for the guidance 
of all concerned. The Rules Committee consider­
ed the matter in the light of the prevailing 
practice in this regard and recommended« '̂> and 
the Lok Sabha approved ,-th e insertion ol 
the following rule in the Rules of Procedure of 
the House:—

“334A. A notice shall not be given puWicit* 
by any member or other person until it 
has been admitted by the Speaker and 
circulated to members:

Provided that a notice of g question shall not 
be given any publicity until the day on 
which the question is answered in the 
House.’*

Time limit for giving notices of certain categories

Under the Rules, notices of certain matters, 
for example, notices of adjournment motions, 
Crilling attention to matters of urgent public im­
portance, motions of no-conftdence in the Council 
of Ministers, questions of privilege etc. can be 
given before the commencement of the sitting 
on the day on which the matter is proposed to 
be raised in the House. Often such ndices 
continued to be reroivcd by the Speaker right 
upto 11.00 hours, the time when the sitting of 

House commenccd and the Speaker took the 
Chair. This did not give the Speaker enough 
time to go through the large number of such 
notices received by him and to give his decision 
which could be communicated to the concerned 
members before the matter came to be raised in 
the House, To remedy this situation, the Speaker 
issued a direction'?^ that all such notices should 
be given by 10,30 hours on the day on which the 
relevant matters were proposed to be raised In 
the House and that any such notices received 
after 10.30 hours would be treated a« notices 
given for the next sitting.

««L.S. Deb., dt. 15-4-1966, cc. 11122—125.
•TL.S. Deb., dt. 17.8.1966, cc. 5202—34.
«*L.S. Deb., dt. 10-9-1963, cc. 5814—20.
wjbid.
T^First Report of the Rules Committee (3LS), para 12. 
7iL.S. Bn. (II), dt. 30-11.1965, para 1506.

’ ^Direction H3B. L .S . Bn. (H), dt. 19-3-1965, para 1249. 
2562(E)LS-7.
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Right of members to quote from, or lay on the 
Tab!?, secret documents.

During the Budget Session, 1965, an important 
point o f procedure arose^s regarding the right 
o f mombers to quote from, or lay on the Table, 
documents which are claimed to be secret or 
confidential by the Government. Various issues 
werc‘ raised for the Speaker’s decision on this 
point and after examining the constitutional 
position, the precedents and general parliamen­
tary practice, the Speaker gave his decision^^ 
as follows:

“ (1) A member can ordinarily quote from a 
document that is treated by Government 
as secret or confidential, and which Gov­
ernment have not disclosed in public 
interest.

(2) Government are not obliged to lay such 
a document on the Table of the House, 
and the Chair cannot compel them to do 
80, if they continue to hold the view that 
it is not in the public interest to do so.

(3) It is for the Government to consider 
whether a document, copies of which 
have been circulated among members or 
which have appeared in the Press wholly 
or partially, shall still be treated as 
secret or confidential, and not laid on the 
Table.

(4) While Government cannot be compelled 
to admit or deny the correctness of any 
alleged copy of a document, which is 
classified as secret or confidential, it is 
necessary for the member who quotes 
from such a document, to certify that he 
has verified from his personal knowledge 
that the document is the true copy of the 
original with the Government and the 
member will do so on his own responsi­
bility, and the Chair will permit him to 
proceed. In case the member is not 
prepared to give a certificate in these 
terms and he insists on quoting from 
such document, the Chair may find out 
from the Government about the authen­
ticity of such a document and the facts 
placed by the Government before the 
Chair will be final in determining whe­
ther such a document is geni^ine or not 
Where Government decline to admit or 
deny the correctness of any alleged copy, 
the Chair will allow the member to 
proceed and it will be for the Govern­
ment to give such answers as they think 
fit and the House possesses ample pcwer

to deal with the matter under the Consti­
tution and the Rules.

(5) Normally a member is not expected to 
spring a surprise on the Speaker, the 
House and the Government by quoting 
from a document which is not public. In 
fairness to all, and in accordance with 
parliamentary conventions, the member 
should inform the Chair and the Govern­
ment in advance so that they are in a 
position to deal with the matter on the 
floor of the House when it is raised. If 
this requirement is not complied with, 
the Chair may stop the member from 
quoting from such a document and may 
ask the member to make available to the 
Chair a copy before the Chair allows 
the member to proceed with any quota­
tion therefrom.

(6) It is a fact that a document, which is 
treated by the Gk)vernment as secret or 
confidential, can be obtained through 
leakage or stealth or in an irregular 
manner, but the Chair would not compel 
the member to disclose the source from 
which copies have been obtained by the 
member.

(7) As I said above, the member has a right 
to quote from such a document subject 
to the conditions that I have .specified 
above. But there is an over-ridinj* 
authority with the Speaker and under 
his inherent powers he can stop a mem­
ber from quoting from a document in 
the national interest where security of 
the country is involved. Such cases, I 
admit, shall be rare, but such a power 
exists in the Speaker and he can exercisp 
it without assigning any reason.*^

Subsequently, when an Opposition member 
quoted from certain secret documents and thero 
was a demand in the House for the documents 
to be laid on the Table, the Speaker gave his 
permission and the member handed over the two 
documents at the Table. He had given the 
following certificate thereon and also signed on 
each page of the document :

“I verify from per.'^onal knowled^jo that thLs 
document is a true copy of the original 
document**.

The documents, after scrutiny, were treated as 
papers laid on the Table.

-^L.S. Deb., dt. 22-2.1965, cc. 743—52̂  804—52 ; 23.2.1965, cc. 958-59, 26.2.1965, cc. 1698— 
1722; 3-3-1965, cc. 2235—44, 2273—79.



K>*
#7

Procedure for raising points oj order

There has been a growiiig tendency on the part 
of members to inierrupt the proceedings of the 
House by having their say in the guise of raising 
points of order. Somietimes the point raised is 
not only not a point of order but it may be 
irrelevant or frivolous. This had been engaging 
the attention of the Speaker for quite some time. 
On the 5th March, 1965, the Speaker held a 
meetmg with the Leaders of the various Groups 
in Lok Sabha and the following procedure was 
generally agreed for raising points of order:—

(i) A member who has a point of order 
should stand up and say 'Point of 
Order” . He should not proceed to 
formulate it until the member is identi­
fied by the Chair. Only after he has 
been identified, should he proceed to 
speak on his point of order.

(ii) While formulating his point of order, a 
member should quote the specific rule or 
the provision of the Constitution relating 
to the procedure of the House which 
might have been ignored, neglected or 
violated.

(iii) No member should rise or speak, either 
standing or sitting, while the Speaker is 
on his feet. The Speaker should be 
heard in silence and any member want­
ing to speak should rise only after the 
Speaker has taken his seat and calls the 
member to speak.

(iv) Matters on which the Speaker cannot 
give any relief should not be the subject 
of point of order. If a member desires 
to have a clarification from a Minister 
or objects to a statement which a Minis­
ter might have made, he should say so 
in the House, with the permission of the 
Speaker. Such issues should not :  ̂
raised in the garb of a point o£ order.

On the 8th March, 1965, the Speaker request­
ed*  ̂ members to keep these suggestions in mind.

Simultaneom interpretation of proceedings

Under Article 120 of the Constitution, the pro­
ceedings of Lok Sabha are to be conducted in 
Hindi or English. Often when statements or 
other observations were made in the Houfie in 
English, there was a demand from some members 
for the Hindi version of the same being given or 
read out to the House. And vice versa was the 
case when statements or observations were made 
in Hindi. Apart from the practical difficulties

involved in this process, considerable time of the 
House was taken away in repetition oi the pro> 
ceedings in two languages. To overcome these 
difficulties, a scheme ol simultaneous interpre­
tation oi the proceedings of the House was intro* 
duced and the necessary equipment was installed 
in the Chamber of the House and it stalled 
working from the middle of 1964 to the satisfac­
tion of members. Undei* the arrangements now 
in operation, Parliamentary Interpreters simul­
taneously render English speeches into Hindi aiiU 
Hindi speeches into English. Each seat in the 
Chamber is provided with a headphone and a 
language selector switch. Similar facilities have 
also been provided in the Press Gallery of the 
House.

Cornviittce on Estimates

The work of the Estimates Committee hai 
expanded both in depth and content during ilie 
Third Lok Sabha. The following important 
developments may be mentioned; —

( 1) The Coixmiittee took up a number of sub- 
jocLs like Public Services, Foreign Exchange, 
Utilisation of External Assistance and Industrial 
Licensing, for horizontal examination. The Com­
mittee took evidence of official representatives 
of not only the Ministry concerned directly with 
the subject but also of other Ministries/Depart­
ments which were connected with the subjett. 
For example, in the case of examination ot 
Foreign Exchange and Utilisation of External 
Assistance, the Committee examined in addition 
to the representatives of tlie Ministry of Finance, 
the Secretaries of Ministries of Commerce, 
Industry, Iron and Steel, Mines and Metals, 
Petroleum and Chemicals, Transport and Avia­
tion, Agriculture, External Affairs etc. The 
horizontal examinations proved very useful in 
providing a penetrating insight into the work­
ing oi the Government as a who\e and enabled 
the Committee to formulate recommendations 
having a wider bearing.

(2) The ad-hoc report of the Sub-Committee on 
Defence of the Estimates Committee on Defence 
liesearch and Development Organisation, which 
contained information of classified nature, was 
presented to the Speaker in March, 1966 in terms 
of Direction 101(b) (ix). The Heport was for* 
warded by the Speaker to the Minister of 
Defence, with the request that the action taken 
thereon should be intimated to the Chairman, 
Estimates Committee and this fact was meniioned 
in the Lok Sabha.

(3) To ensure that material and information 
supplied to the Committee by Miniitries/Depart' 
menis are authentic and later on do not give

75L.S. Deb., 8.3.1965, 2980-81.



tiae to any controversy, Ministries|Departments 
have been requested through a circular letter to 
send the material under the signatures of the 
Secretary to the Ministry/Head at the Depart­
ment.

(4) In accordance with a convention establish­
ed, presentation of original Keports ot the Esti­
mates Committee to Lok Sabha is generally so 
timed that it is in the hands of members a few 
davh before the discussion on the Demands for 
Grants relating to the Ministry concerned is 
taKen up. This enables the members to draw 
upon the Estimates Committee's Reports in the 
Budget discussion.

Examination of the estimates relating to the
University Grants Commission and Central
Universities

In 1&64-65, the Estimates Committee took up 
for exanunation the estimates relating to the 
University Grants Commission and the Central 
Universities of Delhi, Banaras and Vishwa Bharati. 
The Secretary, Ministry of Education felt that 
while the Parliamentary Commit je had full 
powers to send for papers, docui. ents, etc., a 
convention might be estaiblished that the Uni­
versity Grants Commission and Central Universi­
ties .^ould not be subjected to examination by 
the Estimates Committee. In this connection he 
cited the position obtaining in the United King­
dom regarding the University Grants Committee. 
It was i)ointed out to the Ministry of Education 
that the University Grants Committee of the 
United Kingdom was not under tne Education 
Ministry but under the Treasury^^—which made 
a signilicant difference. It was also pointed out 
that the Select Committee on Elstimates in the 
United Kingdom had given a Repoi t on University 
Grants Committee in 1951-52. A reference was 
invited to Sections 19, 20 and 25 of the University 
Grants Commission Act which laid down that 
the accounts would be audited by the Comptroller 
and Auditor General (Section 19), that the 
Central Government have got powers to make 
Rules and issue directions (Sections 25 and 20) 
and that the Central Government have also 
powers of calling for information (Sections 21 
and 25). It was also pointed out to the Ministi*y 
that the Univei*sity Grants Commission had 
already been subject to comments by the Public 
Accounts Committee which clearly showed that 
it would be equally opon for examination by the 
Estimates Committee.

As regards the Central Universities, it wai 
mentioned tnat the relevant provisions of tne 
Acis selling up the Central Umversiues proviued
loi auditing of accounts by Comptroller and 
Auditor General as also approval of various 
maiiers by the Visitor which in actual fact meant 
me Union Ministry. The working of Banaras 
Hindu Uiuveisiiy and Aligarh Muslim University 
nad been subjects of numerous questions and 
aeDates in the House. In fact the Enquiry Com­
mittee Reports on these two Universities had 
been specilically discussed in the House.

liie  Ministry of Education appreciated the 
position and supplied necessary preliminai'y 
malurial to the Committee in regard to Umversiiy 
Giants Commission and Central Universities for 
examination.

The Estimates Committee (1964-65; completed 
examination of the estimates relating to the 
Ministry of Education—Delhi and Visva Bharti 
Universities and presented their 82nd and 83rd 
Keports thereon to the Liok Sabha. Examination 
of the estimates relating to the Ministry of 
ii^ducation—Banaras Hindu University, Aligarh 
Muslim University and University Grants Com­
mission was carried forward to the year 1965-66.

The Estimates Committee (1965-66) examined 
the estimates relating to the Ministry of Educa­
tion—Banaras Hindu University, Aligarh Muslim 
University and University Grants Commission 
and presented their lOQth, 101st and 102nd 
Reports thereon to the Lok Sabha.

Committee on Public Undertakings

A development of consequence on the Coni- 
mittee side is the setting up of the Committee 
on Public Undertakings, to look into the working 
of specified public undertakings. This Committee, 
consisting of 15 members—ten elected by Lok 
Sabha and five elected by Rajya Sabha—-was 
constituted on a Government motion adopted by 
Lok Sabha on the 20th November, 1963 and con­
curred in by Rajya Sabha on the 2nd December,
1963. The Committee started functioning from 
the 1st May, 1964 and its tenure, as per the 
motion constituting it, was fixed for the duration 
of the Third Lok Sabha. The functions^T of the 
Committee are to examine the reports and 
accounts of the specified public undertakings 
and the reports of the Comptroller and Auditor 
General thereon and to see whether, in the

'̂ ♦̂ Till early 1964, the University Grants Committee in the United Kingdom was attached 
to the Treasury but now it is attached to the Ministry* of Education and Science (Secretary 
of State for Education and Science).

-U S . Bn, (I) dt. 20-11-1963; Rule 312A of the 
ness in Lok Sabha,

Rules of Procedure and Conduct of Busi-
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context of their autonomy and efficiency, the 
affairs of the pubhc undertakings are being 
managed in accordance with sound business 
principles and prudent commercial practices. The 
functions which hitherto belonged to the Public 
Accounts Committee and the Estimates Com­
mittee in relation to specified public undertakings 
have now been vested in this Committee. But 
the new Committee is not to examine (i) matters 
of major Government policy as distinct from 
business or commercial functions of the public 
undertakings, (ii) matters of day-to-d’ay adminis­
tration, and (iii) matters for the consideration 
of which machinery is already estaiblished by the 
governing statute. With the setting up of this 
Committee a vital step has been taken towaras 
ensuring better and more effective Parliamentary 
control over public undertakings. Like the 
Public Accounts Committee and the Estimates 
Committee, this Committee has now been made 
a Standing Committee of the House and two new 
rules, viz.. Rules 312A and 312B laying down the 
constitution and functions of this Committee, 
have been incorporated" ' in the Rules of Proce­
dure and Conduct of Business in the House. The 
term of the future Committees has been fixed 
as one year as in the case of the other two 
Financial Committees.

The Committee select about 8 Undertakings for 
detailed examination every year. In addition, 
horizontal studies of some aspects common to 
all the Undertakings are also taken up so that 
nearly all the Undertakings come within the 
general review of the Committee. After studying 
the preliminary material, the Committee visits 
the Undertakings for an on-the-spot study and 
then takes the evidence of the officials of the 
Undertakings and the concerned Ministries 
before finalising their reports.

During 1965-66, on a request from the Governor 
of Kerala, which was under President’s Rule, 
the Committee also examined 7 Undertakings of 
Kerala State, and presented reporte to Parlia­
ment.

Appearance of a Minister before the Public
Accounts Committee
The Public Accounts Committee had, in their 

50th Report (3LS), commented upon certain 
irregularities connected with the work of the 
Ministries of Commerce and Iron and Steel. In 
that Report a reference was made to a Minister>

•«First Report of the Rules Committee (3LS),
7»L.S. Deb. dt. 18 5.1966.
w>Direction 99 of the Directions by the Speaker.
»*‘55th Report of Public Accounts Committee (3LS), page (v), para 4.
m l .S. Deb., dt. 12 8.1966, c. 4644.
MJbid.
*^L,S. DEB., dt. 22.8-1966, cc. 6076—6236.

The concerned Minister made a statement*'* in 
the House explaining the position. As it was 
contended that all the facts had not bĉ eu placeo 
before the Committee by the representauves oi 
the Ministry of Iron and Steel, the Conunittetj 
was directed by the House to re-examine the 
matter. Alter the Comnuttee had re-examined 
the matter, but before tney had presented their 
Kepori, tne Minister expressed a desire lo appeai 
before the Committee. Under the Du-ecuon^  ̂
the Speaker,**»> a Minister cannot be called belore 
a Fmancial Committee to give evidence. How­
ever, in this case, owing to the special circum­
stances of the case and the fact that the Mini îtM 
concerned had himself volunteered, the Public 
Accounts Commitee, with the approval of the 
Speaker, pernutteed the Minister to appear 
before them and the evidence of the Minister was 
recorded^A by the Committee on the 1st August, 
1SK56. This was the first case of its kind m tĥ  
history of the Public Accounts Committee. On 
repeated requests from all sections of ttie House, 
the Speaker directed that a copy of the evidence 
given by the Minister before the Committee 
should be laid on the Table of the House.

Verbatim proceedings of Public Accounts Com'- 
mittee shown to members
In view of the demand made by members in 

the House, the Speaker permitted**̂  ̂ the membei’s 
to see the documents and verbatim proceedings 
pertaining to the 50th and 55th Reports of the 
Public Accounts Committee. As directed by the 
Speaker in the House, the relevant records cuukl 
be seen by the members, making a specific 
rc^quest to that effect in the Committee Room of 
the Public Accounts Committee in the privsenee 
of an Officer of the Lok Sabha Secretarial. The 
Speaker made it clear**̂  that the members coujti 
see the relevant records for their background 
information only and that they would not bs 
permitted to use it in the House or to make it 
public. The Speaker added that he had granted 
the permission as a special case in view of the 
circumstances of the matter and that in future 
each case would be decided on merits.
Discussion on Report of Public Accounts 

Committee
For the first time after Independence, a Report 

of the Public Accounts Committee was discusned**̂  
in Lok Sabha on the 22nd August, 1966. The 
motion for consideration of the 55th Repoi-t of

para II; L.S. Bn. (H) dt. 30.11.1965, para 1506
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the Public Accounts Committee was moved iby a 
private member. Explaining the scope of dis­
cussion thereon, the Speaker observed^^ inter 
alia: —

'This is an extraordinary step that we have 
taken because during the last iso many 
years since Independence we have not 
discussed any report of the Public 
Accounts Committee. This is the first 
time we are discussing it, I am talking 
of the period since Independence; in the 
pre-Independence days, it might have 
been discussed, ^ y  predecessor as well 
as myself have laid down, whenever 
there was an occasion for it, that the 
report of the Public Accounts Committee 
which contains so many matters should 
not be discussed, but a specific issue over 
which there is divergence of opinion 
between the Committee and a Minister 
can certainly be brought before the 
House and discussed. The House has got 
that authority, not that it hasn’t. The 
authority is ultimately with the House 
and it can discuss, but it should be 
confined to a specific issue, because if the 
reports are to be discussed, they contain 
so many things, the discussion would not 
be specific, many members would refer 
to different things and there would be 
rather a confused discussion which might 
not enable us to come to a definite 
decision.

Therefore, in the case of the 55th Report, I 
have allowed a discussion because this is 
pertaining to a specific issue and not 
other things. That arose out of the 50tb 
Report of the Committee. The 55th 
Report relates only to one issue and not 
to others. Therefore, I have allowed 
that to be discussed.

The most important thing that I have to 
bring to the notice of the House is that 
the PAC is a House in miniature. Its 
decisions should be respected and its 
dignity enhanced. There all parties 
work together in team-spirit and no note 
of dissent is appended nor allowed. They 
work in the interest of the nation and 
of the House on behalf of the House.”

Some members moved sub.stitute motions to 
the motion for consideration of the Report.
During the course of the debate, the consensus 
of opinion in the House was that there should 
be no substantive or substitute motion on the

«»lbid. cc. 6 0 7 6 -« .   ̂ ---------
cc. 6285-36.

•^Fourth Reiwrt oI the Rules CoranUttee (S l^) para 8. The Report could not be approved by the 
House owing to the dessolutioa of the Third Lok Sabha.

Report of a Financial Committee as this would 
mean voting on it and would thus hamper the 
working of the Committee. It was also felt that 
a division on the unanimous Report of the Com­
mittee, which consisted of members of various 
parties, would put the members in an embarras­
sing situation, as the question would arise whe­
ther mere should be loyalty to the Committee or 
to the respective parties. Ultimately, the House 
suspended rule 342 and decided̂ <> that no substi­
tute motion moved on that day be put to the vote 
of the House. During the course of discussion in 
the House, a suggestion was also made that a 
rule be made to the effect that whenever a 
motion for consideration of a Report of a Finan­
cial Committee was brought before the House, 
no substantive motion should be permitted there­
on, The Rules Committee accordingly considered 
the matter and recommended^^ the addition of 
the following proviso to rule 342: —

“Provided that when a motfon is that a 
report of the Committee on Estimates or 
the Committee on Public Accounts or the 
Committee on Public Undertakings be 
taken into consideration, no substantive 
motion shall be moved nor shall there be 
any voting on such motion.

ExpLuiicition,—A motion for consideration of 
the report of any of the Conmiittees 
specified in this proviso shall not bo 
admissible unless the report or part of 
the report deals with a specific matter 
on which there has been disagreement 
between the Committee and the 
Government.**

RecomTnendaticms/Observations o] Public Ac­
counts Committee on scope and extent oj Audit 
conducted by the Comptroller and Auditor 
General of India arid the form and content of 

Audit Report

In May, 19(32 during the course of discussion 
on Demands for Grants for the Ministry of 
Defence in Lok Sabha reference w*as made to the 
manner in which audit of the accounts of Defence 
Services wa$ being conducted and the audit re­
port thereon presented to Parliament. Certain 
conflicting opinions had also been expressed on 
the powers and functions of the Comptroller and 
Auditor General of India and the procedure 
adopted by him in auditing and reporting on the 
accounts of the Government. As it was desirable 
that there should be a clear appreciation of the 
scope of functions of such an important constitu­
tional authority as the Comptroller and Auditor
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General of India, the Public Accounts Committee 
examined the matter with reference to the con­
stitutional and legal provisions as also to the 
practice obtaining in the matter in other demo­
cratic countries like U.K. and U.S.A. The Com­
mittee had inter alia observed***.

“It is not the intention that Audit should 
encroach upon purely administrative 
matters or range over the entire field of 
administration. But where administra­
tive action has serious financial impli­
cations. it is the duty of audit to .see 
that administrative action is not only 
in conformity with prescribed law, 
financial rules and procedure but it is 
also proper and does not result in any 
extravagance, loss or infructuous expen­
diture.

“The Committee are, therefore, definitely of 
the view that it is the function of the 
Comptroller and Auditor General to 
satisfy himself not only that every ex­
penditure has been incurred as per pres­
cribed rules, regulations and laws, but 
also that it has been incurred with ‘faith­
fulness, wisdom and economyV If, in the 
-course of his audit, the Comptroller and 
Auditor General becomes aware of facts 
which appear to him to indicate an im­
proper expenditure or waste of public 
money, it is his duty to call the atten­
tion of Parliament to them, through his 
Audit Reports. At the present time 
when there is heavy taxation and heavy 
expenditure, the Committee hope that 
the Comptroller and Auditor General 
will pay even greater attention than in 
the past to this aspect of his duties and 
that Government will give him every 
facility to perform them.”

Examination by Public Accounts Committee of 
Finance Accounts of Goi^ernment of India 
and Audit Reports on Revenue Receipts of 
the Comptroller and Auditor General of 
India.

Audit of “Receipts” was not ordinarily a slatu- 
tory function of the Comptroller and Auditor

General of India. Rules of Procedure and Con­
duct of Business in the Lok Saibha provide*® for 
the examination of the annual finance accounts 
of the Government of India by the Public Ac­
counts Committee but it had not been possible 
for the Committee to take up this work earlier 
mainly because the compilation of these accounts 
had been considerably in arrears.»<> The Com­
mittee. had in the past considered the question of 
dealing with matters arising in connection with 
receipts as also the question of systematic audit 
of receipts.^*' The Committee had also observed «ln 
1951-52 that their work would not be complete 
until the audit of the Revenue side and Debt 
Heads was also taken up.

The desire of the Committee was fulfilled dur­
ing the Third Lok Sabha as the Comptroller and 
Auditor General of India had made arrangements 
from 1961-62**- onwards to conduct audit of reve­
nue receipts (viz. Customs, Central Excise Duties 
and Income-tax and other Revenues) on a per­
manent basis. The arrears in the compilation of 
the annual finance accounts had since been clear­
ed. The Committee presented several Reports 
during the Third I-ok Sabha on Finance Accounts 
and on Revenue Receipts. ^

Examination of Accounts etc, by the Public Ac­
counts Committee as directed by the Chair/ 
Speaker

In accordance with a direction given by the 
Chair in Lok Sabha on 1st April. IMO, the Min> 
istry of Food and Agriculture furnished the Ac­
counts of the World Agriculture Fair which were 
also laid on the Table of the Lf>k Sabha on 23rd 
March, 1962, for examination by the Public Ac­
counts Committee. The Committee obtained the 
comments of the Comptroller and Auditor Gene­
ral thereon, examined the various Departmental 
witnesses in that connection and commented on 
certain irregularities in that caseW.

The attention of the Speaker wan drawn to a 
particular issue of the World Press Review pub­
lished under the aegis of the External Publicity 
Division of the Ministry of External AiTalrs. in 
connection with a notice of a Privilege Motion. 
The Speaker had desired that the propriety of 
spending foreign exchange on the publication of 
such material as a part of the foreign publicity

***Fourth Report (3rd lA)k Sabha) of P A C,—pp. 51—55.
WRuie 308fl)
®^Para 6 & 40 of First Report of P. A C. (1951-52) and Appendix LI Ibid.
•’Para 38 of P.A  C. Report on Accounts for 1923-24. para 29 of P A C Report on Accounts 

for 1925-26,
*»^ixth Report f3rd T>ok Sabha).
•^Eighth Report (3rd L.S > of P.A  C . para 51.
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might inter alia be examined by the Public Ac­
counts Committee. The Public Accounts Com­
mittee examined the matter in detail and pre­
sented a Report thereon® .̂

Procedure re: Action Taken** by Government on
Recornmendations/Ohservations by the Pub­
lic Accounts Committee,

The Public Accounts Committee of 1962-63 ex­
tended the time limit for submission of notes/ 
slatements by Ministries pursuant to the recom­
mendations of the Committee to three months 
(from one month laid down earlier) from the 
date of presentation of a Report of the Committee 
in view of difficulties expressed»f^.

The Committee also simplified the procedure 
regarding review of action taken by Government 
on the recommendations contained in their Re­
ports. According to this simplified procedure, 
notes/statements on the recommendations of the 
Committee are appended to the Report of the 
next year without any comments. Whenever 
convenient, cyclostyled copies are presented 
along with the reports and five copies placed in 
Parliament Library as an economy measure. 
H ow ler, selected recommendations of substantial 
nature where it is felt that adequate action has 
not been taken by Government or which requires 
reiteration are dealt with in a separate chapter 
of the Report itself»«. The proforma of the state­
ment for reporting action taken on the recom­
mendations of the Committee was changed to a 
running form which resulted in economy in the 
use of paper in preparing the statements for sub­
mission to the Committee as also in printing them 
in the Reports of the Committeeo^.

This simplified procedure has resulted not only 
in reduction in work all round (in Ministries 
etc.) but also in saving of paper in the printing 
of the Report of the Committee.

The Commjiittee of 1965-66 reviewed the cases 
where recommendations made by them had not 
been implemented by Government despite re­
peated rec'ommendations. The Committee de­
sired that a healthy convention should be deve­
loped whereby if “ there is any difficulty in im­
plementing a recommendation reiterated by the 
Committee the matter should be submitted to the 
Cabinet and its decision communicated to the 
Committee’*®*.

Examination by Public Accounts Committee of 
Accounts and Audit Reports relating to Gov­
ernment of Kerala.

During the year 1965-66, the Public Accounts 
Committee examined the Appropriation Accounts 
1962-63, 1963-64 nrd Audit Reports, 1964 and 1965 
relating to Government of Kerala as these were 
laid before Parliament consequent upon a Pro­
clamation issued by the President under Article 
356 of the Constitution. As the Accounts and 
Audit Reports involved the various Departments 
of the State Government, the Conmiittee felt that 
it would be more economical and convenient to 
hold the sittings at Trivandrum, instead of at 
New Delhi. After Speaker’s approval, the Com­
mittee held sittings in the Legislative Assembly 
Chamber at Trivandrum in October-November, 
1965»«.

During the year 1966-67 also, the Committee 
held sittings with the premission of the Speaker 
in the Legislative Assembly Chamber at Trivan­
drum in September, 1966 to examine the Appro­
priation Accounts 1964-65 and Audit Report, 
1966 relating to Government of Kerala^® ,̂

Examination of GovernmenVs reply to observa­
tions made by the Committee in their Report, 
within a particular period, pursuant to motion 
adapted by Lok Sabha

The Public Accounts Committee every year 
examine the replies furnished by Government 
( “Action Taken” notes) pursuant to recommen­
dations/observations made by the Committee in 
itheir Reports on various Accounts in the previous 
and earlier years. This work is completed in the 
course of the yearly term of the Committee and 
there is no fixed time limit for the same.

On the 28th July, 1966, in reply to a question 
asked by a member in Lok Sabha. the Chairman, 
Public Accounts Committee made a statement 
regarding the receipt and examination of the 
comments of CJovemment on Chapter IV of the 
50th Report of the Public Accounts Committee 
(Third Lok Sabha). Lok Sabha, however, adopt­
ed the following motion on 2nd August, 1966:

"That this House, in the light of the state­
ment made by the Chairman of Public 
Accounts Committee on 28th July, 1966, 
in Lok Sabha, directs the Public Ac-

o*Fifty^Seventh Report (3rd L.S.) of P.A.C.
'‘•‘Twelfth Report (3rd L.S.) of P.A.C.

’ ■̂'A Review (1963-64) of Financial Committees. 
ft^Fifly-se-ond Report (3rd L.S.) of P.A.C. para 2.52. Vol. I. 

‘>“Forty-seventh Report (3rd L.S.) of P .A .C .
»<>^Sixty-seventh Report (3rd L.S.) of P .A .C .
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counts Conmiittee to consider Govern­
ment’s reply to paragraphs 4.39 to 152 
of their 50th Report (Third Lok Sabha) 
in so far as they refer to the then Sec­
retary of the Department of Iron and
Steel and submit its report to Lok Sabha 
within 21 days.*’

Pursuant to this motion, the Public Accounts 
Committee (1966-67) examined the Secretary, 
Minist^ of Iron and Steel and other officers 
brought by him at their sitting held on the 18th 
August, 1966 and presented a Report on the sub­
ject to Lok Sabha on the 23rd August, 1966i®\

Evidence given before Public Accounts Commit^ 
tee by private individuals and official of
State Government

In connection with the examination of para
147 (ii) at Audit Report, 1966 regarding misuse of 
grants given to the Rajasthan Mahila Vidyalaya, 
Udaipur for the construction of a women’s hostel, 
representatives of the Ministry of Education ap­
peared before a sub-Ckwnmittee of the Public 
Accounts Committee at their sitting held on the 
19th August, 1966. Along with the officials of the 
Ministry of Education, the Secretary and the 
Principal of the Rajasthan Mahila Vidyalaya, 
Udaipur, who were not Government officials and 
an Executive Engineer, P.W.D., Udaipur gave 
evidence before the Committeeios.

Revision in the form of the Appropriation Ac­
counts of the Government

The Public Accoimts Committee of 1960-61 had 
agreed to the Revision in the form of the Appro­
priation Accounts of the Central Government 
with a view to reducing its size'®*.

In a note submitted to the Public Accounts 
Committee (1962-63), the Comptroller and 
Auditor General of In ia  had suggested the need 
for further simplification of the form of the Ap­
propriation Accounts so that in their shorter and 
compressed fonn, it should be possible to bring 
out the salient points for consideration with refe­
rence to those aspects of Parliamentary control 
for which these Accounts were designed. The 
reduction in volume would, in his opinion, faci­
litate an intelligent study without impairing the

usefulness of the publication in any way. The 
Public Accounts Committee approved the sug­
gestion of the Comptroller and Auditor General 
of India at their sitting held on the 17th August,
19 6 210 4.

Presentation of Report of Public Accounts Com^ 
mittee deferred in the interest of national 
security

The Public Accounts Committee of 1964-65 had 
approved their 37th Report dealing with, inter 
alia, the manufacture of a transport aircraft and 
accumulation of repairable atores, but decided to 
difer its presentation to the House in the inter­
est of national security, in view of the tense bor­
der situation. Subsequently, the Committee of 
1965-66 decided in January, 1966 that owing to 
changed situation, the Report might be presented 
to the House. This was done on 21st February,
1966105.

Measures to effect economy in the work of the
Committee in view of the National Emergency

The Committee approvedio* certain economy 
meaures in connection with their work in view of 
the National Emergency, at their sitting held on 
the 19th November, 1962. Some of the important 
measures are as follows:

(1) Oral evidence of official witnesses may 
be kept to the minimum.

(2) A suitable ad hoc reduction may be 
made in the number of copies of the Re­
ports of the (Committee to be printed. 
(About 100 to 250 copies have been re­
duced in respect of each of the Reports).

(8) Minutes of the proceedings may be cyclo- 
styled only and not printed. One cyclo- 
styled copy may be laid on the Table and 
five copies placed in the Parliament Lib­
rary. (This has reduced printing work 
by about l/8rd of what would have been 
printed. It has resulted in a great deal 
of saving of printing work as also saving 

of money in the cost of paper).
(4) Memoranda furnished by the Ministries 

need not be printed in full, unless it ii 
absolutely necessary. (This too has re­
duced printing work and resulted in the 
saving of paper).

loiFifty-sixth Report (3rd L.S.)
*02Sixty.first Report (3rd L .S .) of P .A .C .— Minutes dt. 19.8.66.

The only other instance where a private individual gave evidence before the P .A .C . has 
been given in 37th Repo»rt (2nd L .S .) of P.A.C.

ios7^ii-ty.seventh Report (2nd L .S .) para 22 (Part II).
A Review—nnancial Committee (196240) pp. 7-8. 

lo^Thirty-seventh Report (3rd L .S .) of P.A.C.
’o«A Review—Financial Committee (1962-63) para 21.

W62 (E) L S -a ,
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(5) Written information on points ansinig out 
of evidence may be confined to the most 
essential aspects. Minimum number of 
copies of such written information may 
be called for. (This has reduced the 
work load in the Ministries to some ex­
tent).

Witness called from jail

The Parliamentary Committee on the Demand 
for Punjabi Suba, on requests made to them, de­
cided to hear the evidence of Shri Harkishan 
Singh Surjeet, who was at that time a detenu 
under the orders of the Government of Punjab.

The Ministry of Home Affairs, Government of 
India, and the Government of Punjab were asked 
in writing and telegraphically, respectively, to 
ensure Shri Surjeet’s appearance before the Com­
mittee on the 4th February, 1966. Shri Surjeet, 
who was then in Central Jail, Delhi, was brought 
to Parliament House under Police Escort and was 
received by the Watch and Ward Officer, Lok 
Sabha, at Gate No. 1. The Police Escort waited 
at the Outer Reception Office and the Watch and 
Ward Officer of Lok Sabha conducted Shri Sur- 
ject to the Committee room. After Shri Surjeet's 
evidence before the Committee, he was conducted 
to Gate No. 1 by the Watch and Ward Officer and 
handed over to the waiting Police Escort to be 
taken back to the jail.



ii^TER-pARLlAMEKTARY UWlOl4
Its Organisation and Activities 

By
S. L. S hakdher, Secretary, Lok Sabha

The Intcr-Parliamentary Union is an interna­
tional association, possessing a semi-official 
character, of Parliamentary Groups constituted 
within the national Parliaments of various coun­
tries of the world. The aim of the Union “is to 
promote personal contacts between members of 
all Parliamep^r, constituted into National Groups, 
and to unite them in conunon action to secure 
and maintain the full participation of their res­
pective States in the firm establishment and de­
velopment of democratic institutions and in the 
advancement of the work of international peace 
and cooperation, particularly by nueans of a uni­
versal organization o f nations” . The Union also 
studies and seeks solutions to all questions of an 
international character suitable for settlement by 
parliamentary action and makes suggestions ^or 
the development of parliamentary institutions 
with a view to improving the working of those 
institutions and increasing their prestige.

The semi-official character of the Inter-Parlia­
mentary Union provides a forum for parliamen­
tarians where they can adequately air their views 
and discuss in complete freedom and under their 
own responsibility, the steps to be taken for 
strengthening peace and ensuring the develop­
ment of parliamentary institutions, many of which 
are today in jeopardy. The interest attached to 
these inter-parliamentary debates is well-evi­
denced by the increasing number of members 
who take an active part in the discussions.

Although the idea of calling upon members of 
Parliament the world over to work together for 
peace and understanding between the nations 
originated during the second half of the 19th 
century, it was only in the year 1888 that some 
positive steps were taken in this direction. A 
meeting convened in Paris on October 31 that 
year, by William Randal Cremcr^ Member of the 
British House of Commons, and Frederic Passy, 
a Member of the French Chamber of Deputies, 
the two pioneers of the Inter-Parliamentary 
movement, in which seven British and twenty- 
five French parliamentarians took part, gave a 
more concrete shape to these aspirations. As a

result of the efforts of these two pioneers, th* 
first Inter-Parliamentary Conference was held ia 
Paris on June 29 and 30, 1889, with the parti­
cipation of forty-nine members of nine Parlia- 
ments—France, U.K., Belgium, Denmark, Hungary 
Italy, Liberia, Spain and the United States. Since 
then, there has been no looking back for the 
Union which has steadily grown in its strength 
and its activities. At present 67 active Parlia­
mentary Groups i f  big and small countries ot 
the world are its members.

It was in the year 1892 that the Conference, 
meeting at Berne, decided to set up a central 
organ under the name of the “Inter-Parliamentary 
Bureau for International Arbitration’*. Two years 
later, in 1894 the fifth Inter-Parliamentary Con­
ference, meeting at the Hague, adopted the 
statutes of the new institution. Thus a stable 
organization with its statutes and a permanent 
Secretariat was esUblished within five years ot 
the convening of the first Conference.

Members of the Union

Members of the Union are National Groups 
constituted in Parliaments functioning as 
within the territory of which they represent the 
population, in a State recognized as a subject of 
international law. A Parliament as a whole may 
constitute itself as a National Group but, fre­
quently, the members of the Union’s Groups are 
enrolled on an individual basis. In each Parlia­
ment, however, not more than one National 
Group can be formed. At present there are sixty 
seven NaUonal Groups in the Parliaments of the 
following countries:—

Albania, America (United States of), Aus­
tralia, Austria, Belgium, Brazil, Bulgaria, 
Cameroon, Canada, Ceylon, Chile, 
Congo, Czechoslovakia, Denmark, 
Ethiopia, Finland, France, Gknmany 
(Federal Republic of), Great Britain, 

Greece Hungary, Iceland, India, Indo­
nesia, Iran, Ireland, Israel, Italy, ’ Ja*>an, 
Jordan, Korea (Republic of), Kuwait,

96
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Laos, Lebanon, Liberia, Libya, Luxem­
bourg, Mali, Mauritania, Monaco, 
Mangolia^ Netherlands, New Zealand, 
Nicaragua, Niger, Norway, Pakistan, 
Panama, Paraguay, Peru, Philippines, 
Poland, Rumania, Senegal, Sierra Leone, 
Somalia, Spain, Sudan  ̂ Sweden, Swit­
zerland,* Thailand^ Tunisia, Turkey, 
United Arab Republic, USSR, Venezuela, 
Yugoslavia.

Each National Group makes a yearly financial 
contribution to the Union, in accordance with 
the scale fixed by the Inter-Parliamentary Cou; 
cil. Each Group elects a Committee which is 
empowered to direct its operations and to cor­
respond with the Inter-Parliamentary Bureau. 
It draws up its own rules of organisation and 
administration and fixes the amount of annual 
contribution, if any, of its members. It is requir­
ed to send to the Inter-Parliamentary Bureau, 
before the end of March each year, a report of 
its activities and a list of its members.

One of the important duties of the National 
Groui>3 is to exert a permanent and sustained 
influence within their Parliaments in favour of 
the general objectives of the Union, and 
to intervene with a view to securing action 
on the resolutions adopted by the Inter-Parlia­
mentary Conferences. Apart from their partici­
pation in the general activities of the Union, the 
Groups are encouraged to develop their mutual 
relations with each other on either a bilateral or 
a regional basis.

Organs of the Union

Inter-ParUamentary Council

The principal directing organ of the Union is 
the Inter-Parliamentary Council, It is composed 
of two members from each regularly affiliated 
National Group. The Council elects its President 
for a period of three years which may be ex­
tended for a further period of two years, after 
which he is no longer eligible. The election 
takes place at the time of the annual confer­
ence.

Functions and Activities

The main functions of the Council are to sum­
mon the annual conferences, fix their agenda, 
institute Study Committees, propose the Presi­
dent and the Vice-President of the Conference 
and Members of the Executive Committee, select 
the venue of the Conference, appoint the Sec- 
retaiy-General of the Union, fix the amount of

the annual budget, and to take all steps necessary 
for the realisation of the aims of the Union,

Executive Committee

The Executive Committee is the administrative 
organ of the Union and exercises the fimctions 
delegated to it by rthe Council in confbnnity 
with the Statutes. The Committee is composed 
of eleven members belonging to different Groups. 
The President of the Council is the ex-officio 
member and President of the Executive Com­
mittee. The ten other members are elected by 
the plenary Conference for a term of four years. 
They are, however, not eligible for re-election 
for the next two years and are replaced by 
Members belonging to other Groups. At these 
elections, consideration is given to the contribu­
tion made to the work of the Union by the candi­
date and his Group and to securing a fair geog­
raphical distribution.

The Inter-Parliamentary Bureau

The international Secretariat of the Union is 
called the Inter-Parliamentary Bureau, and is 
located at Geneva, it is headed by a paid Sec­
retary-General, appointed by the Inter-Parlia­
mentary Council, with some permanent staff 
necessary to carry out the functions of the 
Bureau. Under the directions of the Executive 
Committee, the Bureau executes the decisions 
taken by a Conference or the Council. Its official 
organ is the Inter-Parliamentary Bulletin, a 
quarterly published in English and French. The 
Bureau corresponds with the Groups and carries 
out, in accordance with the Council's instructions, 
a programme of studies, and brings out publi­
cations and reports. It also prepares the preli­
minary memoranda on the questions to be studied 
by the Union.

Association of Secretaries General

An Association of Secretaries General of Parlia­
ments, set up in 1938, whose statutes were adopted 
in 1947, works within the framework of the Union 
and provides an opportunity for the Secretaries 
of the various legislative assemblies to coope­
rate in the technical study of the problems of 
parliamentary life. It has its own organization 
but its activities are financed from the Budget of 
the Union itself. Generally its plenary assemblies 
and the sessions of its Executive Committee take 
place at the same time and in the same city a» 
the Inter-Parliamentary meetings.

The Association works in close association with 
the Union itself, which calls upon that body 
whenever a problem of parliamentary proce­
dure is taken up for enquiry or study. H it



procedural matters studied by the Association so 
far are:

(1) Organisation o f a service of Foreign 
Documents in a Parliamentary Assembly;

(2) Methods of compelling Governments to 
answer questions asked by Members of 
Parliament;

(3) Methods of Voting;

(4) Organisation and Administration of 
Parliaments;

(5) Payment of Members of Parliament;
(6) Parliamentary Immunity;
(7) Parliamentary Incompatibilities;

(8) Parliament and Respect for the Law;
(9) Methods of expediting Parliamentary 

Business;
(10) Control of the Constitutionality of Laws;
(11) Powers of the Chair in a Parliamentary 

Assembly;
(12) Status of Parties in Parliament;

(13) Parliamentary Committees;

(14) Delegated Legislation;
(15) Budgetary Systems in Different Coun­

tries;
(16) Amendments;
(17) Extent of the Control of the Executive 

by Different Parliaments;
(18) The Arrangement of Parliamentary 

Business;
(19) Petitions;
(20) Interpellation;

(21) Sources of Parliamentary Procedure;
(22) The Extent of Independence of Secre­

tariats of Parliaments;
(23) Model Rules of Procedure for Interna­

tional Conferences;
(24) Limitations on the Conduct and Activities 

of Members of Parliament.

At present the Association is engaged in the 
tiu d j of:

(1) Bicameral System;
(2) Procedure for revising the Constitution;
(3) Offences Against Parliament;
(4) rtx9 role of Parliament in fortign affairs.

l5) Staff Relations within the ParliaitJenxi;

(6) Public Corporations;

(7) Parliamentary reforms through Com­
mittees.

It also brings out a quarterly bulletin, in 
French and English editions, entitled Constitu­
tional and Parliamentary Information. This con­
tains recent constitutional documents of different 
countries, as well as the results of enquiries 
conducted by the Association.

Inter-Parliamentary Conferences

As a general rule, Inter-Parliamentary Clon- 
ferences are convened annually, and are held in 
the capitals of the various countries. So far 55 
Conferences have been held. The seats of recent 
Conferences have been Bangkok (1956), London 
(1957), Rio de Janeiro, (1958), Warsaw (1550), 
Tokyo (1960), Brussels (1961), Brasilia (1962), 
Belgrade (1963), Copenhagen (1964), Ottawa 
(1965) and Teheran (1966).

The size of the delegation to the Conference, 
as fixed by the Statutes, is related to the size of 
the country in terms of its population which i* 
represented by each Group and to the size of 
the Group itself. The Conferences are thus a 
true reflection of Parliamentary opinion as re­
presented by the Groups of the Union. Votes at 
the Conferences are allotted on a mixed basis, 
the chief factor being the population.

The agenda of the Conferences are fixed by the 
Inter-Parliamentary Council. Every session opens 
with a general debate on the Report submitted 
by the Secretary-General, a portion of which 
invariably has a bearing upon the general politi­
cal situation of the world.

The Conference speaks for the Union on all 
problems falling within its scope, and does so by 
adopting resolutions which the National Groups 
are required to bring to the attention of their 
respective Governments and Parliaments. Apart 
from its deliberative role, the Conference gives 
its opinion on proposed amendments to the Sta­
tutes, and is competent to elect the members of 
the Executive 0)mmittee on the basis of pro­
posals made by the Council.

The Conferences thus provide an opportunity 
to the rcpresentives of the various National 
Groups to make an endeavour to compare their 
points of view, to And solutions acceptable to 
all and to develop common ideas regarding the 
means of making the Union an increasingly 
effective and militant instrument in the servlet



of peace. At these gatherings, they unite their 
efforts in paving the way to a solution of the 
economic, social and political problems whose 
urgency and seriousness are brought to light 
the course of debates. The task of the Union, 
it must be emphasised, is not so much to inter­
vene in speciiic situations— f̂or which it lacks the 
means to impose solutions—but to reiterate un­
ceasingly the principles which^ since its creation 
as a peace organization, have constantly inspired 
its action.

Study Committees

The work of the plenary Conference is, as a 
general rule, prepared by the Standing Study 
Committees set up within the frame-work of the 
Union, At present there are five such Standing 
Study Committees. These are:

( 1) Committee on Political Questions, Inter­
national Security and Disarmament;

(2) Parliamentary and Juridical Committee;
(3) Economic and Social Committee;
(4) Cultural Committee; and
(5) Committee on Non-Self-Governing 

Territories and Ethnic Questions.

The subjects chosen by the Executive Commit­
tee for discussion by the Union are first discussed 
by the appropriate Study Committees. These 
Committees, on which all Groups are entitled to 
be represented, meet some months before the 
Conferences and draw up draft resolutions for 
•ubmission to the latter.

As a rule, a sub-committee is first set up to 
study any question which has been chosen for 
discussion at a Conference and to prepare a 
preliminary draft resolution. This is then 
examined in detail by the appropriate full Com­
mittee. Draft resolutions thereafter are pre­
sented to the Council for approval and rappor­
teurs are then appointed to bring them together 
with a report to the full Conference. All these 
documents are printed in a special publication 
known as the “Preliminary Documents” . This 
procedure enables the plenary session of the 
Union to discuss carefully-prepared proposals 
whiich, if adopted, may fairly claim to be the 
well-considered opinion of a representative 
parliamentary body.

Meetings of the Inter-Parliamentary Council 
and the Study Committees are also held in spring 
cach year, i.e. about six months prior to the 
annual conference, in countries which extend 
invitations for the purpose. Such meetings are 
in the nature of miniature conferences and re­
presentatives, though in small numbers, of

almost all National Groups are present.
Study Committees serve as very useful instru­
ments for collecting facts, gathering different 
points of view and embodying agreements in 
appropriate language. These are more or less 
business meetings but members take opportunity 
in informal gatherings, receptions and private 
meetings to discuss current affairs and to keep 
themselves abreast with the events as they are 
developing in various parts of the globe.

Special Features ^

Those who have attended the annual confer­
ences of the Union or the meetings of its Coun­
cil or the Study Committees have been impres­
sed by the atmosphere of equality and cordiality 
prevailing there. They have found among the 
representatives a profound respect for each 
other's views and countries. Since the Inter­
parliamentary Union is not charged with any 
executive responsibility nor are delegations 
sponsored by Governments, the atmosphere is 
free from any tension. The delegations are com­
posed of members belonging to various Parties 
or Groups in National Parliaments and thus both 
Government and Opposition Members from 
various countries are represented at the Con­
ference. Each delegate is entitled to offer his 
own views on any matter before the Conference 
and the same delegation may present two or 
three points of view. Even at the time of vot­
ing, members are at liberty to vote as they like 
and they are not bound by any official instruc­
tions. The members develop a sort of brother­
hood and an unconscious feeling that they belong 
to the same family even though they may be 
representing different nationalities.

Among non-Governmental international orga­
nisations, the Inter-Parliamentary Union holds a 
position of unique importance. Of all the un­
official organisations it stands closest to the 
Government and is able to press with effect ior 
the ratification and application of international 
conventions and, in general, it exerts direct 
influence on Government policy in matters 
touching the relations between States.

Research Programmes (International Centre for 
Parliamentary Documentation)

The Union also conducts a programme of re­
search and studies on parliamentary problems. 
With this end in view, an International Centre 
for Parliamentary Documentation has been 
established in Geneva in 1964 under the auspices 
of the Union, The Centre is destined to widen 
the work already undertaken by the Union in 
the parliamentary field, particularly through the 
intermediary of the Association of Secretaries- 
General of Parliaments. It will, in future, pro­
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vide full and specialised documentation on the 
representative institutions of diflferent countries 
and their evolution. It will specifically provide 
an opportunity for those newly independent 
States, which are making their first experiments 
with the parliamentary system to benefit from 
the experience of others.

The first year’s activity of the Centre has 
already seen two major achievements:

(1) Preparation of new edition of ‘Parliaments’ :

The revised edition of ‘PARLIAMENTS’— 
comparative study of representative institu­
tions—which first appeared in 1961 was pub­
lished and covers fifty-five countries.

(2) Organisation of International Symposium on 
the theme: ‘PRESENT DAY PROBLEMS OF 
PARLIAMENT

An International Symposium on The Present 
Day Problems of Parliament’ was held in 
Geneva from November 4 to 1965 under the 
auspices of the Inter-Parliamentary Union. For 
the first time, politicians were given an oppor­
tunity to discuss openly with the Clerks of 
Parliaments and university specialists in con­
stitutional law some of the problems which are 
currently facing representative Assemblies of 
every kind throughout the world. Discussion 
centred on the three subjects:

(a) The adaptation of parliamentary proce­
dure to meet present day needs;

(b) Informatiom required by Members of 
Parliament in a world increasingly 
governed by science; and

(c) Parliament’s 
Executive.

position vis-a-vis the

In each case the debate was based on one or 
more introductory reports. These introductory 
reports were presented by Mr. Alan Macnaugh- 
ton, Speaker of the House of Commons 
(Canada); Senator Paul de Stexhe, Minister- 
Secretary of State for French Culture (Belgium); 
Mr. M. N. Kaul, former Secretary of Lok l^bha: 
Mr. E. Wenk, former Scientific Adviser to the 
White House (U.S.A.); Mr. Jan K. Wende, Vico- 
President of the Diet (Poland); and Mr. Max 
BelofT, Professor at the University of Oxford.

Relations wltb the United Nations

At the United Nations, the Inter-ParliamentcJry 
Union is, despite its suit generis character^ classi­
fied as a non-govemmenta] organisation. Gene* 
rally speaking, there is no pos,sibility, under the? 
V.N. Charter, of establishing formal relations

between the United Nations as a whole and a 
non-governmental international organisation. 
The official or formal relations can presumably 
exist if the character of the Union itself changes 
or if it obtains official recognition^ through an 
international convention or a legislative act, for 
the United Nations is still more strictly an 
organisation of Governments, as compared to Its 
predecessor, the League of Nations.

’The only relevant provision that exists in the 
United Nations Charter is in Chapter 10, which 
relates to the Economic and Social Council, the 
sole U.N. organ authorised to entertain relations 
with non-govemmental organisations. In 1947, 
the Union was granted consultative status by 
ECOSOC in Category A under Article 71 of the 
Charter which was accepted despite the reluct­
ance of certain members who felt that, being 
essentially a parliamentary and a political insti­
tution, this status for the Union was tiot of much 
significance. Experience also showed that many 
of the questions entered on the agenda of the 
ECOSOC were outside the scope of interest of 
the Union.

Within the limits laid down by Article 71 of 
the Charter, the Union has, on its part, endea­
voured to maintain close contact with the United 
Nations to follow its work in spheres which 
have been continually expanding and to make 
its influence felt on the orientation of its acti­
vity. The extent of this collaboration has. how­
ever, been singularly limited by the fact that  ̂
the Union has had no official access to the politi­
cal organs of the United Nations. Although 
documents have been exchanged with the United 
Nations and the resolutions adopted by Inter­
parliamentary Conferences from time to lime 
have been officially brought to the attention of 
the Secretary General of the U.N. with the 
request that they be communicated to the Gene­
ral Assembly, yet there is a grievance that this 
has not been done.

This state of aflfairs has given rise to a feeling 
among member-parliamentarians of the Union 
that the U.N. has not accorded to the Union 
the status corresponding to its mission as spokes­
man of the world parliamentary opinion.

The problem of relations with the United 
Nations has been referred to on more than one 
occasion at the annual Conferences and meet­
ings of the Executive Committee. Suggestions 
have been advanced that the Union should 
rndcavour progressively to become consultative? 
Parliamentary Assembly of the United Nations. 
V e r y  recently In September, 19«5 the Inter­
Parliamentary Council entrusted a small Com 
mittee with the task of studying the manner in 
which relations between the United Nations and
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the Union should be strengthened. The Com­
mittee met in Teheran on September 24, 1966 
and adopted a draft Resolution on the subject 
which was later adopted by the Inter-Parlia­
mentary Council cm September 26, 1966. Accord­
ing to the Resolution, the Inter-Parliamentary 
Council:

‘Unvites the President ,and the Secretary 
General of the Inter-Parliamentary 
Union to initiate discussion with the 
Secretary General of the United Nations 
at the earliest appropriate time regard­
ing the possibility of developing new 
forms of co-operation, such as, for 
instance:

(a) a yearly debate on major UN pro­
blems at Inter-Parliamentary Confer­
ences, on the hBsia of a statement 
presented by the Secretary General 
of the UN or on his behalf;

(b) the presentatiom to the UN General 
Assembly, by the President of the 
Inter-Parliamentary Union, of the 
views of the world parliamentary com­
munity on questions pertaining to it 
under its Charter;

(c) the consultatiion of the Inter-Parlia- 
menitary Union, by one or other UN 
organ, on matters falling within the

' fo(rmier’s specialised compebeaice, par-
tticularly as regards the establisihment, 
org«nisation and functioning of Par­
liamentary institutions;

Requests that the President report at 
an early forthcoming session on the 
action taken in implementation of 
this decision.”

It is hoped that with the support of the National 
Groups, bringing their influence to bear through 
their countries’ delegations at the U.N., it might 
be possible to find new and more satisfactory 
forms of cooperation with the United Nations.

Co-operation with UNESCO

More than any other of the specialised agencies 
of the United Nations. UNESCO has in recent 
years, established particularly close relations 
with the Inter-Parliamentary Union, whose 
members actively militate for peace and the 
strengthening of international cooperation with­
in their le^slative assemblies, it has found In 
the Union a useful forum for publicising its 
programmer so as to get the direct support of 
the people in various lands. Many legislators

have como to rely on the Union as a aource of 
information for acquainting themselves with the 
work of UNESCO.

In view of the interest shown by members of 
the Union in the development of international 
co-operation in the spheres of education, science 
and culture, the UNESCO General Conference in
1964 adopted a resolution in which after assert­
ing its conviction that legislators have a con­
crete role to play in this connection, both in 
their own legislatures and in respect of public 
opinion within their countries, it authorised its 
Director-General to consult with the Secretary 
General of the Union on the most effective and 
practical means of strengthening existing links 
by establishing closer working relations between 
the two organisations.

The 54th Inter-Parliamentary Conference held 
at Ottawa in September 1965 welcomed the 
UNESCO resolution and appealed to its mem­
bers to continue and expand their international 
co-operation in educational, scientific and cul­
tural matters and to encourage the exchange of 
students, teachers, scholars, political and com­
munity leaders, and other persons engaged in 
educational, scientific, cultural, political and 
other such activities. It also urged Parliamen­
tarians of all member States to take an active 
part in shaping and carrying out the UNESCO 
programme through such means as participation 
in national commissions and advisory groups of 
national delegations, taking part in the UNKCO 
General Conference, informing their constituen­
cies about UNESCO and its activities, encourag­
ing private organisations to co-operate in the 
UNESCO programme and supporting legislation 
contributing to educational, cultural and scienti­
fic advancement.

Contacts between the two organisations have 
increased ever since, a UNESCO Liaison Sub­
Committee has been set up by the Union, and 
a work programme has been drawn up with the 
object of mobilising world parliamentary opinion 
in favour of UNESCO and its objectives more 
effectively than in the past.

At the invitation of the Director-General of 
the UNESCO, the first session of the Sub­
Committee on relations with UNESCO was held 
at the headquarters of the UNESCO in Paris on 
January 27 and 28. 1966. The debates at that 
session allowed certain conclusions to be reached 
as regards the future orientation and practical 
methods for collaboration between UNESCO 
and the Union. The Sub-Committee’s useful­
ness and the interest aroused by its first session 
were recognised by al] participatns.
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Apart from the ECOSOC and UNESCX). the 
Union had maintained close relations with such 
regional organisations as the Council of £urope, 
the Organisation of American States, the Com­
monwealth Parliamentary Association and ihv 
European Parliament.

Teheran Conference—An Afisesament

The last Inter-Parliamentary Conference—the 
55th—was held i#  Teheran (Iran) from Septem­
ber 27 to October 4, 1966. Among the partici­
pants there were a large number of well-known 
political personalities. Speakers of Parliaments, 
Chairmen of Foreign Affairs Committees, Minis­
ters or ex-Btfinisters. All of them confirmed the 
impression that Inter-Parliamentary meetings 
provided to them a unique source of informa­
tion and of contact. The Indian delegation was 
Jed by Shrimati Violet Alva, Deputy Chairman 
of Rajya Sabha.

As is the case with every Inter-Parliamentary 
Conference, the member-nations from both the 
East as well as the West, took pains not tu 
underline contradictions but rather look for 
possibility of conciliation and concerted action 
in favour of peace. This became evident when 
after a week of intensive debate, the Conference 
unanimously adopted three important resolu­
tions of a political, economic and cultural nature

The first resolution on '̂Methods of strengtlien- 
ing Regional Security in conformity with the 
United Nations Charter’’ recommended to all 
Parliaments and Governments to give their jup 
port to the conclusion of multilateral and bila­
teral non-aggression, peace and friendship pacts 
and to the esUblishment in different parts of 
the world, of zones free of nuclear weapons when 
the countries of a particular area so desire it 
It also appealed to all Governments to conclude 
agreements on a complete test-ban and non­
proliferation of nuclear weapons.

The second resolution dealt with “Relations 
and cooperation between Existing Regional 
Economic Groups and Systems** and reflected the 
concern of the developing countries which are 
at present engaged in a difRcult struggle along 
the road to economic progress and toward.  ̂
improving the life of their peoples. The resolu­
tions invited Parliaments to give full assistance 
to the preparations for the convening of the 
Second U.N. Conference on Trade and Develop­
ment, to be held m New Delhi in 1967, and 
thereby to contribute towards its success.

Keeping in tune with the existmg close and 
friendly relations between the UNESCO and the

IPU, the third resolution dealt with ‘ The Appli­
cation of Science and Technoloi?y to Economic 
Development*'. The resolution, inter olia, recom­
mended to all Parliaments to devote their con­
tinuing attention to legislation designed to 
ensure, within the framework of the needs and 
resources of each nation, the effective applica­
tion of science and technology to the problems 
of development, while paying particular atten­
tion to the harmonious integration of scientific 
with overall socio-econonnfic plans.

IndU and the IV.V .

Following a request from the Union, soon 
after attaining independence. India became a 
member of this international organisation and 
participated for the first time in the Inter­
parliamentary Conference held at Stockholm in 
1949. Since that year. Indian delegations have 
been taking part almost in every annual confer 
ence and from 1956 onwards, del^S^tes havt̂  
also been sent to the spring meetings of the 
Union.

The Indian Parliamentary Group, an autono­
mous body of Members of Parliament directing 
its own affairs and having a Constitution of its 
own, functions as the Indian National Group of 
the Inter-Parliamentary Union. Ex-Membern 
and Members of the Provisional Parliament or 
the Constituent Assembly (Legislative) or the 
old Central Assembly can also become afniiated 
members.

From the very beginning of its membership 
of the Union, Indian Parliamentary Group has 
been taking a considerable interest in the work­
ing of the Union and has actively participated 
in the deliberations at various conferences. At 
the very first Conference in which India parti­
cipated, Shri Mohan Lai Gautam. a member of 
the Indian delegation, was elected a Member of 
the Executive Committee. He functioned in this 
capacity up to 1962, when he ceased to be a 
Member of Parliament. His place was filled by 
Shri A. C. Guha who served on the Executive 
Committee till 1953. Again, from 1959 to 1962, 
Dr. H. N. Kunzru was elected to serve as a 
Member of the Executive Committee and he 
made a deep impact at various Conferences and 
meetings.

In December 1955, India played host to the 
101ft session of the Executive Committee of the 
Union which met in New Delhi. Incidentally it 
was for the first time in the history of the Union 
that the Executive Committee met on the Asian 
«oiI.
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LIBRARY AND REFERENCE SERVICES FOR MEMBERS

By

N. N. Mallya, Joint Secretary, Lok Sabha Secretariat

An important trend in legislation during the 
present century and especially since the last 
World War is its growing complexity. With tne 
adoption of the principle of a Welfare State by 
almost all democratic countries and the conse­
quent increase in govern^nental activity encom­
passing all fields—social, political, economic and 
even cultural—legislation has become a complex 
affair. The application of science and technology 
to human welfare and progress and the State’s 
control over it have further added to this com­
plexity.

Another important function of the legislature 
in a parliamentary democracy is to watch the 
working of the various governmental and other 
institutions which are ultimately subordinate to 
its authority. Since many of these institutions 
are now-a-days engaged in functions of industrial, 
commercial and even scientific and technological 
nature, it is necessary that the legislators should 
have some specialised knowledge of these matters, 
as otherwise their scrutiny and supervision may 
not be effective.

It is not expected, nor it is possible, that all 
legislators should have the special knowledge and 
expertise required of them for a proper discharge 
of their duties. Many of them will have only 
acquired special knowledge in one or two sub­
jects which they bring to bear on parliamentary 
discussions on these copies. But it is too much 
to expect that they should have specialised and 
have up-to-date information on each and every 
matter that comes up for discussion in Parlia­
ment. And it is common knowledge that in a 
modern Parliament almost anything under the 
sun can come up for discussion! Moreover the 
legislator, in the midst of his multifarious duties 
to his constituents, has hardly the time to do his 
own study and research or to equip himself for 
his task in Parliament.

Under the circumstances, it Ls necessary that 
there should be some method by which legisla­

tors could be provided with up-to-date informa­
tion and data bearing on subjects likely to be 
raised in the House. Ministers in charge of 
Executive Departments have at their command 
large teams of experts and research workers to 
aid and advise them on any topic. In that con­
text in order that criticism and discussion may 
be knowledgeable, it is only proper that the 
ordinary legislator should also be provided with 
some assistance, no matter in what small mea­
sure. A knowledgeable evaluation of Govern­
ments programmes and policies would not only 
help but improve the administration. Further, 
it is the increasing trend of Parliament in con­
trolling the administration, to entrust its work 
sure. A knowledgeable evaluation of Govern- 
where every problem has to be examined in great 
detail and care, and a balanced decision or re­
commendation arrived at.

In the above context the question then 
naturally arises how best to equip the Membei* 
with all the necessary data and information so 
that he may discharge his function satisfactorily. 
The obvious course is first to provide him with 
a well-equipped library and then to place at his 
disposal a team of research and reference work­
ers who could help him with ready information 
and material whenever he is in need of it. The 
legislatures in the United States, West Germany 
and Japan havc adopted this method and made 
arrangements to provide expert information and 
research facilities to their Members.

/n the United States of America

In the United States, the Library of Congresi 
was started as early as 1800 for this purpose and 
it has since grown “ from a small parliamentary 
library to a research library of almost unlimited 
scope” . Its collection in books, reports and 
papers is larger than that of any other library in 
the world and the range of its services, has 
come to include the entire gamut of governmental 
activities.
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In 1914, a special Legislative Reference Service 

was created in the Library with a view to assist­
ing the Memibers with “data for or bearing upon 
legislation and to render such data serviceable to 
Congress and Committees and Members thereof. 
This Service helps the Members ith expert and 
up-to-date information on all matters connected 
with their work by answering their numerous 
enquiries, preparing bibliographies, memoranda 
and basic data studies on various topics and issu­
ing a monthly digest of public general Bills, li 
drafts speeches and articles for Congressmen and 
even attends to the enquiries of constituents 
passed on by their members. The number of 
enquiries answered by the Service every year has 
gradually increased and in 1963 crossed the 
100,000 mark, one-third of which constituted 
queries from the constituents. Another special 
feature of the Service is the assistance it renders 
to Comyiittees in evaluating legislative proposals 
and other measures of the Executive, and the 
staff of the Service work as “consultants" to 
Congressmen during the Committee hearings. 
The work of the Service has thus become so 
specialised and extensive that it now aims at 
providing Congress with information facilities 
equal in range and quality to those available to 
the Executive. Its usefulness and prestige over 
the years have so much increased that it has be­
come the “principal research arm of the 
Congress” , and its growth has been described by 
Dr. Griffith, its former Director, as part of the 
“Congressional response to a technical age” .

In the United Kingdom

As compared to the Library of Congress and 
its Reference Service, the House of Commons 
Library and its Reference and Research Division 
are modest in ran^e and scale of their operations. 
Started in the same year as its American counter­
part, the House of Commons Library did not, 
however, see much growth until 1945, when a 
Select Committee of the House of Commons re­
commended that it should be so equipped with 
additional material and staff that it would be 
able “ to supply Members with information rapid­
ly on any of the multifarious matters which come 
before the House or to which their attention is 
drawn by their parliamentary duties*’. As a re­
sult, the Library was reorganised into two broad 
divisions—the Parliamentary and the Rcferenci* 
and Research Division—the former being assignerf 
the task of collecting and issuing all books, re­
ports, parliamentary and other papers required 
by the Members and the latter of undertaking 
study and research on their behalf and supply* 
ing them the requisite information. The Refer­
ence and Research Division was itself divided 
into three sections, one to provide* quick and on- 
the-spot information to Members, the other to 
undertake long-term research and the third to

compile and provide statistical data. Like the 
Reference Service of the U.S. Congress this 
Division also prepares memoranda and biblio­
graphies on Bills and other topics, answers 
Members* enquiries and attends to requests for 
information on parliamentary matters from per­
sons and organisations outside Parliament.

In India

In India, the necessity for such a service was 
felt keenly soon after Independence. A Library 
for Members of the Central Legislature was in 
existence from 1921 but its growth was very slow 
until the establishment of the Republic in 1950. 
It was only in tliat year that systematic elforUi 
were begun to build up its collections and a small 
Research and Reference Section was established 
to help the Members.

in buUdmg up the Library, the peculiar needs 
of the Members and the special character of such 
a library were fully taken into consideration. 
As a first step, it was realised that in view oi 
the scope and tempo of parliamentary business, 
which excluded no subject from the purview of 
its discussions, a parliament library should not 
confine itself to the narrow limits of a few 
subjcct-hcad^ but should hold as comprehensive 
and up-to-date collection of literAture on all I'elc* 
vant subjects as possible. With this end in view, 
guiding principles and norms were laid down for 
the future acquisitions of books and thesr are 
being followed in augmenting the Library's col­
lections. As a rule, books on sociological 
sciences are acquired. The principal criterion is 
whether a book would be useful to Members in 
connection with their parliamentary work or for 
equipping themselves the better for a due dis­
charge of their duties. In this task, the Library 
staff are assisted by a small Parliamentary Com­
mittee consisting of four Members of the Lok 
Sttbha and two of the Rajya Sabha, who make 
the final selection of books.

For acquiring books from diverse sources, the 
Library resorts not only to purchase but to *11 
other means available to It. It has made arrange, 
ments with all the State Governments of India, 
whereby a copy each of all the bookf piinted 
anywhere in India might be acquired free under 
the Press and Registration of Books Act, 1867 and 
made available to it. It has also made exten­
sive exchange arrangements with nearly 150 ins­
titutions comprising State Govemments and 
legislatures in India, foreign Govemments and 
Iegislat4Jres, Indian and foreign universities and 
other learned bodies, so that it may receive s 
copy of their publications in exchange for Par­
liamentary publications. It is also depository 
library for all the unrestricted publications of
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Xht U.N. and its allied agencies and has thus a 
good collections of these international documents.

Tlie total holdings of the Library are now 
nearly 200,000, including books, gazettes, govern­
ment and U.N. reports, Acts, Bills and debates 
of legislatures, both Indian and foreign. The 
Library also receives over 180 newspapers and 
763 other periodicals in English and Indian langu­
ages, of which 7 newspapers and 287 other 
periodicals are bound and retained for future 
jeference.

The Parliament Library cannot, however, be a 
mere depository of books, reports, debates ^nd 
other papers. It is different from other  ̂libraries 
jn that its obligation does not end with the mere 
acquisition and issue of a book or other source 
material, but often extends to the actual identi­
fication and provision of the information needed. 
Its principal aim is not only to produce whatever 
book or paper is required by a Member in con­
nection with his parliamentary duties, but also 
Ij provide full documentation and information 
on all subjects that come up for discussion in the 
House. Indeed, the concept of a legislative ref­
erence service is a sine qua non of a modern 
parliamentary library, and it will lose much of 
its value and relevance, if it fails to provide this 
service.

The reference service to be provided by a 
parliament library is also different from similar 
services in other libraries. In the fast-moving 
pattern of parliamentary business, most of the 
documents or information are required at verj' 
short notice, and hence the resources of the 
Library have to be so niobilised that they will be 
available to the Member for instant use. This 
requires careful and elaborate indexing of all 
material available in the Library and their pro­
per classification and documentation. It also re­
quires specially-trained research and reference 
staff who could consult effectively the Library’s 
collections and provide the Members with pre­
cise and accurate information on the spot. They 
should also be able to investigate any problem 
for the Member and prepare notes in such a 
manner that the member can assimilate it in a 
matter of minutes. Lastly, they should also be 
able to undertake long-term research on import­
ant subjects of legislation and debate In Parlia­
ment and prepare well-documented basic data 
studies or information pamphlets, which can 
prove useful to Members at the time of discussion 
in the House. In all these, the information fur­
nished should be strictly factual, taken from 
authoritative sources and presented in an objec­
tive and impartial manner, the function of the 
research worker being, as it were, only to 
present and not to represent.

These were the factors wnicii served as guide* 
lines, when the Library and Reference Service® 
of the Indian Parliafnent were organised. Al­
though they were started as independent units in 
the beginning, the esspntiil character of their 
inter-dependance was soon realised and they 
were integrated into a single unified Service re­
cently. The Information Section of the Lok 
Sabha Secretariat, which mainly deals with the 
Press and the public for the dissemination of in 
formation about Parliament, was also amalgamat­
ed with the Service in view of the allied nature 
of its activities. It is now known as the Library, 
Reference and Information Service, each of the 
three units forming a Wing or part of the Service.

The Library Wing, which deals with the acqui­
sition, processing and issue of publications, is 
divided into several convenient units for» the pur­
pose of its work. The Acquisition Unit concerns 
itself with acquiring all the books, reports, de­
bates, Bills, Acts etc. so that the Library may 
be well-stocked with current and up-to-date 
literature on all subjects and no deficiency is 
felt by a Member for any document or paper. 
The processing of the publications is done by the 
Classification Unit, while their issue is handled 
by another set of library clerks. Attached to 
the issue counters are a few reference assistants 
who could supply such of the information as is 
readily available from published documents oj*. 
the spot, with the help of indices specially pre­
pared for the purpose. Apart from these, there 
are also separate units for newspapers and 
periodicals, debates, Gazettes and Acts, and for 
the generPl administration of the Library.

The Reference Wing, which handles all en­
quiries from Members as well as all research 
work of the Lok Sabha Secretariat, is divided into 
four groups. The first group supplies written 
mformation to Members on specific requests re­
ceived from them by preparing factual notes, 
bibliographies and statistical data on any of the 
topics that are required in connection with their 
parliamentary work. The second is concerned 
with more or less long-term research and imder- 
takes the preparation of brochures and informa­
tion bulletins on various political, economic, 
social, constitutional and other topics of current 
interest and also prepares briefs for parliamentary 
delegations and officers of the Secretariat. T^e 
third is mainly entrusted with research on topics 
connected with governmental administration 
principally for the use of the Financial Commit­
tees of the Lok Sabha. The fourth group devotes 
itself to the documentation of all reports and 
articles, besides maintaining a good collection of 
clippings from important nefwspapers classified 
into various subject-heads.



06
The Wing in addition issues a few periodicals 

for the benefit of Mebers. One is the Journal of 
Parliamentary Information* which contains arti­
cles and notes on parliamentary practice and 
procedure currently being evolved in the various 
Indian and foreign legislatures. Another is a 
Digest of all Acts passed by the Indian Parlia­
ment and of the Cases of the Supreme Court and 
the High Courts having a bearing on the Indian 
Consitution. The third is the ‘Abstracts and 
Index of Reports and Articles', while the fourth 
IS a Digest of News and Views on the various 
Public Undertakings in India. A number of 
brochures and booklets on matters of current or 
continuing interest are also issued by the Wing 
from time to time.

The Information Wing acts as the liaison bet­
ween Parliament on the one hand and the Press 
and the public on the other. It looks after the 
admission of the newspaper correspondentj to 
the Press Gallery of the Lok Sabha, distributes 
parliamentary papers to them, prepares and issues 
bulletins, folders and Press notes on the, ŵ ork 
uf Parliament and its Committees, organises exhi­
bitions and does all other work connected with 
publicising the activities of the Lok Sabha.

Even with all this organisation and arrange­
ment, it can be said that only a nucleus of the 
Service has been set up and the groundwork laid 
for its future development. The size of the 
organisation is at present small and hence the 
range of its activities limited. It does not, like 
its American coujiterpart, draft speeches or am* 
cles for Members, nor answer, except occasionally 
their constituents’ enquiries. Unlike the Librar> 
of Congress, which aima at setting up a “coun­
ter bureaucracy’* lo help the Legislature as 
against the Executive, its assistance to Com­
mittees is in an embryonic stage, and its staff do 
not normally act as “ consultants” to Members at 
Committee hearings nor prepare digests of the 
same. With the inevitable development of ihv 
Committee system for more and more transar- 
tion of parliamentary business in future, the need 
for research assistance and advice will increase 
with a heavier demand being made upon the 
research staff. In any case, if a parliament 
library is to fulfil its commitments, its future 
development will have to take into consideration 
its need to meet the changing demands of a fa^t- 
moving scientific and technological age.



QUESTION HOUR IN PARUAMfcNT 

By

M. C. C h a w l a , Deputy Secretary, Lok Sabha Secretariat

Question Hour is the spice of Parliamentai y 
life. According to Lord Campion, ‘Qui^tions 
are the procedural invention of the democraUc 
poriod’ .

The Question Hour in Parliament which is set 
apart daily to enable the private members to 
ask questions before the House enters upr>n its 
legislative and other business, is the battle of 
wits’ the thrust and counter-thrust, the tilting 
and parrying, the flashes of humour, the laugh 
now on one ride iiiid the next instant on the 
other. The proceedings may begin serenely 
withcjut a ripple, but as the hour advances, the 
sky may suddenly get overcast. Hardly a Minis­
ter has sat down after answering an apparently 
innocuous question when ensues a free for-all 
fight in which any member can join. Obviously 
the main question is only a signal for the fusi- 
lade of supplementaries which the Opposition 
shoots to draw out the Minister and trap him 
into any unwarj^ admission of facts or an assu­
rance to take action. The parliamentary skill 
of a Minister is hard put to test and sometimes 
leads to tumultous atmosphere and to the extent 
to which he has a mastery of facts combined 
with a capacity to score heavily with a witty 
remark, he may make or iViar his ministerial 
career.

‘Question Hour is v great safety valve and a 
safeguard against abuses, and it makes sure that 
Government departments cannot get very far 
out of line with public opinion without being 
pulled up short*, writes D. N. Chester in his 
book ‘Questions in Parliament’ .

Questions reflect pr.blic opinion at a point at 
which iho Ministers at times feel very sensitive. 
ThLs however, does not mean that all questions 
are equally important or serve as indicators of 
public opinion. Far from being a source of 
annoyance, tho Ministers see in the Question 
Hour their daily opportunity to explain policy 
and many statements of importance are made

hy Ministers in answer to questions. It is 
through the Question Hour that Governmont is 
able to feel the puJse of the people and adopt 
its policies end actions accordingly. Qaesti^ns 
bring to the notice of the Ministers many abuses 
v.̂ hich, otherwise, would have gone unnoticed. 
They thus provide an opportunity for a Ministry 
or a Department to deal with public criticism or 
stave off their misunderstandings. Sometimes 
questions, may lead to the appointment of a 
commission, a court of enquiry or even intro­
duction of legislation when matters raisej ate 
(rrave" enough to agitate the public mind. Ques­
tions also enable a large number of miscellan­
eous matters of public importance to be dealt 
with 4.xpeditiously within the framework cf 
parliamentary procedure.

Development oj Question Procedure in India

The development of question procedure in 
India is intimately linked with the constitutional 
changes that took place during the last one 
century in the comp^^sition, functions and pow­
ers of the Legislature. With every instalment 
of constitutional reforms which the British Gov­
ernment introduced in India, the scope of ask­
ing questions in the legislature widened.

The first Legislative Coimcil set up under the 
Charter Act of 1853 was primarily meant for 
making laws and regulations. The Charter did 
not define the powers of the Legislative Council. 
The Council showed some degree of indepen­
dence by asking questions as to and discussing 
the propriety of the measures of the Executive 
Government*. .

When ihc Indian Council Act, 3 861 came int) 
being, neither <hf. Act nor the rules framed 
thereiinder contained any provisions for Ihe 
asking of questions^. This led to a demand by 
the public and the Indian National Congress for 
the grant of power to the Council for eliciting 
information by meanL of questions. In 1888, 
Lord Duflferin in his despatch to the Secretary

»p. 252.
•»P. Mukherji: Indian Constitutional Docu ments Vol. I, p. XXVI. 
•'*Sir Percival OrifRths: The British Impact on India p 314.



of State expressed the opinion that questiont 
should be i^Iiowed lo be asked, subject to ctr- 
tain restrictions, upon matters of domestic as 
distinguished from matters of imperial interest^.

The popular demand in India and the sug* 
gestion o f Lord Dufferin led to the passing of 
the Indian Councils Act of 1892 which inter alia 
gave the members the right of asking questions. 
The rules framed under this Act laid down the 
method and procedure for asking and answering 
of questions with due notice in writing to the 
Secretary in the Legislative Department’'. The 
questions permitted to be asked were entered 
in the Notice Paper for the day and wsrere put 
in the order in which they stood in the Notice 
Paper. The questions were taken up befoi*e 
any other business was entered upon ai the 
meeting''. The questions were, however, not 
as frequent or numerous as they are to-day. The 
questions and the replies thereto were sometimes 
regular speeches. Iboth the questions and the 
answei^ running into two or three foolscap 
pages7.

The period 1909— 1919, though of a short span 
in the history of Indian constitutional develop, 
caent, was epoch-making, the keynote of the 
advances made being the decentralisation cf 
pi’WCi both An the uf '̂^iinistrative and legislative 
spheres.

Introduction of Supplementary Questions

The Minto-Morley Reforms made an important 
landmark in Vhe d^jvelopment of the QiiesUon 
procedure. Under flection 5 of the Indian Coun* 
:ils Act, 1909, which came in the wake of these 
Reforms, a i»rov'sion was made for the llr»t 
time for the asking of supplementary qjestions. 
Under the new rt)es, a member who had asked 
c question could ask a supplementary nicstrjn 
for the purpose of elucidating any matter of 
fnct regarding wh^ch « request for infonnation 
had been made in his original question*

The second impjriant change made in the 
procedure was with regard to the peru i  of 
'^oiicc. Tne new IVi:Ies laid down the .lunimum 
period of notice as ten clear days for a question 
as compared to six clear days required under 
^ule 6 framed under the Indian Council Act of 
1892».

The third 2mp)rtint change made was that 
mder the new ruk.f, no questions were peinut- 
ed in regard to any matter affecting the rela« 
ions >̂f His Government or of ihe
Jovernor-Generol m Council with any loixiign 
State or with any native state in India or on 
any ma;ter under adjudication by a court of law 
.navin̂ ' j 'risdiction in any part of His Maie.siy'fi 
Dominions'". Similarly, questions of excessive 
length or containing arguments, inferences, fro- 
nical expressions or defamatory statemea’ s or 
referrin»j to the co.iduct or character of persons 
except in their cfrcjal capacity or those askii.g 
for an expression of opinion or the soluti>n ui 
a hypothetical proposition were not admissible^*.

Important cJxanges under the Montague Chehm- 
ford Reforms, 1919
The next signify ant change in develop­

ment of question procedure came with the com­
ing into force of tJu Government of India Act, 
1919 which gave birth to a bl-comeral Legisla­
ture at the Centrt*, with increased powers. Tht* 
Rules and the Stanching Orders framed under 
the Act introduced ccrUin notaible cha!i5e3 in 
so far as asking of questions was concerned. 
viz.,

(i) The Chair could disallow any que5lIon 
if it related to a matter which was not 
primarily the concern of the Governor- 
General in Council. This was an i-n- 
tirely new provision*^.

(ii) The first hour of every meeting was 
made available for asking and answer­
ing question’ ".

^George Nathaniel Curzon in the House of Commons on 28-3-10J2, Parliamentary Deb. 4S,
Vol. Ill 1892 Vol. 56.

5Rule 6 of Rules for the conduct of Business in the Legislative Council framed under the Indian 
Councils Act, 1892.

“Rule 10 of the Rules, ibid.
'Abstracts of the proceedings of the Council of the Governor-General of India, 1895, Vol. XXXIV

^^^♦'Ru^t^^^f the Rules made by the G. G. in Council under Sec. 5 of the Indian Cotincils 
A ct 1909, Gazette of India Extraordinary dt. 15.11.1909, p. 444.
'«Rule 8 ibid,

” Rule 4, Ibid.
*2Rule 7, ibid.
'•^Manual of Business and Procedure in the
‘ ^Manual of Business and Procedure in the Legislative Assembly ( 1926), Appendix III, S O. 10
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(iii; Provision for admission of question '̂ 
with shorter notice than the uiual ten 
clear days'^.

(i' j Lntertainnuiiu of notices of questions 
addressed to a private member provid­
ed the subject matter of the questions 
related to same Bill, Resolution or the 
matter cor.iieoted witJh the Business of 
the Hou^u foi* which the member giv­
ing noiice was responsible"* .̂

(v) A question to which a member desired 
an oral answer was distinguished by an 
asterisk. Sudi questions were known 
as ‘Starred Questions'. Questions not 
marked with an asterisk were known as 
‘Unstarred Questions* and were printed 
in a separate List, the answers to whioh 

formed part of the printed proceeding^;.

The Rules and Standing Orders laid down no 
limit as to the number of questions which a 
member might ask on any one day. The ques­
tions used to be printed in continuous order, no 
question being set down for a given day. As 
many as ŝ even hundred questions had appeared 
at times on the Order Paper at the beginning 
of a session. Those remaining unanswered at 
the end of the first Question Hour were carried 
over to the next day and so oni®.

The question procedure did not undergo any 
major change as a result of the introduction of 
the Government of India Act, 1935. This pro­
cedure, therefore, remained in force till the later 
half of 1947 when India achieved Independence.

On the attainment of Independence, Govern­
ment became responsible to the Legislature 
which became a sovereign body. In the new set­
up, the Constituent Assembly which also fimc- 
tioned as the Legislature for the intervening 
period, adopted the Rules of Procedure of the 
old Legislative Assembly, with certain modifica­
tions. The most significant change during the 
period was the abrogation of the rule relating 
to questions on foreign affairs, tribal and exclud­
ed areas, Indian States, etc., which were pre­
viously allowed only at the discretion of the 
Governor-General.

Provisional Parliament (1950-52)

The Constitution came into force on the 26Ui 
January 1950, and the Provisional Parliament 
which continued until the General Elections of 
1951-52 framed an elaborate set of rules for the 
conduct of its business, which besides incorpora­
ting many of the earlier provisions, contained 
several new additions axid alterations' the most 
important of which was the making of a distinc­
tion between Starred and Unstarred Questions^^.

These Rules were adopted wholly with some 
modifications in 1952 and have since continued 
to govern the procedure for admission of ques- 
tions*».

Though many decades have elapsed since the 
question procedure was evolved by framing rules 
in regard thereto, yet the basic principles govern­
ing their admission or disallowance have not 
undergone any material change, barring the fact 
that whereas in the olden days questions used to 
be printed in a continuous order and were carried 
over from day to day, they are now printed in 
separate lista for each day and the answers to 
such of the questions as are not reached for oral 
a^w er within the Question Hour are treated as 
having been laid on the Table of the House along 
with the answers to questions given notice of for 
written answers.

Written answer f  Qxiestions

If any question placed on the List of Questions 
for oral answer on any day is not called for ans­
wer within the time available for answering ques­
tions on that day, the Minister to whom the ques­
tion is addressed lays on the Table the written 
reply to the question and no oral reply is required 
to such question nor any supplementary questions 
can be asked in respect thereof^®.

Answers to Starred Questions are also laid on 
the Table when the member who has tabled the 
question is absent and has not given an authority 
to any other member to ask question on his behalf 
or when called by the Speaker does not rise to 
ask his question® .̂

Answers to questions orally answered in {he 
House on any day are printed in the day's pro­
ceedings under the heading ‘Oral Answers\ while

’ ♦Manual of Business and Procedure in the Legislative Assembly (1926), p. 25.
■̂'S. O. 14(2), ibid, Appendix III.

»«Manual of Business and Procedure in Legislative Assembly (1926 ed.) p. 31. 
i^The system of making questions for oral answer with an asterisk was in vogue from 1921 

(ride Legislative Assembly l>cbate of 5th Sept.. 1921) but aspecific rule to that effect was made 
only in 1950.

’^See Rules 41 and 42 of Rules of Procedure and Conduct of Business in Lok Sabha (5th ed .)
‘«Rule 30 of the Rules of Procedure (5th ed )
20Rule 48. ibid.
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replies to questions for Written Answers more 
popularly called ‘Unstarred Questions’ together 
with such of the St&rred Questions, which are not 
orally answered for want of time, are printed in 
the proceedings under the heading ‘Written 
Answers*.

Answers to questions are shown in the name 
of the Minister who actually replies on the floor 
of the House. •

When a question placed on the list of questions 
in the name of more than one tnember is ans­
wered, the names of all such members are shown 
on the question in the printed report x>f the pro­
ceedings of the House. It may perhaps be in­
teresting to describe now how a question can 
appear in the name of more than one member.

question is to be answered in the House, can 
authorise any other member to ask the question 
on his behalf. Members who have been autho­
rised by other members to put questions on their 
behalf are required to send such authority letters 
to the Lok Sabha Secretariat in advance of the 
date on which such questions are put down for 
answer. Question.s of members who have been 
granted leave of absence by the House or of those 
members who have gone abroad, do not appear in 
the List Of Questions for Oral Answer, but are 
transferred to the List of Questions for Written 
Answers. Their names, if clubbed to any ques­
tion. are also deleted from it. The same procedure 
is followed in the case of questions which stand 
in the names of those members who happen to be 
under detention.

Clubbing of Names of Members to Questions
I

Prior to 1935, the practice was that when a 
question with earlier notice had been admitted, 
other notices on the same subject used to be dis­
allowed, and the members* attention was drawn to 
the admitted question. Thus, the rpame of only 
one member used to appear on a question. That 
procedure tended to create dissatisfaction among 
the members, for it would have satisfied many a 
member if their names were associated with a 
question, in which they were keenly interested. 
Hence the practice was introduced that when 
questions which are substantially the same are re­
ceived on a subject from more than one member, 
their names should be clubbed on the admitted 
<luestion received earlier in point of time^i.

Correction of Answers to Questions,

When a reply to a question has been given on 
the floor of the House and if later on it is found 
by the Minister that the reply furnished earlier 
w as incorrect the Minister cannot close the matter 
hy clarifying the position directly to the concerned 
member only. Since once the reply is given in the 
House it becomes public property and thus ceases 
to be a matter as only between the Minister and 
the member. In such cases he gives a notice to 
the Secretary of the Lok Sabha, dt his intention 
to correct his eariler reply. On the day when 
the item is put down on the Order Paper, the 
Minister makes the statement indicating the in­
accuracy in the reply already furnished by him.

Position of Questions of Members who are absent

There is a provision in the rulcs^ governing 
questions that a member who is unable to be pre­
sent in the House on a particular day when his

Members under Suspension

Notices of questions from Members who are 
under suspension from the sitting of the House, 
are not admitted for the days on which they are 
under suspension. Questions from such members, 
if already appeared in the List of Questions, are 
rennoved therefrom the issue of corrigenda.

Answers to Questions—D(!ci,\ion not to supply 
them, in advance to members

It has come to bo the twfablished proctico in 
the Lok Sabha not to supply advance copies of 
answers 1o Members. Tliis follows closely the 
practice in vogue in the House of Comnnons, 
U.K. The only exception allowed in the Lok 
Sabha is that when lon̂ ( statements have to be 
laid in reply to starred questions, such state­
ments are made availabU* to the Members con­
cerned through the Notice Office about 30 
minutes before the commencement of the Ques­
tion Hour.

There had. however, been suggestions from 
members in the old Central Legislative Assem­
bly, dating back to 1921 to the effect that it 
would be helpful to them in framing supple- 
mentaries, if copies of such answers to ques­
tions were supplied in advance.

This suggestion was ilrst made on the lit 
March, 1921 in the Central Legislative Assembly 
when the then Member of the Viceroy’s Execu­
tive Council (Hon*ble Dr. Tej Bahadur Sapru) 
stated:

^ n d er  the Standing Orders of the Assem­
bly answers to questions can only be 
given at meetings. There is no provi-

2‘DIR. 10—Direction by the Speaker under the Rules of Procedure. 
«R ule 49. 

t562 (E( LS-10.
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slon eithea* in the Rules or Standing 
Orders enabling answers to be supplied 
before-hand and there are obvious 
objections to the introduction of any 
such practice” .

To a similar suggestion made in the Council 
of State on the 15th September, 1921, Sir 
Alexander Muddiman, the President of the 
Council observed that:

‘‘the Standing Orders empower me to direct 
how questions should be put and ans­
wers given, but it does not empower 
me to direct that answers should be 
given before questions are put” .

On the 13th September, 1935, a motion for 
appointment of a Select Committee to consider 
an amendment of Standing Order 17 of the 
Legislative Assembly Standing Orders2» was 
moved and adopted. The Select Committee’s 
Report which was presented on the Gth March, 
1936, did not, however, recommend the proce­
dure for supplying the answers to questions in 
advance to Members.

On the 7th February, f946, in the Central 
Legislative Assembly, a Member suggested to 
the Chair that “as in some of the Provincial 
Assemblies, the answers to questions may be 
placed on the Table of the Members a few 
minutes before the meeting, so that they may 
be gone through and the supplementaries may 
be regulated according to the needs of the day” .

The President of the Assembly (Shri G. V. 
Mavalankar) exhaustively considered the mat­
ter and felt t̂hat “ the atmosphere of viva voce 
proceedings of the House will be considerably 
lost, and it is possible that a large part of the 
House, who do not care to read the answers 
may lose all interest in the supplementaries. It 
is also true that even if that be so, the supple*- 
mentaries are more likely to be to the point” . 
Considering the balance of advantages and dis­
advantages either way, Speaker Mavalankar 
decided after consulting the then Leader of the 
House, the late Jawaharlal Nehru, to continue 
the existing practice whereby answers to ques­
tions could not be supplied to the Members in 
advance.

This proposal was again rai.sed on the f^oor 
of the House on the 25th February, 1953. The 
Deputy Speaker who was in the Chair, observ­
ed:

“That matter was coiwidered a number of 
times and it was decided ^ a t the

importance of the Question Hour would 
disappear if printed answers are distri­
buted beforehand”

Simplification of Question Procedure

In view of the national emergency created by 
the Chinese aggression in 1962, several changes 
were made in the Question Procedure in con­
sultation with the Leaders and representatives 
of all the Opposition Groups in the Lok Sabha 
and the Minister for Parliamentary Affairs. 
Consequently, the procedure regarding Ques­
tions was simplified within the existing frame­
work of the Rules of Procedure and Conduct o f 
Business in Lok Sabha so as to enable the Min­
isters to devote greater time and attention to 
defence work.

In the first place, the supply of advance copies 
of notices gf questions to the Ministries was 
discontinued.

[This practice started in 1937 when a revised 
question procedure was drawn up. At that 
time, Government represented that five clear 
days* notice given to them under the Rules in­
volved extreme pressure and a considerable risk 
of questions receiving insufficiently considered 
replies and suggested that advance copies may 
be made available to them as early as possible 
after the receipt of notices in the Lok Sabha 
Secretariat. It was then agreed as an experi­
mental measure to send advance copies of 
notices of questions to govemment to enable 
them to furnish factual statements which might 
be helpful in deciding the admissibility of ques­
tions. This arrangement though informal had 
continued. Normally, answers were prepared 
even before the question was admitted and 
many a time it so happened that after all the 
trouble taken over the question, it was not ad­
mitted. Hence this meant a great deal of in- 
fructuous expenditure.]

Instead, it was decided to make available to 
Ministries advance copies of only admitted 
questions soon after a decision regarding their 
admission was taken. This has resulted in sav­
ing a lot of labour and expense on the part of 
the Ministries which they used to devote on 
the collection of material for questions which 
were ultimately disallowed.
Re-grouping of Ministries for Answering Qties* 

lions in Rotational Order.

Another important change introduced was that 
for the purpose of answering questions ia

-■‘S.O. 17: Questions which have not been 
tions for the day. and shall be called, if the time 
in which they stand in the list before any other

Ĵ L̂.S. Deb., dt. 25-2-1953, col. 483.

disallowed, shall be entered in the list of ques- 
made available for questions permits, in the order 
business is entered upon at the meeting.
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rotational order, the various Ministries of the 
Government of India were divided into five 
groups instead of three and each group was allo­
cated a fixed day during the week. This meant 
that each Ministry is required to answer ques­
tions in Lok Sabha only once a week.

Limit on the number of Questions

Though there is no limit on the number of 
notices of questions a member may table either 

for any one day’s sitting or for the whole ses­
sion, yet the number of questions which a Mem­
ber could have in his name in a day’s list of 
questions was restricted to five per Member. 
Out of these, not more than three questions are 
placed on the list of questions for oral answers. 
Further, the total number of questions, that can 
appear on the Starred List on any one day is 
now limited to 30.

There is no gainsaying the fact that as a 
result of this simplification of the procedure, 
there is lesser strain on the administrative 
Ministries and the time and labour so saved by 
them is more profitably utilised for other gov­
ernmental work.

Short Notice Questions

The rules also provide for acceptance of notice 
of a question with a period of less than the 
prescribed ten days; but its acceptance left 
to the convenience of the Minister concerned. 
These questions are called Short Notice Qucs> 
tions. As the initiative with respect to 3uch 
questioDfl lies with the Minister, it is open 
him to decline to accept short notice of a que.«;- 
tion. Nevertheless, the rules provide if the 
Speaker is of opinion that the short notice ques­
tion is o f sufi^ent public importance to be 
orally answered in the House, he may direct 
that the question be placed as the first question 
on the List of Questions for the day on which 
it would, in the ordinary course, be due for 
answer. However, this discretionary power of 
the Speaker is confined to only one question 
per day2».

Such of the questions as are accepted by the 
Minister concerned are printed^” in a separate 
list for a day convenient to the Minister answer­
ing the question and are taken up in the House 
immediately after the Question Hour.

Questions to Private Members

UncKr Rule 40 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, que.vtion.- 
can be addressed to a private Member subjocl 
to the provisions made therein. However, Mem­
bers had rarely exercised their right in tlii.s 
regard. Though on a few occasions, notices ot 
questions under this Rule were tabled, yet there 
had lM>en only one instance in the past in the 
year 1923 when a question addres.sed to a pri­
vate Member under Rule 40 had been aaswertd 
in the House.

The Sixteenth Session of the Third Lok S;^bha. 
however, made a noticeable advance in this be­
half when two questions under Rule 40 were 
orally answered on the floor of the House. 
Tl)ese notices of questions were addressed to 
the Chairman, Public Accounts ConwnittcĤ  and 
were admitted by the Speaker for answer on 
30th November, 1966. The List of these .ques­
tions was separately printed on yellow paper 
and copies thereof were circulated to Meniberi 
only 5 days in advance. An entry was also made 
in the List of Business for that day.

Supplementary Questions were not permitted 
by the Speaker. On a request made by a mem­
ber to raise supplementary questions in order lo 
elicit more information, the Speaker ob.servcd 
t,hat it would be difficult for him to permit 
supplementary questions, and that if supplemen- 
taries were permitted it would turn out to be n 
separate Question Hour. He further added thâ  
if the Member desired, he could give notice of 
another question on the basis of the answer 
given to his original question. The Member to 
whom the question is addressed would answer 
the question in writing, but no Bupplementarie.s 
would be allowed thereon*^.

Short NotixTe Qu>'stioHM addregsed to Private 
Members

Durinjj tin* Sixteenth Session of the Thira 
Lok Sabha, a Short Notice Question addressed 
to the Cha:rman. Public Accounts Comrnitvee 
was not admitted by the Speaker as there 
was no provision in the Rules that Short Notice 
Questions could be addressed to Private Mem­
bers.

Statistical data

Some idea about the growing popularity of 
the Question Hour can be had from the follow-

2ARule 54(3). ,
2<*This practice was introduced during the 15th Session of the 3rd Lok Sabha. The Short Notice 

Questions list is circulated 3 days in advance of the day on which it is due for anjwer.
27Lok Sabha Debate dt. 30-11-66, Cot 6165.
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ing table showing the questions admitted 
answer during the last 15 years: —

for

Starred Unstarrcd Short Notice 
Questions Questions Questions

First Lok Sabha 
( i9Sa-57)

16,944 40,715 243

Second Lok Sabha 
(1957-62)

22,662 4o,73« 243

Third Lok Sabha 
(1962-67)

15,103 43.049 288

Conclusion

One of the most potent and constitutional 
methods through which the House can bring its 
influence to bear on Government is by askmg 
questions. That is the way in which the Hcusc 
of Commons also brings its influence to bear on 
the Government. The efficacy of an answer to 
a question lies in the fact that it must relate to 
the problem put in the question. In its Second 
Report, the U.K. House of Commons Select 
Committee on Procedure (1945-46) states as 
below:

“ ♦♦They (the Select Committee) regard 
the right to put Questions to Ministers 
as one of the most important possessed 
by Members. The exercise of this 
right is perhaps the readiest and most 
effective method of Parliamentary con­
trol over the action of the Executive.

They would therefore deprecate any­
thing which tended to diminish the 
effectiveness of this right. On the other 
hand the very powerfulness of this 
right imposes upon Members a propor­
tionate responsibility in its use. * * *

Without a supplementary, a question is of 
very little value. Unless a supplementary was 
allowed, there would be little point in Ques­
tion time. According to Chester, the Supple­
mentary has become the most significant part 
of the process of questioning. Picturesque 
phrases such as “ the right to wrin^ the lasit drop 
out of the oran"ge2» or, “ It is the man’s own 
‘hare’ , he finds it, so let him hunt it” *® have 
been used about the asking of supplementaries * 
Therefore to avoid too many supplementaries» 
Ministers should be more communicative in 
their answers and not '*sit on the fence” .

True, the value of Question Hour has been 
over-dramatised here in the recent times as this 
device has proved very effective in securing re­
dress by Members not only in constituency 
matters but for obtaining information on nialters 
of national interest such as loss of revenues to the 
Public Exchequer; shady deals by the varioi^s 
Minis^ries/Df'partments; misappropriation, de­
falcation and embezzlement of public funds; 
infructuous and nugatory expenditure on pro­
jects/schemes and a host of other topics of day- 
to-day public interest. Some Questions also bring 
into play the political attitude of the Members 
to certain matters of public importance. In the 
words of Chester, ‘Question time is the hors 
d'oeuvre to what may be a very plain bill of 
fare’s*.

2Spara 3 of the Report ibid.
2»Mr. Speaker Morrison, Select Cbmmittee on Procedure, 1959, p. 152. 
‘•Select Committee on Procedure. 1931 (U.K. House of Commons), p. 3154. 
^iPage 275 ibid.



COMMITTEE ON PETITJpNS. LOK SABHA

by

M. C. Chawla, Deputy Secretary, Lok Sabha Secretariat

Origin of tlie Committee

The right of submitting petitions to the sove­
reign or the Maharaja, who was the fountain- 
head of justice, has been in vogue in India since 
ancient times. The work of the famous gramma­
rian Panini of the 5th Century B. C. makes an 
interesting reference to the ^^ofd *yachika' which 
is the Sanskrit equivalent of the word ‘petition' 
This word has also been used in the Hindi 
text of the Constitution of India.2 This concept 
of the right of petitioning is also found in 
Kautilya’s Arthasastra wherein it is stated:

‘ When in the court, he (the King) shall 
never cause his petitioners to wait at 
the door, for when a king makes himself 
inaccessible lo his people and entrusts 
his work to his immediate officers, he 
may be sure to engender confusion in 
business, and to cause thereby public 
disaffection, and himself a prey to hi*3 
enemies”

Further:
‘^All urgent calls he shall hear at once, but 

never put off; for when postponed, they 
will prove too hard or impossible to 
accomplish*’.

Lastly:

“ In the happiness of his subjects lies hia 
happiness; in their welfare hig welfare; 
whatever pleases himself he shall not 
consider as good, but whatever pleases 
his subjects he shall consider as good.”^

Thus, every person with a grievance^ real or 
fancied, thought himself entitled to address the 
Sovereign.

This concept of petitioning for redress of pub- 
lie grievances also continued to prevail during 
the Muslim period and later the British rule in 
India.

However, till 1921, no attempt was made to 
accord formal recognition to this right of peti­
tioning. The Indian Legislative Assembly Rules 
and Standing Orders originally framed^ under 
the Government of India Act, 1919 did not con­
tain any provision regarding the submis-sion of 
petitions to the Legislature. This idea was first 
mooted by Sir Maneckji Byramjee Dadabhoy 
when, on the 15th September, 1925, he moved in 
the then Council of State® a resolution seeking 
to empower the Council “ if necessary by Statute, 
to receive public petitions on all matters relat­
ing to public wrong, grievances or disability to 
any act or acta of public servants or to public 
policy; to investigate the complaints and thai 
a Committee be constituted on public petitions 
with powers to examine witnesses and record 
evidence’*. While moving hi}̂  resolution, Sir 
Maneckji inter alia stated:

“ ......... Investigation of public grievances by
an agency owing its origin to, and deriv­
ing its power and authority from the 
highest legialative body is in every way 
expedient and advisable, and it is essen­
tial that it should be one of the primary 
functions of the re-constitutcd Councils. 
The power is inherent in all representa­
tive Assemblies wielding real power and 
responsibility. If Government be ana- 
werable to the Legislature for their 
actions, it would be wisdom for the 
State to grant to that body one of the 
most effective instruments to enforce iti 
will.^«

^Vamana Jayaditya; Kashika Vritti on Panini, Chap. Ill, 3, 110.
2Art. 320(3) (c).
8R. Shamasastry—Kautilya’s Arthasastra (8th Ed.) p, 38.
^Gazette of India Extraordinary, dt. 27*9-1920 and Gazette of India dt. 18-12*1920.
*K:ouncil of State Deb. dt. 15-9-1921—Vol. H, p. 197.
^Council of State Deb. dt. 15-9-1921—Vol. II. p. 198.
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While commending the idea for the submission 
oC petitions to the Councils and the formation 
of a Board of Petitions on the model of the 
LJ.K. Parliamentary Board, Sir Maneckji Dada- 
bhoy stated:

“ ......... The moral effect of suggested addi­
tional right of petition will, I venture to 
forecast, be very great. People will feel 
that they have not to depend wholly 
upon executive good-will for the redress 
of wrongs, real or fancied. Another 
advantage will be that a good deal of 
Government’s time, which presently is 
taken up by consideration of memorials, 
will be saved.” * ‘

On an assurance by the Government Member 
(Mr. H. D. Craik) that they would have the 
matter examined by a small committee which 
would consider “what powers should be exer­
cised by this Council in regard to petitions and 
possibly, whether a Standing Committee should 
be appointed^ and if so, what should be its pro­
cedure, and what limitations should be imposed 
On its procedure” ", sir Maneckji Dadabhoy with­
drew his resolution.

In pursuance of the above assurance, Govern- 
ment‘» appointed a Committee called the “Com­
mittee on Public Petitions” under the chairman­
ship of Sir Alexander Philips Miiddiman, 
President, Council of State, and six other mem­
bers, including Sir Frederick Whyte^ President 
of the Legislative Assembly to examine this 
question. This Commitee, after studying the 
history and procedure of petitioning Parliament 
in the United Kifigdom, made several recom­
mendations which included formal recognition 
by the Legislature of the right of petitioning it. 
The Committee did nSot favour the giving to 
either Chamber of the Legislature the very wide 
powers proposed in Sir Dadabhoy’s resolution. 
Further, the Committee recommended that the 
functions of the Standing Committee on Public 
Petitions, which should be nominated by the

President of the Chamber at the commencement 
of each session, should be those of the House 
of Commons Committee and Petitions to the 
Legislature should be limited only to the public 
business pending before the House.

On the 21st March, 1923, the then Legisla­
tive Assembly adopted a motion moved by the 
Home Member for reference of the Draft Stand­
ing Order relating to petitions propo.sed by the 
Committee on Public Petitions to a Select Com­
mittee of the House, with the President, Sir 
Frederick Whyte, as Chairman. The President 
presented to the Legislative Assembly on the 
27th March, 1 9 2 3 , the Report of the Select 
Committee recommending adoption of the Draft 
Standing Order with certain verbal amendments. 
While enunciating the scope of the matters on 
which petitions should be presented to the 
Legislative Assembly, the Select Committee 
observed that these should be restricted to 
matters which are of public interest and are 
connected with business pending before the 
Assembly’ .13 The House discussed the report of 
the Select Committee on the 5th July, 1923 and 
adopted the Draft Standing Order as amended 
by the Select Committee.i^ Standing Order? 77 
to 86 of the Assembly relating to Petitions and 
the Committee on Petitions were formally pub­
lished on the 12th July. 1923.^^

The evolution of this Committee was thu-3 an 
important land-mark in the gradual adoption of 
the Parliamentary principle of Select Committees 
on all important subjects with power to take 
evidence, as, in the old set-up, the Imperial 
Legislative Council aifd the Provincial Legisla­
tive Councils could not go into Committees on 
any subject unconnected with legislation.

The Committee on Petitions is the oldest 
Committee of the House. In the words of Sir 
Frederic Whyte, the then President of the Legis­
lative Assembly, “this is a Committee which has 
quasi-judicial functions of a peculiar charac- 
ter” .’«

-Council of State Deb. dt. 15-9-1921—Vol. II, p. 199.
‘̂ Council of State Deb. dt. 15-9-1921—Vol. H, p. 204.
>»Home Department Resolution No. F-209-Public, dt. 4-2-1922. 
i '̂Report of the Committee on Public Petitions, 1922, Gazette of India. Pt. I, dt. 

1-4-1923, pp. 334—338.
nL.A. Deb. dt. 21-3-1923—Vol. Ill, Pt. V. p. 3854. 
li Îbid. dt. 2r-3-1923—Vol. Ill, Pt. V, p. 4018.
1̂‘Gazette of India. Pt. V. dt. 31-3-1923, pp. 161—64.
HL. A. Deb. dt. 5-7-1923—Vol. Ill, Pt. VI. pp. 43TD—75.
'•"»L.A. Dept. Notification No. 150, dt. 12-7-1929, vide Gazette of India Pt. I, dt. 

14-7-1923 (pp. 678-79).
i«L.A. Deb. 5-7-1923—Vol. Ill, Pt. VI, pp. 4373-74.
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Scope of the Committee on Petitions

Standing Order No. 77 of the Legislative 
Assembly, as originally adopted^ provided as 
lollows: —

“77, Petitions relating to a Bill which has 
been published under rule 18, or which 
has been introduced, or in respect of 
which notice of a motion has been re­
ceived under the Standing Orders, may 
be presented or submitted in accordance 
with the Standing Orders.”

Thus, the scope of the Commitjtee wag at first 
confined only to petitions on Bills.

In the post-Independence era, the scope of 
function.3 of the Committee, its strength, etc., 
were enlarged. The, Committee is nOw constitut­
ed annually and consists of 15 Members, who 
are nominated by the Speaker after consulting 
the various political parties/groups in Lok Sabha. 
One of the Members is nominated by the Speaker 
as Chairman. The petitions to the House could 
now a ŝo include matters connected with the 
business pending before the House and matters 
of general public interest excluding certain ex­
ceptions.’ ’  The scope of the Committee has 
remained unchanged since then.'*

In April, 1956, Mr. Speaker Ayyangar^ while 
addressing the Committee, asked it to look into 
grievances contained in representations, which 
were strictly speaking, inadmissible as petitions 
to Lok Sabha imder the Rules, but, nevertheless, 
related to individual or other grievances suscep­
tible of relief.'® This was implemented by em­
bodying it in the form of a Direction by the 
Speaker.2o
Functions of the Committee on Petitions

The Committee examines petitions on Bills 
pending before the House or on any other matter 
connected with the Business pending before the 
House after their presentation to Lok Sabha and 
after ensuring that these petitions comply with 
the provisions of the Rules relating to petitions. 
The Committee, as a rule, directs the circulation 
of such petitions in extenso or in summary form 
when the petitions are of excessive length. The 
purpose of such circulation which is done when

the Bill or other matter is to be taken up in the 
House or is under discussion, i<5 to focus the pub­
lic opinion and feeling.

Nevertheless, the Committee examines peti­
tions on matters of general public interest in 
great detail, after their presentation to Lok 
Sabha. The Committee ha  ̂ comprehensive 
powers of enquiry—it can call for factual com­
ments of Ministries/Departments concerned with 
reference to the specific complaints-i made in the 
petitions, based on the fact that normal channels 
of redress have failed to procure redress to the 
petitions. The Committee can summon— the peti­
tioners as well as representatives of the Minis­
tries concerned for hearing their oral evidence 
before the Commit^e finally comes to its con­
clusions. Thereafter the Conunittee has to 
suggest remedial measureŝ *'* in a concrete form 
applicable to the case under review or to prevwit 
such cases in future. Past experience has shown 
that Government generally accept the recom­
mendations Of the Committee.

Last, but not the least, an important function 
of the Committee is to examine all representa­
tions which are inadmissible as petitions to Lok 
Sabha. Representations of the following charac­
ter are, however^ excluded from its purview: —

(i) Representations regarding v êrvice griev­
ances of employees of Governmental 
and semi-Governmental bodies, Corpora­
tions, public undertakings, etc.

(ii) Representations seeking employment.
(iii) Representations requesting monetary or 

financial assistance in some form or the 
other.

(iv) Representations regarding grievances on 
matters under control of State Govern­
ments.

(v) Representations on auh jiidice matters.
(vi) Representations from anonymous persons 

in which signatures arc illegible or 
which do not contain full names and/or 
addresses.

(vii) Representations which are mere endorse­
ment copies of letters to other authori­
ties and do not contain a sp(-cific request

1‘Rule 171 of the Rules of Procedure and Conduct of Business in Lok Sabha 
(3rd Ed.)—Now Riile 160 of the Rules of Procedure and Conduct of Business
(5th Ed.).

i^Rule 160 ibid.  ̂  ̂ ^
■"Minutes of the Meeting of the Speaker with Members of the Committee on 

Petitions. 1st Lok Sabha held on the 11th April. 1956—Appendix VII, Ninth Report.
First Lok Sabha. „  , j  —j »

^•'Direction 95 of the Directions by the Speaker (2nd Ed.).  ̂ .
2*Rule 307(3) of the Rules of Procedure and Conduct of Business in Lok Sabha

(5th Ed.).
Klbid.
2’ lbid
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in the endorsement for relief.

(viii) Representations of a frivolous nature or 
those not couched in respectful, decorous 
or temperate language, or on matters 
beyond the jurisdiction of Parliament to 
provide relief; or which contain com­
plaints against Members of Lok Sabha 
in relation to their conduct as private 
persons and not as Members of Parlia­
ment. “

(ix) Representations regarding a pending 
Bill or admitted resolution whict̂  ̂ are 
summarised and circulated to all Mem­
bers of the House on receipt.

Work dorjc by  t h e  Committee

Since the First Lok Sabha, uptil the end of 
the Sixteenth Session of the Third Lok Sabha* - 
the Committee has considered 346 petitions .on 
Bills or other pending business, 96 petitions on 
matters of general public interest and 4,563 ’ 
representations inadmissible as petitions to Lok 
Sabha.

The Committee has so far presented 32 Reports 
covering the span of three Lok Sabhas. In the 
case of Representations, the Committee’s inter­
vention has resulted in securing speedy, partfal 
or complete relief in case of 1,068 representa­
tions, which means approximately one-fourth of 
the total number considered by the Committee. 
In particular, in their latest Report (i.e., Fifth 
Report), the Committee reported with satisfac­
tion that out of seventy-one representations con­
sidered by them during the year 1966-67  ̂ the 
Committee had been successful in getting relief 
to sixty-five petitioners, who were mostly dis­
placed persons from West Pakistan. This form­
ed about 92 per cent, the highest percentage 
ever recorded so far.
Achievements of the Committee

In regard to petitions presented to the House, 
the Committee has several substantial achieve­
ments to its credit. The following are some of 
the typical instances:

1. Petition No. 37, Second Lok Sabha: The
Committee had recommended that faci­
lities should be provided in Branch Post 
Offices in the villages for the issue and 
renewal of broadcast receiver l i c e n c e s .24 
It was implemented by the D.G., P.&T.

by the issue of executive instruction. A 
Press Note wa<3 also issued on 7th May,
1963 and the Director-General, All India 
Radio gave wide publicity to the facility 
through local broadcasts through Regio­
nal Broadcasting stations.2r*

2. Petition No, 1, Third Lok Sabha: The
Committee had recommended for adop­
tion with suitable modifications by Gov­
ernment of the procedure suggested by 
the petitioner for distribution of stamp 
folders through Philatic Bureaux to 
avoid unnecessary delay in their reach­
ing philateli3ts.2« It was implemented 
by the D.G., P.&T. through a handout 
released to the Press on the 28th April,
1963 in connection with the issue of a 
special postage stamp to commemorate 
the Centenary of the Red Cross, brought 
out on 8th May, 1963.27

3. Petition No. 2, Third, Lok Sabha: The
Committee had recommended for provi­
sion of ordinary voting facilities at the 
place of posting to the voters put on 
election duty within their own constitu­
encies.*-" It was implemented by the 
Ministry of Law, vide S.O. 3662 pub­
lished in the Gazette of India Extra- 
ordinai-y, Part II, Sec. 3, sub-section (ii) 
dated 16th October, 1964, promulgating 
the Conduct of Elections (Second Am­
endment) Rules. 1966. The Notification 
was also laid on the Table of the House 

' on 17th November, 1964.2»
4. Petition No. 24, Third Lok Sabha: On the

intervention of the Committee, one part 
of the prayer of the petitioners, viz., 
that training and subsequent examina­
tion of Apprentice Advocates should be 
dispensed with and exemption be grant­
ed to Law Graduates obtaining their 
degree before 31st December, 1965, was 
acceded to by Grovernment. Necessary 
exemption was granted vide the Admis­
sion as Advocates (Exemption from 
Training & Examination) Rules, 19#5 
(S.O. 3917) published in the Gazette of 
India Extraordinary, Part II, Sec. 3(ii), 
dated 15th December. 1965.’'"

In regard to representations inadmissible as 
petitions to the House, most of which related

2M4R, CP, 2LS, (14th Report of the Committee on Petitions, 2nd Lok Sabha). 
2''2 R, CP, 8LS.
2^R, CP, 3 LS.
2T2R, CP, 3LS.
2»IR, CP, 3LS.
2*3R, CP, 3LS. 

ao5R, CP, 3LS.
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to grieva ices of displaced persons, the Commit­
tee’s inte vention generally secured them speedy, 
partial Oi- complete relitvf. The pt^rcentage 0“ 
effe live redress obtained by the Committee ha> 
been increasing from First lo Third Lok Sabha, 
i.e., as against 15% relief secured during First 
Lok Sabha, it rose to about 44 per cent in Third 
Lok Sabha.

In a few cases, the Committ€^e considered the 
representations in somewhat great detail after 
calling for written/oral evidence from the Minis­
tries concerned and presented their reports to 
the House with their re.ommendations/decisions 
thereon. A few instances are given below:

The Committee during the Second Lok Sabha, 
elicited facts on two representations regarding 
the Rationalisation Scheme on North Eastern 
Railway, disclosing large-scale corruption and 
malpractices at Kaimganj, Farrukhabad Railway 
Stations, etc. in b(K)kings and transhipment of 
wagon-load of khandsari molasses. The Com­
mittee observed that this was mainly due to 
laxity of supervision by the Railway officers and 
non-compliance of the rules, regulations^ etc. 
framed under the Indian Railways Act, 1890 
and recommendedSl that attention of the Railway 
Administrations be drawn to the need for strict 
supervision and observance of the rules, regula­
tions, etc., and orders op directions issued, by 
the Ministrv' of Railways (Railway Board) under 
the ??aid A'̂ t. These recommendations were 
circularised by the Ministry of Railways22 to all 
the Zonal Railways for necessary ruition.

During the Third Lok Sabha, the Committee 
elicited facts from the Ministries concerned in 
connection with the following cases which had 
been hanging on since long, and exhorted the 
Ministries to finalise action thereon:

Representation from a petitioner of Bill- 
mora, District Bulsar, asking for permi$^ 
sion to construct a railway level crossing 
at Bilimora Port siding  ̂ for which he had 
deposited 651 with the erstwhile 
G,BS, Railway in 1949—

The Committee noted that, as the party was 
not agreeable to undertake additional financial 
liability at the present-day costs over and above 
his initial deposit of Rs. 651 made by him, in
1949, the Ministry of Railways had decided** to 
refund the deposit to him. This matter was 
pending for over 16 years.

Representation from a resident of Azadpur^
Delhi, regarding alleged non-implemen-- 
tation by the Department of Rehabilita^ 
tion of the rec(.>^nmendations of the 
Committee on Prtiums (First Lok Sabha) 
contained in IhHr Fifth Report, on his 
Petition No, 2—

The Committee noted with concern the expla­
nation of the Ministry that the recommendations 
could not be implemented as the file in question 
was not forthcoming (after a lapse of 11 years) 
and recom m endedthat a thorough enquiry into 
the matler be made by the Department and the 
results of the enquiry be intimated to the Com­
mittee (The matter is being pursued with the 
Department).

Conclusion

The expansion of State activities is a character­
istic of all modern societies. In a country like 
ours, with its complex social and economic struc­
ture, it is but natural that there should arise» 
from time to time, cases of injuBtice caused by ad. 
ministrative action, for which no legal re- 
d!css or remedy is normally available.

In a democratic society, every individual has 
an opportunity of airing a crotchet or of bring­
ing to the notice of Parliament anything which 
hr' may imagine to be a grievance. One test of 
a democratic government is the extent to which 
the public can air their grievances and seek renre- 
dy for the wrongs of administrative action.

The foregoing instances bear an adequate testi­
mony to lh*e vital role played by this Commit- 
t‘:*c in securing redress of public grievances* 
whether contained in petitions presented to the 
House or in representations relating to purely 
personal or 'individual cases. Nevertheless, the 
scope of functions of this Committee being cir­
cumscribed by the Rules of Procedure and Direc­
tions issued by the Speaker thereunder, it cannot 
at present traverse beyond that, although It can 
be supplemented and the Committee empowered 
to investigate into public complaints/grievance# 
against mal-administration of Government de­
partments.

Parliamentary procedures are evolved by cer­
tain well-established conventions, u.^ages and act 
as valuable safeguards against the mia-u«e of 
power by the Executive. It wil certainly instil 
great confidence in the public if a machinery in­
dependent of the Executive—fee from real or 
apparent influence of Government—wer^ to look

^UOR, CP, 2LS, (10th Report of the Committee on Petitions, 2nd Sabha). 
»*11R, CP, 2LS.
»MR, CP, 3LS.
«5R. CP, 3 LS.

2362(E)LS—11. ;
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into the cases of injustice caused by administra­
tive action. In the words of the Whyatt Report, 
‘one of the firmly established channels for com­
plaints aginst the Executive is through Parlia- 
ment’.-̂ » Thus, Parliament must remain the 
most important channel for making representa­
tions to the Executive about public grievances. 
All this can be achieved if the scope ol working 
of this Committee was enlarged and it was also

vested with the functions of a Parliamentary 
Commissioner to look into public grievances on 
the lines of the Swedish Ombudsman, a demand 
for the appointment of which has been made on 
the floor of Lok Sabha for some time past. This 
will enable this Committee, which has so far 
functioned independent of the Executive, to 
ensure higher standards of efficiency and fair 
administration.

MWhyatt Report p, 150.



SUBORDINATE LEGISLATIOI^
By

%
M. C. CuAWLA, Deputy Secretary, Lok Sabha 

Secretariat
Defining subordinate legislation, Sir John Sal- 

mond says: **Ltegislation is either supreme or
subordinate.......... Subordinate legislation k  that
which proceeds from any authority other than the 
sovereign power and is therefore dependent for 
Uf continued existence and validity on some 
superior or supreme authority. The legislation of
the Imperial Parliament is supreme......... All
other forms of legislative activity recognised by 
the law of England are subordinate. They may 
be regarded as having their origin in a delegation 
of the power of Parliament to inferior authorities, 
which in the exercise of their delegated functions 
remain subject to the control of the sovereign 
legislature/’i

of fees, scale of railway charges, various forms 
and other procedural matters are generally pro­
vided for by the rules and regulations. They 
provide flesh and blood, as it were, to the ita- 
tutes.

The object of the supplementary legislation 
is to carry out the purposes of the Act and not 
to lay down any policy.^

Safeguards against abuse of power to make 
Subordinate Legislation

Thus ihe rules, regulations, by«-laws etc. fram­
ed and promulgated by the Executive or a subor­
dinate law making body, such as Municipalities 
and other local bodies, in pursuance of the legis­
lative powers conferred by an Act of the legisla­
ture are called subordinate legislation.

The pressure on Parliamentary time, the tech­
nicality of the subject matter, the need to meet 
unforeseen contingencies, the requirement of 
flexibility etc. compel the legislature of a mo­
dern Welfare State to lay down the policy of a 
measure and leave details to be worked out by 
the Administration, The greater the social wel­
fare activities of the State, the greater is delega­
tion of powers to Administration to make subor­
dinate laws.

The delegation of legislative powers in India 
can be traced to the Indian Councils Act, 1861» 
which laid the foundation of the policy of legis­
lative devolution. Since then, the practice of 
conferring powers on the Executive to frame 
rules or regulations has been in vogue.2

It is quite common to leave subsidiary matters 
to be settled by subsidiary legislation. Tables

However inevitable subordinate legislation may 
be, there must be certain safeguards against the 
risks inherent in it so that it could be reconciled 
with the Parliamentary processes. Certain 
safeguards exist and should exist if, what Sir 
Cecil Carr has called, “the germ of arUtrary Ad­
ministration*' has to be kept under control 
Hewitt, in his book '*The Control of Delegated 
Legislation'’ classifies these safeguards under four 
heads< namely, (a) legislative, (b) judicial, (c) 
administrative, (d) supervision over local autho­
rities by a Central Government Department.

Parliamentary Control
Parliamentary control over subordinate legis­

lation is exerciser ui luur ways. First, Parlia­
ment has an oppoi iumiy of examining the power 
to make such legislation when it appears in a 
Bill. Secondly, many sul>ordinate laws are re­
quired by the parent Acts to be laid before Par­
liament and in ccrtain cases, made subject to 
parliamentary procedure. Thirdly, subordinate 
laws may in Other ways be questioned or debat­
ed by Parliament. JLastly, Parliament may keep 
a watch over such legislation through a scrutiny 
committee which may report to the House whe­
ther the powers to make subordinate laws are 
being properly exercised. The most effective 
control that Parliament exercist^s over subordi-

’Salmond, Jurisprudence (9th Edition), p. 210.
^Section 12 of the Police Act, 1861 conferred on the Inspector General of Police the power “to 

frame such orders and rules as he shall deem expedient relative to the organisation, classifi­
cation and distribution of the police force''.

•In Delhi Laws Act case, 1951 S .C .R . 747.
<The Control of Delegated Legislation, p. 7.
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nate legislation is through the Scrutiny Commit­
tee, which in India, is known as the Committee 
on Subordinate Legislation.

Extent and Limits of Delegated Legislation

A study of historical development of the pro­
cess of delegation shows that the system of dele­
gated legislation has been built up haphazardly 
without plan or logic, and that the extent and 
limits of delegation have been determined by 
accident and expediency and not upon any sys­
tem. The study further reveals two distinctive 
types of delegated legislcilion, one representing 
the normal and the other the exceptional prac­
tice of Parliament.

Tht: norvuil type of delegated legislation has 
two distinguishing characteristics; one positive 
and the other negative.

The positive characteristic is that the limits < 
the delegated powers are defined so clearly by 
the enabling Act as to be made plainly known 
to Parliament, to the Executive and to the Public 
and to be readily enforceable by the Judiciary.

The negative characteristic is that powers dele­
gated do not include power to do certain things 
namely—

U) to legislate on matters of principle or to 
impose taxation;

(ii) to amend Acts of Parliament, either the 
Act by which the powers are delegated, 
or other Acts>»

Normal type of delegation is to be found almost 
in every Act of Parliament. Section 22 of the 
Press Council Act, 1965, for instance, autho­
rises the Central Government to make rules to 
provide for the allowances and fees to be paid 
to members of the Council for attending the 
meetings of the Council, and the manner in 
which the accounts of the Council should b- 
kept. Section 42 of the Gold Control Act, 1965, 
delegates authority to the Government to lay 
down conditions subject to which a pawnee may 
sell gold pVedged with him and the procedure 
for registration of gold dealers.

There ai\\ however, to be found on the Statute 
Book certain exceptional instanc îs of delegated 
!-?gislative powers, which may be conveniently 
classified as follows; —

(i) Instances of pow'̂ ers to legislate on mat­
ters of principl'c, and even to impose 
taxation;

(ii) Instances of powers to amend Acts of 
Parliament, either the Act by which the 
powers are delegated, or other Acts;

(iii) Instances of powers conferring so wide 
a discretion on Executive that it iA 
almost impossible to know what limit 
Parliament did intend to impose.

A remarkable instance of power to legislate 
on matters of principLe is now to be found in 
Section 3 of the AlMndia Services Act, 1951, 
which gives blank powers to the Central Govern­
ment to make rules for the regulation of recruit­
ment and the conditions of service of persons ap­
pointed to an all-India Service. The Act lays 
down no guidelines as to the principles to be 
borne in mind while framing rules.

/
Section 4A of the Indian Tariff Act, 1934, pro­

vides a notable example of not only delegation of 
wide discretion without any limit but also of 
delegation of power to impose taxation. It 
authorises the Central Government to increase 
the export duty on any article included in the 
Second Schedule to the Act and also empowers 
it to levy duty on any article not included in 
the Schedule.

As regards delegated power to amend an Act 
of Parlianjent’ Section 9(3) of the Mines and Mi­
nerals (Regulation and Development) Act, 1957, 
invests the Central Government with powers to 
amend the Second Schedule to tĥ e aforesaid Act 
so as to enhance or reduce the rate at which 
royalty shall be payable in respect of any minv̂ - 
ral.

Communication of Delegated Legislation to 
Parliament

The first step in Parliamentary supervision over 
the •exercise of delegated powers must be the 
communication to Parliament (by ‘laying*) of the 
rules made under the delegated powers. Although 
the past enactments do not require the rules etc. 
to be laid before Parliament in all cases, the 
trend of late has been to make the ‘laying’ of 
rules framed by subordinate authorities, manda­
tory in all cases, as far as possible. There are 
various forms of laying such rules before Parlia­
ment and after they are laid, they are subject to 
such parliamentary procedure as may ha^e been 
prescribed for them in the Act imder which 
they are laid.

^Committee on Ministers’ Powers Report, p. 30.
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(i) Laying without further provision for 
control—

The bare requirement of laying is found 
where Parliament, while delegating legis­
lative powers, demands to be kepi inlor- 
xned of the action taken under the dele, 
gated powers. In such cases the subor­
dinate legislation is valid when it is made 
and the members ar\e not empowered lo 
move for its annulment, nor is the Gov­
ernment required to obtain a resolution 
before it becomes op^^raiive. it is, never­
theless, open to any member to bring to 
the notice of the House any defect in th'c 
rules by giving a proper notice of a mo­
tion. Rules will not stand modified or 
annulled automatically if the motion to 
that effect is passed by the House. But 
the Government is not likely to ignore 
the wishes of the House so expressed and 
may modify or annul the rules accord­
ingly.

(ii) Laid with immediate effect but subject 
to modifications or annulment—

This form of control is to be found in a 
number of important Acts. Rules are 
made by subordinate authorities and have 
immediate effect. They are then laid 
before Parliament for a prescribed period 
and if during the prescribed period, a 
motion modifying or annulling the rules 
is passed by Parliament, the rules stand 
modified or, as the case may be, annul­
led. ..

(iii) Laid in draft but subject to resolution 
that no further proceedings be taken—
Under this method, draft rules are laid 
before Parliament but thei>e i« prohi­
bition to the making of rules without the 
approval of Parliament. An adverse reso­
lution of either House within the stipu­
lated time will stop all further progress 
towards converting the draft into final 
instrument. The Houses by agreement 
can also modify the draft within the 
prescribed time. Notifications issued un­
der Section 324 of the Companies Act, 
1956, are subject to this method of con­
trol.

(iv) Laid in draft and requiring affirmative 
resolution—
The draft rules are laid before Parlia­
ment but they will have no effect imless

and until they have been approved,
eitlier with or without modifications, by 
Parliament. An instance of this kind can 
be found in Section 10(2) of the li^migra. 
tion Act, 1922.

(v) Laid and made subject to affirmative 
resolution for continuance—

Under this method, the subordinate legis­
lation shail cease lo have effect on the 
expiry of a stated period unltfss before 
the expiry of the period, it is approved 
by resolut on of each House of Parlia-

* ment. This is resortecl to whei>e Parlia­
mentary control must be combined with 
prompt operation, as in the case of or­
ders imposing export duties under the 
Indian Tariff Act, 1934.

Committee on -Subordinate Legislation of 
Lok Sabha

This Committee was first constituted in Decem­
ber, 1953 with ti:n members. Later on, the mem­
bership was increiisc'd to 15. It has the power 
to scrutinize and report to the House whether 
powers to make rules, regulations, bye-lawa etc. 
(hereinafter referred to as ‘orders’) conferred by 
the Coji.uitulion or delegiaed by Parliament are 
being pioperly cxcix’ised within such delegation.

While examining t.‘ach order, the Committee, in 
particular, cunsiders whether it is in accord witti 
the general objects of the Constitution or the 
Act pursuant to which it is made; whether it 
contains matter which in lli© opinion of the 
CommiUi’e sliouid mcû * propcTly be dealt with 
in an A n  of Parliament; whether it contains im­
position of an̂  lax; whether it dirtK?tly or indi- 
iocUy bars liu* juriMiiction of the courts; whe­
ther it gives retrospective effect to any of the 
provisions in respect of which the Constitution 
or the Act does not expressly give any such 
power; whether it involves expenditure from the 
Consolidated Fund of India or the public reve­
nue.̂ ; wh;-lher it appears to make some unusual 
or unexpected use of the powers conferred by 
the ConstiluUon or the Act pursuant to which 
it is made; whether ther-e appears to have been 
unjuRtifiablf* deltiy in iti publication or in laying 
it bef:>re P^Miunnent; or whether for any reason 
its foirn or purpor calLs f'u* any elucidation. If 
tiie C o r n  ni l  tiee is of  opinion that atiy order 
should be annulled wholly or in part, or should 
be ame.ided in any respect, it shall report that 
opinion and the ground>; thereof to the House. If 
the Commitiee is of opinion that any other matter 
iTlating to an> ordtT shoulcl be brought to the 
noticc of the House, jt may report that opinion 
and rnaUer to the House.^

•Rules 317—22 of the Rules of Procedure and Conduct of Business in Lok Sabha.



lliough working under limitations, the Com­
mittee can claim occasional successes in improv­
ing departmental law. The amount of work, 
most of it drudgery, is considerable and the 
value and importance of this work are imdenia- 
ble. The very existenoe of the Committee must 
prevent more shortcomings than it detect®.

It will be but appropriate to refer hei^ to what 
the late Speaker (G. V. Mavalankar) said  ̂ in his 
aadress to the members of the Committee on 
Subordinate Legislation of the LiOk Sabha on the 
VUi December, 1&54: —

“ You, as Members of the Committee, -are 
therefore in a sense the custodians ol 
the duties of Parliament to watch as to 
how the power given by Parliament is 
being exercised in action and to keep the 
administration within the bounds inten­
ded by Parliament'*.

“You are the only protectors of the people 
against the ‘new despotism’ getting ag- 
gressiv^e and you have to direct the rule­
making power in proper channels’’. ’

“It is to be conceded that delegation of 
power ia both a necessity and a risK. 
We have therefore to do what we can 
to minimise the inhercuit risks in the 
wrong or bad exercise of the rule-making 
power.”

Recalling Speaker Mavalankar*s addreis, 
Speaker M. Ananthasayanam Ayyangai', speak­
ing at the conference of the Chairman of Com­
mittees on Subordinate Legislation held at New 
UeiJii on the 30th April, 19<K), said»:«—

“The Conmiittee (on Subordinate L.egisla- 
tion) is not conceived in any sense as 
an opposition to the Executive Grovern- 
ment or to the Administration. It is 
conceived as a body of persons who are 
in touch with the people and not being 
concerned in the actual administration 
an(i are capable of taking indepedent 
and detached views. They are the col­
laborators^ the co-operators and the 
friends of the administratipn and they 
approach the examination of the rules 
and regulations in that spirit. The Com­
mittee have to examine the questions 
before them in a non-partisan manner,

as they are discharging a ciuty on bt^ 
half of the entire House and not on be­
half of a party or section.”

Since its inception the Conunittee has presenter 
twenty-nve reports.^ Tiie very awareness of the 
exii>tence oi a scrutiny Conmiittee has made tne 
Ministries more careful of the form and constitu- 
uoriai ana icgai propriety of the rules they 
maKe. Ine Commitiee invariably points out me 
delays in laying the rules and orders before the 
House, it  will be intcTesting to cite a few ins­
tances to show how eliective this Committee nas 
Deeii auimg ihe course oi iis existence.

It wab in pursuance oi a recommendation ol 
uic Uuaxiniutie that Government agreed in pnn- 
cipio lo liicuiiJUiaLt; m evc-iy i^m involving pro- 
puodis lor aelegation oi legisiaiive power, a 
Clause to tne ioiiowing eiieci:

•‘JCiVery xule made under this section snail 
ue laid as soon as may be aiter it is 
mu wit;, betoi’e each House or Paiiianient 
wniie it IS in session lor a total perioa 
ui uuny aays wJiich may be cumpnsea 
in one session Op in two successive 
bioiis, and if, before tne expiry ol tne 
session m which it is so laid or the ses­
sion immediately following^ both Houses 
agree in making aiiy modihcation in the 
ruie or both Houses agree that the rule 
should not be made, the rule shall theie- 
after have eliect only in such modihea 
form or be of no elf̂ ĉt, as the case may 
be; so, however, that any such modin- 
cation or annulment shall be without 
prejudice to the validity of anything 
previously aone under mat rule.” 'o

This was an important landmaik jii the deve­
lopment of elf active Parliajnentary control over 
delegated legislation.

The following are some of ihe typical cases 
which will give an idea how Government reacted 
to some of the patent deficiencies m the subordi­
nate legislation which were pointed out by tne 
Committee on Subordinate Legislation:__

(i) In the case of the Delhi Transx>ort Autho. 
rity Rules 1952, the Committee pointea 
out tiiat the Chairman’s power to over­
rule the views of the Chief Accounts 
Officer was contrary to section 16(3) of 
the parent Act itself. Government

m iird  Report (First Lok Sabha) 1965, Committee on Subordinate Legislation, p. 17—19. 
«Proceedings of the Conference of Chairmen of Committees on Subordinate 

Legislation, July, 1960, pp. 1—7.
•Six Reports during Lok Sabha, Thirteen Reports during Second Lok Sabha, and Six Re­

ports during Third Lok Sabha. ^  la oix
loSec paras 78-79 of the Sixth Report of the Conunittee on Subordinate Legislation (1st Lok 

Sabha) and para 45 of the Seventh Report of the Committee on Subordinate Leirislation 
Legislation ( 2 ^  Lok Sabha).
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subsequently amended the rule accord- 
ingly.ii

(ii) In another case the Committee noticed 
that several control orders issued under 
the Essential Commodities Act, 1955 
authorised certain officers to enter and 
search any premises or vehicle etc. and 
seize contraband articles if any. But 
there was no provision requiring the 
searching officer to enter the premises 
and conduct the search after calling upon 
at least two respectable inhabitants ol 
the locality to witness the search. The 
Committee pointed this out to the Minis­
try concerned and suitable provisions to 
that effect were made in the Control
orders.*^

While examining rules, the Committee has at 
times gone into the pTOvisions of statutes dele­
gating rule-making powers and has been of the 
view that the Committee need not confine itself 
to the review of the rules but may also comment 
on the nature of the provisions made in the rele­
vant sections of the Acts delegating powers if, in 
its view, the delegation of powers was conflicting 
with the general principles obtaining in this re­
gard. For i n s t a n c e , t h e  Committee did not 
like the extraordinary powers given in section 
4A of the Indian Tariff Act, 1934, to the Gov­
ernment to increase or levy export duty on any 
article. The Committee was of the view that 
such extraordinary powers should be given in 
respect of specified a r t ic le s .Similarly, the Com­
mittee did not think it desirable to delegate such 
wide powers as have been given in section 
43B(3) (d) of the Sea Customs Act, 1878. which 
empowered the Government to provide for the 
admissibility of drawback for any specified period 
or without any limit of period/

The Committee also considered the desirability 
of effecting an improvement in the form and

drafting the rules. It recommended that in 
drafting rules, complicated language should be 
avoided,*^ that rules should invariably be given 
short titles both in the body and at the top,'® 
that the Statutory authority under which the 
rules are made must be cited specifically*® and 
that explanatory notes be given to each new rule 
published as amendment or for the first time.'^ 
The Committee also recommended that whenever 
extensive amendments are made in the rules, 
they should, for the convenience of public be 
reprinted.’ *

Judicial Control

Unless Parliament has clearly indicated an 
opposite intention, all rules and regulations made 
in exercise of delegated powers, are subject to 
the examination by a court at the instance of a 
third party on the plea off ultra triret. This doc. 
trine of ultra vires take§ two forms, namely, 
procedural ultra vires and substantive ultra 
vires.

The doctrine of procedural ultra vires contem­
plates those cases where the rules are framed, 
though within the limits prescribed by the en­
abling Act, without fulfillinif the requirements 
which ought to have been fulfilled by the rule­
making authority.

The procedural requirement^ for rule-makfng 
mov include (a) prior consultation with parti­
cular body,i* (b) prior approval of Parliament*® 
or any other a u th o r ity ,(c) publication of rules 
in draft form, consideration of renresentations or 
objections thereto.** fd) laying of rules, etc.. be­
fore Parliament,”  (e) publication in the official 
Gazette.**

As a matter of statutory construction, the 
courts distinguish mandatoiy requirement from 
one which Is merely directory; the failure to

'iPara 22, 2nd Report of Committee on 
17 2nd Report (Second Lok Sabha). 

i*Para 44, 4th Report of Committee on 
i»Third Report (First Lok Sabha), 1955, 
i^Paras 20-21, Sixth Report of Conunittee on 

*«Para 44, Third Report of C.S L. (First Lok 
*«Para 76, Sixth Report of C .S .L . (F^rst Lok 
’n^ara 46. Third Report C S.L. (First Lok 
’ •Paras 28-29. 4th Report. C S L. (First Lok 
’•Sec. 15(2) of the Industrial Employment 
*«Proviso tosec. 7(1) oftheOilfieds (Regulation 

the Mines and Mineral (Regulation and 
^Section 284(1) of the Cantonments Act. 1924. 

«Sec. 77(2) of the Indian Patent^ and Designs 
**Sec. 38 of the Central Excijies and Salt Act. 

pies Act, 1950.
*«Sec. 284(1) of the Cantonments Act, 1924.

Subordinate Lc|tJ«latlon, First Lok Sabha and p.

Subordinate Leglriatlon, 2nd Lok Sabha. 
Committee on Subordinate LcKiilatlon.

Subordinate Legialation. 2nd Lok Sabha.
Sabha).

Sabha).
Sabha).
Sabha).
rStanding Order) Act. 1»M.
and Development) Act. 1948, Sec. M(2) of 
Development) Act, 1M7,

Act. IWl.
1044. Section M of the Reproentation of PM*
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follow that procedure would not by itself invali­
date the rules but in the case of mandatory re­
quirement it will. If the statute is silent on the 
pfTect of non-compliance, it will be for the court 
to determine whether the requirement is man­
datory or merely directly in nature.

The doctrine of substantive ultra vires, as put 
by Griffith and Street,depends for the extent 
of its app’ ication on two separate) factors. One is 
the generality, or otherwise, of the empowring 
provisions contained in the enabling Act and the 
other is the attitude which tho coirrts adopt. The 
courts might declare subordinate laws invalid on
the ground of unreasonablenessSO Act. The courts 
would also declare subordinate laws ultra vires 
i f  the effect thereof is to neutralise or contradict 
the provisions o f the enabling iAct.27 T h e  courts 
wou’ d certainly declare ultra vires those subordi­
nate laws which obviously exceed the limits pres­
cribed by the parent Act.

Administrative Safeguards

Devolution of legislative power ought to be to 
a trust-worthy and suitably qualified authority, 
and the powers should be defined as closely as 
possible. In many cases a statute requires that 
interested persons or bodies shall be consulted 
before orders or rules are made. The enquiry 
is conducted in a judicial spirit but is in es??ence 
administrative. A statute may require that the 
rules will be made after previous publication 
which means that draft rules will bp published, 
nublic criticism an<̂  suggestions invited and rules 
finalised in the light of public opinion.

Delegation of legislative power normally takes 
Dlace in favour of the Central or State Govern­
ment. In exceptional cases. Government i«̂  
authorised to sub-delegate their rule-making 
powers to some other authority.sR

Sometimes power is also conferred on statutor%̂  
bodies like the Life Insurance Corporation of 
India, Delhi Municipal Cornoration, etc. to frame 
rules to regulate certain matters within their 
jurisdiction with the express requirements that 
such rules shall not be inconsistent with the rule?- 
made by the Central Government. ‘Power is also 
given to the Central Government to make any

amendments in the rules made by such statutory 
b o d i e s . I n  every rare cases, rule-making 
power lias been conferred on an individual officer 
but to prevent its misuse its exercise hasi been 
made subject to certain conditions: as for exam­
ple, the Inspector General of Police has been 
authorised to make rules under Section 12 of the 
Police Act. 1861 but the rules have to receive 
the prior approval of the State Government con­
cerned.

Supervision of a Central Department over the 
Legislative actions of the Local Authorities,

This safeguard ensures, as put by D. J. 
Hewith,' '̂  ̂ a reasonable degree of uniformity 
throughout the country and also enables the 
lorn! authoritv to benefit from the accumulatea 
experience the Central Government. This 
type of ('ontrol is adequately provided in Section 
284(1) of the Cantonments Act. 1924, which 
down that any bye-law made by a Cantonment 
Board shall not take effect until approved and 
confirmed by the Central Government.

Printing and Publication of Subordinate Legis­
lation

Though there is no general enactment which 
makes publication of subordinate laws as a condi­
tion precedent to their being brought into force, 
in each case, with few exception s,th e  enabling 
Act provides for the mandatory publication of 
the rules in the Official Gazette which is issued 
regularly by the Governments—Central or State 
—and made available to the public.

The Committee on Subordinate Legislation of 
Lok Sabha has, however^ suggested that the sys­
tem of making and publication of rules and 
amendments thereto, needs some improvement 
in order that the rules may be referred to con­
veniently, located easily and understood by the 
public. The Committee made recommendations^* 
to the effect that:

(i) All rules should be given short titles;
fii) Reference to earlier amendments, if any, 

should also be indicated in the foot-note 
when a particular rule is amended;

111 .s^Principles of Administrative Law' p.
2«Madras Weekly Notes, 1952, p. 782.
*TA.I.R. 1954 S.C. 224: S.C^T. XVn, pp. 842—45.
**Sec. 5 of the Essential Commodities Act. 1955.
2*>Sec. 284(2) of the Cantonments Act, 1 9 2 4 . '  
*<>Control over Delegated Legislation by Hewitt, D. J.
®>For instance see Sec. 8 of the Identification of Prisoners Act, 1920. The Act does not provide for

the miblication of the rules made thereunder in the Gazette.
*2Third Report (paras 48—46) and Fourth Report (paras 36—38) of Committee on Subordi­

nate Legislation (First Lok Sabha).
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( i i i )  Short notes explftlning the general pur­
port of the rules sbould be appended to 
each rule;

(iv) All rules should be published in one 
section of the Gazette an^ centrally nuJn- 
bered from year to year;

or in the alternative

(a) An index should be published every 
month which should cover all the noti­
fications published during the period 
in any part and section of the Gazette. 
A consolidated index should be issued 
every year;

(b) Government should ensure that the 
notifications are published in proper 
part and section of the Gazette;

(c) Notifications regarding constitutional 
and statutory rules and orders in each 
part and section of the Gazette should 
be centrally numbered from year to 
year with a distinctive prefix;

(v) Whenever there are extensive amend­
ments to any rules, the rules should be 
reprinted.

The above recommendations of the Committee 
were accepted*^ by the Government in principle.

The publication of statutory rules and orders, 
however, needs further improvement. There î  
no publication brought out by Government which 
can make the following information readily 
available to the public:

(i) what amendments are made from time 
to time in the Schedules to various
Acts;

(ii) whether a particular rule is still in ope­
ration. if so, whether it has been amend, 
ed subsequently and if so where sucD

amendments could be found;
(iii) whether any rules have been framed at 

all under an Act;

(iv) whether an Act which is required to be 
enforced by a notification has been 
brought into force or not?

A periodical digest of all important statutory 
notifications would go a long way in meeting this 
long-felt need of the public.

Conclusion

The increasing complexity of modern adminis­
tration and the increasing difflcuUy of passing 
complicated measures through the ordeal of 
parliamentary discussion have led to an increase 
in the practice of delegating legislative power to 
executive authorities. There was a lot of criti­
cism of the practice of delegation of legislative 
powers to administration in the beginning but, 
whether good or bad, the development of the 
practice was inevitable and has proved to be of 
definit<» advantage. If the statutory powers are 
exercised and the statutory functions are pcr- 
form»>d in the right way, thei'c is no doubt that 
the people would enjoy the advantages of the 
practice without suffering from its inherent 
dangers. What is needed is proper vigilance on 
the part of the people, courts and the Parliament 
against any misuse of the delegated powers by 
the administration. So far as Lok Sabha is con­
cerned, the Committee on Subordinate Legisla­
tion is doing everything possible to hold the 
'New Despotism* in leaih.

•̂ <Second Report page 17— 19 Third Report pages 27—29, 31 of the Second Lok Sabha.

J562(E)L5—13.



REPORTING THE PROCEEDINGS OF LOK SABHA

By

R. S u b r a m a n ia m , Chief Reporter, Lok Sahha Secretariat

Under Rule 379 ol the Rules qI Procedure and 
Conduct of Business in Lok Sabha, “the Secre­
tary shall cause to be prepared a full report of 
the proceedings of the House at each of its sit­
tings and shall, as soon as practicable, publish it 
in such form and manner as the Speaker may, 
from time to time, direct*'.

When the Legislative Council was first set up 
only the minutes of the meetings were kept. 
Later, an abstract of the proceedings was includ. 
ed in the oflflcial report. The system of verbatim 
reporting by reporters was introduced in 190S. 
From that year a verbatim record of the pro­
ceedings of the House has been maintained.

Till Independence, and i*̂  fact for two years 
thereafter, though the proceedings of the Indian 
Parliament were got ready the same evening, 
only three copies thereof were made. One went 
to the Member concerned for confirmation, th  ̂
second to the Editor of Debates who utilised it 
for getting the debates printed, and the third, 
known as the Chamber set, was kept at the Table 
of the House and was available for reference by 
Members. " ’

A big stride in the scheme of reporting was 
made in 1949. The system of stencilling the 
Debates was introduced as a result of which the 
Reporters started transcribing their shorthand 
notes straightaway on stencil sheets which were 
multigraphed in the evening and a substantial 
number of complete sets of the day’s procee­
dings. comprising more than two hundred pages, 
pot ready for reference by Members and for 
distribution to the Ministries on the next morn­
ing.

Before the year 1949 the Ministries of the 
Government were often at a loss, till the printed 
debates were available—which took considerable 
time—to know what had transpired on the floor 
of the House. The introduction of the stencil­
ling arrangement satisfied this lorng-felt need and 
the Debates, though styled **uncorrected” , were 
availoble the next morning, If not in a printed

form, in a cyclostyled form but complete in all 
respects, for reference.

Till Independence the reporting staff consisted 
entirely of English Reporters. After Indepen­
dence the necessary reporting staff̂  for reporting 
speeches in Hindi was also put in position. To­
day the reporting is done by a staff of 11 English 
Reporters and 5 Hindi Reporters, and the entire 
work is co-ordinated by the Chief Reporter who 
with the help of an Assistant Chief Reporter 
edits the proceedings before they ar« sent for 
multigraphing. In terms of the number of re­
porting hours and the number of stencilled or 
typed pages of verbatim proceedings, the out­
turn of Reporters from the first to the sixteenth 
session of the Third Lok Sabha makes an impres­
sive figure. The cyclostyled debates of the ses­
sions of the Third Lok Sabha covered more than 
2,19,673 pages, containing as many as six and 
half crores of words.

The Reporters record the proceedings singly \n 
relays or turns of ten minutes each. Since the 
floor language is either English or Hindi there is 
always an English and a Hindi Reporter on duty 
in the Chamber for taking down verbatim the 
proceedings of the House. Members not con­
versant with either English or Hindi are permit­
ted to speak in their regional languages, provided 
the hon. Speaker is informed to that effect in 
advance and also furnished an authenticated 
translation thereof in Hindi or English. During 
the Question Hour and during the period that has 
now come to be known as the Zero Hour, when 
calling-attention notices, adjournment motions, 
privilege issues, etc. are brought forward, the 
Reporters take turns of five minutes each. ’ The 
five-minute relay is also observed towards the 
end of the day. As a result of this arrangement, 
the Questions portion, which is issued as Part I 
of the cyclostyled proceedings, is multigraphed ■ 
before the evening and is available for distribu­
tion to the Members in the House before they 
disperse.
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All the Reporters possess a speed of 180 to 200 

words a minute in shorthand. What do the Re­
porters do when they have not get down some 
figures of technical details mentioned by a Mem- 
her? They check up with the Member concern­
ed. When they have any doubts which cannot 
be reconciled in this manner, they check up 
their notes from the taperecording machine to 
ensure complete accuracy of the proceedings.

When any objectionable expressions used in 
the House have been ordered by the Chair to 
be expunged from the proceedings, the Reporter 
concerned takes special care about it and informs 
the Chief Reporter as soon as he comes back to 
his seat. Though it is the duty of the Press to 
take notice of any expimction so ordered in the 
House and not to publish such portions, as a mea. 
sure of abundant caution the Chief Reporter im­
mediately keeps the Press Gallery apprised 
about the fact of such expunction, advising them 
to check up from him the exact portions expung­
ed. The Chief Reporter then takes the orders 
of the Chair (that is, the Speaker, Deputy Spea­
ker or Chairman who had ordered the expunc­
tion) about the exact portions to be expunged

from the proceedings. The Press usually verify 
from the Chief Reporter as to what portions have 
been expunged and take care not to publish them.

What happens when there is a dispute about 
the report of the proceedings as given by the 
Official Reporter? If a Member makes a subs­
tantial alteration in the copy of the proceedings 
sent to him for confirmation, the same is checked 
with the tape-recorded version and the correction 
is accepted only if it is borne out by the tape 
record*

The verbatim reports of the proceedings of tho 
House are a rich source of contemporary history. 
They provide an authentic and detailed picture 
of the work transacted by Parliament as ai;ain.sl 
the newspaper reports which give only a gist of 
the work done. While the verbatim reports are 
cyclostyled for immediate reference, they are 
printed later to serve as permanent record of the 
proceedings of the House. They are printoct 
both in English and in Hindi. Printed debates 
are available for sale at the Sales Section of the 
Lok Sabha Secretariat and also with the autho­
rised agents for Government publications.



LEGISLATION DURING THE THIRD LOK SABHA 

A Retrospect*

The output of legislative work by Parliament 
during the tenure of the Third Lok Sabha is 
quite impressive. Even against heavy odds, it 
applied itself with a spirit of dedication to nego­
tiate the social, economic and political problems 
facing the country.

The number of Acts added to the Statute 
Book during this span of about five years aggre­
gated to 272. In the following paragraphs a 
review of the more important enactments on 
different topics has been attempted.

Financial Measures

The most important financial measures which 
was processed by Parliament each year was 
the Finance Act. The purpose of this Act ^as 
to give effect to the taxation proposals of the 
Government as announced by the Finance 
Minister during his Budget Speech each year.

The Sea Customs Act had out-lived its utility 
and smuggling, consequent to controlled eco­
nomy, had presented new problems. In order 
to overcome these handicaps a comprehensive 
piece of legislation, namely, the Customs Act 
was enacted by Parliament during the year
1962. This Act consolidated the law relating to 
sea customs, land customs and air customs. 
The Indian Tariff (Amendment) Act, 1963, WM 
enacted witli a view to providing for automatic 
levy of countervailing duty on imported articles 
where an excise duty was leviable on similar 
articles produced indigenously.

The corporate tax structure of the country 
was reoriented with the enactment of the 
Super-Profits Tax Act, 1963, which provided for 
the imposition of a special tax on the incomes 
and profits of ccrtain companies under certain 
circumstances.

A piece of legislation of considerable signifi­
cance added to the Statute Book by Parliament 
was the Unit Trust of India Act, 1963. The Act 
provided for the establishment of a Corporation 
r i2T., the Unit Trust of India, with a view to en­
couraging saving, investment and participation

in the income, profits and gains accruing to 
the Corporation from the acquisition, holding, 
management and disposal of securities.

To help the process of unearthing hidden 
money, Parliament amended the Income Tax 
Act whereby inter alia powers were given to 
the Income Tax Commissioner to reduce or 
waive the amount of minimum penalty impo- 
sable, in the case of voluntary disclosures. The 
Finance (No. 2) Act, 1965, facilitated the process 
further. ^

The enactment of the Gold (Control) Act,
1965, was a radical piece of legislation. The Act 
imposed certain restrictions on the production, 
supply, distribution, use and possession of, and 
business in, gold and ornaments and other arti­
cles of gold. The severity of the rules made 
under the Act was mellowed down a good deal 
in the year 1966 through their amendment.
Banking Laws

To extend to exporters credit facilities, the 
Reserve Bank of India Act, was amended in 
1962 so as to permit the Reserve Bank to grant 
loans and advances or other financial accom­
modation, so far as exports were concerned, on 
somewhat more liberal terms and for any period 
up to one hundred and eighty days.

For ensuring more effective supervision and 
management of the monetary and credit system 
by the Reserve Bank, Parliament enacted the 
Banking Laws (Miscellaneous Provisions) Act 
in 1963, whereby the Bank was enabled to regu­
late the conditions on which deposits were 
accepted by non-banking companies or institu­
tions and was empowered to give to any finan­
cial institution directions in respect of matters 
in which the Bank was interested from the point 
of view of the control of credit policy.

Industry

Development of industry in the country has 
always attracted the attention of Parliament.

♦Propared by the Legislative Branch, Lok Sabha Secretariat

88



89

In the year 1964 it was felt by Government that 
the existing arrangements for the provision of 
credit for the expansion or development of 
industry were not adequate in relation to tha 
needs of the various enterprises. To ameliorate 
the position. Parliament enacted the Industrial 
Development Bank of India Act, 1964. The Act 
provided for the establishment of a new institu­
tion known as the Industrial Development Bank 
of India. The function of the Bank was to co­
ordinate the activities of all the institutions con­
cerned with the provision of finance for indus­
trial development.

Trade Laws

In order to boost the export of textiles in the 
face of challenge from other exporting coun­
tries like Japan and China, a Textile Committee 
was set up through the Textile Committee Act,
1963, to conduct impartial investigation of all 
industries about the quality of indigenous pro­
ducts and for keeping a continuous watch over 
the progress of the textile industry as a whole.

Agricultural Measures

With a view to enhance the production, pro­
cessing, marketing etc. of the agricultural pro­
duce through Co-operative Societies, Parliament 
brought into being the Nation^ Co-operative 
Development Corporation in 1962.

For the development of agriculture, Parlia­
ment enacted the Agricultural Refinance Cor­
poration Act, 1963. The Act provided for the 
setting up of a Corporation known as the Agri­
cultural Refinance Corporation for facilitatmg 
the provision of long-term credit for agricultural 
development and allied activities.

Another measure of importance undertaken 
by Parliament was the setting up in 1964. 
through an Act. of a Food Corporation fo r  the 
purpose of undertaking trade in foodgrains in a 
commercial manner within the frame-work of 
an overall policy of the Government. It w as felt 
that only such a measure could ensure effectiv 
implementation of any policy to help the pri­
mary producer to obtain the minimum p rice  th.« 
might be announced from time to time and to 
protea the consumef from the vagaries of a 
speculative trade. The Con>orat.on WM not 
only to trade in the foodstuffs but also to build 
up gradually buffer-stock.

Labour Laws

Parliament has-always evinced a k^n  
in matters of welfare of the workers and labour

ers. The enactment of the Payment of Bonus 
Act in 1965 was a major step in that direction. 
The Act sought to implement the recommenda­
tions of the Tripartite Commission set up by the 
Government of India to consider in a compre­
hensive manner, the question of payment of 
bonus based on profits to employees employed 
in establishments. The Act provides that an 
employee who has worked for at least 80 work­
ing days in an accountin^j year would be entitl­
ed to get bonus. The Act is applicable to the 
Public Sector as well as Private Sector enter­
prises.

The Seamen s Provident Fund Act, 1966, was 
a step for the betterment of and to provide 
social security to the Seamen. The Act provid­
ed for a contributor.y provident fund scheme 
for them. The Act was generally on the pattern 
of the Employees’ Provident Funds Act, 1952.

The working conditions prevailing in the 
bcedi and cigar establishments was not very 
satisfactory. In order to remove certain handi­
caps, Parliament enacted the Beedi and Cigar 
Workers (Conditions of Employment) Act, 1966. 
providing for the regulation of the contract 
system of work, licensing of beedi and cigar 
jndustrial premises and matters like health, 
hours of work, spread-over, rest periods, over­
time, annual leave with pay, distribution of 
raw-materials etc.

The Employees’ Provident Funds Act was 
amended by Parliament in 1962 to extend the 
benefits of the provident fund to employees 
employed by or through a contractor and to 
enable the employer to recover the contribu­
tions from the contractor. The parent Act did 
not cover this category of the employees.

Press Laws

With a view to safeguard the liberty of the 
Press, evolve and mainUin sUndarda of journa­
listic ethics, keep under review any develop­
ment likely to restrict the supply and dissemi­
nation of news of public interest and import* 
ance, and to provide facilities for proper educa­
tion and training of persons in the profcsiion 
of journalism, Parliament enacted the Prea 
Council Act, 1965. The Act provided for the 
constitution of a Press Council empowered to 
censure any newspaper, editor or Journalist if 
the Council had reasons to believe that the 
newspaper had offended against the standards 
of journalistic ethics or public taste or that the 
editor or the working journalist had cotnmitted 
any professional misconduct or a breach of the 
code of journalistic ethics.
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Election Laws
In view of the provisions of Articles 82 and

170(3)* of the Constitution, the Delimitation 
Commission Act was enacted in 1962 and Parlia­
ment empowered the Central Government to 
set up a commission for the purpose of effecting 
readjustment of allocation of seats in Lok Sabha 
and in State Legislative Assemblies and of the 
division of each State into electoral constituen­
cies on the basis of the population as ascertain­
ed at the census of 1961. The Act laid down 
certain instructions as to the manner in which 
such readjustment would be made, for the 
guidance of the Delimitation Commission.

National Integration

Forging of national integration has been the 
constant endeavour of Parliament. With com­
plete national integration as the ultimate goal. 
Parliament enacted in 1963 Constitution 
(Sixteenth Amendment) Act inter alia to enjoin 
on every candidate for the membership of 
Parliament or State Legislature, Union and 
State Ministers, Judges of the Supreme Court 
and High Courts and the Comptroller and Audi­
tor General of India to make or subscribe an 
oath or affirmation to uphold the sovereignty 
and integrity of India. The forms of oath were 
also amended accordingly.

Language

The Committee constituted imder clause (4) 
of Article 344| of the Constitution to examine 
the recommendations of the Commission consti­
tuted under clause (1) thereof expressed the 
opinion that complete change-over to Hindi by 
January 26, 1965 was not practicable and that 
provision should be made in pursuance of 
clause (3) of article 343 of the Constitution for 
the continued use of English even after 1W5 
for purposes to be specified by Parliament by 
law for so long as might be necessary. Accord­
ingly Parliament enacted the Official Languages 
Act in 1963 providing for the continued use of 
English, in addition to Hindi, for official pur­
poses of the Union and for transaction of busi­
ness in Parliament even after January, 26,
1965. , .

Security Measures

As a consequence of the Chinese attack on 
India in 1962, the President of India issued the 
Proclamation of Emergency on October 26,

1962 and thereafter to meet the exigencies of 
the situation the Defence of India Ordinance,
1962 was promulgated. This Ordinance was 
subflequently replaced with some changes by 
the Defence of India Act, 1962. The main pur­
pose of this Act was to vest in the Government 
powers to take special measures to ensure pub­
lic safety and interest, the defence of the coun­
try and civil defence and try certain offences. 
This Act is to remain in force during the period 
of operation of the Proclamation of Eimergency 
and for six months thereafter. The Act em­
powered the Central Government to make rules 
for securing the defence of India and civil 
defence, public safety, the maintenance of pub­
lic order or the efficient conduct of military 
operations or for maintaining supplies and ser­
vices essential to the life of the community. 
The contravention of the rules was made puni­
shable. Inter alia the Central and the State 
Governments were also empowered to requisi­
tion immovable property.

The Personal Injuries (Emergency Provisions) 
Act, the Emergency Risks (Goods) Insurance 
Act and the Emergency Risks (Factories) 
Insurance Act were also enacted in 1962. They 
empowered the Government to formulate 
schemes for grant of relief in respect of perso­
nal injuries, sustained by gainfully-occupied- 
persons and by civil defence volunteers and for 
insurance of goods and factories against risk of 
loss or damage as a result of enemy action.

Reorganisation of States

In 1960 the Government of India, in pursuance 
of an agreement with the leaders of the Na^a 
Peoples Convention, decided that the Naga Hills- 
Tuensang Area which was a Part ‘B* tribal area 
within the State of Assam, should be formed 
into a separate State. To achieve this purpose, 
the State of Nagaland Act was placed on the 
Statute Book in 1962. The Act also made the 
necessary supplemental and incidental provi­
sions relating to representation in Parliament 
and in the State Legislature, the apportionment of 
the assets and liaibilities between the Central 
Government and the State Government, consti­
tution of a common High Court for Assam and 
Nagaland etc.

Another important legislative measure imder- 
taken by Parliament was the Punjab Re-organi­
sation Act, 1966, which was designed to reorga­
nise the then existing State of Punjab so as to

* (Articles 82 and 170(3) provide for the readjustment after each census of the allocation 
of seats in the Lok Sabha and the State Legislative Assemblies and of the division of 
each State into electoral constituencies by such authority and in such manner as .Panrliament 
may by law determine**.

tArticles 343 and 344 deal respectively with the official language of the Union and the consti­
tution of a Commission and Committee of Parliament on official language by the President.
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constitute two separate States of Punjab and 
Haryana and a new Union territory by the name 
of Chandigarh and to transfer certain areas of 
the existing State to the Union territory of Hi­
machal Pradesh. Necessary changes in Article 3 
of the Constitution were brought about through 
the enactment of the Constitution (Eighteenth 
Amendment) Act, 1966.

Delhi

Parliament enacted the Delhi Administration 
Act, 1966, to provide for a larger measure of 
association of the representatives of the people 
of the Union territory of Delhi with the admi­
nistration of the territory. Through this Act 
was established a Metropolitan Council and also 
an Executive Council to assist and advise the Ad­
ministrator of the territory. The Act provided 
that elections to the Metropolitan Council should 
be held at the time of the general election. For 
the transitional period an Interim Metropolitan 
Council and an Interim Executive Council were 
provided. Through another legislative measure, 
namely, the Delhi High Court Act, 1966, Parlia­
ment provided for a separate High Court for the 
Union Territory of Delhi.

State Legislatures

The Government of Union Territories Act was 
enacted in 1963 by Parliament to provide for the 
establishment of Legislatures and also Councils 
of Ministers in the Union territories of Himachal 
Pradesh, Manipur, Tripura, Goa, Daman and Diu 
and Pondicherry.

Social Welfare

Under the Hindu Adoptions and Maintenance 
Act, 1956, the guardian of a child had been given 
the power to give a child in adoption with the 
previous permission of the court. But that power 
could be exercised only by the testamentary 
guardian or a guardian appointed or declared by 
the. court. A person having the care and cus­

tody of a child had, however, no power to give 
the child in adoption although for all practical 
purposes he was the guardian of the child. More­
over, there was no provision in the Act authorising 
the adoption of a child abandoned by both parents 
or of a child whose parentage was not known. If 
these children could be given in adoption, they 
could grow up in congenial atmosphere as good 
citizens. All the aforesaid lacunae were sought 
to be removed through the Hindu Adoptions and 
Maintenance (Amendment) Act, 1962.

Public Health

In order to eliminate the evil of adulteration 
of foodstuffs, Parliament amended the Preven­
tion of Food Adulteration Act to make the penal 
provisions of the parent Act more deterrent and 
to provide that no manufacturer, distributor or 
dealer of any article of food shall sell to any 
vendor unless he gave a warranty, in writing, 
about the nature and the quality of such article 
to the vendor and that every vendor shall, if 
50 required, disclose to the food inspector the 
name, address, etc., of the person from whom he 
purchased the articles.

Scientific Research

In the field of atomic energy, through the en­
actment of the Atomic Energy Act. 1962, Parlia­
ment conferred general powers on the Central 
Government regarding production, development, 
carrying out of research and disposal of atomic' 
energy, control over radio-active substances, and 
production and supply of electricity from atomic 
energy etc.

Private Members* Legislation

Three measures .sponsored by Private Members 
were also passed by the Third Lok Sabha. They 
were the Marine insurance Act, 1963, the Sala­
ries and Allowances of Members of Parliament 
(Amendment) Act. 1964 and the Hindu MarriajT 
(Amendment) Act, 1964.



PRIVATE MEMBERS- LEGISLATION DURING THE THIRD LOK SABHA*

TOe last two-and-half hours of a sitting on each 
Friday in a Session are allotted for the transac­
tion of Private Members’ business. In case 
there is no sitting of the House on a Friday, this 
business is transacted on some other day in that 
week. Private Members' Bills and Resolutions 
are (^scussed alternately on. these Fridays. The 
first Friday of a Session is allotted to Bills. Prior 
to the Budget Session of 1%3, th« first Friday 
of a Session was devoted to discussion on Resolu. 
tjons and the next to Bills. The order was 
changed in order to give maximum notice of a 
Private Members* Resolution to Government.

A Private Member, wishing to introduce a Bill 
has to give one month’s notice, together with a 
copy of the Bill, whil-e for the introduction of a 
Government Bill, only one week’s notice is suffl- 
cient. An important point in respect of Private 
Menibers’ Bills seeking amendment of the Cons­
titution of India is that such a Bill is examin'sd 
before its introduction by the Committee on Pri­
vate Members' Bills and Resolutions, ^nd if the 
Committee recommends its introduction and the 
House agrees with that recommendation, the Bill 
is put down in the List of Business for introduc­
tion.

After introduction, the chances for the discus­
sion of a Private Members* Bill in the House de­
pend entirely on the ballot which determin'es the 
relative precedence of these Bills. One ballot is 
h'eld for two consecutive days allotted for Pri­
vate Members’ Bills. The Bills securing the first 
four places in the ballot are set down for dis­
cussion in the List of Business for an allotted 
day. in addition to the part-discussed Bill, if 
any. At th  ̂ end of the Third Lok Sabha, 106 
Bills were pending in the House. All these Bills 
would lapse after the dissolution of the Third 
I^k Sabha, under article 107(5) of the Constitu­
tion.

During the Third Lok Sabha. Private Members 
evinced keen interest in legislative work as will 
be seen from the following figures: —

(1) Bills introduced

(2) Bills discussed

177

77

(3) Bills circulated for 
eliciting opinion

(4) Bills passed
6
3

Members’ interest was particularly noticeable 
in regard to Bills seeking to amend the Consti­
tution of India. During the Third Lok Sabha, 
(50 Constitution Am’endment Bills were introduc­
ed, as against 11 Bills in the Second Lok Sabha. 
Similarly, 22 such Bills were discussed during the 
Third Lok Sabha as against 3 Bills in the Second 
Lok Sabha. Some of the Bills which were 
brought before the House during the Third Lok 
Sabha are mentioned below; —

(1) The Constitution (Amendment) Bill,
1962 (Amendment of articles 100 and
189) by Shri M. L. Dwivedi.

The Bill sought to provide that th<e quorum 
to constitute a sitting of a House of Parlia­
ment or a State Legislature should be onc- 
tenth of its total strength as laid down in 
articles 100 and 189 of the Constitution, but that 
the rest of the matters should be regulated by
the Rules of Procedure of the House. The dis­
cussion on the Bill was adjourned sine die on the 
3rd May, 1963.

(2) The Constitution (Amendment) Bill,
1962 (Amendment of the Eighth Sche­
dule) by Shri U. M. Trivedi.

The Bill sought to include “Sindhi” in the 
Eighth Schedule to the Constitution. The Bill 
was discussed by the Lok Sabha, and was with­
drawn by the Member with the leave of the* 
House on he 4th November, 1966 on an assur­
ance given by the CJovernment that it would itself 
bring forward a Bill on the subject. Later, a 
Bill on the subject was introduced by the Gov­
ernment in the Rajya Sabha. The Bill which was 
passed by the Rajya Sabha could not be taken 
up for consideration by the Lok Sabha.

(3) The Constitution (Amendment) Bill,
1963 (Amendment of articles 74, 76 etc.) 
by Shri Shivamurthi Swami.

The Bill provided inter alia that the Prime 
Minister should be elected by Members of both

•Prepared by the Legislativcf Branch, Lok Sabha Secretariat.
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Houses of Parliament. The Bill was introduced 
in Lok Sabha on the 6th December, 1963. How­
ever, it did not come up for discussion before the 
House.

(4) The Constitution (Amendment) Bill,
1963 (Amendment of articles 84 and 173) 
by Shri Hari Vishnu Kamath.

The Bill sought to provide minimum educa­
tional qualifications and maximum age limit for 
being chosen as a Member of Parliament and of 
a State Legislature. The Bill was discussed by 
the Lok Sabha and was rejected on the 10th 
April, 1964.

(5) The Constitution (Amendment) Bill,
1964 (Omission of article 370) by Shri 
Prakash Vir Shastri.

The object of the Bill was to omit article 370 of 
the Constitution which contains certain tempo­
rary provisions in regard to the State of Jammu 
and Kashmir. The Bill was discussed by the 
House and was rejected on the 4th December.
1964.

(6) The Constitution (Amendment) Bill,
1964 (Amendments of artrcles 1, 2, 3, 4 
etc.) by Shri Prakash Vir Shastri.

The objc/jt of the Bill was to chan̂ ^̂ e the fede­
ral character of the Constitution into unitary. 
The Bill was discussed by the House, and was 
withdrawn by leave of the House on the 5th 
November, 1965.

(7) The Constitution (Amendment) Bill,
1964 (Omission of article 37) by Shri 
Abdul Ghani Goni.

The object of the Bill was to make the Direc­
tive Principles of State Policy justiciable. The 
Bill was introduced in the Lok Sabha on the 
28th March, 1964, but did not come up for discus­
sion before the House.

(8) The Constitution (Amendment) Bill,
1964 (Amendment of the Seventh •Sche­
dule) by Dr. L. M. Singhvi.

The Bill sought to make “Education'* a con­
current subject under the Constitution. The Bill 
came up for discussion before the House on the 
12th August, 1966 and was circulated for the pur­
pose of eliciting opinion thereon.

(9) The Constitution (Amendment) Bill.
1965 (Am^endment of articles 105 and 
194) by Shri Sivamurthi Swami.

The Bill sought to amend articles 105 and 194 
of the Constitution^ in pursuance of the recom­
mendations of the Conference of Presiding Officers
2562(E)LS-1S.

of Legislative Bodies held in January, 1966, with 
a view to clarify that the powers, privileges and 
immunities of Legislatures, their Members and 
Committees could not be construed as being sub­
ject or subordinate to any other article of the 
Constitution. The Bill was introduced in Lok 
Sabha on the 19th March, 1965, but did not come 
up for discussion before the House.

(10) The Constitution (Amendment) Bill. 
1966 (Amendment of articles 22, 32 and 
Omission of article 359) by Shri Madhu 
Limaye.

The Bill sought to abrogate the power of the 
Executive to suspend enforcement of Fundamen­
tal Rights and fa make the provision of 
preventive detention operative only during an 
emergency. The Bill was discussed by the Lok 
Sabha and was rejected on the 18th March, 1966.

(11) The Constitution (Amendment) Bill 
1966 (Amendment of articles 75 and 164) 
by Shri Hari Vishnu Kamath.

The Bill provided that the Prime Minister and 
the Chief Ministers of States should belong to 
the House of the People or the Legislative As­
semblies, as the case may be, and that not more 
than one-fourth of the Members of the Council 
of Ministries, at the Centre or in the States, 
should be Members of the Council of States or 
the Legislative Councils. The Bill was discussed 
in the House, and was rejtx!ted on the 13th May, 
1966.

During the life of the Third Lok Snbha. the 
following three Private Members’ Bills were 
passed and were placed on the Statute Book: —

(1) The Marine Insurance Bill, 1959 by Shri 
M. P. Bhargava.

The Bill was introduced in the Rajya Sabha.
It sought to codify the law relating to marin# 
insurance. The Indian marine insurance was 
hitherto governed by the British Marine Insur­
ance Acf. The Bill was passed by both tli« 
the Houses and received the assent of the Presi­
dent on the 18th April, 1963 and became Act No. 
11 of 1963.

(2) The Salaries and Allowances of 
Members of Parliament (Amendment) 
Bill, 1964 (Amendment of Sections 3 and 
5) by Shri Raghunath Singh.

The Bill sought to raise the salary and dnily 
allowance of Members of Parliament and also to 
provide for them free air travel facilities for 
intermediate journeys. After the Bill was passed 
by both the Houim», it was assented to by the
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President on the 29th September, 1964 and be­
came Act No. 26 of 1964.

(3) The Hindu Marriage (Amendment) Bill,
1962 (Amendment of Section 13) by Shri 
Diwan Chand Sharma.

The Bill provided that the right to apply for 
divorce on the ground that cohabitation had not 
been resumed for two years or more after the 
passing of a decree for judicial separation, or 
that conjugal life had not been restored after 
the expiry of two years or more from the date of 
decree for restitution of conjugal rights should be 
available to both husband and wife, as there was 
no justification for making the right available 
only to the party who had obtained the decree 
in each case. The Bill was passed by both the 
Houses and received the assent of the President 
on the 20th December, 1964. It became Act No. 
44 of 1964.

Some other Bills of topical interest which were 
brought before the House a:e mentioned below: —

(1) The Child Marriage Restraint (Amend­
ment) Bill, 1962 (Amendment of Sec^ 
tions 2 and 3) by Shri Diwan Chand 
Sharma.

The Bill sought to raise the age of the con­
tracting parties to a marriage, with a view to 
helping in the solution of economic, health, medi­
cal, mental, moral and other problems of the 
people. The Bill was discussed in the House and 
thereafter withdrawn on the 8th March, 1963.

(2) The Untouchability (Offences) Amend­
ment Bill, 1962 (Amendment of Sections 
3 and 4) by Shri S. M. Siddiah.

The object of the Bill was to provide for mem­
bers of the Scheduled Castes equal religious 
rights with any Hindu and also equal social rights 
with any member of the general public, and, for 
that purpose, to remove certain existing restric­
tions placed on them. The Bill was withdrawn, 
after discussion, on the 17th August, 1962.

(3) Thr Beedi and Cigar Labour Bill, 1962 
by Shri A. K. Gopalan.

The Bill sought to put the Beedi and Cigar 
industry on a factory basis. While still protect­
ing the solf-employed "worker, it also assured the 
workers in the beedi and cigar industry the bene­
fits of protective labour legislation which is avail­
able to large sections of other industrial work­
ers. The Bill was discussed and thereafter w'ith- 
drawn on the 16th November, 1962. Later, a Bill 
on the same subject was introduced by the Gov­
ernment in the Rajya Sabha on December
11, 1965. The Bill was passed by both the Houses

and received the assent of the President on the 
30th November, 1966 and became Act No. 32 o f 
1966

(4) The Working Journalists (Conditions of 
Service) and Miscellaneous Provisions 
(Amendment) Bill, 1963 (Insertion of a 
new Section lA )  by Shn C. K. 
Bhattacharyya.

The object of the Bill inter alia was to prescribe 
statutorily a uniform aee of retirement for the 
working journalists in newspaper establishments 
in India. The Bill was discussed and rejected by 
the House on the 22nd March, 1963.

(5) The Representation of the People (Am­
endment) Bill, 1964 (Insertion of a new 
Section 6A) by Shri Prakash Vir ShastrL

The Bill sought to provide a further disquali­
fication for being chosen as a Member of Lok 
Sabha or of a State Legislative Assembly i.e. if a 
candidate is or was a Minister within six months 
preceding the last date for making nominations 
in respect of an election to that House. The Bill 
was taken up for consideration in the House on 
the 2nd December, 1966 and remained part-dis­
cussed.

(6) The Indian Armed Forces Personnel 
(Compulsory Insurance) Bill, 1965 by 
Shri M. L. Dwivedi.

The Bill sought to provide for compulsory in­
surance for the Armed Forces personnel in order 
to obviate the undue hardships to their families 
caused by their death. The Bill was introduced 
on the 3rd December, 1965 and did not thereafter 
come up for discussion.

(7) The Indian Penal Code (Amendment) 
Bill, 1964 (Insertion of new Section 
298A etc,) by Shri Gopal Dutt Mengi.

(8) The Prevention of Cow Slaughter Bill, 
1966 by Shri Hukam Chand Kachwai.

(9) The Cattle Slaughter Prohibition Bill, 
1966 by Shri Prakash Vir Shastri.

The object of these Bills was to prohibit the 
slaughter of cows and other milch cattle. The 
Bills were introduced on the 18th December,
1964, 17th February, 1966 and 18th November, 
1966 respectively, but did not come up for dis­
cussion.

(10) The Denominational Educational Insti­
tutions (Discontinuance of Aid) Bill» 
1966 by Dr. Mahadeva Prasad.

The Bill provided for discontinuance of Gov­
ernment aid to educational institutions having
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religious, denominational or sectarian names. 
The Bill was introduced on the 17th February, 
1966 but could not be taken up for consideration.

(11) The Health (Periodical Medical Check­
up of President and Prime Minister of 
India) Bill, 1966 by Dr. C. B. Singh.

The object of the Bill was to provide for the 
medical check-up of the President and the Prime 
Minister of India from time to time with a view 
to ensuring that they enjoy sound health and no 
apprehensions are raised in the public mind iu

this regard. The Bill was introduced on the 15th 
April, 1966 and could not thereafter be discussed,

(12) The Recognition of Trade Unions Bill.
1966 by Shri Madhu Limaye.

The Bill sought to encourage trade unionism 
among the employees and to provide for collec­
tive bargaining between the employers and re­
presentative trade unions of employees. The Bill 
was introduced on the 29th July, 1966 and was 
pending before the House till the end of ♦he 
Third Lok Sabha.



CONFERENCE OF PRESIDING OFFICERS*

The Conference of Presiding Officers of Legis­
lative Bodies in India has now become a perma­
nent institution in the Parliamentary democracy 
of our country. This Conference had its incep­
tion in 1921 in the wake of the Montague- 
Chelmsford Reforms. As many as thirty-one 
Conferences have been held so far, the last being 
held at New Delhi on October 29 and 30, 1966 
under the Chairmanship of Sardar Hukam Singh, 
Speaker of Lok Sabha.

Orisrin
The idea of holding the Conference of Presid­

ing authorities of all Legislatures in India 
originally emanated from the late Lord Montague, 
the then Secretary of State for India. Lord 
Montague took keen interest in the establish­
ment of parliamentary institutions in this country 
and was responsible for the famous declaration 
of the policy of the British Government towards 
India on August 20, 1917 envisaging the gradual 
development of self-governing institutions with 
a view to progressive realisation of responsible 
Government in this country. The Joint Parlia­
mentary Committee of the British Parliament 
dealing with the Reform Bill of 1919, in recom­
mending the appointment of the first President 
of the Central Legislative Assembly observed:

“He should be guide and adviser of the 
Presidents of the Provincial Councils, 
and he should be chosen with a view 
to the influence which it is hoped he 
would have on the whole history of the 
Parliamentary procedure in India.”

To attain the desired objective, the first Presi­
dent of the Central Legislative 'Assembly, Sir 
Frederick Whyte (formerly a Member of the 
House of Commons) convened the first Confer­
ence of the President of the Central Legislative 
Assembly and the Presidents and Deputy Presi­
dents of the Legislative Councils in the Provinces 
on September 14 and 16, 1921.

Historical Review

The first Conference, presided over by a nomi­
nated President, became from 1926 onwards a 
Conference of elected Presidents. The late Shri

Vithalbhai J. Patel who was elected President 
of the Central Legislative Assembly in 1925 
gave a momentous impetus to the Conference 
during the term of his office. President Patel 
not only maintained the convention laid down 
by his predecessor—Sir Frederick with his wide 
and generous outlook did much for establishing 
sound democratic conventions in India— but 
further secured to the Legislature the very vital 
right of independence of the Legislature Secre­
tariat from the control, direct or indirect, of the 
Executive Government. The scope of the discus­
sions at the Conference, was, however, then 
limited by the subordinate status and lewer 
powers enojyed by the Central and the Provin­
cial Legislatures. These Legislatures were partly 
elected and partly nominated and their role was 
mainly advisory. The application of the parlia­
mentary form of procedure to the Legislature to 
which the Executive was not responsible, was 
obviously incongruous in substance though the 
usefulness thereof to a great extent could not 
be questioned.

On the introduction of Provincial Autonomy 
in 1937, a new era started in which the Provin­
cial Legislatures had more features in common 
with the British House of Commons than they 
used to have before. The character of the 
Central Legislature in substance and spirit was 
entirely transformed first with the advent of 
the Interim Government in 1946 and then with 
the coming into force of the new Constitution in
1950. Under the new Constitution, responsible 
Governments were set up at the Centre and in 
the States. The Central and the State Legis­
latures became sovereign in respect of subjects 
assigned to them. It was a transition from form 
to substance. With the real introduction of 
democratic principles and of an Executive res­
ponsible to the Lgeislature at the Centre and 
in the State, the discussions at the Conference 
also acquired a different and real meaning. The 
late Shri G. V. Mavalankar who was elected 
Speaker of the Central Legislative Assembly in 
1946 did much to maintain and indeed enhance 
the dignity and sovereignty of Parliament and 
the State Legislatures. He laid strong founda­
tions of Parliamentary democracy in India and 
strengthened the working of the Presiding 
Officers* Conference. With great imagination

•Prepared by the Conference Branch, Lok Sabha Secretariat.
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and foresight bestowed as he was, Mr. Speaker 
Mavalankar guided the destinies of the Confer­
ence from 1946 till his death in 1956 and helped 
to put the working of State Legislatures on 
sound and correct lines.

The Conference of Presiding Officers was con­
vened periodically up to 1946. But Mr. Speaker 
Mavalankar, who found the Conference as an 
useful adjunct to parliamentary institutions 
decided to convene it annually. All the Presid­
ing Officers thereafter met annually except on 
few occasions. They thus developed personal 
contacts, exchanged views and experiences and 
decided, in mutual consultations, upon a course 
which helped the development of Parliamentary 
Government in India.

Speaking about the usefulness of holding the 
Conference annually, Mr, Speaker Mavalankar 
in his address to the Conference held at Shillong 
in November, 1955 observed:

“It is necessary for Presiding Officers of 
Legislatures to meet annually to com­
pare notes, take stock and discuss 
practical difficulties that arise from time 
to time in the working of democracy 
and gain from mutual experience and 
also to strengthen the conviction that 
the precedents that we are setting from 
time to time are sound ones. Such 
meetings are also necessary for personal 
contacts which inspire us to stand 
together and work with collective 
thought and strength for advance of 
democracy not merely in form but in 
substance.”

The Conference of Presiding Officers has 
played an important part in bringing together 
people from all parts of India. From its incep­
tion to the year 1950, the venue of the Confer­
ence was either Delhi or Simla. In 1950, Mr. 
Speaker Mavalankar considered that the purpose 
of the Conference would be better served if it 
could be held at different centres in the various 
States instead of meeting always at one place. 
He was of the opinion that in this way various 
Presiding Officers would not only benefit by 
personal touch with different parts of the country 
but they would also do a great deal to 
foster a sense of national unity. His suggestions 
were accepted and appreciated by the Presiding 
Officers of State Legislatures and accordingly 
since 1951 the Conference was held at different 
places. The Conference was held at Trivandrum 
(1951), Gwalior (1953), Srinagar (1954). Rajkot 
and Shillong (1955), Madras (1956), Jaipur 
(1957), Darjeeling (1958), Hyderabad (1960), 
Bangalore (1960-61), Lucknow (1961), Chandi­
garh (1963), Patna (1964) and Bombay (1965).

The round of the country from south to north 
and east to west having been completed, the 
last Conference was held at New Delhi on Octo­
ber 29 and 30, 1966.

Aims and Olbjeets

The object of the Conference, as stated in the 
Resolution adopted at the Third Conference held 
at Delhi in December, 1923 was “to secure the 
appropriate co-ordination of parliamentary pro­
cedure throughout India'*. Many revolutionary 
changes took place since the thirties in the func­
tions of Government and powers of the Legis­
latures in India and thereby in the substance 
and the spirit of parliamentary procedure.

The aims, objects and scope of the Conf(?rence 
changed with the democratization of Legislatures 
and evolution of responsible Governments in 
the country. The changes in the aims and out­
look of the Conference can bo seen from the 
Memoranda submitted and addresses delivered 
by the various Chairmen of the Conference from 
time to time. Extracts from some of thcne 
addresses etc. are given below:

In September, 1933, Shri Shanmukham 
Chetty, President of the Central Legis­
lative Assembly, in his Memorandum 
regarding privileges etc. of Indian Legis­
latures and Members thereof, submit­
ted on behalf of the Conference to the 
Joint Select Committee of the House of 
Lords stated the objects of the Confer­
ence as:

‘The purpose of •these Conferences is to 
co-ordinate as far as possible, the pro­
cedure of all the Indian Legislatures 
to enable the Presidents to exchange 
in full and free confidence their expe­
riences and the general results of their 
work in their respective Chairs, and 
last but not the least, to ensure that 
Parliamentary institutions in British 
India should develop along the right 
lines.”

In January, 1938, Sir. Abdur Rahim, Presi­
dent of the Central Legislative Assem­
bly, while addressing the Conference 
held at New Delhi stated the objects of 
the Conference:

•"The object of the Conference was to en­
able them to understand the different 
points of view and, if possible, to 
arrive at a sort of understanding as 
to what would be the right procedure
to follow in a given case ......... If by
this Conference they could arrive at 
a co-ordination of the practice of the
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different Houses it would be all to 
the good. They should try, as best 
as they could, to establish sound tra­
ditions and sound practice which 
would help the growth of responsi­
ble government in the country.”

After the advent of the Interim Government 
in 1946 Mr. Speaker Mavalankar in his 
address to the Conference held at New’ 
Delhi, in January, 1947 spoke about the 
objects as thus:

“ Such Conferences will give us opportu­
nities of pooling resources as also of 
learning by experience and by ex­
change of views. They give us an 
opportunity of personal contacts for 

comradeship in the service of our 
country, and will go a great way in 
enabling us thereby to discharge our 
responsiblities more efficiently.”

In the Chairman’s address to the Conference 
held at Trivandrum in July, 1951, de­
livered by Shri M. Ananthasayanam 
Ayyangar, the then Deputy Speaker of 
Lok Sabha in the absence of Mr. Speaker 
Mavalankar who was ill, the objects of 
the Conference were stated as:

“The situation, however, changed materi­
ally from 1947. Since then we have 
made the Conference an almost an­
nual event, not only from the point of 
view of discussing, as before, matter of 
procedure, but to  consider various mat­
ters of importance due to the changed 
political set-up in the country. The 
Central Legislative authority now 
called Parliament became a sovereign 
body since 15th August, 1947 and this 
fact brought in its wake various mat­
ters of importance relating to, not 
only the democratic set-up or forms 
but also the very substantial question 
of the effective control of the Legis­
lature over the Executive.”

In October, 1958, while addressing the Con­
ference held at Darjeeling, Mr, Speaker 
Ayyangar observed:

*1 have always felt that at our annual 
Conferences and at other Conferences 
we should address ourselves to devi­
sing ways and means of spreading 
the democratic sprit in the country 
besides addressing ourselves to mat­

ters of parliamentary practice and pro­
cedure. The substance is always more 
important than the form.”

In December, 1960, Mr, Speaker Ayyangar 
in his address to the Conference held 
at Bangalore stated as:

“Hitherto at our Conference we had been 
discussing only points on parliamen­
tary procedure and practice. I feel 
that we should also discuss some cur­
rent topics of general interest 
with special reference to the working 
of democracy in our land. I there­
fore suggest that we might make a 
beginning this time in that regard. So, 
on the first day, i.e. today we shall not 
be discussing the procedural points 
received from various Presiding Offi­
cers. Instead we shall have a general 
discussion on the many points that 
have arisen inside and outside our 
country and in particular we shall 
discuss “Groups within parties in the 
Legislatures and their effect on the 
work of (a) Legislature, (b) Govern­
ment, and (c) Administration’ '. For 
the future Conferences I would ex­
pect you to suggest some general to­
pics in addition to the points on pro­
cedural problems which you may 
have faced during the year.”

In the wake of Emergency, Mr, Speaker 
Hukam Singh in his address to the Con­
ference held at Chandigarh in February,
1963 observed:

“The Presiding Officers at this moment 
really have a very responsible part to 
play during this Emergency. It is a 
double-fold task. They have to see 
that the Parliamentary institutions 
are maintained and the individual 
liberty also remains intact. In this 
hour of Emergency, no attacks might 
be made on the personal rights of the 
individual as well as of our demo­
cratic institutions. We are responsi­
ble and we have to see that the deci­
sions, that have to be taken, are not 
delayed. They are taken with that 
speed as is nebded during such an
Emergency......... So we have to see
that this democratic machine is adjus­
ted in a way to suit the Emergency, 
and that that speed is adopted which 
is required for this emergent occa­
sion, We have to see that no obs­
truction is placed so far as national 
claims an decisions are concerned. We 
have to safeguard the interests of the 
individual as well as the democratic
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institutions. We have to see that they 
are maintained even when there is 
an Emergency in the country/’

Or̂ ânization and working: of the Conference

The Conference of Presiding Officers is now 
convened annually for 2-3 days at different 
places by rotation. The venue is settled in ad­
vance mostly at the previous Conference. The 
dates of the Conference are settled by the Chair­
man of the Conference in consultation with the 
Presiding Officers of the host State Legislature 
after ascertaining the convenience of other Presi­
ding Officers.

Agenda of the Conference is settled by the 
Chairman after inviting points for discussion 
from the Presiding Officers of State Legislatures. 
Besides the points on parliametary procedure, 
matters of common interest are also discussed 
by the Conference.

In addition to the SpeaJcer of Lok Sabha, the 
Conference is attended by the Deputy Speaker 
of Lok Sabha, Deputy Chairman of the Rajya 
Sabha and the Speakers, Chairmen, Deputy 
Speakers and Deputy Chairmen of all State 
Legislatures (including Union Territories). Sec­
retaries/Officers of State Legislatures attend as 
advisers to their Presiding Officers.

The Speaker of Lok Sabha is ex-o//icto Chair­
man of the Conference. The Secretary of Lok 
Sabha is ex-K)fficio Secretary of the Conference 
and the Lok Sabha Secreariat functions as the 
Secretariat for the Conference.

On the first day of the Conference, after the 
welcome speech by the Presiding Officer(s) of 
the host State Legislature, the Chairman of the 
Conference delivers his inaugural address. This 
address inter alia includes a survey of the:

(i) Achievements since the last Conference;
(ii) new schemes implemented and changes 

introduced in the procedure and prac­
tice and the rulings given by the Chair 
in the spheres of legislation, committees, 
privileges etc. in Lok Sabha during the 
previous years; and

(iii) matters of common interest confron­
ting the Legislatures in the country.

From the very beginning, it has been the prac­
tice to hold the Conference in 'camera. Press 
representatives and others are, however, admit­
ted at the time of the Chairman’s address on the 
first day of the Conference. The Chairman’s 
address is given wide publicity in the news­
papers. Press releases relating to the points 
discussed by the Conference are issued at the 
conclusion of each day’s meeting.

Achlevenmts of the Conferenet

The Conference of Presiding Officers has play­
ed a very important ro’e in the evolution ol 
Parliamervtary Democracy in India. The Con­
ference though started with a limited object of 
“appropriate co-ordinal ion of parliamentary pro­
cedure throughout India” has gone a long way 
in establishing sound traditions of democracy 
and parliamentary procedure in all the Legisla­
tures in the country. The Conference, besides 
providing opportunities for developing personal 
contacts between the Presiding Officers coming 
from all parts of the country, has now become a 
forum for them to discuss their common prob­
lems and to find solutions therefor. It has en­
abled Presiding Officers to co-ordinate their 
work in the different Legislatures and compare 
notes so as to be able to evolve the beat forms 
of procedure necessary or suitable in the light 
of their experience. The Conference has also 
played a very important part in the difficult task 
of establishing uniform and effective parliamen­
tary conventions throughout India. The wor­
king of Legislatures in those States where Legis­
latures were new and had no previous expe­
rience, has been put on the correct lines through 
this Conference.

Some of the most important subjects discussed 
by the Conference are:

(i) Constitutional Provision for separate 
secretariat staff and independence of
the Secretariats of the Legislatures:
The inclusioa of Articles 98 and
\81 in our Constitution providing 
for separate secretarial staff and 
independence of the Secretariats of the 
Legislatures both at the Centre and in 
the States which is an essential condi­
tion of democratic government can be 
re^;arded as the greatest achievements of 
the Conference. The Conference had 
a special session of one day on April 10. 
1949 to consider the matter and It was 
unanimously resolved there that the in­
dependence of the Legislatures through 
an independent Secretariat must be 
secured by a special provision in the 
Constitution.

(ii) Powers and Privileges of the Legisla-n 
lures in India: The powers, privllegei 
and immunities enjoyed by Parliament 
and the State Legislatures in India 
under Articles 1Q5 and IW of the Cona- 
titution (equated to those enjoyed by 
the House of Commons, U.K ) are the out­
come of the deliberations of the Con­
ference of Presiding Officers from year 
to year. The question of privilege* 
etc. of Indian Legiislatures and their
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Members was discussed at the first Con­
ference in 1921 and also at subsequently 
Conference in 1921 and also at subsequent 
Conferences particularly in 1933, 1938,
1939, 1947 and 1950. As a result of the 
deliberations of the Conference held in 
1933 and 1938, Memoranda for providing 
in the Statutes the same privileges, 
powers and immunities as were enjoyed 
by the House of Commons were sub­
mitted by the then Presidents of the 
Central Legislative Assembly (Chairmen 
of the Conference) to the joint Select 
Committee of the House of Lords in 
1933 and to the Government of India 
in 1938. No success was, however, 
achieved then. The question was again 
considered by the Conference in Janu­
ary, 1947. Subsequently, at the instance 
of Mr. Speaker Mavalankar, so far as 
the Centre was concerned, section 28 of 
the Government of India Act, 1935 was 
amended by an Adaptation Order in 
1948 incorporating the privileges and 
powers of the Central Legislative 
Assembly.

After 1950, the question of codification of 
privileges came up before the Confer­
ence from time to time. In 1955, the 
Conference resolved that “ in the present 
circumstances, codification was neither 
necessary nor desirable.”

The question came up again before the 
Conference held at Bombay in January,
1965 though in a different form. The 
point for discussion before the Confer­
ence was the course of action that should 
be adopted by the Presiding Officers in 
view of the Opinion of the Supreme 
Court on 'Special Reference No. 1 of
1964 regarding the conflict between the 
U.P. Vidhan Sabha and the Allahabad 
High Court. The Conference considered 
the matter in all its aspect and came 
to the conclusion that contrary to the 
clear language of Articles 105 and 194 
and intention of the Constitution makers 
relating to the ouster of jurisdiction of 
Courts regarding the powers, privileges, 
and immunities of the Legislature and 
its Members, the Opinion of the Supreme 
Court had reduced Legislatures to the 
status of inferior Courts, and had impli­
cations that would deter the Legislatures

from discharging their functions honest­
ly and with dignity. The Conference 
then resolved that in order to make the 
intention of the Constitution-makers 
clear beyond doubt, suitable amendments 
should be made to Articles 105 and 194. 
The operative part of the Resolution 
reads as:

“Now therefore, this Conference considers 
that suitable amendments to articles 
105 and 194 should be made in order 
to make the intention of the Constitu- 
tioiv-makers clear beyond doubt so that 
the powers, privileges and immunities 
of Legislatures, their members and 
Committees could not, in any case, be 
construed as being subject or subordi­
nate to any other articles of the Con- 
stituation.”

(iii) Independence of State Legislature
Secretariats: This vital question has
been engaging the serious attention of 
the Conference for the last so many 
years. In 1953, the Conference resolved 
that the various Legislature Secretariats 
should be placed on an independent 
footing from the control of the Execu­
tive. Thereafter the question came up 
before the Conference many a time. 
Recently the question has been consider­
ed by a Sub-Committee of the Presiding 
Officers and also by the full Conference 
and concrete suggestions have been 
made. It is hoped that time is not far 
when the objective would be achieved 
and all the State Legislature Secretariats 
would be free from the control of the 
Executive.

(iv) Uniformity of Rules of Procedure: 
The question of uniformity of Rules of 
Procedure in all the Legislatures in 
India was considered by the Conference 
from 1938 onwards. After independence 
the question assumed much importance 
and in 1954 the Conference resolved 
that the Rules of Procedure relating to 
Committees in the various State Legis­
latures should be on the same lines as 
those in force in Parliament. Then in
1955, the Conference resolved that the 
Rules of Procedure relating to Questions 
in Lok Sabha should be adopted by the 
State Legislatures with such modifica­
tions as might be deemed necessary by

‘Special Reference No. 1 of 1964—
(Reference by the President of India under Article 143(1) of the Constitution of India regar­

ding the poworr. and jurisdiction of the High Court and its Judges *a the disLhaAge oI their
Legislature and its officers and regarding the powers privileges and immunitives of the jwiii* Le­
gislature and its members ii\ relation to the High Court and its Judges in the discharge of their
duties.)
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the State Legislature concerned. It is 
gratifying that by now most of the State 
Legislatures have framed their Rules 
more or less on the lines of the Rules 
of Procedure in force in Lok Sabha. 
Uniformity of Rules relating to Financial 
Committees and other Parliamentary 
Committees has been brought about by 
holding periodical Conferences of the 
Chairmen of Public Accounts Com­
mittees, Estimates Committees and 
other Parliamentary Committees of the 
Centre and of the States. These Con­
ferences have been started as a result 
of the deliberations of the Conference 
of Presiding Officers.

(v) Speaker*s Seat: Another very impor­
tant question that has been engaging the 
attention of the Conference from 1937 
onwards is the question of relationship 
that should subsist between the Speaker 
and the political party to which he 
belonged prior to his election to the 
Office of the Speaker. With a view to 
making the Office of the Speaker really 
independent and free from party poli­
tics, the Conference has been striving 
for the establishment of the convention 
of “once a Speaker always a Speaker” 
as it obtains in the United Kingdom. In 
the United Kingdom, upon his elevation 
to the high office the Speaker severs all 
connections with his party. His impar­
tiality is further secured by the conven­
tion of his unopposed return and elec­
tion to the office so long as he wishes 
to serve.

The question assumed more importance since 
the attainment of Independence and the 
emergence of various political parties in 
the Legislatures. The Conference held 
at Trivandrum in July-August, IWl dis­
cussed the matter and passed the follow­
ing Resolution:

“This Conference is of opinion that it is 
desirable in the interest of the deve­
lopment of free democratic institutions 
in this country that following the 
practice in the British House of 
Commons a convention should be 
established to the effect that the seat 
from which the Speaker or the Chair­
man stands for re-elcction should not 
be contested in the elections that are 
held from time to time. The necessary 
corollary of the full establishment of 
this convention would be that the

Speaker or the Chairman would not 
take part in party politics. The Con­
ference feels that such a convention 
is a healthy one and its growth should 
be encouraged.’*

After the first General Elections, the Con­
gress had emerged as the largest party 
in most of the Legislatures. Although 
there were attempts to follow in general 
the principles of re-electing the retiri*ng 
Speaker, departures were made owing 
to various political developments in the 
States.

The Conference held at Gwalior in October, 
1953 again took up this issue and ad >pt- 
ed the following Resolution:

“That this Conference is of opinion that 
it is desirable in the interest of the 
development of the free democratic 
institutions in this country thai a con­
vention should be established to the 
effect that the seat from which the 
Speaker or the Chairman stands for 
re-election should not be contested in 
the elections that are held from lime 
to time, and steps for making a begin­
ning in that direction may be pressed 
upon the Government by the Chair­
man in the light of discussions held 
in this Conference.”

Mr. Speaker Mavalankar undertook to 
discuss the matter with the various 

'political parties with a view to creating 
a consensus of opinion in favour of such 
a convention. He raised this isaue 
•before the Leaders of the Congress Party 
and also addressed a letter on the sub­
ject to the late Shri Jawaharlal Nehru 
who was the President of the Congress 
also at that time. Thereupon the issue 
came before the Congress Working 
Committee. The Working Committee 
made the following decision on the £ub* 
ject on April 4, 1954:

‘The Working Committee considered Shri 
G. V. Mavalankar's letter for eitab- 
lishing a convention for the uncon­
tested election of Speakers and fell 
that this was not a feasible proposition 
for the present in view of other poliU-* 
cal parties beinf  ̂ involved in the ques­
tion. However, it wag decided that, 
normally, Speakers should be given 
Congress ticket and if they are elect­
ed, they may be selected for election 
to Speakership as far as possible."^

^Congress Bulletin, April, 1954. 
2562(E)LS—14.



This convention though ideal, is not easy td 
be established without some sort of 
agreement on the issue among all the 
political parties in the country. All 
conventions, however, grow gradually 
and have to be built up step by step. 
On an issue like this, it is also neces­
sary to create public opinion in its 
favour.

All the same, the Conference has not left 
the matter. It is still a live issue and 
has been coming up before the Confer­
ence from time to time in recent years. 
The Chairmen of the Conference have 
been strongly pleading for establishment 
of the convention in their inaugural 
Addresses to the Conference from year to 
year. It is possible that some day the 
objective may be achieved.



THE CONSTITUTION AMENDMENT ACTS* 
Three Modes of Amendment

Unlike many other written Constitutions which 
have only one uniform procedure for amending 
any of their provisions, the Constitution of India 
has provided for three categories of amendments. 
The first two categories are detailed in Article 
368, which reads as follows:

“An amendment of this Constitution may be 
initiated only by the introduction of a 
Bill for the pupose in either House of 
Parliament, and when the Bill is passed 
in each House by a majority of the 
total membership of that House and by 
a majority of not less than two-thirds 
of the members of that House present 
and voting, it shall be presented to 
the President for his assent, and upon 
such assent being given to the Bill, the 
Constitution shall stand amended in 
accordance with the terms of the Bill:

Provided that if such amendment seeks 
make any change in‘

to

(a) article 54, article 55, article 73, article
102 or article 241, or

(b) chapter IV of Part V, chapter V of 
Part VI, or chapter I of Part XI, or

(c) any of the Lists in the Seventh Sche« 
dule, or

(d) the representation of States in Par* 
liament, or

(e) the provisions of this article
the amendment shall also require to be 

ratified by the legislatures of not lesi 
than one half of the States by resolu­
tions to that effect passed by those legis­
latures, before the Bill making provision 
for such amendment is presented to the 
President for assent.”

Thus, certain parts of the Constitution can be 
.^mended by a •majority of the total membership 
it  each House of Parliament and a two-thirds 
majority of each House present and voting, while 
certain other specified provisions require, in 
addition to this special majority, ratification by 
at least one-half of the State Legislatures.

The third category of amendments are thos  ̂
which can bo effected by Parliament by a simple 
majority, such as that required for the passing 
of any ordinary law. The amendments contem­
plated in articles 4, 169, para 7 of Schedule V 
and para 21 of Schedule VI» fall within this 
category and are specifically excluded from the 
purview of Article 368.

•Prepared by the Reference Wing, Lok Sabha Secretariat.
i^Article 54 and 55 deal with the election of the President, articles 73 and 182 with the extent

of the Executive. Power of the Union and the States respectively, and article 241 with High
Courts for Union Territories.

Chapter IV of Part V and Chapter V of Part VI deal with the Union Judiciary and the High Courts 
in the States respectively, while Chapter I of Part XI deals with the legislative relations between 
the Union and the States. »

^Article 4 provides that laws made by Parliament under Article 2 (relating admission 
or establishment of new States) and Article 3 (relating to formation of njew States and alte­
ration of areas, boundaries or names of existing States) .efTecting incidental or consequential 
amendments in the First or Fourth Schedule of the Constitution shall not be deemed to be 
amendments of the Constitution for the purpose of Article 368.

Article 169 empowers Parliament to provide by law for the abolition or creation of legislative 
councils in the States and declares that though such law shall contain such provisions for the 
amendment of the Constitution as may be necessary, it shall not deemed to be an amend­
ment of the Conatitution for the purposes of Article 368.

The Fifth Schedule contains provisions as to the administration and control of Scheduled Areas 
and Scheduled Tribes. Para 7 of the Schedule vests Parliament with plenary powers to enact 
laws amending the Schedule and lays down that no such law shall be deemed to be an amendment
of the Constitution for the purposes of Article 368.

Under para 21 Parliament has full power to enRct laws amending the Sixth Schedule which 
contains provisions for the administration of Tribal Areas in Assam. No such ]aw, however, 
Is to be dem ed to be an amendment of the Constitution for the purposes of Article

103
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Apart from these, there are, as pointed out by 
Dr. Ambedkar, “ innumerable articles in the Con­
stitution” “which leave the matter subject to 
law made by Parliament**.  ̂ Article 11, for 
instance, empowers Parliament to make any pro­
vision relating to citizenship, notwithstanding 
anything contained iĴ  Part II of the Constitution, 
which deals with the subject-matter of citizen­
ship. In these cases, Parliament, may, by passing 
ordinary laws, in effect, modify or annul the 
operation of certain provisions of the Constitution^ 
without actually amending them. Since such 
laws do not in fact make any change whaitsoever 
in the letter of the Constitution, they may not, 
5?1rirtly speaking, bei regarded an amendments 
of Ihe Constitution nor categorised as such.

Flexibility
By providing different modes of amendment 

os mentioned above and by vesting the consti­
tuent power in the ordinary legislature viz., the 
Union Parliament, instead of in any special body 
as in some other Constitutions, the farmers of oUr 
Cunslitution have made it partly rigid and partly 
flexible. The reason for introducing this element 
of flexibility was explained by Pandit Nehru in 
the Constituent Assembly as follows:

“While We want this Constitution to be as 
solid and as permanent in structure as 
w»3 can make it, nevertheless there is no 
permanence in Constitutions. There should 
be a certain flexibijUty. If you make 
anything rigid and permanent, you stop 
a nation’s growth, the igrowth of a living, 
vital, organic people.........

J ri uny evont, we should not make a Consti­
tution, such as some other great coun­
tries have, which are so rigid that they 
......... cannot be adapted easily to chang­
ing conditions. Today especially when 
the world is in turmoil and we are pas­
sing through a very swift period of 
transition, what we may do to-day may 
not be wholly applicable to-morrow.;*^

During the last seventeen years several changes 
have taken place in the country, and the Consti- 
tuiion has been amended twenty times to conform 
to these changes and new conditions. The first 
Conslitution Amendment Act was passed IWl 
by the Provisional Parliament, and the First, 
Socond and Third Lok Sabhas passed respectively 
six, five and eight amendment acts during their

life-times. Of the twenty Actg passed so far, 
eight had to be referred to the State Legislatures 
for ratification, as they contained provisions re­
lating to matters referred to in the Proviso to 
Article 368.5

The important changes that have been made 
by these twenty Amending Acts may be broadly 
divided under the following heads:

(i) Amendments due to States Reorganisation 
and other territorial changes;

(ii) Amendments relating to Legislatures* 
elections and allied matters;

(iii) Amendments relating to the Executive 
and the Administration;

(iv) Amendments relating to the Judiciary;
(v) Amendments,to Fundamenta^l Rights; and
(vi) Miscellaneous amendments.

(i) A m e n d m e n t s  du e  t o  S t a t e s  R e o r g a n is a t io n  
ETC.

States Reorganisation
The most extensive amendment to the Consti 

tution was made by the Seventh Amendment Act,
1956, w’hich sought to implement the scheme of 
the States Reorganisation. Under this scheme, 
the territory of India, which had hitherto been 
divided into three categories of States (Parts A, 
B, and C) besides the Part D territory of the Anda­
man and Nicobar Islands, was reorganised to con­
sist of two categories only, named States and 
Union Territories. Article 1 of the Constitution 
together with its First Schedule was amended to 
incorporate the changes in the names and boun 
daries of the units, consequent upon this new 
categorisation. Numerous other articles relatinf! 
to Legislatures and matters of administration 
also underwent a change as a result of this Re­
organisation.

Inclusion of new territories
•

The territories of (a) Dadra and Nagar Haveli,
(b) Goa, Daman and Diu and (c) Pondicherry, 
Karaikal, Mahe and Yanam were added to the 
Indian Union in August 1961, December 1961 and 
August 1962, respectively. They were included 
as Union Territories in the First Schedule by 
the 10th, 12th and 14ith Amendment Acts,« 
which also amended article 240(1) so as to enable 
the President to make regulations for the peace, 
progress and good government of these tertltories.

•^Constituent Assembly Debates, Vol. IX, September 17, 1949, p. 1660.
^Constituent Asesmbly Debates, Vol. VII, November 8, 1948, pp. 322-323. 
f̂ The Acts referred to State Legislatures ior ratification are the 3rd, 6th, 7th, 8th, 13th, 14th, 

15th and 16th Amendment Acts.
®The 10th Amendment Act was passed in August 1961 and the 13th and I4th Amendment Acts in 

March and Pqc^mber 195? respectively.
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Transfer of Territory to Pakistan

The transfer of certain territories to Pakistan 
as a result of the settlement of some disputes over 
the borders of Assam, Punjab, West Bengal and 
Tripura also involved an amendment to the First 
Schedule, which was done by the Constitution 
(9th Amendment) Act, 1960.

Article 3

Besides, Article 3, which relates to the forma­
tion of new States and the alteration of areas, 
boundaries and names of existing States, was 
amended twice in a general way. The Constitu­
tion (5th Amendment) Act, 1955 amended it so 
as to enable the President to fix a tijne-limit for 
ascertaining the views of the State Legislatures, 
whenever a Bill relating to any change in the 
area, boundaries or names of these States was 
referred to them under the pit>viso to this Article. 
The IRth ATnendment Act, 1966, clarified that the 
power of Parliament under this Article applied 
not only to the States but also to the Union 
Territories, but unlike the States the latter were 
not entitled to be consulted by the President on 
this matter.

(ii) A m e n d m e n t s  r e l a t in g  t o  L e g is la t u r e s  

Composition of Lok Sahha

Article 81 of the Constitution had originally 
fixed the maximu*m number of members to be 
elected to the Lok Sabha at 500 and the upper 
Dopulation limit for a Lok Sabha constituency at 
7.5 lakhs. As owing to tgeneral increase in the 
population, this upper limit could not be adhered 
to without increasing the number of seats, the 
article was amended by the Constitution (2nd 
Amendment) Act, 1952 removing the upper popu­
lation limit.

In 1956, however, when the scheme of States 
Reorganisation was put through by the 7th 
Amendment Act, the number of Lok Sabha seats 
was increased fram 500 to 520, of whom 500 were 
to be chosen by direct election from territorial 
constituencies, in the States and 20 by the Union 
Territories “ in such manner as Parliament may 
by law provide” .

The number of seats allotted to the Union 
Territories was further increojed to 25 In 1W2 
by the 14th Amendment Act, in order to give 
representation to Pondicherry (which had been

included in the Indian Union) and to provide for 
future contingencies.

Resertmiion of Seats

Article 334 of the Constitution had provided for 
the reservation of seats for the Scheduled Castes 
and Scheduled Tribes and for representation by 
nomination of the Anglo-Indian community in 
the Lok Sabha and the State Legislative Assem­
blies for a period of ten years from 1950. Since 
the reasons which weighed with the Constituent 
Assembly for making such a provision had not 
ceased to exist even after the expiry of ten years, 
the article was armended in 1960 by the Btli 
Anxindment Act extending the period for another 
ten years, that is. upto 1970.

Allocation of Seats in Rajya Sabha

The Fourth Schedule containing the allocation 
of seats to the various States in the Rajya Sabha 
had to be completely revised in 1956,̂  when 
the States Reonganisation introduced the new 
classification of territory into States and Union 
Territories. The name of Pondicherry was added 
to the Schedule in 1962,« with one sent allot­
ted to it, when that Union Territory becimx* pur* 
of the Indian Union.

Legislative Councils

The 7th Amendment Act raised the maximum 
strength of the Legislative Council of a State 
having such a council from one-fourth to on«- 
tbird of the strength of the I-^gifllative Assembly 
of that State, by an amendment to Article 171 (1).
Tt i)Iso ‘made provision for the States of Madhya 
Pradesh and Mysore to have a bicameral legis­
lature.®

Legislatures for Union Territories

In 1962, a new Artkle 289A was inserted In
the Constitution by the I4th Amendment Act, 
conferring power on Parliament to create by law 
for any of the Union Territories of Himachal Pra­
desh, Manipur, Tripura, Goe, Daman and Diu 
and Pondicherry, a Legislature, whether elected 
or partly nominated and partly elected, or a 
Council of Ministers or both.

Election of President and Vice-President

Article 66 (1) required that the members of 
both Houses of Parliament should assemble at 
a joint sitting for the election of the Vlce-presi-

7Bv the 7th Amendment Act. 1056. 
«By the 14th Amendment Act, 1962. 

•Amendment to Article 16S(1),
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dent. As this seemed to be unnecessary and was 
also likely to cause practical difficulties, an amend­
ment was made to the Article by the 11th 
Amendment Act, 1961, dispensing with the joint 
sitting and laying down that the Vice-President 
should be elected by an ‘‘electoral college con­
sisting of members of both Houses of Parliament.’ '

Simultaneously Article 71 was also amended to 
moke the election of the President and the Vice­
President unchallengea'bjle on the ground of the 
existence of any vacancy in the appropriate elec­
toral college, as it was possible that the elections 
to both the Houses of Parliament might not al­
ways have been completed before the election of 
the President or the Vice-President.

Summoning of and Address to Legislatures

Article 85 originally required that ParliaTnent 
must be summoned to meet twice at least everv 
year and that “six months shall not intervene”  
between its last sitting in one session and its first 
sitting in the next session. Article 87 required 
the President to address both Houses of Parlia­
ment at the commencement of every session.

The Constitution (1st Amendment) Act, 1951, 
altered the previous article so that the President 
is now required to summon Parliament from 
titne to time with not more than six months* in­
terval between the end of one session and the 
beginning of another. Under an amendment to the 
other article the President has now to address 
both Houses of Parliament only at the com­
mencement of the first session of each year, and 
at the commencement of the first session after 
each general election.

Similar changes were made in the correspond­
ing provisionji for the State Legislatures, viz. 
Articles 174 and 176. '

Abolition of Election Tribunals

The Election Commission in its Report on the 
Third General Elections had recommended the 
abolition of election tribunals for the purpose 
of deciding disputes arising out of elections to 
Parliament and the State Legislatures and had 
favoured trial of election petitions by the High 
Courts. In order to give effect to this recom­
mendation, the reference to election tribunals in 
Articlc 324(1) of the Constitution had to be 
committed, before appropriate changes could be

made in the Representation of the People Act,
1951. The Constitution (19th Amendment) Act
1966, was passed for this purpose.

(iii) A m e n d m e n t s  r e l a t in g  t o  t h e  E x e c u t iv e  

Governors

The 7th Amendment Act, 1956, made provi­
sion for the appointment of the same person as 
Governor for two or more States, by inserting 
a proviso to Article 153. By another new Article 
258A, it empowered the Governor of a State to 
entrust any of the functions of the State to the 
Union Governiment or its officers, with the consent 
of tho Government of India.

Union Territories

An amendment to Article 239 provided for the 
administration of a Union Territory by the Presi­
dent actir.g through an administrator to be 
appointed by him “with such designation as he 
may specify*'.^®

Inter State Sales Tax

Article 286 relating to restrictions on the im­
position of tax by the States on inter-State sale 
and purchase of goods gave rise to differing in­
terpretations by the Courts. It was therefore 
amended'* together with Article 269 and the 
Seventh S ch ed u le ,12 bringing such sales and pur­
chases exclusively w ith in  the legislative and exe* 
cutive jurisdiction of the Union. Power was also 
conferred on Parliament to formulate by law 
principles for determining when a sale or pur­
chase of goods took place in the course of inter­
state trade or commerce, Or in the course of im­
port into and export out of India.

(iv) A m e n d m e n t s  r e l a t in g  t o  t h e  J u d ic ia r y  

High Courts

The 7th and 15th Amendment Acts made am­
endments to several provisions relating to the 
Judiciary. An amendment to Article 23r» em­
powered Parliament to establish a common High 
Court for two or more States or for two or more 
States and a Union Territory. Article 230 was re­
vised to enable Parliament to extend to, or ex­
clude the jurisdiction of a High Court from, any 
Union Territory.*^ The 15th Amendment Act, 1963, 
provided that a High Court, within whose juris­
diction a cause of action arose, might also have

i»By the 7th Amendment Act, 1956. 
^'By the 6th Amendment Act, 1956.

2̂A new Entry 92-A was made in the 
*'**By the 7th Amendment Act, 1958. 
'♦By the 7th Amendment Act, 1956,

Union List of the 7th Sclvedule.
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jurisdiction to issue directions, orders or writs 
to any Government, authority or person, not- 
witnstanding that the seat of such Government or 
authority or the residence of such person was 
outside the territorial jurisdiction of that High 
CourtJ«

Appointment of Judges

The President was empowered to appoint addi­
tional judges for clearing arrears and acting 
judges in temporary vacancies, by an amend­
ment to Article 224.’« An amendment to Article 
128 and the insertion of a new Article 224A pro­
vided for the appointment of a retired High Court 
Judge to sit and act as a Judge of the Supreme 
Court or of a High C ou rt.

Age of Judges

The age of retirement of High Court Judges 
(including acting and additional Judges) was 
raised from 60 to 62, by an amendment to Arti­
cles 217(1) and 224(3). If any question arose as 
to the age of a High Court Judge, it was to be 
decided by the President after consultation with 
the Chief Justice of India and the decision of the 
President was to be f i n a l . I n  the case of a 
Supreme Court Judge, the age was to be deter­
mined by “such authority and in such manner as 
Parliament may by law provide*’ . ’*

Practice by Retired Judges

Prior to 1956, there was a complete ban on prac­
tice by a retired Judge of a High Court. The 7th 
Amendment Act, 1956 relaxed this ban and 
allowed him to practise in the Supreme Court 
and in any High Court other than the one in 
which he was a permanent judge.

Validation of Judgments

The Supreme Court had in a recent judgment^* 
held the appointments of certain district judges 
in the Uttar Pradesh as invalid. As a coxue- 
quence, doubts had been raised on the validity of 
the judgments, decrees and orders passed by 
these judges. To remedy the situation, the Con­
stitution (20th Amendment) Act was passed in
1966, validating the appointment, posting, promo­

tion and transfer of these judges, as well as the 
judgments, decrees, orders and sentences passed 
by them.**

(v) A m e n d m e n t s  to  F u n d a m e n t a l  R ights 

Compulsory i4cqutsition of Property

Clause (1) of Article 31 had provided that “no 
person shall be deprived of his property save by 
authority of law*’ and clause (2) that *‘no pro­
perty......... shall be taken possession of or ac­
quired for public purposes under any law.........
unless the law provides for compensation**. A 
number of State Legislatures had enacted laws 
abolishing the Zamindari system as a measure of 
agrarian reform, but the validity of these laws 
became the subject-matter of protracted and 
dilatory litigation, although they provided for the 
payment of compensation for the property ac­
quired by the State, as required under Article 
31(2). As the implementation of these agrarian 
reforms was thus held up, the Constitution was 
amended in 1951*» by inserting two new provi­
sions, Articles 31A and 31B, to fully secure the 
constitutional validity of zamindari abolition laws 
in general and certain specified State Acts in 
particular. Article 31A exempted all laws which 
provided for acquisition by the State of any 
êstate* or any rights therein from the operation 

of any of the provisions relating to Fundamental 
Eights. Article 31B was intended for safeguarding 
the measures passed by the State Legislatures 
from any adverse Judicial decisions, by specifying 
them in a new Schedule, viz. the Nfftth Schedule.

Still, the matter was not free from dispute, and 
although the distinction between clause 1 of the 
Article (which dealt with the deprivation of pro­
perty under some regulatory or prohibitory law) 
and clause 2 (which dealt with the acquisition 
or requisitioning of property by the Sute for 
public purposes) was there the courts sometimes 
regard^ them as dealing with the same subject. 
They held that even in cases where deprivation 
of property was caused by a purely regulatory 
provision of law and was not acconipanied by 
an acquisition or taking possession of that or 
any other property right by the State, the law. 
in order to be valid, had to provide for com- 
pen.satlon under clause (2) of the Article.

‘®By inserting a new clause (lA ) in Article 226. 
'®7th Amendment Act, 1956.
‘715th Amendment Act, 1963.
‘^Insertion of a new clause (3) in Article 217. 
’•Insertion of a new clause (2A) in Article 124. 
2<>By amending Article 220.
2iChandra Mohan vs State of Uttar Pradesh 
22By inserting a new Article 2S3A.
**By the Constitution (First Amendment) Act,

AIR 1966 Supreme Court 1987.

1951.



io8^

The Constitution (4th Amendment) Act, 1955, 
therefore amended Article 31 to re-state more 
precisely the State's power of compulsory ac­
quisition and to distinguish it from deprivation 
of property under some regulatory or prohibitory 
law. Ii laid down that the State’s obligation to 
pay compensation would not arise, unless the 
ownership or the right to possession was trans­
ferred to the State or to a corporation owned or 
controlled by the State. The amendment also 
made it clear that no property could be compul­
sorily acquired or requisitioned by the State save 
for a “public purpose” and that the “adequacy” 
of compensation provided in the law for such ac­
quisition could not be called in question in any 
court of law.

The 17th Amendment Act, 1964, further laid 
down that the State could not acquire any por- 
iion of a person’s estate which was under his 
personal cultivation and was within the ceiling 
limit stipulated by any law, without paying com­
pensation for it at not less than its market 
value.-** Both the 17th and 4th Amendment Acts 
enlarged the definition of the word “estate” in 
Article 31 A, so as to include therein lands held 
under ryntwari settlement in addition to other 
lands in respect of which provisions are normally 
made in land reform enactments. Both of them 
also included in the Ninth Schedule a number of 
State enactments relating to land reform in order 
to safeguard them against being declared as con­
flicting with Fundamental Rights. The 4th Am­
endment Act, in addition, extended the scope of 
Article 31A to cover some new categories of wel­
fare legislation, apart from the zamindari aboli­
tion laws.

State Monopoly in Trade etc.

Article 19(1) (g) read with 19(6) conferred on 
every citizen the right to practise any profession 
or to carry on any occupation, trade or business, 
subject to “reasonable restrictions” which the 
State might impose “in the interests of the general 
public.” Although these words were comprehen­
sive enough to cover any scheme of nationalisation 
which the State might imdertake in the interest 
of general welfare, the matter was placed beyond 
doubt by providing for the over-riding right of 
the State to carry on “any trade, business, indus­
try or service, whether to the exclusion, complete 
or partial, of citizens or otherwise” .

Inspite of this, doubts were raised by certain 
Judgments of the courts that the State’s monopoly

in trade or business might be construed as in­
fringing the freedom of trade and commerce enr- 
visaged in Article 301. Article 305 was therefore 
amended by the 4th Amendment Act, 1955, ex­
cluding monopoly trading by the State from the 
purview of Article 301.

Apart from this. Entry 33 in the Concurrent 
List was also amplified in 1955 to include certain 
essential commodities like foodstuffs, cattle fod­
der, raw cotton, raw jute etc. so that the Central 
Government might have power to control the 

. production, supply and distribution of these com­
modities.^^

Freedom of Speech, Assembly etc.

The freedom of speech and expression guaran­
teed in Article 19(1) (a) was interpreted by the 
Courts as so comprehensive as not to render a 
person culpable, even if he advocated murder or 
other crimes of violence. To prevent such abuse 
of this freedom, the Constitution (1st Amend­
ment) Act, 1951, made it subject to reasonable 
restrictions which the State might impose in the 
interests of the security of the State, public order, 
friendly relations with foreign States and pre­
vention of incitement to offence.

Similarly, the Constitution (16th Amendment) 
Act, 1963, enabled the State to impose, in the in­
terests of the sovereignty and integrity of India, 
reasonable restrictions on the freedom of speech, 
freedom of assembly and the right to form asso­
ciations and unions. Articles 84 and 173 and the 
Third Schedule were also amended to provide 
that every candidate for the membership of Par­
liament and the State Legislatures, Union and 
State Ministers, Judges of the Supreme Court and 
the High Courts and the Comptroller and Audi­
tor-General of India should take an oath or affir­
mation to uphold the sovereignty and integrity of 
India.

Provision jot Backward Classes

Article 15, which prohibits discrimination by 
the State against any citizen on the grounds of 
religion, race, caste etc. was amended by the Con­
stitution (First Amendment) Act in 1951, to en­
sure that any special provision which the State 
might make for the advancement of any socially 
and educationally backward classes of citizens, 
including the Scheduled Castes and Scheduled 
Tribes, might not be challenged on the ground ol 
being discriminatory.

2<By amending Article 31A,
^fiConstitution (1st Amendment) Act, 19&1. 
*<*Constitution (3rd Amendment) Act, 1955.
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Special Proviiions for Nagaland

Some special provisions were made in regard to 
the State of Nagaland by the Constitution (18th 
Amendment) Act, 1962.*“̂ The amendment laid 
certain special responsibilities on the Governor of 
Nagaland for maintaining law and order in the 
State so long as internal disturbances continued 
in the area and for the administration of the 
Tuensang district for a period of ten years or 
more, if necessary. It also provided that no Act of 
Par iament affecting the religious and social prac­
tices of the Nagas, their customary laws and the 
ownership and transfer of land should be applied 
to Nagaland, unless so decided by the Nagaland 
Legislature.

Civil Services

An amendment to Article 311 by the 15th Am­
endment Act, 1963, provided that a civil servant 
against whom any action of dismissal, removal or 
reduction in rank was proposed, must be inform­
ed of the charges and given a reasonable oppor­
tunity of being hatrd et the ii^ulry stage, but

that at the actioo-^taklng stafe the
opportunity would be limited to making a repre­
sentation only on the basis of the evidence adduc­
ed during the enquiry.

Public Service Commissions

A new clause (lA ) to Article 316, inserted by 
the Constitution (15th Amendment) Act, 1963, 
provided that any member of the Public Service 
Commission might be appointed to act as Chair­
man of that Commission, whenever the office of 
the Chairman fell vacant or he was on leave or 
was otherwise unable to perform his duties.

Provision for UngiUsHc MinoritiCft

The 7th Amendment Act, 11.56, Ins rtod a new 
Article 350A enjoining every State to provide 
facilities for the children of the lingiUstlc m ino­
rity groups to get education in their molliei - 
tongue at the primary stage. Another new Article 
350B provided for the appointment by the Pre­
sident of a Special Officcr to invrstif»atc and ro- 
port on all matters relatinp to safeguards provid ­
ed for the linguistic minorities uodar the C o o ^ - 
tutkin.

•iBy inferting a new Article S71A. 
3a63(S)LS—16.



PARLIAMENTARY COMMITTIEES ON THE DRAFT FOURTH FIVE YEAR PLAN*

The draft outUne o£ the Fourth Five Year Plan 
waa laid on the Table of both the Houses of Par­
liament on the 29th August, 1066 by the Minister 
of Planning and Social Welfare. On a request 
made by the Minister, the Speaker constituted five 
Committee referred to as A, B, C. D, and E. Com­
mittees, consisting of members of the Lok Sabha 
and Rajya Sabha for considering the draft Fourth 
Five Year Plan.

Committee A consisting of 50 Members of the 
Lok Sabha and 30 Members of the Rajya Sabha 
dealt with the policy, resources and allocations of 
the Draft Plan. Committee B formed with 42 
Members of the Lok Sabha and 34 Members of 
the Rajya Sabha dealt with Industry, Power, 
Transport and Scientific & Technological R ^  
search. Committee C concerned itself with A gn- 
culture and Rural Economy. It consisted of 68 
Meiuberfl of the Lok Sabha and. 30 Members of 
the Rajya Sabha. Social Services w e r e  discussed 
by Committee D formed with 27 Members of the 
Lok Sabha and 21 Members of the Rajya Sabha, 
while Education and Manpower Planning came 
under the purview of Committee E formed with 
40 Members of the Lok Sabha and 24 Members 
of the RaJ3ra Sabha.

Any other Member of Parliament, who wished 
to participate in the deliberations of the Commit­
tees was enabled to do so with the permission of 
the Chairman of the respective Committees.

Appointment of Chairmen of the Committees*— 
The Speaker nominated the following Members to 
serve as Chairmen of each of the five Commit­
tees.—Shrl K . D. Malavlya (Lok Sabha) for Com- 
mltte *A»; Shri S. N. Mlshra (Rajya Sabha) for 
Committee TB*: Shri H. C. Mathur (Lok Sabha) 
for Committee ‘C ; Dr. M. M. S. Siddhu (Rajya 
Sabha) for Committee *D* and Shri N. C. Chat- 
terjee (Lok Sabha) for Committee V .

Meeting of the Committee$ of Chairmen,~-A pre­
liminary meeting of the Chairmen of the Commit, 
tees was held on the 31st October 1966 to discuss 
the programme of work and the procedure to be

followed at the sittings of the Committees. The 
meeting was also attended by Shri Asoka Mehta, 
Minister of Planning and Social Welfare and Shri 
G. R. Kamat, Secretary, Planning Commission. 
It was decided .by the Chairmen that the Com­
mittees should neither arrive at any decision nor 
pass any resolution, but should only express their 
views which might be made available to all the 
Members, as was done in the past on similar 
occasions66 In other respects also, the procedure 
followed at the time of consideration of the Drali 
Second and Third Five Year Plans, was decided 
to be adopted by the Committees. It was also 
decided that the list of topics for discussion by the 
Committee should be drawn up and finalised by 
the Chairmen of the respective Committees, if 
necessary, in consultation with the Planning Com­
mission. In addition, the Planning Commission 
would prepare notes on points op which informa­
tion might be desired either by the Chainpen or 
the Members of the Coiyimittees. As regards the 
points raised by Members, these would be ans­
wered personally by Members | Officers of the Plan­
ning Commission at the sittings of the Commit­
tees. A tentative programme of sittings of various 
Committees was also drawn up and agreed to by 
the C)iairmen present.

The minutes of the above meeting o f the Chair­
men were circulated to all Members o f the Com­
mittees for their information. Copies of the 
minutes were inter alia endorsed to the Prime 
Minister’s Secretariat and to the Minister of Plan­
ning and Social Welfare.

In order to render Secretarial assistance to the 
Committees and to make arrangements for their 
sittings, a small ad hoc unit was set up within the 
Lok Sabha Secretariat. The Unit fimctioned In 
close coordination and cooperation with the Rajya 
Sabha Secretariat as also with the Planning Com­
mission.

The proceedings of the Committees were re­
corded verbatim.

Working of the Committees.— Â list of topics to 
be considered and discussed by each Conmilttec

^Prepared by the Reference Wing, Lok Sabha Secretariat.
••The procedure for discussion of the Draft Plan by Parliamentary Committeee was flnt

adopted in 1956 when four Parliamentary Committees were up for dlsciM on o f  the
Draft Second Five Year Plan. The same procedure was also adopted in 1M(  ̂when five
Parliamentary Committees were constituted to discuss the Draft Third Five Year Plan.

I TO
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wfifl drawn up by tlie Lok Sahha Secretariat for 
approval of the respective Chairman, and the dis- 
ctLSsions were confined to these topics, as far a2 
possible.

Seven dajrs before the commencement of the 
sittings, the Members were informed by means of 
a general circular letter about the programme and 
venue of the sittings. Separate notices for each 
sitting of the Committees were also issued three 
days in advance, as far as possible, of the date of 
■ he sittings of the Committees. The Committees 
held their sittings during the period 7-11-66 to 
7-12-66 and all but Committee (Industry,
Power, Transport and Scientific and Technological 
Research) concluded their deliberations. The total 
number of sittings held by each Committee was 
as follows:—Committee *A*—Nine Sittings; Com­
mittee ‘B’—Eight Sittings; Committee ‘C*—Six 
Sittings; Committee ‘D*—Four Sittings and Com­
mittee Three Sittings.

Synppns 0] PrDOMdsn^cv-^rha Synppaf of pro­
ceedings of each Committee were prepard by the 
Plan Committees’ Unit and was approved by 
the Chairman of the respective Committees. As 
Parliament was not in session and not likely to 
assemble before the third week of March 1967, 
the Chairmen of the Committees, with the excep­
tion of Chairman, Committee ‘B\ presented the 
Synopses to the Speaker, in pursuance of Direc« 
tion No. 71A(1),* who ordered the publication 
and circulation of these Synopses under Rule 
280 of the Rules of Procedure and Conduct of 
Business in the Lok Sabha.

The above procedure was adopted to facilitate 
the supply of copies of Synopses of Proceedings to 
the Planning Commission to enable them to make 
suitable use of various suggestions and views ex* 
pressed by Members of the Committees in the 
flnalisation of the Fourth Five Year Plan.

•Direction No. 71A(1) laid down inter alia the procedure to be followed for the presentation, 
publication and circulation of reports of ParliamanUry CommittMs before tiuiy ware V f -  
9ent«d to the Hmiae
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A Greneral Survey.
The Third General Elections commenced 

on the 16ih February, 1962 and were com­
pleted by February ZD, 19<i2.

The Second Lok Sabha was dissolved on 
MarcJi 31, 1962 and the firsi sitting of the 
l ‘hird Lok Sabiia was held on April 16, 1962. 
Ihere have been sixteen sessions ot the 
Tnird Lok Sabha covering a period of 792 
days or two years and 62 days. The number 
ol days on wnich the House actually sat was 
578 aays or 1 year and 213 days, m e Third 
Lok Sabha was dissolved on March 3, 1967.

Compared with the earlier period of the 
Central Legislative Assembly and the Con- 
siiluent A::>sembly (Lugislaiivej, there has 
been a marked increase in the number ol 
annual sittings and their dui'ation from 1951 
onwards, revealing the increased tempo in 
tne activities of tne House during these 
years. Thus, irom 1951 to 1966, the average 
annual duraiiOii of the sittings was 802.1 
hours as against 337.2 hours J^etween the 
years 1929 to 1950.

The Third Lok Sabha held 578 sittings 
with a duration of 3732 hours and 40 minutes, 
as against 567 sittings of about 3651 hours’ 
duration of the Second Lok Sabha and 677 
sittings ol about 3,784 hours' duration ol the 
First Lok Sabha. The average duration of 
a sitting in the Third Lok Sabha comes to 
6 hours and 27 minutes as compared v/ith 6 
hours and 26 minutes in the Second Lok 
Sabha and 5 hours and 35 minutes in the 
First Lok Sabha.

A ge Distribution o f Mem ber$

Under the Constitution, the minimum age 
prescribed for a person to be eligible for 
being ciiosen as a member of the Lok Sabha 
is 25 years. On the day of the first sitting 
of the Third Lok Sabha the youngest mem­
ber was 25 years 9 montlis old, and the old­
est 81 years 8 months. The average 2ge of 
the whole House was 48 years 10 months, 
as against 46 years 4 months in the case of 
the Second Lok Sabha and 45 years 6 months 
in the case of the First Lok Sabha.

In the membership of the Third Lok Sabha, 
new entrants numbered 280, with an average 
age of 46 years and 10 months.

In the Third Lok Sabha, the maximum 
number of members fell in the age group 
40—45 years, whereas the age groups 35—40 
and 50—55 years claimed the maximum in 
the Second and First Lok Sabbas respective­
ly.

Occupational Pattern
In the membersliip of the First and Second 

Lok Sabhas, lawyers had constituted the 
maximum number, their percentage to the 
total membership being 35*6 and 30 3 res­
pectively. However, tins category was rele­
gated to the second position with 24*5 per 
cent m the Third Lok Sabha, the lirsi place 
having been taken by the category of ‘Agri­
culturists’ with 27'4 per cent. In the First 
and Second Lok Sabha ĵ, ‘Agriculturists’ had 
constituted 22 4 and 29T per cent respec­
tively. There was a signihcant decrease in 
the percentage of both the categories of 
‘Teachers and Educationists’ and 'Journalists 
and Writers' from 11*3 and 10*2 respectively 
in the Second Lok Sabha to only 5’ 8 per cent 
each in the Third Lok Sabha. The percent­
age ot the category of ‘Former Rulers' regis­
tered an upward trend in the Third Lok 
Sabha witli 2T per cent as compared to 1’4 
I>er cent in the Second Lok Sabha and T1 per 
cent in the First Lok Sabha.

President's Address to itie Hoxuie
Under Article 87(1) of the Constitution, 

the President addressed the two Houses four 
times, VIZ., m the first, fourth, eleventh and 
fourteenth sessions of the Tliird Lok Sabha. 
In the seventh session, the address was deli­
vered by the V ice-President discharging the 
function of the President. The matters re­
ferred to in these addresses were discussed 
in detail on each occasion on a Motion ot 
Thanks. The total time involved in these 
discussions in the Lok Sabha was 105 hours.

Tivxe taken on various kinds of business
Of the total time of 3732 hours and 40 

minutes taken by the House, Legislative 
Business (excluding Budget) claimed the 
maximum—23 per cent, as against 2b*2 per 
cent of the total time in the Second Lok 
Sabha and 48 8 per cent in the First Lok 
Sabha. The time involved on Budget, as 
percentage of the total time, has steadily 
increased—ly 5 in the First Lok Sabha, 20.9 
in the Second Lok Sabha and 25*0 in the 
Third Lok Sabha. The percentage time 
taken by Questions remained stationary dur­
ing the Second and Third Lok Sabha, viz:.,
15 1 per cent of the total time as compared 
to 14'6 per cent in the First Lok Sabha. The 
percentage time spent on Resolutions, which 
declined from 6 3 in the First Lok Sabha to
5 5 in the Second Lok Sabha, went up to 
5*9 in the Third Lok Sabha. The time in­
volved on Motions as percentage of total

»83(S)LS—U,
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tilile during the f ’irst, Second and Third Lok 
Sabhas was respectively 7’1, 13'7 and 13 2.

Legislative Work
Durin;; the tenure of the Third Lok Sabha, 

a large number of legislative measures per­
taining to drfence, administration, social and 
economic fields were brought on the Statute 
Book. The number of enactments aggregat­
ed 273 of which 39- 9 per cent related to fis­
cal and financisd subjects. Among the Bills 
passed, eight amended the Constitution.

The Defence of India Act was one of the 
important legislative measures enacted by 
the Third Lok Sabha in the wake of the ag­
gression committed on our borders by China.

In the administrative field, mention may 
be made of the following Acts; Goa, Daman 
and Diu (Administration) Act; the State of 
Nagaland Act; Pondicherry (Administra­
tion) Act; the Government of Union Terri­
tories Act; Pimjab Reorganisation Act; Police 
Forces (Restriction of feghts) Act; and Goa, 
Daman and Diu (Opinion Poll) Act.

In the social and labour welfare fields, 
the important legislative meastues passed 
were: the Gold Control Act; the Payment of 
Bonus Act; Seamen’s Provident Ftuid Act, 
Personal Injuries (Compensation Insurance) 
Act; and Beedi and Cigar Workers (Condi­
tions of Employment) Act.

In the economic field, the following Acts 
may be mentioned; the Unit Trust ot India 
Act; the Industrial Development Bank of 
India Act; Banking Laws (Application to 
Cooperative Societies) Act; the Food Corpo­
ration Act; the National Cooperative Deve­
lopment Corporation Act; and the Asian 
Development Bank Act.

Three Private Members’ Bills were 
brought on the Statute Book. The first Bill 
related to marine insiurance, the second 
amended the Act relating to salaries and al­
lowances of Members of Parliament and the 
third was the Hindu Marriage (Amendment) 
BUI.

Adjournment Motions

During the span of the Third Lok Sabha, 
notices for 776 adjournment motions were 
received, of which 135 representing 17‘3 per 
cent of the total, were brought & fore the 
House, and seven were admitted and dis­
cussed. “The food situation in Kerala’’ was 
discussed twice. other adjouniinent
motions discussed were: the escape of Mr. 
Walcott in a plane from the Safdi^ung air­

port; the alleged failure of the Government 
in nandling me language issue; paralysmg 
ox the aonumstration in Mizo i-»istiict by 
hostue tribesmen and Governmsat’s failure 
to meet tne siiuaiion; the serious situation 
in West liengal arismg out of the shortage 
of foodgrams necessitating the calling ol 
troops 111 aia 01 civil autnoiity; the situation 
cu'isuig out ui disturbances m jJelhi on the 
i-itn iviarcn, iUotj. Ail tne seven adjourn­
ment niotions, whicn were discussed m the 
noose, were negatived.

Matters of urgent public importance were 
brought up for discussion through otner 
proceaurai opportunities also. Thus under 
itule 19J, wnicn proviaes lor discussion for 
short dura non not exeeeeaing two and a 
half hours, 17 such inauers were success- 
luiiy raised lor discussion; under llules 
191 (JMo-JDay-Yet-l\amed Motions) and 342 
(Motion that poncy or situation or state­
ment or any otner matter be taken into con­
sideration) matters ol importance were dis­
cussed 4b and 29 times respectively; and 
under liule 55, wmcn provides for haii-an- 
hour discussion on a matter of sullicient 
public importance arising out of the answer 
to a question put by a Member, opportuni­
ties lor discussing such matters were pro­
vided as many as 109 times.

Rule 197 provides that a Member may call 
the attention of a Minister to any matter 
of urgent public importance and the Minis­
ter may make a brief statement or ask for 
time to make a statement at a later hour 
or date. The number oi such calling atten­
tion notices during the Third Lok Sabha 
was 11,788 out of which 2,949 were admit­
ted and 492 ministerial statements made on 
the floor of the House thereon.
Resolutions

In all ’84 Resolutions were discussed in the 
Third Lok Sabha as against 83 in the Second 
Lok Sabha and 67 in the First Lok Sabha. 
Of these, 5 were Government Resolutions all 
of which were adopted; 14 were Statutory 
Resolutions out of which 11 were adopted 
including one in the amended form; and 65 
were Private Members’ Resolutions out of 
which only 8 were adopted including four 
in the amended form. The Private Mem­
bers’ Resolutions which wore adopted with­
out any amendments related to; the ‘eradi­
cation of corruption’ ; ‘national and emo­
tional integration’ ; ‘administrative reforms’ ; 
and ‘recognition and support to certain 
Indian handloom fabrics by foreign govern­
ments and their igencies’.
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QuestUma
A total of 1,62,334 notices of Questions 

were received from Members during the 
Third Lok Sabha as compared with i,S'],328 
notices in the Second Lok Sabha and 71,907 
notices in the First Lok Sabha. Out of the 
notices received, 58,440 Questions, forming 
35 per cent of the total were admitted. The 
corresponding figures for the Second Lok 
Sabha and the First Lok Sabha respectively, 
were 62,800 representing 47 per cent of the 
total and 43,350 representing 61 per cent of 
the total.

The percentage of Unstarred QuesUons to 
the total admitted Questions wns 73-6G and 
that of the Starred Questions 25-85. The 
Short Notice Questions formed only 0‘49 of 
the total.

The Ministries which have been the tar­
gets of the largest number of questions are
(a) Food, Agriculture, Community Develop­
ment and Cooperation, (b) Home Affairs, 
(c) Education and (d) Railways, each re­
cording more than 7 per cent of the total, 
followed by the Ministries of fa) Commerce;
(b) Defence: (c) External Affairs; (il) Fin­
ance; (e) Health and Family Planning: (f) 
Irrigation and Power; (g) Labour, Employ­
ment and Rehabilitation; (h) Mines and 
Metals and (i) Transport and Aviation, each 
recording more than 3 per cent of the total. 
The rest in general recorded less than 3 per 
cent of the total.

Important Debates
Among the important rnalters dis''ussed 

during the span of the Third Lok Sabha, 
India-China and Indo-Paki.stan border situa­
tion figured freauently, the matter having 
come before the House as many as six times. 
The international situation and food situa­
tion figured on four occasion-: each. Of the 
other imnortant matters which came up be­
fore the House, mention mav be made of the 
following: the Third Five Year Plan; prices 
of essential commodities: the general eco­
nomic situation in the country; student un­
rest; communal disturbances in East Pakis­
tan; the Vivian Bose Commission Report; 
Indian and State Administrative Services; 
the Life Insurance Corporation, and the Re- 
Dort of the Scheduled Areas and Scheduled 
Tribes Commission.

•

Activities of Parliamentary Commrtteex
During the Third T/>k Sabha, the Stand­

ing Committee held 1222 sittings—the three 
financial committees accounting for as many 
as 836 sittings.

The Estimates OMnmittee presented 118 
reports, held 305 sittings of 843 hours' dura­
tion and studied 76,279 pages of materiaL 
The Committee constituted 38 sub-commit­
tees/study groups and the latter visited 258 
offices during their tours. The Public Ac­
counts Committee sat 386 times, the sittinw 
lasting for 1069 hours. The Committee pub­
lished 66 reports. The Committee on Public 
Undertakings which was constituted for the 
first time in May 1964 held 145 sittings of 
332 hours’ duration, studied 32,758 pages of 
material, visited 67 offices during tours and 
presented 34 reports.

The Committee on Private Members’ Bills 
and Resolutions held 100 sittings and pre­
sented an equal number of reports. The 
Business Advisory Committee sat 50 times 
and presented 50 reports. The Committee 
on Offices of Profit and the Committee on 
Petitions held 55 and 26 sittings respective­
ly and presented 5 reports each. The Com­
mittee on C3ovemment Assurances and the 
Rules Committee presented 4 reports each, 
after holding 29 and 12 sittings respectively. 
The Committee on Subordinate Legislation 
held 18 .sittings and presented 6 reports. 
The Committee on Absence of Members from 
the Sittings of the House sat 19 times and 
presented 19 reports. The Committee of Pri­
vileges held 49 sittings and presented 
reports.

Of the ad hoc committees, the Select Com. 
mittees on Bills and the Joint Committees on 
Bills held 43 and 158 sittings and presented 
6 and 15 reports respectively, l l je  Railway 
Convention Committee held 3 sittings and 
presented one report. The Parliamentary 
Committee on the Demand for Punjabi Sub* 
sat 28 times and presented one report.

The procedure adopted bv Parliament for 
the discussion of the Draft Second and Third 
Five Year Plans was followed in respect of 
the Draft Fourth Five Year Plan also. In 
pursuance of an announcement made to this 
effect bv the Sneaker in the Lok Sabha on 
October 24, 1966, five ad hoc committees were 
constituted to enable a much wider number 
of members to participate In the detailed 
discussion of the Draft Plan than the 
limited time at the disposal of the House 
warranted. The members of the Rajya 
Sabha also participated in these Commit­
tees.

The membership of these committees was 
366. Committee "A " consisting of 80 mem­
bers. dealt with the Policv. RMOurces, #nd 
Allo^tions of the Fourth Plan. Committee 
*B’ formed with 76 members dealt with In­
dustry. Power. Transport and Sdentlflc and 
Technological Re.seareh. Committee ‘C’ was

(Hi)



constituted of 98 members and concerned 
itself with Agriculture and Rural Economy. 
Social services were discussed by Commit­
tee ‘D’ formed with 48 members, while Edu­
cation and Manpower Planning came under 
the purview of Committee ‘E’ comprising 64 
members.

In all, the five Committees held 30 
sittings. The proceedings of each Com­
mittee were reported verbatim  and synop­
ses thereof printed. As Parliament was 
not in session the Chairmen of the Com­
mittees, with the exception of Chairman, 
Committee ‘B’, present^ the synopses to 
the Speaker who ordered the publication 
and circulation of these synopses. The 
copies of the synopses of the proceedings 
were furnished to the Planning Commission 
to enable them to make suitable use. 4n 
the finalisation of the Fourth Five Year 
Plan, of the various suggestions and views 
expressed by the Members of the Commit­
tees.

Service to Members

During the Third Lok Sabha, detailed 
information was supplied to the Members 
in connection with their Parliamentary 
work on 1913 references received from 
them, in addition to 1650 references, aui- 
swers to which were furnished on the spot. 
Further ini order to keep the Membei’s 
abreast of current thought and events, the 
Secretariat also issued a number of perio­
dicals and other publications.

The Secretariat, moreover, looked after 
the various other arrangements for the con­
venience and comfort of Members. Arrange­
ments were also made for providing a 
number of new services. Besides the Milk 
Stall opened by the Delhi Milk Scheme 
during the period of the Second Lok Sabha, 
a Milk Bar which w?s presented to the 
Parliament o f India by the Australian 
Parliament was also installed in the Parlia­
ment House. Under the Central Govern­
ment Health Scheme, which is applicable 
to Members of Parliament, three dispen­
saries. one each at North Avenue, South 
Avenue and Curzon Road Barracks, conti­
nued to function to cater mainly to the 
medical needs of Members.

In consequence of an amendment made 
in the Housine and Telephone Facilities 
(Members of Parliament) Rules, 1956. the 
number of frop telephone calls admissible 
to Members of Parliament has been doubled. 
They are not now required to make 
any payment in resoect of the first 3600 
local calls made during a vear from the 
teleohones installed at their residence in 
DelhilNew Delhi. Prior tn this, local calls 
over 1.800 were beinfr charged for. The 
concession was made effective from the 
13th March, 1965.

With the introduction of Statutory 
Rationing in Delhi, arrangements were also 
made with the Delhi Rationing Authorities, 
to open a sub-office in the Parliament House 
for the issue of ration cards to Members 
and their families.

Civ)



STATEAIENT SHOWING THE DATES OF COMMENCEMENT AND TFRMINATICN OF THE SESSICKS
OF THE THIRD LOK SABHA

t Sessions Date of
commence­

ment

Date qI 
Termina­

tion

Duration 
of Session 
(in days)

Total No. Total 
of N o. of 

workirg days in the 
days year on 

which the 
House sat

First Session . 16-4-1962 22-6-1962 68 51'Second Session . 6-8-1962 7-9-1962 33 25 I
Third Session— f  ^102

1st Part . 8-11-1962 11-12-1962 34 26 jf
2nd Part . 21-1-1963 25-1-1963 5 5^

Fourth Session 18-2-1963 7-5-1963 79 61 123
Fifth Session 13-8-1963 21-9-1963 40 30
Sixth Session 18-11-1963 21-12-1963 34
Seventh Session . 10-2-1964 6-5-1964 87 661
Eighth Session . 27-5-1964 5-6-1964 10 7
Ninth Session . 7-9-1964 3-10-1964 a? 20  ̂ 122

Tenth Session 16-11-1964 24-12-1964' 39 ^9.
Eleventh Session . 17-2-1965 11-5-1965 84 57*)
Twelfth Sq^sion . 16-8-1965 24-9-1965 40 29 ]► 113

Thirteenth Session 3-11-1965 10-12-1965 3« a?
Fourteenth Session 14-2-1966 18-5-1966 94
Fifteenth Session . 25-7-1966 7-9-1966 45 631 S

n 119
Sixteenth Session . . . . . . . 1-11-1966^ 5-12-1966 35 2 4 J

♦From tlic month of April, 1962.



STATEMENT SHOWING DATES OF THE PRESIDENT’S ADDRESSES AND TIME INVOLVED IN 
DISCUSSION ON MOTION OF THANKS DURING THE THIRD LOK SABHA.

Session Date of Date of Total time
President’s Discussion taken
Address on Motion

of Thanks

First

Fourth

Seventh

Eleventh

18-4-1962

18-2-1963

17-2-1965

Pourteenth 14-2-1966

26-4-62
27-4-62 
30-4-62

1-5-62
2-5-62

20-2-63ST
21-2-63 f
22-2-63 > 
25-2-63 
27-2-63 J

10-2-1964] 13-2-64 1
14-2-64 I 
17-2-64 y
18-2-64
19-2

-̂64 
-64 J

19-2-65
22-2-65
23-2-65
24-2-65
25-2-65
26-2-65 

2-3-65

21-2-66
22-2-66
23-2-66
24-2-66
25-2-66 
28-2-66

1- 8-66

Hours

17

23

21

21

Minutes

28

19

30

21

♦ V ll Jvu iJlivirei by the Vice-President discharging the functions o f the President.



m
AGE DISTRIBUTION OF MEMBERS

Oroups-mst Distribution of Members of the First, Second and Third Lok Sabhas and Nem Entrants to tht Second and Third
Loh Sabhas.

[Age at on fint titting o f Lok Sabht]

Age Groups First
Lok

Sabha

Second
Lok
Sabha

New Entr­
ants to Second 
Lok Sabha

Third
Lok

Sabha

New Ent­
rants to 

Third Lok 
Sabha

25-30 years . . . . . . a8 13 12 II 12
30-35 years . . . 60 33 34 24

35-40 yearsi . . 58 91 56 64 50
40-45 years . . 68 71 42 79 4*

45-50 years . . . 74 34 73 43
50-55 y«Ms . . . 91 76 39 69 35
55-60 years . . 47 70 28 H60-65 years . . 29 25

feu
U 58 28

65-70 years] 10
HI
la 4 at 13

70-75 yearsj 1 4 2 6 3
75-80 years] . , . . I
80-85 years • • • • • I

T otal . . . . . . 462^ 4«6^ 263 475* 280

* Infomution could be gathered only for w> many meiqbcn.



PRIOR O C d a .’ A T lO l4S OF m e m b e r s  o f  T h e  t h i r d  L O K  SABHA a s  c o m p a r e d  W l t n  tH O S E  OF
TH E f i r s t  a n d  SECOND L O K  SABHAS

(Percentage lo the Total)

IV

First Lok Second Lok Third Lok
Sabha Sabha Sabha*

I. Lawyer's . . ......................................... 35-6 30*3 2 4 5
2. Agriculturist! . . ......................................... 22-4 29 * I 27*4
3. Traders and Industrialists . ......................................... 12-0 10*2 10-3
4. Civil & Military Service . ......................................... 3‘ 7 4-0 0-9
5. Medical Practitioners . ......................................... 4*9 3*5 3-0
6. Teachers & Bducationists . ......................................... 9*9 I I -3 5-8
7. Journalists & Writers . .........................................10*4 10*2 5-8
8, Former Rulers , . ............................................ I • I 1*4 2 1
9. Political 8c Social Workers . . . . 18-7

10. Engineers & Technologists . . . . 0 9
II . Industrial Workers . . . . . 0*2
12. Religious Missionary . . . • • 0 ‘ 2

♦I ifjrm ition in respect o f 470 Members only could be gathered.



EXPENDITURE ON MliWEERS 
BxP*nditUTi incurud oh Mtmbtrs o f  L ck  Sttbha durint tht l u s t ,  S eciva  m d  Third tck  SM os

Y w Exr«r'diture
Incurred

First Lok Sabha . . . . . , . . 1952-53
Ks.

? 7,56,818
1953-54 ?8,K9,783
1954-55 46,00,620
i 955-5<̂ 5; .03,2M
195^-57 43,('9,cf7

Second Lok Sabha • ■ . . . 19.̂ 7-58 4R.ft1.383
1958-59 45,Ho.f;9a
195;<)-6o 47,4c >70
1960-61 44.7J>-9<'4
1961-62 32.76,756

%

(From Arfili 
1961 to 
Dcccmber, 
1961)

Third Lok Sabha . . . . . 1962-63 50.02.715
1963-64
1964-65 68,’ 4,400
1965-66 68,23,1 <̂7
1966-67 47>45»7?0

(Upto November, 
1966).

2562 (E ) LS—2.



STATEMENT SHOWING THE NUMBER AND DURATION OF ANNUAL SITTINGS OF TitE  LOK SABHA*

[A Comparative Study]

v t

Year No. o f
sittings

Duration o f 
sittings 

(In hours)

1929
1930
1931
1932
1933
1934
1935
1936
1937
1938
1939
1940
1941
1942
1943
1944
1945
1946
1947
1948
1949
1950
1951
1952
1953
1954
1955
1956
1957
1958
1959
1960
1961
1962
1963
1964
1965
1966

62

II
68

109
89
66
86
78
99
59
52
46
41
67 
52 
41
75
68 
74
79
99

150
123
137
137
139
151
106
125
123
121 
102

116
122 
122 

113 
119

295
261
394
396
510
423
206

;ii
468
280
247
219
194
319
247
194
356
323
352
362
496
987
880
749
716
859

1026
668
781
792
798
668
730
787
753
730
810

•Pigures relate to Lok Sabba from the lathMay, 195a onward*. In respect ofthe earlier penod.thMe relate to either 
the Central Legislative Assembly (from 1929 to the 3rd Febniary, i947) or the CopstJtuent Assembly (Legislative) ffrcm 
the 17th November, 1947 to the 28th November, 1949) or the Provisional Parliamem (from 28th January, 1950 to the 5th 
February, 1952.)



VOLUME OF l£GISLATION PASSED 
[A CompKatiw Study]

VII

Year Number o f Bills 
Passed

1935 • • 14
1936 ■ ‘ 24
1937 • • 29

1938 • . 26
J939 ■ • . 4*
1940 • • . 42

1941 . 27
1942 • 26
«943 30

1944 • 18
1945 • XI
1946 . • 38

1947 • •  ̂ , . 58
1948 . . . . . . 62
1949 . . . . 77

1950 ■ , . 80
1951 . • *

1952 . • • • . 82

1953 • 58
1954 .
1955 . 60

' 1956 . 106
1957 . 68
1958 • 59

1959 •
i960 .

1961 . 63

1962 . , , . 68
1963 . • . . . . 58
1964 . • • • . 56

1965 . . . .



STATEM EN T SHOW ING TH E TIM E  TAK EN  BY T H IR D  LO K  
ON VARIOUS K IN D S OF BUSINESS

vra
SABHA

Type of Business Time taken on Percentage to 
each item the total time

H. M .
ADJOURNM ENT M OTIONS ..................................................... 25 1*1

BILLS:
(a) Govememcnt B i l l s ............................................................... 24 19*8
(b) Prirate Member's B i l l s ..................................................... 34 3-a

BU DGET:
(a) Railway B u d g e t ............................................................... . . 15X 26 4-1
(b) General B u d g e t ............................................................... . • 762 39 20*4
(c) Kerala Budget ............................................................... 06 0-5

CALLING ATTE N TIO N  NOTICES (Rule 197) . . .  . . . I l l 00 3*0

DISCUSSIONS:
(a) Half-an>hour Discussions (Rule 55)  . . .  . 17 1-4
(b) Short Duration Discussions (Rule 193). . . . . . *£59 13 1*6

M OTIO N S:

(a) Motions (Rules 191 & 342) .......................................... . . •♦378 43 10-2
(b) Motions of No-Confidence in the Council o f Ministers . . . 102 13 2-8
(c) Motions for modification of Statutory Rules (Rule 235) . . . 6 28 0*2

DEBATES ON PRESIDENT’S ADDRESSES . . . . 01 2-9
QUESTIONS . . .  . . . . . 564 41 I5-I

RESOLUTIONS :

(a) Statutory R e s o lu t i o n s * ® .................................................... . . 88 59 2*4
(b) Government R e s o lu t io n s .................................................... . . *5 45 0*2
(c) Private Member’s R eso lu tion s^ .......................................... 39 3-3

STATEM ENTS BY M INISTERS (Rule 372) . . . . . 68 40 1*8

M ISCELLANEOUS . . . . . . . 222 27 6*0

T otal . . 3732 40 100*0

l|C:rtain Sututory resolatloas were discusted together with Government Billt during the xoth, zith» 12th and 
15th Stssiont. Time taken has been ihown under Statutory Rttolutiont.

r'
**Di8Cvissioi\8 under'* rule 193 and motioi under rule 191 were discuited tageiher during the 5th Session. Time 

laken has been shown under Discussions under rule 193.* ^
£Di$ciisiion under rule 193 and a PriTate M snbsr’s were d iicoisei together during the xath Session*

Time taken hss been;shown "under DiscJtsioai unJer Rule 193.
V s'

♦Statutory Resolution and Go^reri'n^^t Re^oliUioa dii:<is»cd together daring the Third SeasioQ. Tim e taken 
has been ahoim undci Statutory Resoiuiions.
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Ac t s  p a s s e d  b y  p a r l ia m e n t  d u r in g  t h e  p e r io d  f r o m  Ja n u a r y  ide2 to
DECEMBER, 1966 *

[Arranged subject-wise]
(Acts indicated with asterisks were treated as Money or Financial Bills)
I—A d m in is t r a t io n

1. Goa, Daman and Diu (Administration) Act 
XNo. 1 of 1962),

•2. State of Nagaland Act (No. 27 ot 1962).

3. Land Acquisition (Amendment) Act (No. 
31 of 1962).

4. Pondicherry (Administration) Act (No. 49
of 1962).

6. Multi-Unit Co-operative Societies (Amend­
ment) Act (No. 60 of 1962).

6. Delhi Rent Ck>ntrol (Amendment) Act
(No. 4 of 1963).

7. Official Languages Act (No. 19 of 1963),

8. Government of Union Territories Act (No. 
20 of 1963).

9. Indian Emigration (Amendment) Act (No.
23 of 1963).

10. All-India Services (Amendment) Act (No.
27 of 1963).

11. Dramatic Performances (Delhi Repeal)
Act (No. 35 of 1963).

12. Public Premises (Eviction of Unauthorised 
Occupants) Amendment Act (No. 40 of
1963).

13. Administrators—General Act (No. 45 of
1963).

14. Requisitioning and Acquisition d  Im­
movable Pr<^erty (Amendment) Act (No. 
48 of 1963).

16. Bast Punjab Ayurvedic and Unani Practi­
tioners (Delhi Admendment) Act (No. 49 
of 1963).

(Amendment) Act

16 ActPreventive Detention (Continuance)
(No. 51 of 1963).

17. Central Boards of Revenue Act (No. 54 
of 1963).

18. Delhi DeveJ,opanent
(No. 56 of 1963).

19. East Punjab Ayurvedic and Unani Practi­
tioners (Delhi Amendment) Act (No. 15 
of 1964).

20. Delhi (Delegation of Powers) Act (No. 23 
of 1964).

21. Kerala State Legislaiture (Delegation of
Powers) Act (No. 30 of 1964).

22. Slum Areas (Improvement and Clearance) 
Amendment Act (No. 43 of 1964).

23. Prevention of Food Adulteration (Amend­
ment) Act (No. 49 of 1964).

24. Kerala State Legislature (Delegation d
Powers) Act (No. 12 of 1966).

25. Gold (Control) Act (No. 18 of 1965).
26. Metal Corporation of India (Acquiaition of

Undertakmg) Act (No, 44 of 1965).

27. Orissa Legislative Assembly (Extension of 
Duration) Act (No. 16 of 1966).

28. Delhi Administration Act (No. 19 of 1966).

29. Punjab State Legislature (Delegation of 
Powers) Act (No. 28 of 1966).

*30. Punjab Reorganisation Act (No. 31 of 
1966).

31, Policc-Forces (Restriction of Rights) Act 
(No. 33 of 1966).

•32. Delhi Municipal Corporation (Validation of 
Electricity Tax) Act (No. 35 of 1966).

33. Metal Corporation of India (Acquisition of 
Undertaking) Act (No. 36 of 1966).

84. C^a, Daman and Diu (Opinion Poll) Act 
(No. 88 of 1066).

85. Preventive Detention (Ck)ntinuance) 
(No, 48 of 1966).

Act

11
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n —Agriotlturx 

•1. Warehousing Corporation Act (No. 68 of
m 2 ).

2. Agriculture Refinance Corporation Act
(No. 10 of 1963).

3. Warehousing Corporation (Amendment) 
Act (No. 34 of 1963).

4. Warehousing Corporations (Supplementary) 
Act (No. 20 of 1965).

*5. Delhi Land Keforms (Amendmen>t) Act 
(No. 38 of 1965).

6. Delhi Land Reforms (Amendment) Act 
(No. 1 of 1966).

7. Seeds Act (No. 54 of 1966).

Ill— B̂anking, Currency and Insurance

1. Reserve Bank of India (Amendment) Act
(No. 35 of 1962).

2. Banking Companies (Amendment) Act
(No. 36 of 1962).

3. Metal Tokens (Amendment) Act (No. 46
of 1962).

4. State Associated Banks (Miscellaneous Pro­
visions) Act (No. 56 of 1962).

5. Emergency Risks (Goods) Insurance Act 
(No. 62 of 1962).

6. Emergency Risks (Factories) Insurance Act
(No. 63 01 1962).

7. Marine Insurance Act (No. 11 of 1963).

8. Compulsory Deposit Scheme Act (No. 21 
of 1963).

9. Unit Trust of India Act (No. 52 of 1963).

10. Banking Laws (Miscellaneous Provisions) 
Act (No. 55 of 1963).

11. Indian Coinage (Amendment) Act (No. 17 
of 1964).

•12. Industrial Development Bank ol India Act 
(No. 18 of 1964).

•13. Legal Tender (Inscribed Notes) Act (No.
28 of 1964).

14. State Bank of India (Amendment) Act
(No. 35 of 1964).

15. Foreign Exchange Regulation (Amend­
ment) Act (No. 55 of 1964).

^16. Banking Laws (Application to Co-opelra-* 
tive Societies) Act (No. 2S o l 1965).

17. Insurance (Amendment). Act (No. 82 ol
1965),

•18. Life Insurance Corporation (Amendment) 
Act (No. 33 of 1965).

•19. Unit Trust of India (Amendment) Act 
(No. 17 of 1966).

•20. Asian Development Bank Act (No. 18 of
1966).

I V — C o m m e r c e  a n d  I n d u s t r y

I. State Financial Corporations (Amendment) 
Act (No. 6 of 1962).

•2. National Co-operative Development Cor­
poration Act U^o. 2d of 19G2).

3. Industrial (Development and Regulation) 
Amendment Act (No. 37 ol 1962).

4. Sugarcane Control (Additional Powers) 
Act (No. 39 ol 1962).

5. Companies (Amendment) Act (No, 43 of
1962).

6. Export (Quality Control and Inspection) 
Act (No. 22 of 1963).

7. Indian Sale Goods (Amendment) Act
(No. 33 of 1903).

8. Textiles Committee Act (No. 41 of 1963).
9. Companies (Amendment) Act (No. 53 of

1963).
10. Coir industry (Amendment) Act (No. 25 

of 1964).
II . Companies (Amendment) Act (No. 32 of

1964).
•12. Food Corporation Act (No. 37 of 1964).

13. Essential Commodities (Amendment) Act
(No. 47 of 1964).

14. Standards of Weights and Measures (Am­
endment) Act (No. 54 of 1964).

15. Industries (Development and Regulation) 
Amendment, Act (No. 6 of 1965).

16. Companies (Amendment) Act (No. 31 of
1965).

•17. Cardamom Act (No. 42 of 1965).

18. Imports and Exports (Control) Amend­
ment Act (No. 2 of 1966).
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19.

20. 

2 1 .

1 .

2.

3.

4.

5.

6.

7.

8. 

9.

Essential Commodities (Amendment) 
(No. 25 of 1966).

Act -

(Amendment) Act (No. 34Companies 
of 1966).
Companies (Second Amendment) Act (No 
37 of 1966). .

V—C o n st it u t io n a l

Constitution (Twelfth Amendment) 
1962.

A c t ,

Constitution (Thirteenth Amendment) Act, 
1962.

Constitution (Fourteenth Amendment) Act.
1962.

Constitution (Fifteenth Amendment) Act.
1963.

Constitution (Sixteenth Amendment) Act.
1964.

Constitution 
Act, 1966.

Constiitution 
Act, 1966.
Constitution 
Act, 1966.

Constitution 
Act, 1966.

(Seventeenth

(Eighteenth

(Nineteenth

(Twentieth

Amendment)

Amendment)

Amendment)

Amendment)

2.

3.

4.

5.

1 .

2 .

3.

VI—-D efence

Assam Rifles (Amendment) Act (No. 30 
of 1962).
Defence of India Act (No. 51 of 1962).

Armed Forces (Special Powers) Conti­
nuance Act (No. 9 of 1964).
Armed Forces (Special Powers) Conti­
nuance Act (No. 9 of 1965).
Indian Works of Defence (Amendment) 
Act (No. 39 of 1965).

Armed Forces (Special Powers) Amend­
ment Act (No. 9 of 1966).

V II— Education

Hindi Sahitya Sammelan Act (No. 13 of 
1962).

Hindi Sahitya Sammelan (Amendment) 
Act (No. 1 of 1963).

Institutes of Technology (Amendment) Act 
(No. 29 of 1968).

4. Dakshina Bhnrat Hindi Prachar Sabha Act 
(No. 14 of 1964).

5. Press and Registration of Books (Amend­
ment) Act (No. 16 of 1965).

(), Aligarh Muslim University (Amendment) 
Act (No. 19 of 1965).

7. Press Council Act (No. 34 of 1966).

8. Post-Graduate Institute of Medical Educa­
tion and Research, Chandigarh, Act (No 
51 of 1966).

9. Banaras Hindu University (Amendment) 
Act (No. 52 of 1966).

10. Jawaharlal Nehru University Act (No. 53 
of 1966).

VIII— E lectricity  and P o w er

1 Atomic Energy Act (No. 33 of 1962).

2 Electricity (Supply) Amendment Act (No.
44 of 1962). '

*3. Electricity (Supply) Amendment Act (No. 
30 of 1966).

I X —F iscal  and F inance

[N ote: — Acts marked with under this
lieading were treated as Bills other than Money 

or Financial Bills.]

1 Appropriation Act (No. 2 of 1962).

2. Union Duties of Kxcise (Distribution) Act 
(No. 3 of 1962).

3. Appropriation (Railways) Act (No, 4 of 
1962).

4. Appropriation (Vote on Account) Act (No.
5 Of 1962).

5. Estate Duty (Distribution) Act (No. 9 of 
1962).

Additional Dutios of Excise (Goods of 
Special Importance) Amendment Act (No 
10 of 1962).

7. Finance Act (No. 11 of 1962).
8 Appropriation (Railways) Vote on Account 

Act (No. 12 of 1962).

9. Appropriation (Railwayh) No. 2 Act. (No.
18 of 1962).

10. Appropriation (No. 2) Act (No. 19 o f 1962).

2562 (K) US.—3.
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11 .

1 2 .

13.

14.

15.

16.

17.

18.

19.
20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

Finance (No. 2) Act (No. 20 of 1962).

Appropriation (No. 3) Act (No. 22 of 1962).
Appropriation (Railways) (No. 3 of 1962).

Appropriation (No. 4) Act (No. 28 of
1962).

Appropriation (Railways) No. 4 Act (No.
29 of 1962)

Appropriation (Railways) No. 5 Act (No. 
40 of 1962).

Appropriation (No. 5) Act (No. 41 of
1962).

Indian Tariff (Amendment) Act (No. 47 
of 1962).

Customs Act (No. 52 of 1962).
Gift Tax (Amendment) Act (No. 53 of 
1962).

Taxation Dawi (Amendment) Act (No. 54 
of 1962).

Manipur (Sales of Motor Spirit and 
Lubricants) Taxation Act (No 55 of
1962). ‘

Delhi Motor Vehicles Taxation Act (No. 57 
of 1962).

Indian Tariff (Amendment) Act (No. 3 of
1963).

Appropriation (Railways) Act (No. 5 of
1963).

Appropriation (Railways) No. 2 Act (No.
6 of 1963).
Appropriation Act (No. 7 of 1963).
Central Sales Tax (Amendment) Act (No.
8 of 1963).

Appropriation (Vote On Account) Act (No.
9 of 1963).

Appropriation (No. 2) Act (No. 12 of 1963).

Finance Act (No. 13 of 1963).

Euper Profits Tax Act (No. 14 of 1963).

Bengal Finance (Sales Tax) (Delhi Am­
endment) Act (No. 15 of 1963).

Appropriation (Railways) No. 3 Act (No.
16 of 1963).

Appropriation (Railways) No. 4 Act (No.
17 of 1963).

36. Appropriation (No. 3) Act (No. 18 of 1963).

37. Appropriation (No. 4) Act (No. 25 of 1963).

38. Customs and Central Excises (Amend­
ment) Act (No. 30 of 1963).

39. Appropriation (Railways) No. 4 Act (No.
31 of 1963).

40. Income-tax (Amendment) Act (No. 43 of
1963).

41. Appropriation (No. 5) Act (No. 44 of 1963).

42. Appropriation (Railways) No. 6 Act (No.
46 of 1963).

43. Indian Tariff (Second Amendment) Act
(No. 50 of 1963).

44. Appropriation (Railways) Act (No. 1 of
1964).

45. Appropriation (Vote on Account) Act
(No. 2 of 1964).

46. Appropriation Act (No. 3 of 1964).
47. Appropriation (Railways) No. 2 Act (No. 4 

of 1964).
48. Finance Act (No. 5 of 1964).

49. Appropriation (No. 2) Act (No. 6 of 1964).
50. Companies (Profits) Surtax Act (No. 7 of 

1964).
51. Appropriation (No. 3) Act (No. 8 of 1964).
52. Taxation Laws (Continuation and Valida­

tion of Recovery Proceedings) Act (No. 11 
of 1964).

53. Appropriation (No. 4) Act (No. 22 of 1964).
54. Appropriation (No. 5) Act (No. 29 of 1964).

55. Direct Taxes (Amendment) Act (No. 31 of 
1964).

56. Appropriation (No. 6) Act (No. 39 of 1964).

57. Mineral Oils (Additional Duties of Excise 
and Customs) Amendment Act (No. 41 of
1964).

58. Kerala Appropriation Act (No. 42 of 1964).
,59. Provisional Collection of Taxes (Amend­

ment) Act (No. 45 of 1964).

60. Wealth-tax (Amendment) Act (No. 46 of
1964).

61. Appropriation (Railways) No. 3 Act (No. 50 
of 1964).
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62. Indian Tariff (Amendment) Act (No. 51 of

1964).
68. Income-tax (Amendment) Act (No. 1 of

1965).

64. Apppopriation Act (No. 2) of 1965.

65. Appropriation (Railways) Act (No. 3 of
1965).

66. Appropriation (Railways) No. 2 Act (No. 4 
of 1965).

67. Appropriation (Vote on Account) Act
(No. 5 of 1965).

68. Kerala Appropriation Act (No. 7 of 1965).
69. Kerala Appropriation (Vote of Account) 

Act (No. 8 of 1965).
70. Finance Act (No. 10 of 1965).

71. Appropriation (No. 2) Act (No. 11 of 1965).
72. Kerala Appropriation (No. 2) Act (No. 13 

of 1965).
73. Finance (No. 2) Act (No. 15 of 1965).
74. Kerala Appropriation (No. 3) Act (No. 24 

of 1965).

75. Kerala Appropriation (No. 4) Act (No. 25 
of 1965).

76. Appropriation (No. 3) Act (No. 26 of 1965).
77. Appropriation (No. 4) Act (No. 27 of 1965).
78. Appropriation (Railways) No. 3 Act (No. 28 

of 1965).
79. Appropriation (Railways) No. 4 Act (No. 29 

of 1965).
80. Delhi Motor Vehicles Taxation (Amend­

ment) A k  (No. 36 of 1965).

81. Appropriation (No. 5) Act (No. 37 of 1965).

82. Taxation Laws (Amendment and Miscel­
laneous Provisions) Act (No. 41 of 1965).

83. Kerala Appropriation (No. 5) Act (No. 43 
of 1965).

84. Indian Tariff (Amendment) Act (No. 46 
of 1965).

85. Union Duties of Excise (Distribution) 
Amendment Act (No. 47 of 1965).

86. Additional Duties of Excise (Goods of 
Special Importance) Amendment Act 
(No. 48 of 1965).

t87. Estate Duty (Distribution) Amendment 
Act (No. 51 of 1965).

88. Indian Tariff (Amendment) Act (No. 3 of 
1966).

89. Appropriation (Vote on Account) Act
(No. 5 of 1966).

90. Appropriation Act (No. 6 of 1966).
91. Appropriation (Railways) Act (No. 7 of

1966).

92. Appropriation (Railways) No. 2 Act (No. 8 
of 1966).

93. Kerala Appropriation Act (No. 10 of 1966)
94. Kerala Appropriation (Vote On Account) 

Act (No. 11 of 1966).
95. Appropriation (No. 2) Act (No. 12 of 1966).
96. Finance Act (No. 13 of 1966).
97. Kerala Appropriation (No. 2) Act (No 14 

of 1966).
98. Produce Cess Act (No. 15 of 1966).
99. Customs (Amendment) Act (No. 20 of

1966).
100. Appropriation (No. 3) Act (No. 27 of 1966).
101. Kerala Appropriation (No. 3) Act (No. 39 

of 1966).
102. Kerala Appropriation (No. 4> Act (No. 40 

of 1966).
103. Kerala Appropriation (No. 5) Act (No. 41 

of 1966).
104. Appropriation (Railways) No. 3 Act (No. 42 

of 1966).
105. Appropriation (Railways) No. 4 Art

(No. 43 of 1966).
106. Appropriation (No, 4) Act (No. 45 of 1966)
107. Appropriation (No. 5) Act (No. 46 of 1965)
108. Produce Cess (Amendment) Act (No. 49

of 1966).
109. Indian Tariff (Second Amendment) A(t 

(No. 50 of 1966).

X—HtALTir

1. Drugs (Amendment) Act (No, 21 ol 1962).
2. Drugs and Magic Remedies (Obieciionabk* 

Advertisement) Amendment Act (No. i2 
ot 1963).
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3. Drugs and Cosmetic (Amendment) Act
(No. 13 of 1964).

4. Indian Medical Council (Amendment) Act
(N o 24 of 1964).

XI—J u d ic ia r y

3. Advocates (Amendment) Act (14 of 1962).
1. Advocates (Second Amendment) Act,

(No. 25 of 1962).

3. Advocates (Third Amendment) Act (No. 32 
of 1962).

4 Goa, Daman and Diu Judicial Commission­
er's Court (Declaration as High Court) 
Act (No. 16 of 1964).

5. Advocates (Amendment) Act (No. 21 of 
1964).

•6. High Court Judge.s (Conditions of Service) 
Amendment Act (No. 27 of 1964).

7. Official Trusteef; (Amendment) Act (No. 48 
of 1964).

8. Advocates (Amendment) Act (No. 23 of
1966).

•9. Delhi High Court Act (No. 26 of 1966).

XII—-L a b o u r

]. Dock Workers (Regulation of Employment) 
Amendment Act (No. 8 of 1962). ^

2. Employees' Provident Funds (Amendment) 
Act (No. 48 of 1962).

3. Personal Injuries (Emergency Provisions) 
Act (No. 59 of 1962).

4 Workmen's Compensation (Amendment) 
Act (No. 64 of 1962).

5. Working Journalists (Amendment) Act 
(No. 65 of 1962).

t). Iron Ore Mines Labour Welfare Cess 
(Amendment) Act (No. 24 of 1963).

7. Employees* Provident Funds (Amendment) 
Act (No. 28 of 1963).

8. Personal Injuries (Compensation Insur­
ance) Act (No. 37 of 1963).

9. Industrial Employment (Standing Orders) 
Amendment Act (No. 39 of 1963).

10. Public Employees (Requirement as to 
Residence) Amendment Act (No. 10 of
1964).

11. Industrial Disputes (Amendment) Act
(No. 36 of 1964).

12 Indian Trade Unions (Amendment) Act 
(No. 38 of 1964).

13. Payment of Wages (Amendment) Act 
(No. 53 of 1964).

14. Payment of Bonus Act (No. 21 of 1965).
15. Employees Provident Funds (Amendment) 

Act (No. 22 of 1965).
16. Industrial Disputes (Amendment) Act

(No. 35 of 1965).

17. Railways (Employment of Members of the 
Armed Forces) Act (No. 40 of 1965).

•18. Coal Mines Provident Fund and Bonus 
Schemes (Amendment) Act No. 45 of
1965).

19. Goa, Daman and Diu (Absorbed Employees) 
Act (No. 5 of 1965).

*20. Seamen’s Provident Fund Act (No. 4 of
1966).

21. Beedi and Cigar Workers (Conditions of 
Employment) Act (No.. 32 of 1966).

22. Employees’ State Insurance (Amendment) 
Act (No. 44 of 1966).

X n i— L̂b g a l

1. Extradition Act (No. 34 of 1962).
2. Foreigners Law (Application and Amend­

ment) Act (No. 42 of 1962).

3. Ĉ ode of Civil Procedure (Amendment) 
Act (No. 26 of 1963).

4. Limitation Act (No. 36 of 1963).
5. Specific Relief Act (No. 47 of 1963).
6. Anti-Corruption Laws (Amendment) Act

(No. 40 of 1964).
7. Repealing and Amending Act (No. 52 of

1964).
8. Goa, Daman and Diu (Extension of the 

Code of Civil Procedure and the Arbitra­
tion) Act (No. 30 of 1965).

9. Criminal Law Ameiidment (Amending) 
Act (No. 22 of 1966).

XIV—Paruamiotary

♦1, President’s Pension (Amendment) Act 
(No. 24 of 1962).

2. Delimitation Commiasion Act (No. 61 of 
1962).
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3. Representation of the People (Amendment) 
Act (No. 2 of 1963).

4. Salaries and Allowances of Members of 
Parliament (Amendment) Act (No. 26 of
1964).

5. Representation of the People (Amendment) 
Act (No. 33 of 1964).

6. Representation of the People (Amendment) 
Act (No. 14 of 1965).

7. Representation of the People (Second 
Amendment) Act (No. 17 of 1965).

8. Union Territories (Direct Election to the 
House of the People) Act (No. 49 of 1965).

9. Representation of the People (Amendment) 
Act (No. 47 of 1966).

XV— P̂eti ôleum

1. Oil and Natural Gas Commission (Anaend- 
ment) Act (No. 38 of 1962).

2. Petroleum Pipelines (Acquisition of Right 
of User in Land) Act (No. 50 of 1962).

3. Oil and Natural Gas Commission (Amend­
ment) Act (No. 19 of 1964).

XVI— S o c ia l

1. Indian Succession (Amendment) Act
(No. 16 of 1962).

2. Hindu Adoptions and Maintenance
(Amendment) Act (No. 45 of 1962).

3. Special Marriage (Amendment) Act,
(No. 32 of 1963).

4. Durgah Khliwaja Saheb (Amcndmont; Act,
(No. 20 of 1964).

5. Wakf (Amendment) Act (No. 34 of 1964).

6. Hindu Marriage (Amendment) Act (No 44 
of 1964).

XVI—T r a n s p o r t  a n d  C o m m u n x c a t io n s

J. Indian Railways (Amendment) Act (No. 7 
of 1962).

2. Telegraph Wires (Unlawful) Possession 
Amendment Act (No. 15 of 1962).

3. Air Corporations (Amendment) Act (No. 17 
of 1962).

4. Major Port Trusts Act (No. 38 of 1963).

5. Indian Railways (Amendment) Act (No. 12
1964). ‘

6. Merchant Shipping (Amendment) Act
(No. 21 of 1966).

7. Jayanti Shipping Company (Taking over 
of Management) Act (No. 24 of 1966).

8. Railway Property (Unlawful possession) 
Act (No. 29 of 1966).



STATEMENT SHOWING THE DISPOSAL OF QUESTIONS RECEIVED FROM MEMBERS 
DURING THE SESSIONS OF THE THIRD LOK SABHA

XI

A total of 1,62,334 notices of questions were 
itxeived from Members during the Sixteen 
Sessions of the Third Lok Sabha from 1982 to 
1966. Out of this 58,440 questions representing 
about 35 per cent of the total receipts were 
admitted.

answers are required. Unstarred are those for 
which written answers only are to be furnished 
and Short Notice Questions are questions for 
oral answers with short notice. The Table 
below shows the proportions of these in ‘Notices 
received' and ‘Admitted’.

Starred questions are those for  w hich oral

Notices received Admitted

Questions Number % to 
Total

Questions Number % to 
Total

Starred . 1,45.580 89-68 Starred . 14312 24*49
Unitarrcd 12,021 7*40 Unstarred

Short Notice . . .

6133

288

10-49
0-49

Short Noiicc . , 4.733 2-92 Starred Qns. Admitted as Un­
starred ...................................

Short Notice Questions Ad­
mitted as Starred and Un­

starred . . . .

....36 916

791

63-17

1-36

Total . . I,<̂ 2,334 100-00 58,440 I00‘ 00

18



s t a i  e m e n t  s h o w i n g  t h e  n u m b e r  o f  q u e s t i o n s  u n d e r  v a r i o u s

MINISTRIES ANSWERED IN THIRD LOK SABHA

[The table below gives the information relating to the number of Questions pertaining to the different Ministries 
during the Third Lok Sabha The total number of Questions answered by the different Ministries 
works out to 58,440* Ministries of Commerce, Defence, Education, Eternal Affairs, Finance, Food, 
Agriculture, Community Development and Cooperation, Home Affairs, Railways and Transport and 

Aviation answered the largest number of Questions each recording more than 3,000 Questions.]

XI

S, No. Name of the Ministry Number
of

Question

1 Cabinet Secretariat.................................................................................................................. . . 107

2 Commerce (including erstwhile Ministry of Commerce and Industry upto 5th Sessions and Inter­
national Trade— 6th to 8th Sessions)................................................................................................4227

3 Defence (including erstwhile Department o f Economic and Defence Coordination ^ih and 5th
Sessions) ........................................................................................................................... 3*59

4 Department of Atomic Energy . 300
5 Prime Minister’s S e c r e ta r ia t .........................................................................................................................  132

6 Department o f Communications (including erstwhile Department o f Posts & Telegraphs— 6th & 7th
S e s s io n s ........................................................................................................................................................  logg*

7 Department o f Parliamentary Affairs ...................................................  22

8 Department of Social W e lfa r e ......................................................................................................  494
9 Education (including erstwhile Ministry of S.R. and C.A. upto 5th Sessions) . . . 4849

10 External A f f a i r s ...............................................................................................................................................  303*

11 F in a n ce ...................................................................................................................................................................  35^4
12 Food, Agriculture, Community Development and Cooperation (including erstwhile Ministry o f C.D.

P. R. and Coop, upto 13th Sessions)................................................................................................ 6265

13 Heahh and Family Planning , ♦ ....................................................................... .......... . . 2734

14 Home aflairs ..........................................................................................................................  » 5*15
15 Industry (including erstwhile Ministry of Industry & Supply from 9th to 13th Sessions). •♦l755

16 Information and B roadcastin g ................................................................................................................  1220

17 Iron and Steel (induding erstwhile Ministry of Steel and Heavy Industries up to 5th Sessions) 1304

18 Irrigation and P o w e r .......................................................................................................................................  2259

19 Labour, Employment and RehabiliUtion (induding Department o f RchabiliUtion.7ih 10 15th Sessions) 2048

20 Law . . . . .....................................................................  ......................................... 602

♦Figures of this Department for the yeari962 are shown under the Ministry of Transport and Aviation 
which indudes erstwhile Minlrtry of Transport and Communications.

♦♦Figures of the Ministry of Industry for the year 1962 are shown under the Ministry of Commerce which 
indudes erstwhile Ministry of Commerce and Industry.

19



S.No. Name o f the Ministry Number
o f Questfom

20

2 1 Mines and Metals (including erstwhile Ministry o f Mines and Fuels upto 5th Session, Ministry o f
Steel, Mines and Heavy Engineering— 6th, 7th aiui 8th Sessions and Ministry of Steel and 
Mines—9th to 13th Sessions) ........................................................................................................ 2382

22 Petroleum and Chemicals 1197

23 Planning Commission . 1043

24 Railways . . . .  ...................................................................................................................4747

25 Supply, Technical Development and Materials Planning (including Department o f Supply—6th, 7th
and 8th Sessions) .............................................................................................................................  42

26 Works, Housing and Urban Development (including erstwhile Ministry of Works, Housing and
Supply up to 5th Session, Ministry o f Works, Housine and Rehabilitation— 6th to 7th Sessions,
and Ministry o f Works and Housing— 8th to 13th Sessions)............................................................  1510

27 Transport and Aviation (in d u d i^  erstwhile Ministry o f Transport and Communications up to
5th Session, Ministry of Transport—^th to 13 th Sessions and Ministry o f Civil Aviation—
9th to 13th S e s s i o n s ............................................................................................................................. 244

Total . 5 8 ^ 0



STATEM ENT SHOWING THE NUMBER OF QUESTIONS ASKED BY MEMBERS IN THE THIRD LOK 
SABHA DURING THE YEARS 1962-1966 UNDER VARIOUS MINISTRIES

The table below reveals the trend of the number of questions asked under various Ministries, The Ministries which have 
been the targets of major number of questions are Food, Agriculture, Community Development and Cooperation, Home 
Aflairs, Education and Railways each recordii^ more than 7% of the total, followed by the Ministries of Commerce, i:>cfenc'c, 
External Artairs, Finance, Health and Family Planning, Irrigation and Power, Labour Employment and Rehabilitation, 
Mines and Metals and Transport and Aviation each recording more than 3% of the total. The rest in general have recorded 
less than 3% of the toUl.

xni

1962 1963 1964 1965 1966

No. Name of the Ministries % to 
No. total ^

(I)

% to 
No. total

(a)

% to 
No, toul 

(3)

% to 
No. totui

(4)

% to 
No. total

(5)

I 2 3 4 5 6 7 8 9 10 11 12

I Cabinet Secretariat . 10 DIG X2 0 1 3 18 o - 17 31 0 2 6 36 0-21

2 Commerce (including 
erstwhile Ministry 
of Commerce and 
Industry upto 5th 
Sessions and Interna­
tional Trade— 6th to 
8th Sessions) . . 1212 11-47 953

m

10-39 460 4-63 5S8 4*99^ 1014 5-97

3 Defence (including 
erstwhile Depart­
ment of Economic 
and Defence Coordi­
nation—4th and 5th 
Sessions) . . 464 4-39 690 7*5̂ 566 5-70 791 6-71 648 3*82

4 D^artment of Atomic 
Energy . . . 56 0*50 35 0-38 39 0*39 63 0-53 107 0 6 3

5 Prime Minister's 
Secretariat . . 9 0-09 15 0 1 6 20 0-20 46 0-39 42 0*25

6 Department of Com- 
mtmications (inclu­
ding erstwhile De- 
pMtmentof Posts & 
Telw aphs—6th and 
7th Sessions) . . X19 1*30 285 2*87 269 2'28 415 i '45

7 Department of Parlia­
mentary Afiairs • I O'OI 3 0*03 5 0 0 5 3 0*03 10 0 0 6

8 Department of Social 
Welfare . . . . . . 129 130 258 2 19 107 0 '6 j

9 Education (including 
erstwhile Ministry 
of S.R, and C A . uptol 
5th Session) . . 966 9 x 4 921 10'04 953 9-59 845 7 1 7 1164 6'86

lent for the year 1962 tre shown under the Minittry of Traniport and Aviation which includc»•Figures of thin Department for the year 1962 are tfa 
fhilt Ministry of Tranaport and Communioitioiia,erstwhile Ministry 

2562(E )L S —4.
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t 2 3 4 5 6 7 8 9 10 I I 12

10 External Aflairs. . 565 5*35 409 4 4 6 475 4-78 759 6-44 823 4-85

I I Finance . . 441 4*17 548 5*97 608 6 1 2 802 6*80 1165 6-86

12 Food, Agriculture, 
Community Develop­
ment and CooperaUon 898 8*50 1002 10 92 1175 11*83 1242 10-54 1948 1148

13 Health and Family 
Planning . . 577 5-46 4 72 5-14 490 4*93 501 4-25 694 4* 09

14 Home Affairs . . 846 8-01 672 7'32 749 7-54 1204 10*21 1644 9.69

15 Industry (including 
erstwnilc Ministry 
ol Steel and Heavy 
Industries upto 5th 
Session) . . ** 95 1-04 455 4 5 8 446 3-78 759 4-47

16 Information and 
Broadcasting . . 190 1*80 183 2*00 "178 1-79 252 2*14 417 2*46

17 Iron and Steel (inclu­
ding erstwhile Minis­
try of Steel and 
Heavy Industries 
upto 5th Session) . 463 4*38 188 2-05 653 3 -8 5

18 Irrigation and Power . 528 5-00 398 4*34 339 3-41 414 3*51 580 3*42

19 Labour, Employment 
and Rehaoilitation 
(including erstwhile 
Department of Re­
habilitation—?th to 
15th Sessions) . 327 3-10 263 2-87 367 3 6 9 458 3*89 633 3*73

20 Law . . . 130 1-23 56 o -6 i 86 0*87 102 0-87 228 1-34

21 Mines and Metals
(including erstwhile 
Ministry of Mines 
and Fuels upto 5th 
Session, Ministry 
of Steel Mines and 
Heavy Engineering 
6th, 7th and 8th 
Sessions and Minis- 
uy ot Steel and 
Mines—9th to 13th 
Sessions) . . 576 5-45 533 5-81 549 5-52 442 3-75 282 1*86

22 Petroleum and Chemi­
cals . .  . . . . . 83 0 .9 0 288 2-90 333 2-83 493 2-90

23 Planning Commission 163 1-54 135 1-47 145 1-46 198 1*68 402 2 -3 7

24 Railways . . . 956 9-05 740 8-06 809 8-14 876 7-43 1366 8*05

25 Supply, Technical 
Development and 
Materials Planning 
(including erstwhile 
Department of Supp­
ly 6th,—7th and 8th 
Sessions) . . 4 0*04 5 0*05 33 0*19

**Kgure# ot the Ministry of Industiy for the year 1962 are shown under the Ministry of Commerce which includes 
^ tw h ile  Ministry of Commerce and Industry.
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10 II 12

26 Works^ Housing and
Urban Development 
(including erstwhile 
Ministry of Works, 
Housing and Supply 
upto 5th Session, 
Ministry of Works, 
Housing and Reha­
bilitation— 6th &
7th Sessions and
Ministry of Works 
and Housing— Sth t̂o 
13th Sessions) .

27 Transport and Aviation
(including erstwhile 
Ministry of Trans­
port and Communi­
cations upto 5th
Session, Ministry 
of Transport— 6th to 
13th Sessions and 
Ministry of Civil 
Aviation—'9th to 13 th 
Sessions) . .

348 3-29 199 2 1 7 233 2 3 5 2S4 2 ’ 4I 446 2*63

842 7-97 448 4-88 511 5 1 4 580 4 92 863 S*OS

T otal 10,568 10000 9,176 100-00 9,937 100-00 11,787 10000 16,972 10000



S'i'ATHMENT REGARDING QUESTIONS ADMITTED DURING THE THIRD LOK SABHA—MEMBER-WISE
ANALYSIS

XIV

Nam* of the Member

Starred

Questions admitted

Unstarred Short 
Notice

Total

A

Abdul Rathid Bakshi, Shri (Jammu and Kashmir) . . . 7 16 23
Abdul Wahid, Shri T . ( V e l l o r e ) .................................................... , , , , . . . .

Achal Singh, Shri ( A g r a ) .............................................................. I 7 . . 8
Achuthan, Shri (Mavelikkart).............................................................. 2 4 . . 6
Akkamma Devi, Shrimati ( N i l g i r i s ) . .......................................... 23 26 .. 49
Alagetan, Shri (C h in g le p u t).............................................................. . . . . . . . .

10 9 . . 19
Alva, Shri Jaochim (K a n a r a ) ............................................................... 2 2 2 6

47 38 4 89
Aney, Dr. M. S. ( N a g p u r ) .............................................................. 25 29 .. 54
An)anappa, Shri ( N e l l o r e ) .............................................................. 26 12 .. 38

I I .. 2
Anthony, Shri Frank (Nominated— Anglo-Indiins) . . . I •. I

2 12 .. 14
Azad, Shri Bhagwat Jha (Bhagalpur).................................................... 1303 I171 10 2484

B

3 II 14
566 1020 21 1607

Badrudduja, Shri (M u rsh id a b a d ).................................................... 4 6 I 11
715 908 10 1633

.. 2 . • 2
Bakliwal, Shri ( D u r g ) ......................................................................... II 9 . . 20

i 1 48 2 67
44 78 I 123

108 220 3 331
Banerjee, Shri S. M. ( K a n p u r ) .................................................... 1019 1013 37 2069

7 3 .• 10
342 298 2 622

Barman, Shri P. C. (Cooch-Behar) .................................................... 7 13 • • 20
Barrow, Shri (Nominated—Anglo Indians) . . . . I . . I

526 362 20 908
Barua, Shri R. (J orh a t)........................................................................ 482 385 I 868
Barupal, Shri P. L. (G an ganagar).................................................... 94 266 360
Batant Kunwarl, Shrimati (Kaisarganj) . . . . 2 5 z 8

196 165 3 364
I I 2

24
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Name of the Member
Questions Admitted

Starred Unsurred Short
Notice

ToUl

Bftsumatari) Shri (Goalpara)...................................................... 302 285 I 588
Baswant, Shri (T hana)............................................................... 38 106 I 145
Bateahwar Singh, Shri (G ir id ih ) ............................................. .. . .
Berwa, Shri Onkar Lai ( K o t a h ) ............................................. 1208 1910 30 3148
Bctra, Shri (D u m k a ) ............................................................... 6 II 17
Bhagat, Shri B. R. (Shahbad)......................................................
Bhagvatiy Shri ( D a r r a n g ) ...................................................... .. ..
Bhakt Darshan, Shri (G a rh w a l) ............................................. 463 346 6 815
Bhan)a Deo, Shri L. N. (Keonjhar)............................................. 45 15 6
Bhanu Prakath Singh, Shri (R a igarh ).................................... 59 75 4 138
Bhargava, Shri M. B. ( A j m e r ) ............................................. I 3 4
Bhatl(ar, Shri (K ham gaon)..................................................... . .
Bhattacharya, Shri Dinen (Serampore) . . . . . 260 316 11 5«7
Bhattacharyya, Shri C. K. ( R a ig a n i ) .................................... 156 217 3 376
Bheel, Shri P. H. ( D o h a d ) ...................................................... 103 133 5 241
Biren Dutta» Shri (TriPura W e s t ) ............................................. 13 152 4 169
Birendra Bahadur Singh, Shri (Rajnandgaon) . . . 55 89 144
Biat, Shri J. B. S. (A lm o r a ) ..................................................... 188 115 303

3257 2794 33 6084
Brahm Prakaah, Shri (Outer D e l h i ) .................................... . .
Brajeihwar Prasad, Shri (G a y a ) ............................................. 38 30 . . 68
Bri) Basi Lai, Shri (F izabad).................................................................. 27 58 2 87
Bri) Ra| Singh, Shri ( B a r e i l l y ) ....................................................... 177 190 5 37
Bri) Ra) Singh—Kotah, Shri (Jhalawar)............................................ 25 38 2 65

196 272 *3 481

C

^̂ alaco, IDr. I I
Chaliravartty, Shrimati Rcnu (Barrackpore) . . . . 274 292 10 576
Chakraverti, Shri P. R. (Dhanbad)............................................ 1666 968 15 2649
Chanda, Shrimati Jyotsna (Cachar)............................................ 138 172 310
Chandak, Shri (Chhindwara)..................................................... 54 105 2 161
Chandrabhan Singh, Dr. (B i la s p u r ) ................................... 42 97 I 140
Chandrasekhar, Shrimati (M a y u ra m )................................... ..
Chandriki, Shri (R a ic h u r ) ..................................................... 8 39 47
Chattar Singh, Shri ( C h a m b a ) ............................................ 24 12 36

17 15 32
Chatter)ee, Shri N. C. (Burdwan)............................................ 7 5 I 13
Chaturvedi, Shri S. N. (Firozabad)............................................ 219 176 395
Chaadhry, Shri Chandramani Lai (Mahua) . . . . , ,

3 2 .. 5
Chaudhari, Shrimati Kamala (H a p u r ) ................................... I .. z
Chaudhari, Shri Sachindra ( G h a t a l ) ................................... ..
Chandhuri, Shri Tridib Kumar (Bcrhampur) . . . . 191 62 9 262

I 9 . . 10

Chavda, Shrimati Johraben (Banaskantha) . . . . 16 32 . . 48
26 43 • • 69
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Questions Admitted
XNVIIIC UI tllw lYlviiiuvi

Starred Unstarred Short
Notice

Total

D

D afle, Shri (M ira j).........................................................................
Da)i, Shri (Indore)......................................................................... . 420 398 21 819
Dflljit Singh, Shri ( U n a ) ..................................................... • 254 927 3 1184
Dandeker, Shri N. (Gonda) . . . . . . . 4 2 6
Dat, Dr. M. M. ( A u s g r a m ) ..................................................... . 151 341 ,. 492
Dat, Shri B. K. (Contai) . . .  . . . . . 285 237 4 526
Das, Shri N. T. (Jam ui)................................................................ . I I 2
Dai, Shri Sudhansu (Diamond Harbour) . . . . . 41 45 1 87
Dataratha Deb, Shri (Tripura East) . . . . • 39 438 a 479
Dast, Shri C. (Tirupathi) . . . . . . . I 2 I 4
Deo, Shri P. K. (K a la h a n d i) ...................................................... • 457 336 7 800
Deo, Shri V.  B. (Raigarh) . . . . . . . 3 21 , . 24
Deo Bhanl, Shri P. C.  (Bhubaneswar) . . , . 18 38 1 57
Desai, Shri Morarji ( S u r a t ) .................................................... • • •
Deshmukh, Dr. P. S. (A n x r a v a t i) ......................................... . .. I I
Deshmukh, Shri B. D. (Aurangabad) . . . . . 5 4 9
Deshmukh, Shri Shivaji Rao S. (Parbhani) . . . . 13 25 38
Deshmukh, Shrimati Vimla (Amravati) . . . . • • • 5 ., 5
Deshpande Shri G. H. ( N a s i k ) ......................................... ■ • • I I
Dey, Shri S. K.  ( N a g p u r ) .................................................... • • • ,, • •
Dhaon, Shri (L u ck n o w ).............................................................. . 286 177 1 464
Dharmalingam, Shri (Tiruvannamalai) . . . . . 60 136 ,, 196
Dhuleshwar Meena, Shri (Udaipur) . . . . . 462 1620 2 2084
D l g h c .S h r i ( K o l a b a ) .............................................................. . 32 81 ,, 113
Dhiesh Singh, Shri (Salon) . . . . . . .. ., ..
Dixit, Shri G. N. ( E t a w a h ) ................................................... . I 2 • i 3
Dorai, Shri Kasinatha (Aruppukottai) . . . . . I 4 1 6
Dube, Shri M ool Chand (Farukkabad) . . . . . 3 8 1 12
Dubey, Shri R. G. (Bijapur N o r t h ) .................................... . 219 204 3 426
Dwlvedi, Shri M.  L. ( H a m i r p u r ) .................................... . 1376 1457 a 2835
Dwivedy, Shri Surendranath (Kendrapara) . . .

u
. 284 256 10 550

A

Elayaperumal, Shri (Tirukoilur) . . . . 9 55 64
Blias, Shri Mohammad (Howrah) . . . . 186 280 3 471
Bring, Shri D. (Nominated— North Hast Frontier Tract) 2 3 5

F

Firodia, Shri (Ahmednagar) 58 116 •* 174
KS

Oaekwad, Shri Fatehsinhrao (Baroda) . . . I I
Gahmari, Shri (Ghazipur) . . . . . 3 3 . . 5
Oaitofida, S h r i ................................................... . I . . . , I
Ga|ra| Singh Rao, Shri (Gurgaon) . . . . I I 2
Oanapati Ram, Shri (Machhlishahr) . . . I 2 . . 3
Oandhi, Shri V. B. (Bombay Central South) . . . . 2 6 16 •• 42
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Name of tbe Member

Starred

Questions Admitted

Unstarred Short 
Notice

T o u l

Ganga D evi, Shrimati (Mohanlalganj) 5 14 19
O ayatri D evi. Shrimati Qaipur) . 3 10 5 18
Ohosh, Shri Atulya (Asansol) . . ..
Ghosh, Shri N. R. (Jalpaiguri) . . . I .. I
Ghoshs Shri P. K. (Ranchi East) . . n o 93 8 211
Gyasuddin A hm ad, Shri (Dhubri) . .
G opal Datt, S h r i ......................................... 9 15 24
Gokaran Prasad, Shri (Misrikh) . . . 85 115 2 202
G oni, Shri Abdul Ghani (Jammu and Kashmir) . 27 63 90
G opalan, Shri A. K. (Kasergod) . . 275 960 8 1243
G ounder, Shri Muthu (Tiruppattur) . 3 19 22
G ovind D as, Dr. Qabalpur) . 4 4
Guha, Shri A. C. (Barasat) . . ..
Gulshan, Shri (Bhatinda) . . . 314 459 II 784
Gupta, Shri Badshah (Mainpuri) . . . 3 26 •. 29
Gupta, Shri Indrajit (Calcutta South West) . . 819 457 20 1296
Gupta, Shri Kashi Ram (Alwar) . . . 48 154 5 290
G upta, Shri Priya (Katihar) . . .  . 48 133 3 184
Gupta, Shri Ram Rattan . . . .  . 167 104 2 273
G upta, Shri Shiv Charan (Delhi Sadar) . . 87 127 214

H

H ajarnavis, Shri (Bhandara) . . 3 1 4
Hansda, Shri Subodh Uhargram) . . 1719 1688 3414
Hanum anthalya, Shri (Bangalore City) . 6 9 15
H aq, Shri M. M. (Akola) . . 3 3
H arvanl, Shri Ansar (Bisauli) . . 2 5 8
H azarika, Shri J. N. (Dibrugarh) . 14 28 42
Heda, Shri (Nizamabad) . . . 243 206 449
H em  Ra|, Shri (Kangra) . . . 431 707 4 ” 45
Himatslngka, Shri (Godda) . . . 374 319 2 695
Himmatslnhji, Shri (Kutch) . . . 56 44 I lOI
Hukam Singh, Sardar (Patiala) . . * • • • • •

I

Im blchlbaTa, Shri CPonnani) . . . 60 204 7 271
Iqbal Singht Shri (Perozepur) . . . I 2 I 4

J

JadhaVf Shri M. L. (Malegaon) . . 63 66 ., 129
JadhaVf Shri Tulsidas (Nanded) . . 25 84 I 109
JagJivan Ram» Shri (Sasaram). . . •• • * ••
JalntS hriA . P.(Tumkur) . . . 5 3 8
Jalpal Singh, Shri (Ranchi West) . . .
Jamir, Shri S. C. (Nominated—Nagaland) . 1 1
Jamnnaderl, Shrimati Qhabua) . . • 24 21 •• 45
Jayaraman, Shri (Wandiwath) . . . . M I 15
Jedhe, Shri (B a r a m a t i) ........................................  • . 102 219 I 323
Jena, Shri ( B h a d r a k ) ...................................................................... . 11 57 74
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Name of the Member
Starred

Questions Admitted

Unstarred Short 
Notice

Tota

Jha, Shri Yogcndra (Madhubani) ..................................................... 66 78 144
Jothi, Shri A. C. (S id h i) ......................................................................... . .
Jothi^ Shrimati Subhadra ( B a l r a m p u r ) .......................................... 4 3 I 8

3 8 II
Jyotithi, Shri J. P. (Sagar) . . . . . . .

K
40 80 120

Kabir^ Shri Humayun ( B a s i r h a t ) ....................................................
Kaohhavftiya, Shri Hukam Chand (Dewas) . . . . 988 1926 38 2952
Kadadi, Shri (Sholapur) .........................................................................
Kajrolkar, Shri (Bombay Central N o r th ) .......................................... 271 204 475
Kakkar, Shri Gauri Shankar (F a te h p u r ) .......................................... 30 26 6 62
Kamathf Shri Hari Vishnu (Hoshangabad) . . . . 936 838 36 1810
Kam ble, Shri (Latur) . . . . . . . . 9 28 37
Kanakaiabai, Shri (Chidambaram).................................................... 37 33 I 71
Kandappan, Shri S. ( T i r u c h e n g o d e ) .......................................... 10 9 2 21
Kannamwar^ Shrimati Tai (Chanda) . . . . .
Kanuogo, Shri (Cuttack) . ............................................................... . .
Kappen> Shri (Muvattupuzha)............................................................... 91 132 .. 223
Kapur Singh, Shri ( L u d h i a n a ) .................................................... 366 297 21 68
Kar, Shri Prabhat, (Hooghly) . . . . . . . 146 122 5 273
Kar}oe» Shri Debendra Nath . .................................................... 3 15 18
K am i Singh)!, Shri (B ikaner)............................................................... 149 363 10 522
Karuthiruman, Shri (Gobichettipalayam).......................................... ..

4 18 22
Kedaria, Shri C. M. (M andvi).............................................................. II 47 58
K«ishing, Shri Rishaiig (Outer Manipur) . . . . 129 367 4 500
Ketar Kumari, Shrimati ............................................................... .. 7 ,, 7
Katar Lai, Shri (Sawai M a d h o p u r).................................................... 16 15 I 32
Khadilkar, Shri (K h e d ) ......................................................................... 2 I 3
Khan, Dr. P. N. ( U l u b e r i a ) .............................................................. 88 III 199
Khan, Shri Osman Ali (Anantapur) ....................................................

.. ,, .. ..
Khanna, Shri Mehr Chand (New Delhi) . . . . , . ,, . .
Khanna, Shri P. K. ( K a i m g a n j ) .................................................... I 2 .. 3
Kindar Lai, Shri ( H a r d o i ) .............................................................. 104 214 318
Kltan Veer, Shri ( S a t a r a ) .............................................................. 4 7 ,, 11
Kohar, Dr. (P h u lb a n i) ......................................................................... 4 34 38
Kotoki, Shri Liladhar ( N o w g o n g ) .................................................... 108 96 I 205
Koulalgi, Shri H. V. ( B e l g a u m ) .................................................... 17 12 ., 29
Koya, Shri (K ozh ik ode)........................................................................ 236 398 8 642
Kripa Sliankar, Shri ( D o m a r i a g a n j ) ......................................... . , . ,
Kripalani, Shri J. B. ( A m r o h a ) ................................................... .. I .. I
Kriihna Deo, Shri................................................................................... 2 2
Krishna, Shri M. R. (P e d d a p a l l i ) ................................................... 77 58 I 136
Kriahnamachari, Shri T. T . (Tiruchendur) . . . . ..
Krithnapal Singh, Shri (J a le s a r ) ................................................... 118 105 3 226
Kumaran, Shri M. K. (Chirayinkil)................................................... 160 293 2 ^ 455
Kunhan> Shri P. ( P a l g h a t ) .............................................................. 189 496 4 689
Kura Mate, S h r i .................................................................................. 10 26 2 38
Kurael, Shri B. N. (Rae B a r e i l i ) ................................................... 8 9 17
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Name of the Member
Questions Admitted

Starred Unstarred Short
Noticc

Tottl

L

Lahri Singh, Shri (Rohtak) . . . . 16 18 1 45
Lahtan Chaudhuryy Shri (Saharsa) . . . 49 57 106
Lakhan Das, Shri (Shahjahanpur) . . . .. 18 18
Lakhmu Bhawani, Shri (Bastar) . . . 45 197 I 243
Lakahmlluuithamma, Shrimati (Khammara) . 2 16 |g
LaUt Sen, Shri (Mandi) . . . . I II 1 13
Latkar, Shri N. R. (Karimganj) . . 287 286 1 574
L azm i Bal, Shrimati (Vicarabad) . . 23 58 1 82
Lazm i Daes, Shri (Miryalguda) . . 16 176 2 194
Lim aye, Shri Madhu (Monghyr) . . 748 983 19 1750
Lohia, Dr. Ram Manohar (Farrukhabad) . 446 529 21 996
Lonikar, Shri G>lna) . . . . 15 43 58

M

M ahadeo Praaad, Shri (Bansgaon) . . . 4 8 I 13
Mahadeva Praaad, Dr. (Maharaiganj; . . 146 274 410
Mahananda, Shri (Bolangir) . . . . 5 16 11
Makatab, Shri (A n g u l ) .........................................
Mahato, Shri Bhajahari (PuruUa) . . . 1 1
Mahlda, Shri Narendra Singh (Anand) . . 160 193 1 354
Mahiahi, Dr. Sarojini (Dharwar North) . . 33 49 I 73
Malmoona Soltan, Shrimati (Bhopal) . . 330 291 1 612
Majithla, Shri (Taran Taran) . . . . .. I 1
Malaichanoii, Shri M. (Periyakulam) . . 27 72 I 100
Malavlya, Shri K. D. (Basti) . . . . . .
Malhotra, Shri Inder J. (Jammu and Kashmir) . 90 109 2 201
MalUah, Shri U. S. (Udipi) . . . . I I
Mallick, Shri Rama Chandra G«ipur) . - 45 42a 467
Manaen, Shri (Darjeeling) . . • 2 2
Mandal, Shri B. N. . . . . 4 9 1 14
Mandal, Dr. P. (Vishnupur) . . . 6 9 15
Mandal, Shri J. (Khagaria) . . . 3 10 »3
Mandal, Shri Yamuna Prasad (Jainagar) . 30 50 80
Maniyangadan, Shri (Kottayam) . . 63 161 3 229
Manoharan, Shri (Madras South) . . 5 20 4 29
MantH, Shri D. D. (Bhir) . 225 i *5 1 441
Marandi, Shri (Rajmahal) . 24 49 73
Manithiah, Shri ( Mclur) . I 2 3
MaMnl, Shri M. R. (Rajkot) . 5 5
Mararlya Din, Shri (Chail) . • •
Matcharalu, Shri (Narasipatnam) . . 2 2
Mate, Shri (Tikamgarh) . . .  • • 7 2 9
Mathur, Shri Harish Chandra a«lorc) . • 608 164 15 7«7
Mathur, Shri Shiv Charan (Bhilwara) . . 8 12 20
Manrya, Shri (Aligarh) . . .  . . 62 92 I *55
Mehdi, Shri S. A. (Rampur) . . • .
Mehrotra, Shri Braj Bihari (Bilhaur) . . »7 50 77
Mehta, Shri J. R. (Pali) . . .  . • 17 41 2 61
Mehta, Shti Jashvant (B h avn agar)......................................... 163 3 409

2562(E) LS— 5
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Name of the Alembt*r

Questions Admitted

Starred Unstarred Shon
Notice

T o ta l

M elkotc, Dr. (Hyderabad) . . .
M m tl, Shri Gopal Datt (Jammu and Kashmir) 
M eoon, Shri Krishna (Bombay City North) 
Menon, Shri P. G. (Mukundapuram) . 
M inimata, Shrimati (Baloda Bazar) .
Mirxa, Shri Bakar Ali (Warrangal)
MIthra, Shri Bibhuti (Motihari)
MItrftt Shri Bibudhendra (Puri)
Miahra, Shri M. P. (Begusarai)
Mlflhra» Dr. U. (Jamshedpur) . .
Mlsrat Shri Mahesh Dutta (Khandwa)
MUra, Shri Shyam Dhar (Mirzapur) 
M oham m ad T u to f» Shri (Siwan) .
Mohan Sw anip, Shri (Pilibhit) .
M ohanty, Shri Gokulananda (Dalasorc^ 
M ohinddin , Shri (Secunderabad)
MoHsiii, Shri (Dharwar South)
Morarkay Shri (Jhunjhunu) .
M ore» Shri K. L. (Hatakanangle)
M ore, Shri S. S. (Poona) . . .
M oham m ad Itm all» Shri (Manjcri)
MnkaBe, Shri (Bhiwandi) . .
M idcefiaa,Shri‘H. N. (C^alcutta Central 
M ttk a r)^  Shrimati Sharda (Ratnagiri) 
M ttim ly Shri David (Lohardaga'
M urll M aaohar, Shri (Ballia)
Murmuy Shri Sarkar (Balurghar)
M orth i, Shri B. S. (Amalapuram)
M arti) Shri M. S. (Anakapalle)
M naafirt Shri G. S. (Amritsar)
Mttthlah, Shri (Tirunelveli) . .
M tizaffar H utain, Shri (Moradabad i

roo<;

56 

3

2
345
166

57 
136

J

111
54
4

85
IT

1

30

72

0̂1

78
6

264
233

48
112 

10 
I

1
«o
9̂
6

17

50
5̂

54

3­
34

I

02
I

I 7 1 0

140

612
399

106
248

3

3
196
73
TO

256
28

S i

89

N

Naida, Shri V. G. (Tiruvallur)
Naiky Shri D. J. (Panchmalials)
Nalk» Shri Mahcswar (Mayurbhanj 
Nair» Shri N. Sreekantan (Quilon)
Nalr, Shri Vasudcvan (Ambalapuzhn.
N am blar, Shri (Tiruchirapalli)
Nanda^ Shri (Sabarkaniha) .
Naakar, Shri P. S. (Mathurapur)
Nath Pai, Shri (Raiapur) . .
Nayak, Shri Mohan (Bhanjanagar;
Nayar, Dr. Sushila (Jhansi)
Nallakoya, Shri . .
Neaamony, Shri (Nagcrcoil) .
N ifam « Shrimati Savitri ( B a n d a ) .........................................
N lraojan Lai, Shri (Nominated* Andaman and Nicobar Islamls)

>71
763

II
625
226

183
4

989

I
*59
sii
26

639

*31
39

10

ti37
2

10 
2

11
8

14
I

I

330
1284

39
T285
555

328
44

ro
1

2129
2
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Name or ihc McmlK'r
Qucition* Admincd

S ia iT c d r n s ta r r c t i S h o rt
Motk'v

Toiai

O

O m kar Singh, Shri i^Budaun 
O sm an A li Khmn, Shri S.
O za, Shri (Surendranagar

“ I

I

I s

Paliwal, S h r i  (H in d au ri)

Pandc, S h r i  K .  N . (H a ti ^
Pandey, Shri R . S . (G u n a  

Pandey, S h r i  S a r jo o  (R a sra  . .

Pandey, S h r i V ishw a N ath  (S a lcm p u i 
Pandit, S h r im a ti  V ija y  L a k s h m i ' Phulpui , 

Panna Lai, S h r i (A k barp u r 

Pant, S h r i  K .  C . (N a in i T a l 

Paradhi, S h r i (B a la g h a i) .
Paramaiivan, S h r i (E ro d e  

Parashar, S h r i (S h iv p u ri) ^

Patel, S h r i C h h o iu b h a i (H roacli 
Patel, S h r i M an  S in g h  P. (M e h sa n a  
Patel, S h r i N , N . (B u lsar)
Patel, S h r i 1*. R . (P a tan ) .

Patel, S h r i R a jcsh w a r (H a jip u i 

Patil, S h r i  D . S . (Y c o tm a l 
Patll, S h r i J .  S .  CJalgaon)
Patil, S h r i  M . B . (R a m tc k  .
Patll, S h ri S .  B . (B i ja p u r  So u th

Patil, S h r i  S . D ................................................
Patil, S h ri S .  K . (B o m b ay  C iiy  S o m h  
Patil, S h r i A. (O sm an ab ad ) .

P a i n ,  S h r i  V , T ,  (IC ohU pu r:
Patil, S h r i V asan trao  (C h ik o d i.
Patnaik, S h r i  B . C . (O h en k a n a lj .
Pattabhi Raman  ̂S h r i C .  R . (K u m b ak o iu in i 
Pattaayak, S h r i K ish e n  (Som balpur^

Piliaif S h r i N atara ja  (T riv o n d n iin  
Pettekkatt, S h r i  (TcUicherr^O . .
Prabhakar, S h r i N aval (D elh i-K .u m l lU g h . 

pratap Singh, S h r i  (S irm u r)

Prithvi Ra), S h r i  (D au sa)
^ttrl, S h r i D . D . (K a ith a l

59>
222 .

SSg

I •; 
S4

.V'

5^
12

4^
5 7

52̂

 ̂*5 
f»
I

22.̂

330
1551

3-
Sf.

4 ^
73
22

44

A
So

70

24̂

111 
I

I

25
J

3̂ 9
210

27

141

4
I \

7 *
109*̂
55<’

4 '̂ 
I 7i

• 3­
34 
90 
h

127
307

h
I

mi
I

I

1

I 230 
lr> 
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Raghavan, Shri A. V. ;̂Badagara 
Raghanath Sijagh, Shri (Varanabi. 
Raghnramaiah, Shri (Guntur; 
Rai, Shrimati Sahodra Bai (Damoh 
Ra) Bahadur, Shri (Bharatpur 
Raia, Shri C. R. Qunagarh; 
Ralaram, Shri (Krithnagiri

7̂3
5*9 '>55
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Name of the Member
Questions Admitted

Starred Unstarred Short
Notice

Total

Raldeo Singh, Shri (Jaun^ur) . 26 73 99
Ra|u» Shri D. B* (Narasapur) . 13 39 I 53

Dr. D. S. (Rajahmundry) . I I 2
Rafyalazml, Shrimati (Aurangabad) .
Ram» Shri T. (Sonbarsa) . . . 5 13 18
Ram Sewak, Shri (Jalaun) . . 
Ram Singh, Shri (Bahraich) . .

78 115
3

193
3

Ram Subhag Singh, Dr. (Bikramganj) . .
Ram Swamp, Shri (Robertsganj) . . . 6 17 23
Ramabadran, Shri (Cuddalorc) . . . 3 I 4
Rama Krishna, Shri K. V. . . . 6 6
Ramakrithnan, Shri P. R. (Coimbatore) . I - I
Ramanathan Chcttiar, Shri R. (Karur) . 72 42 114
Ramaswamy, Shri S. V. (Salem) . .
Ramatwamy, Shri V. K. (Namakkal) . 3 U 17
Ramdhani Das, Shri (Nawada) . . .
Rameshwaranand, Shri (Karnal) . 86 260 9 355
Rampure, Shri M . (Gulbarga) . . lOI 120 221
Ramesh^khar Prasad Singh, Shri (Chapra) 32 19 I 52
Rananjai Singh, Shri (Musafirkhana) . 13 51 64
Rane, Shri (Buldana) . .
Ranga, Shri (Chittoor) . . I 9
Ranga Rao, Shri (Cheepurupalli) 
Ranjit Singh, Shri (Sangrur) .
Rao, Shri Hanmanth (Medak) .
Rao, Shri Jaganatha (Nowrangpur) .

I I

Rao, Dr. K. L. (Vijayawada) . . 9 13 22
Rao, Shri Krishnamoorthy (Shimoga)
Rao, Shri Madhusudan . . . 
Rao, Shri Muthyal (Mahbubnagar)

n o 335 445

Rao, Shri Rajagopala (Srikakulam) . 3 7 10
Raoi» Shri Ramapathi (Karimnagar) . 5 20 2
Rao, Shri Rameshwar (Gadwal) I . . 15
Rao, Shri Thirumala (Kakinada) 7 I 8
Rattan Lai, Shri (Banswara) 2 31 33
Raut, Shri Bhola (Bettiah)
Rawandale, Shri (Dhulia) . 2 7 9
Ray, Shrimati Rcnuka (Malda) . lOI 45 146
Reddi, Dr. B. Gopala (Kavali) (
Reddi, Shri R. N. (Nalgonda) . 6 21 27
Reddiar, Shri (Tindivanam) . I 17 I 19
Reddy, Shri Hswara (Cuddapah) 138 320 458
Reddy, Shri H. C. Linga . 340 507 2 849
Reddy, Shri K. C. (Chikballapur) . ,

Reddy, Shii Narasimha (Rajampet) 223 176 9 408
Reddy, Shri Narayan (Adilabad) . 58 51 109
Reddy, Shri Ramakrishna (Hindupur) 2 3 5
Reddy, Shri Yallamanda (Markapur) 55 77 3 135
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Name o f the Member
Questions Admitted

Starred Unstarred Short
Notice

Total

I I I 3
72 91 2 165

206 141 347

14 4- > 58
1 1 4

67 125 2 ^94
1607 *554 7 3168

17 27 1 45

249 233 482
I 13 14
I 3 4
5 9 M

84 92 176
253 264 11 528
600 329 1 930
95 117 2

2 13 2 17

K 7 15

I I 2

30 35 65
1888 1596 24 3508

12 9 21
10 14 1 25
14 II 25

IO3I 705 44 17S0
10 19 29
10 II 21

35 91 4 130
20 12 32

^ 3 512 H T2I3
324 171 2 497

I 8 9
4 I 5

405 338 6 749
24 133 157

765 860 6 1631
5 10 17
5 6 II

Reddy, Shrimati Yashoda (Kumool) . 
Roy, Dr. Saradish (Katwa) . .
Roy, Shri Bishwanath (Deoria) . .

Sadhu Ram, Shri (Phillaur)
Saha, Dr. S. K. (Birbhum) .
Saha, Shri Rameshwar (Rosera)
Saigal, ShriA. S.(Janjgir) . .
Samanta, Shri S. C. (Tamluk) .
Samnani, Shri (Jammii and Kashmir) . . .
Saaji RupH, Shri (Nominated—Dadra and Nagar Haveli) 
Saraf, Shri Sham Lai Qammu and Kashmir) .
Sarma, Shri A. T. (Chatrapur) . . .
Satyabhama Devi, Shrimati (Jahanabad) . 
Satyanarayaoa, Shri (Parvathipuram)
Scindia, Shrimati Vijaya Rajc (Gwalior)
Sen, Shri A. K. (Calcutta North West)
Sen, Shri P. G. (Purnea) . .
Sen, Dr. Ranen (Calcutta East)
Seth, Shri Bishanchander (Etah)
Sezhiyan, Shri (Perambalur) . .
Shah, Shri Manabendra (Tehri Garhwal) .
Shah, Shri Manubhai Gamnagar) .
Shah, Shrimati Jayaben (Amrcli) .
Shakuntala Devi, Shrimati (Banka) . .
Sham Nath, Shri (Delhi-Chandni Chowk)
Shankaraiya, Shri (Mysore)
Sharma, Shri A. P. (Buxar) .
Sharma, Shri D. C. (Gurdaspur)
Sharma, Shri K. C. (Sardhana) .

Manjari, Shrimati (Palamau)
Shaahi Ranlan, Shri (Pupri) . .
Shastri, Shri Lai Bahadur (Allahabad)
Shastri, Shri Prakash Vir (Bijnor) . .
Shastri, Shri Ramanand (Ramasanehighat)
Sheo Narain, Shri (Bansi) .
Shinde, Shri (Kopargaon)
Shinkre, Shri (Marmagoa) .
Shivananjappa, Shri (Mandya) .
Shree Narayan Dat, Shri (Darbhanga) .
ShiiUa, Shri Vidya Charan (Mahasamund) 
Shyamkumari Devi, Shrimati (Raipur)
Slddananjappa, Shri (Hassan) .
Siddhanti, Shri Jagdev Singh Ghajjar)
Siddiah, Shri (Chamarajanagar) .
SIdhethwar Prasad, Shri (Nalanda)
Singh, Shri A. P. (Pratapgarh) .
Singh, Shri B. J...................................................................
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N am e tlic  M '-m h cr
Questions Admictcd

S tarred U n star red S h o rt
N o tice

P otal

S i n g h ,  D r. B . N . (i la/ n ribag h ; . 4 6 I I 1
S i n g h ,  S h ri Halwant . -> 2
S i n g h ,  S h ri D . N . (M u / affarp u r

S i n g h ,  S h ri J .  (G iio s i ; . 133

I
3 iS i

S i n g h ,  S h ri K .  K .  (M a h a ra jg a n j; 1
S i n g h ,  S h ri S . 1’. ( In n e r  M a n ip u r 4 4
S i n g h ,  S h ri Y . l ) . (S h a h p b a d )  . 73 H 5 4

1

192
S i n g h a ,  S h ri G . K .  (M id n a p o rc 3 5 9
S i n g h a ,  S h ri V . X .  (S u n d crg a rh 22 42 s 69
S i n g h v i j D r .  L . M . (Jo d h p u r) . 815 (̂ 23^ 31 1469
S i n h a ,  S h ri Ji. P. . . . 2 h 10
S i n h a ,  S h rim a ti K am d u lari ( i ’a tn a  . *73 287 460
S i n h a ,  S h ri S a iy a  N arayan  (S a m a stip iir

S i n h a ,  S h rim a ti 'ra rk c sh w a ri (B a rh ' 140 105 24S
S i n h a i a n  S i n g h ,  S h ri (G o ra k h p u r ; 2(> 1 T 4 ^
S i v a p p r a g h a t s a n ,  S h r i K u . (P o n d ich erry I < 0
S h i v a s a n k a r a n ,  S h ri rS r ip c ru m ln iJu r IG 1 11
S n a t a k ,  S h ri K u rd co S 44 49
S o l a n k i ,  S h r i (K a ira )  . 178 130 4 3 1 -i
S o n a v a n e ,  S h r i ( f ’an d h arp u r) . . . 2S 135 163
S o u n d a r a m  R a m a c h a n d r a n ,  S h riin u ii ( n i i i J ig u l
S o y ,  S h ri 11. (S in g h b h u m ) . 179 2 264
S r i n i v a s a n ,  D r. 1*. (M a d ra s  NorHO 7S 139 217
S u b b a r a m a n ,  S h ri (M a d u ra i) . 3 9 12
S u b r a m a n i a m ,  S lir i C .  (P o llach i
S u b r a m a n y a m ,  S h ri 'P . (BcU ar> . 2 2 M 3 »̂
S u m a t  P r a s a d ,  S h ri (M uzafTarnagar ^ N
S u n d e r  L a i ,  S h r i (S a h a ra n p u r) I 1
S u r e a d r a  P a l  S i n g h ,  S h r i  (B u la n d sh a lir ; . 623 475 2 1
S u r y a  P r a s a d ,  S h r i (B h in d ) 75 113 187
S w a m y ,  S h r i M . N . (O n g o lc ) 1 10 ^94 409
S w a m y ,  S h r i M . P. (T e n k a s i)  . 68 I 7«
S w a m y ,  S h ri M . V'. (M asu lip acn an i 1 1 2
S w a m y ,  S h r i S iv a m u rth i (K o p p a l ' I 2f' ^54 1 381
S w a r a n  S i n g h j  S h r i (Ju llu n d u r) . .
S w e l l ,  S h ri (A ssa m — A u tonom ou s D is tr ic t  ■ 72 13 I n r .

T n h l r ,  S h r i  M o h a n u n u d  (K is h a n g a iij 5 7 12
T a n  S i n g h ,  S h r i  (B a r m c r )  . 8 - t.*̂ 3 2 4 0
T a a t l a ,  S h r i  R a m c s h w a r  (S ik a r )  . . l Ol S 7 7 0 1791
'F h e n g a l,  S h r i  N a ll ik o y a  (N o m in a t e d — M in ic o y  u iid  A m in d iv e

Is la n d s ; . . . . . 2 2
'f h e n g o n d a r ,  S h r i  M .  G .  (N a g a p a th n a m  . 1 5
T h e v a r ,  S h ri V .  V .  (T l ia n ja \ 'U r s 5 7 6 s
T h l m m a l a h ,  S h r i  (K o l a r )  . 2 6 X

T h o m a s ,  S h r i  A .  M .  (H rnakulain*

T i w a r y ,  S h r i  D .  K .  (G o p a lg ttn j 3<H> 199 2 510

T l w a r y ,  S h ri JC. N . (B ag ah a) . 339 <272 1 6 X2
T i w a r y ,  S h i i  K . S . (K h a ju ra h o ) »̂ '3 3 32c
T r i p a t h i ,  S h ri K r ish n a  D e o  (U n n a o 4 * 9 * 132
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Niamc of the Member
Starred

Qucsiioxis Admitted

I ^nstaired Short
Mmicc

I'otnl

Trivedi, Shri U. M. (Mandsaur"
Till* Ramy Shri (Ghaiampur) .
T y s fi, Shri (Dehra Oun> .

U

UUicy, Shri (Mandla; . . .
Ulaka, Shri Ramachandra (ICoraput) .
Cmanathy Shri (Pudukkotui) . .
Upadhasraya, Shri Shiva Dutt (Rewa 
Ctiya, Shri (Shahdol t

V

Vaishya, Shri M. B. (Sabarmaii;
Valvi, Shri (Nandurbar) . .
Varma, Shri M. L. (Chittorgarh)
Varma, Shri Ravindra (TTiiruvcUa) 
Vcerabasappa, Shri (Chitradurga)
Veerappi, Shri (Bidar) . .
Venkaiah, Shri Kolia (Tenali) 
Venkatasubbaiah, Shri P. (Adoni) .
Vemuiy Shri Balgovind (Khcri)
Vcrma, Shri K. K. (Sultanpur)
Vernuh Shri S. L. (Siupur) . .
vadyalaakar, 5hri A . N, OioihiMpur) . 
Vi)a|ra Anandaf Maharaikomar {Vi&akhapama/n) 
V ilaya Ra)e» Shrimati (Chatra)
V im la D cvlt ShriiTwti (Eluru) .
VIrbbadra Siagb» Shri (Mahasu)
Vltbram Praaad, Shri (I l̂ganj)
Vyas, Shri Radhelal (Ujjain)

W

Wadiwa, Shri (Scorn 
Warior» Shri (Trichui; . .
Waaniky Shri Balkrishnn (Gondia)

Y
Yadab, Shri N. P. (Sitamarhi) . .
Yadav» Shri Ram Harkh (Azamgarh)
Yadav, Shri Ram Scwak (Bara Banki >
Yadava» Shri B. P. (Kcsariaj . .
Yajiilk, Shri (Ahmcdabad) . .
Yaibpal Slnfb, Shri (Kairana) .
Yadbvir Sfaifh« Shri (Mahendragarh *
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44
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174
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13
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723
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109
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13
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402
275
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IMPORTANl' STATEMENTS MADE BY MINISTERS IN THE THIRD LOK SABHA
UNDER RULE 372

(Arranged Session-wise)

XV

No. of the Designation of the Minister
Session making the Statement

Subject matter of the Statement Date of Time 
Statement Involved

2 3 4 5

Hrs. Mts.
Minister of State for External 

Affairs.
Commonwealth Prime Ministers* Con­

ference to be held on 10-9-1962.
19-4-1962 0 02

Prime Minister . Proposed resumption of nuclear tests 
by U.S.A.

24-4-1962 0 12

Minister of Steel and Heavy 
Industries.

Bokaro Steel Plant. 1-5-1962 0 02

Prime Minister . Firing on Policemen from Chinese 
Trade Agency in Kalimpong.

11-5-1962 0 05

Minister of Shipping in the 
Ministry of Transport

Hooghly River Pilots. 16-5-1962 0 11

Minister of Shaping in the 
Ministry of Transport

Resumption of work by Hooghly River 
Pilots.

21-5-1962 0 oaj

Minister of Defencc . Bunkers on Assam-East Pakistan 
Border reoccupied by Pakistan.

28-5-1962 0 02

Prime Minister Disturbances in F4ist Pakistan and 
subsequent Migrations.

4-6-1962 0 13

Deputy Minister of Railways . Accident to No. 204— Down Poona- 
Bangalore Express on 4-6-1962.

4-6-1962 0 03

Minister of Financc . . Foreign exchange situation 8-6-1962 0 11

Minister of Mines and I ’ucI . Agreement concludcd With the CcntiaJ 
Provinces Manganese Ore Company 
Ltd.

12-6-1962 0 01

Minister of International Trade Negotiations between U. K. err Fast 
European Community.

12-6-1962 0 10

Minister of Stcx*l and Heavy In­
dustries.

Solvecn Delegation Report. 21-6-1962 0 03

Prime Minister Situation in Ladakh. 6-8-1962 0 26

Minister of Financc Visit to Western Europe. 6-8-1962 0 09

Minister of Railways . . Railway accident at Dumraon. 6-8-1962 0 03

Minister of Steel and Heav>' In­
dustries.

Manufacture of Small Car. 9-« 1962 0 03

First Session

Sea>nd Session

36
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I 2 3 4 5

Minister o f  Mines and Fuel Agreement between the Government o f  
West Bengal and the Central G o ­
vernment over the question o f  coal 
mining in West Bengal.

10-8-1962
Hrs. M ti. 

0  03

Minister o f  State in the Ministry Power Supply position in Delhi, 
o f  Irrigation and Power

X4-8-X962 0 02

Minister o f  Steel and Heavy 
Industries.

Distribution o f  G.C. Sheets. 29-8-X962 0 oi

Minister o f  State for External 
Affairs.

Establishment o f  30 new posts in 
Ladakh by the Chinese troops.

3-9-1962 0 13

Minister o f  Railways. . . Commission o f  Enquiry for the Dum- 
raon railway accident.

7-9-1962 0 o l

Minister o f  Steel and Heavy In­
dustries.

detention prices o f  pig iron and steel 7-9-1962 0 ot

Third Session . Minister o f  Planning and Labour 
and Employment.

Measures for maintaining prices o f  es« 
sential commodities at reasonable 
levels.

XO-XX-X962 0 06

Deputy Minister o f Railways . Allowances paid to members o f  Railway xo-i 1-1962 
Accidents Conunittee.

0 01

Minister o f  Mines and Fuel . Supply position o f  petroleum products X3-XX-X962 0 04

Prime Minister . . Situation in NEFA and Ladakh. . X9-XX-X962 0 »6

Prime Minister . , . Do. 20-XX-X962 0 27

Prime Minister . . Development in respect o f  Chinese ag­
gression.

2X-XX-X962 0 26

Minister o f  State for External 
Affairs.

Location o f Third Nuclear Power Sta­
tion.

3-12-X962 0 03I

Minister o f  Home Affairs . Release o f  a person at Gauhati arrested 
on espionage activities.

6-X2-I962 0 05ft

Prime Minister . . . Visit to Assam: and ceruin tnattert 
connected with Chinese aggression.

7-X8-X962 0 4)

Deputy Minister o f  Railways . Collision between the Avadh-Tirhut 
Mail and a Passenger Train on 4-1-63 
at Umeshnagar.

2X-X-X963 0 07

Deputy Minister o f  Railways . Accident on X5-X-X963 at railway bridge 
near Cuttack.

2X-X-1963 0 05

Minister o f  Finance . . Gold Control Scheme •. 24-X-X963 0 Of

Fourth Session . Deputy Minister o f  Railways . Freight concessions to export traiBc. 27-2-1963 0 02

Minister o f  Mines and Fuel . Instances o f  mob voilence at the pro­
ject site o f  Kiriburu Iron Ore Pro­
ject.

20-3-X963 0 07

Minister o f Economic and 
Defence Coordination.

Mention o f  his name in connection with 
certain transactions o f  a mine owner 
operating in Orissa firom Calcutta.

4-4-1963
•

0 20|

Minister o f  Food and Agriculture Sugar Situation and measures to deal 
With it.

*7-4-1963 0 07

Minister o f  State for External 
Affairs

Further deuils o f  the attack by Niga 
hostiles on a railway passenger train 
on 9-4-19^3

ao.4-1963 0 02

• L*id on the Table. 
2S62(E)LS-6.
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I * 2 3 . 4 * 3[

Minister o f Scientific R^^arch 
and Cultural Affairs.

Certain allegationB made in the House 
by Shri Mani Ram Bagri against him 
on 23-3-1963.

22-4-1963
Hrs. Mts. 

0 7*

Minister of Food and Agriculture. Price support for ricc and wheat in
1963-64 acason. 26-4-1963 0 08

Minister of Law , Report of Shri C. K. Daphiary, ar*d 
bhri A. V. Vijvanatha SabUi,on ccr- 
tai i asy ects of the Vivian Bo5»e Com- 
nu;>siOii UcpOit,

29-4-1963 0 08

Miaiiter of State for Commerce Part the Report of Shri C. K. 
and Industry. Dap uai y and iJhri A. V. Visvanatî a

S'MUi Oil certain aspccLe of the 
Bose Commission Repoi t.

6. 5-1963 0 05

Prime Minister . . • tMth foreijgn dignitaries Who 
iua roccatly vmtcd Iiidia; Indo- 
Pak. uiKti, eic.

7-5-1963 0 25

Prime Minister , . » . lnvcstii^4iou of certain transaciioii& o f 
M/ii ĉrajuddxn and Com^auy, Cal- 
cuiia. *

7-5-1963 0 13

Fifth Section . Prime Minister , . . Indo- Pakistan talks*. 13-8-1963 0 01
Prime Minister * . , Agreement With Voice of Amcrioa for 

acquisition Ol a high-poWered trans- 
muier.

14-8-1963 0 17

Prime Minister . . ♦ Chinese troop concentrations along the 
Indo-China Border.

16-8-1963 0 28

Prime Minister . . . Enquiry made by Justice S. K. Das 
into certain iransacuons of Messrs 
Sera)uddin and Co.

17-8-1963 0 31

Prime Minister .

Minister oC Planning and 
Labour and Employment.

The agreement With the U.S.A. and 
U. K. concerning the «npply of radar 
eqvipment for the Indian Air Force 
and the joint training exercises*. 

Statistics of Cpnsuixier expenditure.

1̂ -8-1963 

26-8* 1963

0

0

02

09

Prime Mini&tor . . * Resign t̂lQiis from the Council of 
Minisljers and conseqiient change in 
the portfolios of certain Ministers.

30-8-1963 0 02

.•>..; Minister o f  Defence . . NBFA enquiry. , . * « 2.9-1963 0 05

: ■. '
Minister of Home Aifairs. . Abolition of poll tax in Minicoy 

laland. 4-9-1963 0 01

> Minister o f Food todAgricul** 
ture.

Measum to mgamt sugar production 
in I963*64«

6-9-J963 0 02

Minister o f Defence , « Our Defence Preparedness. 9-9-X963 0 26J

■.
Minister o f Shipping in the 

Ministry o f Tttmsport
; Crasli o f an I.A.C. plane on 11-9-63 IX-9-J963

X2-^iV63
0
0 SI

Y. , ,
Minitter o f Steel and Heafvy Steps ptoposed to be taken to ensure 

Industries, proper ^ d  industrial management
20-9-1963 0 01

Ministor of MiA^s and Fuel • Working o f the GaulUti Oil Re^ery. 20.9-1963 0 05 ̂/ 11 }
Prime Minister . . ^ Recent fit^g by Pakistan forces on 

Assam-East Pakistan border.
21-9-1963 0 as

*L«id oa the Table.
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I 2 3 4 .  5

Htb. Mts,
Minister of Finance . Gold Control Order and Compulsory 

Deposit Schemes.
21-9-1963 0 12

Sixth Session . Deputy Minister of Food and 
Agriculture.

Do.

Production, pricc, etc. of rice.
Problems of sugar and gur and sugar- 

canc prices

19-11-1963
19- 11-1963

1
0

08

0*

Minister of Defence . . Crash of an LA.F. helicopter near 
Poonch resulting in the death of 
some senior officers of the Armed 
Forces.

22- 11-1963 0

Prime Minister . India's representation at the funeral ot 
President Kennedy in Washington.

29-11-1963 0 07

Minister of Finance . . Decision o f the Life Insurance 
Corporation to tiani-aci gci.ticl 
insurance business.

29-11-1963 0 02

Minister of Defence . I.A.F. Dakotn crash near Bauil al Pass
on 22-11-1963-

2-12-1963 0 03

Minister of Food and Agricul­
ture.

Sugarcane priccs. 12-12*̂ 1963 0 12

Minister of Finance . Family Penjiion Scbcme for Central 
Government Employees.

13-12-1963 0 02

Minister of Finance . . Econom :’c 8ituat icrr. 16-12-1963 0 36

Minister of Planning and Finance Fee or r (ru’triors of tVc Ccntmirx- 
c ’sc I 'C O rp aniffl'ic i C r n n ; T < <  
C-ovcmr.uiiis decisici;

0 01

Minister of Staic for Home 
Affairs

Arn st o f SVri B. P. Maurya M.,P. 
tui.Jer the Dcfv-'no: of India Rules.

20-12-1963 0 25

Minister of I’ inancc . C la  ‘ i f ia ’Mon ofcitic< foi thi
of v:n;n’ jrir of cor'pt^fau")\ ('i f ') 
allov.Mna nrid fbe houte rent al!( \v- 
aric(‘ 'o  tV'c Central GovtUimnt
ciriploytc:.

2 1 - 2 0 04

Seventh Session Minister of Hoinc Affairs. of sacred relic from the 
Ml S'brine.

17-2-1964 0 02

Minister of Dcfcncc M ^ -nr o f  an I .A .F .  tra m p o rt a ir- lfc-2-1964
19-2-1964

24 - 2-19 64

0
0
0

05
03
01

D ep u ty  Mini^^tcr o f  E x te rn a l 
A ffairs

R('cop.vi: ( r of' the Republican G o -
veTUirc r J  Ot Z an zib ar.

2 1 - 2-1964 0 03

M in is te r  o f  E Ju c a t io n i:?; C'’ '( 1 o r  K ash m i) in  i l 'c  S ca ^ rity
CoVillC;!.

2 -̂'2-1964 0 18

M in is te r  o f  S te e l, M in e s and 
H eav y E rig ineerin g .

D i'sU iV u lioi; of S te e l. 2 - V I 964 0 10

Minister o f  L a w  . . . D J b i  State C o o p erativ e  S to re s . . 3- 3-1964 0 21

Deputy Minister of Labour and 
Employment anJ Planning

Report of the Bonus COIrm̂ .̂ îc r. 3-3-1964* 0 02

MiniaerofPood and Agriculture Minimum pricc of sugar-canc ditring
1964*65.

4-3-«9<S4 0 02|

Deputy Minister of Dcfcncc Crnsh of I.A.F. plî ne on 4-3*̂ 9̂ 4 4-3-t9«4 0 02

*Laid on the Table.
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X 2 3 4 5

Hri. Mts.
Minister of Home Affsdis. . Observations made by Shri G. G. Swdl

on 18th & 20th February, 1964.
5-3-1964 0 10

Minister of Sute for Home 
Affairs

Seizure by the police of a large quantity 
of high explosives from the bedding 
of a passenger at Rangiya Railway 
station near Gauhati in Assam.

6-3-1964 0 12

Minister of State for Home 
Affairs.

Arrest of Shri Muzaffar Hussain, M.P. 6-3-1964 0 06

Deputy Minister of Railways. Collision between Madras-Howrah 
Express and a goods train at Baudpur 
station on South Eastern Railway on 
8-3. 1964.

9-3-1964 0:: 07

Minister of Food and Agriculture. Creation of Wheat Zones . . 23-3-1964 0 II

Minister of Sute for Home 
Affiurs. 1

Reference made by the President to the 
Supreme Court under Article 143 of 
the Constitution in regard to the 
conflict of powers and jurisdiction 
between the State Legislature and 
the High Court of Utur Pradesh.

26-3-1964 0 01

Minister ol Home Affairs. Recent Conference held in Delhi 
between the Indian and Pakistani 
delegations and the proposals made 
by the two delegations.

13-4-1964 0 10

Minister of Finance. . . Certain references made to him 
by Shri S. M. Banerjee, M.P. in 
his speech on the ist April, 1964 
on the Demands of Grants relating 
to the Departments of Supply and 
Technical Development.

17-4-1964 0 12

Minister ol Food and Agriculture. Meeting of Ministers held in Djakarta
in preparation for the Second Afro- 
Asian Conference.

17-4.1964 0 08

Prime Minister . . . Conference of Commonwealth Prime 
Ministers.

22-4-1964 0 03

Minister of Steel> Mines and 
Heavy Engineering.

Bokaro Steel Project. [ 1.5-1964 0 06

Eighth Session Minister of Home Affairs . Sudden illness of the Prime Minister. 27-5-1964 0 02

Minister of Steely Mines and 
Heavy Engineermg.

Demise of the Prime Minister. [27-5-1064 0 02

Deputy Minister ol Defence . Missing Ilyushin aircraft. [ 5-6.1964 0 07

Kiath Session Minister of Sute for Hoai^ 
^  igtkL. Affairs.

Unauthorised landing of two foreigners 
in a plane at Murud on 8-6-1964*.

7-9-1964 0 03

Prime Minister. . . Commonwealth Prime Ministers* Con­
ference.

7-9-1964 0 19

•I-iid on the T«blc.
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Tenth Session

Minister of Home Affairs

Minister ol Labour and Em­
ployment

Minister of Dtfence.

Proclamation issued by the President 10-9-1964 
on the loth September^ 1964 under 
Article 356 of the Constitution, 
assuming to himself all the functions 
of the Government of the State of 
Kerala.

Hrs. ts 
o 03

Decisions of the Government on the 
Bonus Commission.

Visits to the U.S.A. and the U.S.S.R.*

18-9-1964 0 09

21-9-1964
22-9-1964

Deputy Minister of Railways.

Minister of Home Affairs 

Minister of Finance .

Minister of Defence 

Minister of Commerce . .

Minister of Irrigation and Power 

Deputy Minister of Home Affairs

Minister of Law and Social 
Security.

Deputy Minister of Education 

Minister of Defence Production

Minister of Food and Agriculture

Minister of Horae Affairs .

Deputy Minister o f Irrigation 
and Power

Minister of External Affairs

Minister of Food and Agri­
culture.

o 02i 
o 15

21-9-1964 0 09Head-on collision between Down 
Gauhati-Lucknow Express and 
Up Kamrup Express at Kaithalkuchi 
station of North-east Frontier 
Railway on 19-9-1964.

Arrest of Bakshi Gulam Mohammad 22-9-1964 0 20
and others in Kashmir.

Enhancement of bank rate and modi^ 25-9-1964 0 04
fication of credit control.

Recent violations of ceasefire line by 28-9-1964 o 16
Pakistan in Jammu and Kashmir.

Production and price control on 28-9-1964 o 02
varieties of cloth of mass consump­
tion*.

Flood situation in the Country'*'. 29-9-1964 0 o|

Alleged ill-treatment and man-handling 30-9-1964 0 05
of Shri Priya Gupta, M. P. in 
Purnea Jail, Bihar.

Judgement of the Supreme Court in 
C. S. Rowjee and others v. the 
Andhra Pradesh Sute Road Trans­
port Corporation delivered on 
27-1-1964 dealing with allegations 
made against the then Chief 
Minister of Andhra Pradesh relating 
to the order of the Transport Mixiister 
of Andhra Pradesh concerning 
nationalisation of ceruin bus routes 
in the District of Kurnool.

Death of school children in a village 3-10-1964 o 2X 
near Kurnool after taking mid-day 
meals.

Discovery of defence maps in a fruit 3*10-1964 0 05
parcel at] Piparya Railway Station 
(M.P.)

Supply of ft>odgrairf, ic V0j ous 3-10-1^)64 o 01
Staten*.

Reported atomic explosion by Chira. 3-10-1964 o  02

Floods in Andhra Pradcf^h 3-10-1964 o 20

1-10-1964 0 39

IntcrnacioraJ DcvelormcT tfc*. 27-11-1964 0 01

Food situation in the Southern Stata»*. 17-11-1964 0 01

H^id on the Table.
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X 2 3 4 5

Minister of Defcncc Production Establishment of new Ordnance 
Faaories.

20- 11-1964
Hrt. Mu. 
0 05

Minister of Defence . Deferce Minister’s Visit to the United 
Kingdom*.

26 1̂1-1964 0 01

Deputy Minister of Food and 
Agriculture.

Food sitiiation in Kerala. 26-11-1964 0 V

Minister of State for Bxtejrnal 
Affairs.

Recent developments in Bhutan, 2-12-1964 0 10

Prime Minister . . Prime Minister’s visit to U. K. . 9- 12-1964 0 18
Minister of Railways « Collision between 236 Dn. Chupra- 

Gorakhpur Pesserger and a motor 
bus between Dighwa DobowJi ard 
Sidhwalia stations on North Eastern 
Railway on 9- 12- 1964.

10- 12-1964 0 15

Minister of Railways . . Action taken on certain points m«<̂ c 
by members during the discussions 
on Railway Budget for 1964-65

16-120C64 0 05

Minister of Home Affairs . Expulsion of Second Secretary of the 
Pakistan High Commission in Delhi 
and • retaliatory action taken by 
Pakistan.

18-12-1964 0 z8

Deputy Minister of Communi­
cations.

Industrial disputes between the maracc- 
merit and the cmployetf. of the 
Indian Telephone Induslries 
Limited, Bar galore.

21-12-1964 0 01

DgJUty Minister of Ĵ abour and 
Employment.

Delay in layirp the stfl êmcrt 
Hctio'" taken or proposed to be trker 
bv mert or the Corvertiors 
aod Rcc mmendatiOi 8 adopted at 
the 47th Session of the Irtcrra- 
tiornl Labour Conference held 
at Geneva in June, 1963.

c c;

Mi' îster of Petroleum and 
Chemicals.

Oil concession in Iran. 22-12-1964 0 03

Minister of Railways Formation of a new Railway Zore. 2?-12»7S64 0 13
Prime Minister . . . Govcrrment’s Position or Chircse 

aggression. 24-I2-1S^4 0 €3

Minister of Finance Economic situation. 24-12-1964 0 10
Minister of Commerce Position regarding the supply of 

cotton.
24-12-1S64 0 02

Minister of Home Affairs . Catastrophe at Ramcf;hwrrj>ir dv:c to 
tidal waves.

24-32-1964 0 ♦C2

Session Minister of Finance . * Foreign exchange situation. 17-2-1965 0 08
Minister of Food and Agricul­

ture.
Situation arising out of the long­

shoremen’s strike in U. S. ports end 
the offer of the Australian Govern­
ment to make a gift of w êat.

18-2-1965 0 o|

* on th« Table,
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I 2 3 4 4

•
Hrs. Mts

Prime Minister . Allegations against some Chief 
Ministers and other Ministers of
Slate Governments.

22-2-1965 0 05

Prime Minister Me-ctiiig cfthc Chief Miaistcrs r f  
States and the Ministers of the 
Central Government held on the 
24ih and 25th February, 1965 on the 
language issue.

25-2-1965 0 33

Minister oi Food and Agricul­
ture.

Offer of the Canadian Government to 
make a gift of wheat.

r 3-3-1965 0 01

Minister of Finance . Excise duties on certain steel products. 5-3.1965 0 03

Minister ot Home AHfairs . Dcciaion of Government to continue 
Presiacut’s rule in Kerala.

24-3-1965 0 34

Prime Minister . . Health oi the President who underwent 
an eye oi»eratio 1 in London.

2-4-1965 0 02

Minister of Home Aflairs . Attack on Indian police post in Kutch 
border by Pakistan forces.

9-4-1965 0 09

Minister of Home Affairs . Situation in Kutch border . 12-4-1965 0 36

Deputy Mi ibicr c f  Dcfc cc . Cn:;:h V f ai* 1. A. F. Dakota in the 
:\.aga iihL the 13th /.Pril, 1965 
rc> uliiiig in the death >. f nine LA.F.
pcrcv..... el.

14-4-1965 0 01

Minister of Defence , Attack by Pakistan forces on the Kutch 
border.

26.4-1965 0 46

Minister of Rehabilitation. An incident in the Mana Campt
RaiPur on tnc ist May, 1965.

3-5-1965 0 19

, Prime Minister Situation in Kutch Border. 5-5-1965 0 26
Prime Mir.ister Do.

\ 6-5-1965 0 30

Deputy Minister of External 
AiWrs.

Withdrawal of the Indian Diplomatic 
Mission from Southern Rhodesia.

7-5-1965 0 02

Minister of Education Sotting up of a National Committee 
for organising the celebration of the 

centenary of uandhiji in 1969.

10-5-1965 0 02

Prime Minister Situation on Kutch border and hit 
visit to Nepal.

11.5-1965 0 39

Minister of Defence Productioo Retrenchment of workers in B.MJB, 
workshops*.

XI.5-1965 0 Oi

Minister of Law and Social 
Security.

Adivaais in Maharashtra. XI-5-1965 0 XI*

Twelfth Seision Minister of Defence . Situation on the cease-fire line in Jammu 
and Kashmir axxd along Indo* 
Pakistan borders.

16-S.1965 0 18

Minister of Petroleum and 
Chemicals.

Oil Policy*. 16-8.1965 0 oi

Minister of Labour and Em* 
ployment.

Accident in Dhori colliery in Hazari- 
bagh district  ̂Bihar on 2B-5-1965/

16-8-1965 0 oi

Minister ot State lor Railways Railway accidents*. 16-8-1965 0 oi

Minister of Planning . Status of preparatory work on the 
Fourth Five Year Plan.

17-8-1965 0 06i

Minister of Finance . . Economic situation (presenution of 
supplementary Budget)

19-8-1965 0 3B

*1a H  on the Table.
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Twelfth Session Minister of Defence . •

Minister of Petroleum and 
Chemicals*

Minister of Defence . .

Minister of Defence . .

Minister of Transport . .

Minister of Defence . .

Minister of Home Affairs .
Minister of Rehabilitation •

Minister of Defence . .
Minister of Defence . .
Minister of Defence Production 

Prime Minister

Prime Minister . . .

Prime Minister . .

Situation in Jammu and Kashmir. 23-8-1965
25-8-1965

Supply and production of Chemical 27-8-1965
fertilizers.*

Situation in Jammu and Kashmir. . 30-8-1965
Attack by regular Pakistan forces in 2-9-1965

the Chammb Sector of Jammu 
and Kashmir.

Grounding of Caravelles by the Indian 2-9-1965 
Airlines Corporation*.

Situation in Jammu and Kashmir and 6 9̂-1965
Punjab borders.

Demand of Punjabi Suba. 6-9-1965
Latest situation on Indo»Pakistan 7-9-1965

borders.

Do.
Do.
Do.

. 8-9-1965 
t 10-9-1965
14-9-1965

Prime, Minister . .

Minister of Home Affairs. .

Thirteenth Session Minister of Planning .

Prime Minister . . .
Minister of Industry and 

Supply.
Minister of Education 

Minister of Finance . ,

Visit of the . U. N. Secretary-General 1̂6-9-1965 
to India and the discussion held 
re : Indo-Pakistan conflict.

Chinese ultimatum to India to dis- 17-9-1965
mantle military installations along 
the Sikkim-Tibet Border.

Latest Chinese note given by the 20-9-1965
Ministry of Foreign Aflairs, Peking 
to the Embassy of India in China on 
the 19th September 1965 in con­
nection with the Chinese ^timatum 
to India to dismantle miliuty ins­
tallations along the Siklum-Tibet 
border.

Current conflict between India and 22-9-1965
Pakistan and the situation on India- 
China Border.

Demand for Punjabi Suba. 23-9-1965

Reappraisal of Plan in the light of the [5-1 -̂1965
present emergency.

Indo-Pakistan relations.
Decontrol of cement*. 18-11-1965

. Situation arising out of the strike 2̂3-11-1965 
by the students of the Banaras 
Hindu University.

Finance Minister’s visit to the 25-11-1965
U.S.S.R. and Czechoslovaida.

Hrs. Mts. 
0 17 
o l i

o 01

o 01 

0 o ii

o ol 

o 03

0 15 
o 10

o 07 

o 07 
0 10 

O 43

0 31 

0 10

o 33

lO 25 

o 04

0 52 
o 03

O 13

O 10

*Laid on the Table.
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Minister of External Affairs

Minister of Labour and Em­
ployment.

Minister of Food and Agricul­
ture.

Prime Minister .

Minister of Home Affairs

Fourteenth Session Minister of Defence .

Minister of External Affairs «

Minister of Sute for Railways

Minister of Defence

Prime Minister 

Minister o f Defence

Minister of External Affairs 

Minister o f External Affairs 

Minister o f Sute for Law 

Minister o f Law « «

Minister o f Labour, En\ploy- 
ment and Rehabiliution .

Minister of External Affairs

Minister of Home Affairs

Minister of Sute for Food, 
Agriculture, Community De- 
vel^ment and Cooperation.

Seizure o f the office o f the Indian 
Airlines Corporation at Dacca by the 

Pakistan authorities.

Applicability o f the Payment o f 
Bonus Act, 1965 to Public Sector 
Undertakings.

Supply of wheat and fertilizers by the 
Government of United Sutes o f 

America under PL-480 Agreement.

Prime Minister’s p ro[^ ed  meeting 
with President Ayub IChan at Tash­
kent ; situation on the borders; 
and his proposed visits to Burma 
and the U.S.A.

Hn. Mts.
26-11-1965 o  07

9-12-1965 0 20

10-12-1965 o 07

10-12-1965 0 36

Postponement of General 
in Orissa.

Elections 10-12-1965

Situation on Indo-China border.

Circumstances under which Shri Lai 
Bahadur Shastri died.

Accident to 3 UP Assam Mail on the 
Mariani-Farketting Section of the 
M.F. Railway on the 16th February, 
1966.

Agreement arrived at between the 
Chief o f the Army Staff, India with 
the C-in-C Pakistan Army about 
the arrangements to be made for the 
withdrawal o f armed personnel pur­
suance of the Tashkent Agreement.

Prime Minister’s meeting with the 
Nagas.

Situation on Indo-Pakistani border.

Late Prime Minister Shri Lai Bahadur 
Shastri*s visit to Bucma.

Prime Minister’s proposed visit to 
U.S.A.

Setting up o f a Committee on the 
working o f the Advocates Act.

Rightofadetenue Member released on 
parole to attend Parliament.

Strike by tesctile workers in Bombty 
and the dispute between the manage­
ment and the workers of Delhi Q oth 
MiUs, Delhi.

Indo-Pakistani Ministerial meeting 
hekl at Rawalpindi on the ist and 
2nd March, 1966.

Right o f Shri Umanath, M. P. to attend 
the House during the period of his 
release on parole.

Minimum price for sugarcane payable
by Sugarcane factotitt during the 
season 1966-67*

16-2-1966

16-2-1966

28-2-1966

28-2-1966

1-3-1966

2-3-1966

3-3-1966

4-3-1966

9-3-1966

o 07

0 21 

0 27

: 17-2-1966 0 16

17-2-1966 o 03

I21-2-1966 o 23

L 23-2-1966 0 08

0 11 

0 01 

o 15

0 41 

0 41

o 21 

0 28

11-3-1966 O 02
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1 2 3 4 5

Minister o f Home Aflfairs . Incidents in Panipat. 17-3-1966
Hrs. Mts. 

0 10

Minister o f State for Law Composition o f Committee of the 
working o f the Advocates Act *.

21-3-1966 0 01

Minister of Home Affairs . Reconunendations of the Report of 
the Parliamentary Conunittee on 
the Demand for Punjabi Suba.

21-3-1966 0 I I

Miniser o f Industry . Action taken on the Report o f Shri B. 
Mukerji on the fire incident in the 
Heavy Engineering Corporation 
Ltd. Ranchi in January 1964.

23-3-1966 0 02

Minister o f Food, Agriculture, 
Community Development 
and Cooperation.

Offer o f food aid by Canda. 28-3-1966 0 03

Minister o f Education . Revision o f salary scales o f University 
and College teachers.

4-4-1966 0 I I

Minister o f Home Affairs . Present Whereabouts o f Shri Purushottam 
Kakodkar o f Goa.

5-4-1966 0 03

Prime Minister . . . Prime Minister’s recent visit abroad. 7-4-1966 0 10

Minister o f Home Aflfairs. Reorganisation o f the present State 
of Punjab.

18-4-1966 0 27

Minister of Home Affairs . Delhi Bundh. 19-4-1966 0 26

Minister o f Home Affairs . Police firing on tribals in Shehere 
village o f Panchmahal Dis­
trict, Gujarat State, on the 17th 
April, 1966.

20-4-1966 0 03

Minister of External Affairs . Clarifying the position regarding the 
permission given to the under­
ground Nagas to celebrate their so- 
called “ Republic Day” .

21-4-1966 0 07

Minister of State for Railways . Fire in a coach o f train No. 47 UP 
Varanasi-Bombay Express at U grasen- 
pur station on the Northern Railway 
on the 25th April, 1966.

26-4-1966 0 18

Minister o f Industry . Liberalisation o f industrial licencing 
policy.

9-5-1966 0 05

Minister of Food, Agriculture, 
Community Development and 
Cooperation.

Clarification o f the position regarding 
the letter written to the Minister of 
Food, Agriculture, Community 
Development and Cooperation by 
Dr. L. M. Singhvi, relating to the 
Judgement o f Rajasthan High Court 
on the alleged loss suffered by a firm 
engaged in exporting gram.

11-5-1966 0 14

Minister of Planning . Clarification o f the position regarding 
certain Press Reports about his 
proposed statement on his visit to 
U.S.A. and Canada.

12-5-1966 0 25

Minister of Planning . . Recent visit ofthe Minister of i'lanning 
to Washington and Ottawa.

13-5-1966 0 38

Minister of State for Finance. . Delay in lapng on the Table the Kerala 
Money Lenders Rules, I9<̂ 4-

16-5-1966 0 03

Prime Minister . . . Prime Minister’ s visit to Ori sa. 16-5-1966 0 12

•Ljlid on the Table.
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Minister o f Education . . Area o f India as published by the S urvey 
oflndiain  1953 and 1964 and those 
published in 1950 and 1064 

editions o f the United Nations Year 
Book.

17-5-1966
Hrs.Mts, 

0 40

Minister o f Home Affairs . Subbling ofgunman posted at the resi­
dence o f the Minister o f Works, 
Housing and Urban Dcvclopmeny.

18-5-1966 0 05

Minister o f Food Agriculture, 
Community Development and 
Cooperation

\

Clarification o f the position with regard 
to supplementary question raised 
on the 17th May, 1966 arising out of 
the Starred Question No. 1669.

18-5-1966 0 22

Fifteenth Session

Minister o f Home Affairs . 

Prime Minister . . .

Application of the Emergency Provi­
sions.

Prime Minister’s visit to U.A.R. 
Yugoslavia and U.S.S.R.

18-5-1966

25-7-1966

0

0

31

24

Minister o f Defence . . Situation on Indo-Pakistan borders. 1-8-1966 0 02

Minister of State for Law . Membership o f the Advocates act 
Review Committee.

2-8-1966 0 01

Minister o f External Affairs. . Judgement of the International Court 
o f Justice on South West Africa.

2-8-1966 0 18

Minister o f Iron and Steel . Durgapur Steel Plant. 8-8-1966 0 08

Minister o f Home Affairs . Collapse o f three houses in Delhi on 
the 15th August, 1966.

16-8-1966 0 15

Minister of State for External 
Affairs.

Recent talks held with the sub-standard 
honey by the Khadi Gramodyog 
Bhavan New Delhi.

23-8-1966 0 08

Minister o f Food, Agriculture, 
Community Development 
and Co-operation.

Ban on Cow Slaughter. 23-8-1966 0 21

Minister of State for Finance . Demands of Goldsmiths. 23-8-1966 0 25

Minister o f Education . . Service conditions o f teachers. 23-8-1966 0 *4
Deputy Minister o f Home 

Affairs.
Minister o f Home Affairs .

Disturbances in Tripura.

Health o f Shri Indulal Kanaiyalal 
Yajnik, M. P.

1-9-1966

1-9-1966

0

0

01

04

Minister o f Defence . Massing of troops and military 
exrcises by Pakistan and the situa­
tion arising therefrom.

1-9-1966 0 28

Prime Minister . , . Certain relaxations in the Goki Control. 2-9-1966 0 05

Minister o f State for Transport 
and Aviation.

Accident to I.A.C. carvelle aircraft 
VT-DSB near Thana on the 4th 
September, 1966.

5-9-1966 0 M

Minister of Finance « , Clarification of supplementaries to 
to Starred question No. 781 ans­
wered on the 1st September, 1966.

7-9-1966 0 26

Minister o f State for Irrigation 
and Power.

Iddiki Project in Kerala. 7-9-1966 0 01

Sixteenth Scnkin Minister o f State for Railways Recent railway accidents*. 1-11-1966 0 02

Minister of Home Affairs . Delhi Police. 1-11-1966 0 05

•Laid on the Table-
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Prime Minister . Tripartite meeting held in New Delhi 2-11-1966
Hrs. Mts. 
0 07

Minister o f Finance . Recent visit o f the Minister o f Finance 
to Canada and the U.S.A.*.

3-11-1966 0 04

Minister o f Home Affairs . Banning cow slaughter. 4-11-1966 0 "10

Minister o f Iron and Steel . Location o f future steel plants. 4-11-1966 0 15

Minister o f External Affairs . Commonwealth Prime Ministers Con­
ference held in London in September, 
1966*.

7-11-1966 0 02

Minister o f  Home Affairs Certain incidents in New Delhi on the 
7th November, 1966.

7-11-1966 0 05

Minister o f  Transport, Aviation 
Shipping and Tourisim.

Damage to Ships caused by the cyclone 
at Madras on the 3rd November, 
1966*.

8-11-1966 0 02

Minister o f State for Home 
Affairs

Certain incidents in New Delhi on the 
7th November, 1966.

9-11-1966 0 24

Minister o f Health and Family 
Planning.

Strike by nurses in Delhi hospitals 9-11-1966 0 ID

Deputy Minister o f Iron and Proposals for cost reduction o f Bokaro 
Steel Project.

10-11-1966 0 02

Minister o f Commerce . Export duty on tea. 10-11-1966 0 02

Minister o f Sute for Railways Derailment o f Military Special No. SP 
987 between Sivok and Pilanshat 
stations o f the North-east Frontier 

Railway on the n th  November, 1966.

14-11-1966 0 24

Minister o f Industry . Liberalisation o f Industrial Licensing 
Policy*.

14-11-1966 0 01

Minister o f State for External 
Affairs

Outcome o f the Prime Minister’s talk 
with the Underground Naga Delega­
tion.

16-11-1966 0 01

Minister o f External Affairs Prime Minister’s visit to Napal in 
October, 1966

21-11-1966 0 10

Minister o f Finance . Legislative measures proposed for 
providing incometax relief to industry.

21-11-1966 0 04

Minister o f Home Affairs . Detention o f JagadguruShankarachrya 
Swami Niranjan DevTirath o f Puri at 
Delhi.

22-11-1966 0 15

Minister o f External Affairs Recent talks held between the President 
of Czechoslovakia and the Prime 
Minister o f India*.

30-11-1966 0 13

Minister o f State for Railways . Blanking off o f alarm chains in non­
Suburban trains*.

1-12-1966 0 01

Minister o f Home Affairs . Death o f Rishi Raj Brahmachari. . 1-12-1966 0 09
Minister o f State for External 

Affairs
Recent legislation in Napal affecting 
rights o f Indians*.

2-12-1966 0 01

Minister of Commerce . . Raw cotton supply situation*. 3-12-1966 0 02
Deputy Minister o f Home Affairs Resignation by the coimcil o f Ministers

in theUnionTerritory o f Goa, Daman 
and Diu.

3-12-1966 0 02

Minister o f Law . Election progi«mme for the General 
Elections. 1967.

5-12-1967 0 50

•Uldron the Table.
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Minister of Food, Agriculture, 
Community Development 
and Cooperation.

Minister of Home Affairs .

Offer o f food aid by the Government of 5-12-1966 
Canada. '

Review of arrests of students and 5-12-1966 
political leaders and workers under 
the Preventive Detention Act. *

Hrs. Mts. 
0 01

o 02

5I 2 3 4



STATEM ENT REGARDING ADJOURNM ENT M OTIO N S IN THE TH IRD  L O K  SABHA

(a) Number of notices received before the House or admitted and the total time involved thereon.

XVI

Year and Session
Total number Notices brought Number o f
o f notices re- before the House notices admi-

ceived ----------------------------------- tted
Number % Total

Total time 
taken

H. M.

1962
First
Second
Third •

66
64
12

10
15

I5-I
23-4

Nil
Nil
Nil

I'OO
1*55

1963
Fourth
Fifth
Sixth • •

19
44
34

2

I

ID-5 

2-9

Nil
Nil

I

0*22

3-01

1964
Seventh 
Eighth 
Ninth J 
Tenth

• • . . . 69
ID
26
48

12

I
11

17*3

3*8
22*9

NU
Nil
Nil

I

1*40

0-27
3*29

1965
Eleventh
Twelfth
Thirteenth

65
36
19

XI
20

i 6 '9
55-5

I
Nil
Nil

6-58
1*17

1966
Fourteenth
Fifteenth
Sixteenth •

138
59
67

23
21

8

16-6
35-5
I I -9

Nil
Nil

17*36
2-26
1-25

T otal . . . 776 135 17*3 7 41-36

(b) Adjournment Motions admitted and discussed

SI.
No.

Date of 
discussion

Name of 
Member 

giving noti­
ce

Subject matter of 
the adjournment mo 

tion

Names of Members who 
- spoke on the adjournment 

motion

Adjournment M o­
tion whether ne­
gatived or 

withdrawn

Time taken 

H. M.

I 2 3 4 5 6 7

I 18-11-63 Shri Nathn-i Escape of Mr. Wal­
cott in a plane 
from Safdarjung 
Airport

• ^hri Indrajit Gupta 
Shri U.M. Trivedi 
Shri Joachim Alva 
Shri Gul74iri Lai Nanda 
Shri G.G. SweU

Negatived 3 0 1

19-11-63

Shri Himatainhji 
Shri Ram Sewak Yadav 
Shri Raj Bahadur 
Shri Nath Pai

SO



(SI

2 17-11-64 Shri H. N. The food situation
Mukcrjec in Kerala.

Shri M.
Elias

Shri Surendranath Dwivcdy Negatived
Shri Mathew Maniyangadan
Shri N.G. Ranga
Shri Ram Chandra Vithal Bade
Shri E.K. Imbichibava
Shri N. Sreekantan Nair
Shri C.H. Mohammed Koya
Shri K .K , Warior
Shri Mani Ram Bagri
Shri Ananda Nambiar
Shri Radhelal Vyas
Shri R. Muthu Gounder
Shri C. Subramaniam
Shri H.N. Mukerjee

2-51

3 18-2-65 Shri H.N. AUeged failure of
Mukerjee the Government

Smt. Renu in handling the
Chakravartty language issue. 

Dr. Ranen 
Sen 

Shri M, Elias 
Shri M . K.
Kumaran 

Shri Indrajit 
Gupta 

Shri G. Ya- 
llamanda 
Reddy 

Shri Y.
Etwara 
Reddy 

Shri N. C.
Chatterjee

Shri U.M. Trivedi 
Shri Tika Ram Paliwal 
Shri Krishnan Manoharan 
Shri Prakash Vir Shastri 
Shri Frank Anthony 
Shri R. K. Khadilkar 
Sardar Kapur Singh 
Shri Bhagwat Jha Azad 
Shri Surendranath Dwivedy 
Smt. Yashoda Reddy 
Shri Madhu Limaya 
Shri N.C. Chatterjee 
Shri J.B. Kirpalani 
Shri Gulzarilal Nanda 
Shri H.N. Mukerjee

Nagatived 3*41

4 15-2-66 Shri Prakash 
Vir Shastri

Food situation in 
Kerala.

Shri N.G. Ranga
Shri P.K. Vasudcvan Nair
Shri Cherian J. Kappen
Shri U.M. Trivedi
Shri N. Sreekantan Nair
Shri A.V. Raghavah
Shri Peter Alvares
Shri Mathew M aniyan^an
Dr. Ram Manohar Lohia
Shri S. Kandappan
Shri C.H. Mohanmied Koya
Shri K .K . Warior
Dr. L.M. Singhvi
Shri S.M. Banerjee
Shri Hukam Chand Kachwai
Shri C. Subramaniam
Shri Prakash Vir Shastri

Negatived 4-00

3-3-66 Shri Prakash Paralysing of the ad- Shri N.G. Ranga
Vir Shastri ministration in Shri H.N. Mukenee

Negatived 2-43
M izo District by 
hostile tribesmen 
and Government’s 
failure to meet 
the situation.

Shri P. C. Borooah 
Shri G.G. SweU 
Shri Hem Bania 
Smt. Jyotsna Chanda 
Shri Fakhruddin AH Ahmed 
Dr. Ram Manohar Lohia 
Shri Hukam Chand Kachwai 
Shri Gulzari Lai Nanda 
Shri Prakash Vir Shastri.



h i

6 8- 3-66 Shri S. M. 
Bancrjcc

7 15-3-66

Serious situation in 
West Benjpol aris­
ing out o f  shorta­
ge of foodgrains 
necessitating call­
ing o f troops in aid 
of civil authority.

Sardar Kapur 
Singh 

Sardar|Buta | 
Singh 

Sardar Dha-;^ 
nna Singh 
Gulshan 

Shri N. G. 
Ranga

Situation arising out 
o f disturbances in 
Delhi on the 14th 
March, 1966.

Shri H.N. Mukerjee Negatived
Shri Arun Chandra Guha
Shri N.G. Ranga
Shri C.K. Bhattacharyya
Shri Tridib Kumar Chaudhuri
Shri Sachindra Chaudhuri
Shri U .M . Trivedi
Shri Surendranath Dwivedy
Shri Gulzarilal Nanda
Shri H.P. Chatterjee
Shri C. Subramaniam
Dr. Ram Manohar Lohia
Shri S.M. Banerjee

Shri Mani Ram Bagri Negatived
Shri jH.N. Mukeriee 
Shri R.K. Khadilkar 
Swami Rameshwaranand 
Shri A.P. Sharma 
Shri Surendranath Dwivedy 
Sardar Gurmukh Singh 

Musafir 
Shri Prakash Vir Shastri 
H. H. Maharaja Kami Singhji 

o f Bikaner 
Shri Kashi Ram Gupta 
Shri Gulzari Lai Nanda 
Smt. Indira Gandhi 
Sardar KaPur Singh

3-33

3-07



xvn
S T A T E M E N T  R E G A R D I N G  D IS C U S S IO N S  O N  M O T I O N S  U N D E R  R U L E S  191 A N D

342 H E L D  D U R I N G  T H E  S P A N  O F  T H E  T H I R D  L O K  S A B H A

SI. No. Brief Subject Under
Rule

Name o f Member Date of 
Discussion

Decision o f th« 
Houm

(2) (3) (4) (5) (6)

Situation arising out of recent series 
of railway accidents.

FIRST 

342

Report of the 
Commission

University Grants 
for 1960-61.

Short-falls in the targets of Third 
Five Year Plan.

SESSION 

Shri Nath Pai

191 Shri M.R. Krishna

191 Shri Nath Pai

18-6-62

20-6-62

22-6-62

Adopted

Discussion not con­
cluded ,
(See item 12).

4 Report of Study Team on Co-opera­
tive Training (Volumes I and II).

5 Situation along the India China
Border particularly in the Ladakh 
region.

6 Report o f the Union Public Service
Commission for the period ist 
April, i960 to 31st March, 1961.

7 Statement 
dents.

regarding Railway Acci-

8 Annual Report of the National Indus­
trial Development Corporation 
for the period ended the 31st Decem­
ber, 1958­

9 Annual Report of the National Indus­
trial Development Corporation for 
the year 1959-60.

10 Second and Third Reports o f the 
Commissioner for Linguistic M ino­
rities.

•11 Shortfalls in the targets o f Third Five 
Year Plan.

•12 Progress o f Third Five Year Plan 
as indicated in the Statement laid 
on the Table o f the House on the 
22nd August, 1962.

SECOND SESSION

191 Shri Diwan Chand 10-8-62 
Sharma

342 Shri Jawahar Lai 
Nehru

191 Shri B.N. Daur

191

13-8-62
14-8-62

14-8-62
16-8-62

342 Sardar Swaran Singh 16-8-62
17-8-62

191 Shri Ram Raun 
G upu

D o . ’

191 Shri B.N. Qatar

191 Shri Nath Pai

191 Shri R.R. Morarka

18-8-62

D o.l

22-8-62
24-8-62

22-6-62
25-8-62
27-8-62

25-8-62
27-8-62

Adopted

Adopted

Both the motions 
were discussed to­
gether and wer« 
adopted.

Adopted

Negatived 
(Discussion con­
tinued from the 
First Session).

Adopted

♦ Both the motions were discussed toaethcr.

53
25«2 (B) L.S.—«.
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(1) (2) (3) (4) (5) (6)

13 Report o f the Commissioner for Sche­
duled Castes and Scheduled Tribes.

191 Shri Lai Bahadur 
Shastri

6-9-62
7-9-62

Discussion not con­
cluded (See item 
No. 22).

TH IR D  SESSION

14 Fixation of price of sugar-cane on the 
basis of production o f sugar.

191 Shri Prakash Vir 
Shastri

27-11-62 Adopted

15 Report on Indian and State Adminis­
trative Services and Problem ol 
District Administration by Shri 
V .T . Krishnamachari.

191 Shri Harish Chandra 
Mathur

4-12-62
5-12-62

Adopted

16 Border Situation resulting from the 
invasion of India by China.

342 Shri Jawaharlal 
Nehru

10-12-62 A substitute motion, 
by Shri V.C 
Shukla was 
adopted.

17 Statement on measure for maintaining 
prices o f essential Commodities 
at reasonable levels.

191 Shri Indrajit Gupta 11-12-62
25-1-63

Discussion not con­
cluded (See item

19).
18 Proposals of the Conference of six 

non-aligned nations held at Colombo 
between the loth and 12th of 
December, 1962 with the clarifica­
tions given by the Delegations of 
Ceylon> U.A.R. and Ghana in the 
meetings with the Prime Minister 
of India and his colleagues on the 
I2th and 13th of January, 1963.

342 Shri Jawaharlal 
Nehru

23-1-1963
24-1-1963
25-1-1963

FOURTH SESSION

19 Statement on measures for maintain­
ing prices of essential commodities 
at reasonable levels.

191 Shri Indrajit Gupta 11-12-62
25-1-63
19-2-63

Adopted (Discu­
ssion continued 

from the third 
session).

20 Report of the Commission of Inquiry 
on the administration of Dalmia- 
Jain Companies.

342 Shri Nityanand 
Kanungo

6-5-63
7-5-63

FIFTH SESSION

21 Annual Report of the State Trading 
Corporation of India for the Year 
1961-62.

191 Shri M .L. Dwivedi 26-8-63 Adopted

22 Report of the Commissioner for Sche­
duled Castes and Scheduled Tribes.

191 Shri Lai 
Bahadur Shastri

27-8-63 Adopted

23 Tenth and Eleventh Report of the 
Commissioner for Scheduled 
Castes and Scheduled Tribes for 
the years 1960-61 and 1961-62.

191 Shrimati M . 
Chandrasekhar

2-9-63
3-9-63
4-9-63

Adopted

24 Annual Report of the Life Insurance 
Corporation of India for the year 
ended 31st December, 1961.

191 Dr. L. M. Singhvi 5-9-63 Adopted

25 Rise in Prices of foodgrains. 191 Shri S.M. Banerjee 5-9-63
9-9-63

10-9-63

Discussed together 
Motion No. 35 
was adopted.

26 Food Policy. 342 Shri Yashpal Singh 5-9-63
9-9-63

xo-9-63
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(I) (2) (3) (4) (5) (6)

27 Twelfth Report of Union Public 
Service Commission for the year 
1961-62.

191 Shri R.M. Hajarnavis 10-9-63
11-9-63
12-9-63

Adopted.

28 International Situation. 342 Shri Jawaharlal 
Nehru

16-9-63
17-9-63

Substitute Motion 
by Shri V.B. 
Gandhi was adopt­
ed.

29 Statement by the Minister of Defence 
on “ our Defence preparedness**

191 Shri Bhakt Darshan 20-9-63
21-9-63

Adopted,

30

31

Committee on Public Undertakings.

Association of Members from Rajya 
Sabha with the Committee on 
Public Undertakings.

191

191

Shri Nityanand 
Kanungo

Do.

21-9-63

21-9-63

T Discussed together. 
1 Discussion not 
 ̂ concluded.

J

SIXTH SESSION

32 ♦Committee on Public Undertakings 191 Shri Nityanand 
Kanungo.

18-11-63
19-11-63
20-11-63

Adopted as amend* 
ed.

33 ♦Association of Members from Rajya 
Sabha with the Committee on 
Public Undertakings.

191 Shri Nityanand 
Kanungo

18-11-63
19-11-63
20-11-63

Adopted.

34 Food Situation . . . . 342 Shri A. M. Thomas 2-12-63
3-12-63
4-12-63

35 Mid-term Appraisal of Third Five 
Year Plan

342 Shri Bali Ram 
Bhagat

5- 12- ^
6-12-6^3
9-12-63

10-12-63
11-12-63
12-12-63

SEVENTH SESSION

36 Situation arising out of Communal 
disturba nces in East Pakistan

342 Shri Gulzarilal 
Nanda

11-2-64
12-2-64
13-2-64

37 Statement by the Minister of Defence 
regarding ambush of Indian Police 
patrolmen by Pakistani troops on 
the Indian side of the ceasefire 
line in Kashmir.

342 Shri Nath Pai 27-2-64

38 Food situation in the country. . . 342

EIGHTH

Sardar Swaran 
Singh

SESSION

2-3-64

N I L

NINTH SESSION

39 Food situation . . . • 342 Shri C. Subramaniam 7-9-64
8-9-64
9-9-64
10-9-64

Substitute Motion 
by Sardar Guru- 
mukh Singh Musa- 
fir was adopted.

* p i* ( :u u « d  to g fth e i-
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(I) (2) (3) (4) (5) • (6)

40 International Situation . . . 342 Sardar Swaran Singh 25-9-64
28-9-64

Substitute Motion 
by Shri V.B. 
Gandhi was adop­
ted.

41 RcDort of the Backward Classes 
Commission laid on the Table ot 
the House on 3-9-1956.

191 Shri Yashpal 
Singh

3-10-64 Discussion not con­
cluded.

(See item No. 53).
TENTH SESSION 4

42 International Situation. . . 342 Sardar Swaran 
Singh

23-11-64
24-11-64
25-H -64

Substitute Motion 
by Shri V.B. 
Gandhi was adop­
ted.

43 Annuual Reports ot the University 
Gra ts Commission for the years 
1961-62 and 1962-63.

342 Shri M.C. Chagla 9-12-64
10-12-64
11-12-64

44 Twe Ifth Report of the Commissioner 
for Scheduled Castes and Schedu­
led Tribes for the years 1962-63.

191 Shrimati M. 
Chandrasekhar

11-12-64
14-12-64
15-12-64

Adopted.

45 Statement made on 20-11-64 by the 
Minister of Defence Production 
on the establishment of new ord­
nance factories.

191 Shri N. G. Ranga 16-12-64
1̂ -12-64

Adopted.

46 Thirteenth and Fourteenth Reports 
of Union Public Service Commis-̂  
sion.

191 Shri Jai Sukh Lai 
Hathi.

24-12-64 Discussion not con­
cluded.

ELEVENTH SESSION

47 Statement of the Minister of Home 
Affairs on the anti-national activities 
of pro-Peking Communists.

191 H.H. Maharaja 
Pratap Keshari 
Dev.

11-3-65
12-3-65

Adopted.

48 Situation arising out of the repeated 
and continuing attacks by the Armed 
Forces of Pakistan on the Kutch 
Be rder.

342 Shri Lai Bahadur 
Shastri

28-4-65 Substitute Motion 
moved by Shri 
Surendranath 
Dwivedy was adop­
ted.

TWELFTH SESSION

49 Statement of the Prime Minister on 
the Indo-Pak Agreement relating 
to Gujarat-West Pakistan Border.

342 Shri Lai Bahadur 
Shastri

16-8-65
17-8-65
18-8-65

Substitute Motion 
moved by Shri 
Ghansliymlal Oza 

was adopted.

50 State ment made by the Deputy Minis­
ter of Education regarding agita­
tion by teachers to press their 
demands.

191 Shri Prakash Vir 
Shastri

2-9-65 Adopted

51 Statement of the Minister of Petroleum 
and Chemicals on Oil Policy.

191 Shri S.M. Banerjee 9-9-65
15-9-65

Adopted

52 Statement of theMinister of Petroleum 
and Chemicals regarding supply and 
proiuciion of chemical fertihsers.

191 Shri P.
Venkatasubbaiah

22-9-65 Discussion not con­
cluded.

THIRTEENTH SESSION

53 Report of the Backward Classes Com­
mission.

191 Shri Yasphpal Singh 8- 11-65
25-11-65

Adopted.
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(I) (2) (3) (4) (5)

54 Payment of Sixth instalment of the 
World Bank under the Indus 
Waters Treaty, i960

342 Dr. K. L. Rao 10-11-65

55 Intel national Situation. . . 342 Sardar Swaran 
Singh

15- 11-6516- IT-65
17- 11-65

Substitute Motion 
by Shri V.B. 
Gandhi was ado­
pted.

56 Annual Report of the Life Insurance 
Corporation for the year ended 
316t March, 1964.

191 Dr. L. M. Singhvi 23-11-65
25- 11-65

Discussion not con­
cluded.

57 First Annual Report of the Central- 
Vigilance Commission.

191 Shri Yashpal Singh 30- 11-65 Discussion not con­
cluded. (Sec item 
No. 72).

•58 Food situation in the country. . 342 Shri C. Subramaniam 1-12-65
2-12-65
6- 12-65
7- 12-65

*5V Situation arising out of drought and 
resultant failure of crop in several 
States.

342 Shri Kishcn 
Pattnayak

1- 12-65
2-12-65
6-12-65
7-12-65

60 Statement of the Ministry of Industry 
on de-control of cement.

191 Shri S. M. 
Bancrjcc

3-12-65
10-12-65

Adopted.

FOURTEENTH SESSION

61 Tashkent Declaration , . • 342 Sardar Swaran Singh 16-2-66
17-2-66 
21-2-66

Subttitnte Motion 
moved by Shri 
K.C. Pam was 
adopted.

62 Situation in the tcheduled areas of 
Bastar District.

342 Shri N.G. Ranga 7-4-66

63 Recent explosions atLundrig and 
Diphu station of North-East 
Frontier Railway.

342 Shri S.K. Patil 25-4-66

64 Statement by the Minister of Home 
Affairs regarding reorganisation of 
present State of Punjab.

191 Shri Prakash Vir 
Shastri

12-5-66
14-J-66

Adopted

f if t e e n t h SESSION

65 Economic situation in the country. 342 Shri Sachindra 
Chaudhuri

26-7-66
27-7-66 
8-8-66
9-8-66

10-8-66 
11-8-66 
12-8-66

Substitute Motion 
moved by Shri 

Vishwanath Pan- 
dey was adopted.

66 Direction to Public Accounts Commi­
ttee to consider Government’s 
reply to certain paragraphs of 
their 50th report.

191 Shri Madhu Limaye 2-8-66 Adopted.

* P i ( c u u e d  to g e th e r.
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(I) (2) (3) (4) (5) (6)

67 Statement on recent railway accidents. 191 Dr. L.M. Singhvi 12-8-66
17-8-66
25-8-66
8-9-66

Adopted.

68 Thirteenth Report of the Commission­
er of Scheduled Castes and Schedu­
led Tribes for the year 1963-64.

191 Shrimati Maragathan 
Chandrasekhar

18-8-66
23-8-66

Discussion
concluded.

not

69 Fifty-fifth Report of Public Accounts 
Committee.

342 Shri Surendranath 
Dwivedy

22-8-66

70 Statement by the Minister of Defence 
regarding situation on India-Pakistan 
Borders.

191 Shri Jagdev Singh 
Siddhanti

26-8-66 Discussion not con­
cluded.

71 Gold Control . . . . 191 Shri Prakash Vir 
Shastri

3-9-66 Negatived.

SIXTEENTH SESSION
•

72 First Annual Report of the Central 
Vigilance Commission.

191 Shri Yashpal Singh 17-11-66 Discussion
eluded.

not con-

73 Student unrest . . . » 342 Shri Harish Chandra 
Mathur

23-11-66
24-11-66 
29-11-66

*74 Statement made by the Minister of 
State for Home Afltairs regarding 
certain incidents in New Delhi on 
7-11-66.

191 Shri Hukam Chand 
Kachhavaiya

2-12-66
5-12-66

Discussion
eluded.

not con-

♦75 Statement made by the Minister of 
Home Affairs regarding banning 
cow slaughter.

191 Shri Prakash Vir 
Shastri

2-12-66
5-12-66

Do.



kViil
STATEMENT RE. DISCUSSIONS ON MATTERS OP URGENT PUBLIC IMPORTANCE POR

SHORT DURATION UNDER RULE 193 HELD DURING iTHE SPAN OP THE THIRD
LOK SABHA

S.No. Subject Name of Member Date of 
discussion

I 2 3 4

FIRST SESSION : Nil

SECOND SESSION

I Breakdown ol power supply in Delhi . . . . Shri Bishan Chander leth . 9-8-62

2 Manufacture and sale of adulterated and spurious drugs . Shri Mani Ram Bagri . . 20-8-62

3 Floods in Assam, Bihar and Uttar Pradesh . . Do.
\ 6-9-6a

THIRD SESSION :; Nil
FOURTH SESSION

4 Gold Control scheme

FIFTH SESSION

Shri Prakaih Vir Shastri . 5-3-63

5 Distribution of National income . «-9-«3 1 0 ^ 3

6 Sugar situation Shri Kashi Nath Pandey . . 11-9-63 
ia-9-63

7 •NEFA Enquiry .

SIXTH SESSION

Shri Prakash Vir Shaitri . . 19-9-6320-9^3
ai-9-63

8 Steps to root out corruption in administration . Shri Prakash Vir Shastri . 21-12-6  ̂
(Discussion 
adjourned)

9 Shri Shivajirao S. Deshmukh . 21-12-63

SEVENTH SESSION

10 Indian repatriates from newly independent countries of
Shri Harish Chandra Mathur . 4-3-64

EIGHTH SESSION : Nfl 
NINTH SESSION

II Sinution oiising out of continued tupply of contaminated „  ^ ^
and ooButed water to the residenu of Delhi . . Lt;,

Vijaya Ananda of Vizianagram
and polluted 

12 Flood situation in the country . Shri Mani Ram Bagri

*4-9-64
30-9-64
1-10*64

^Discussed together with motion under Rule 191 by Shri Bhakt Darshan.

59
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TENTH SESSION

13 Manufacture, consumption and price of Cars . , .. Shri Mani Ram Bagri

ELEVENTH SESSION : Nil 

TWELFTH SESSION

14

15

16
17

♦Statement made by Prime Minister in the House on the 
resolution passed by U. N. Security Council calling 
for a cease-fire between India and Pakistan . Shri Peter Alvares

THIRTEENTH SESSION
Qosureand likely closures of textile mills and large scale 

retrenchment and lay off in engineering, metal and other
industries throughout the country...................................Shri Madhu Limaye

FOURTEENTH SESSION 
Famine conditions and starvation deaths in Orissa . . Shri Kishen Pattnayak
Statement made by the Minister of Planning and Social 

Welfare on the 13th May, 1966 on his recent visit to 
Washington and O t t a w a ....................................

4-12-64
17-12-64
23-12-64

Shrimati Renu Chakravartty 

FIFTEENTH SESSION: Nil 
SIXTEENTH SESSION : Nil

24-9-65

10-12-65
(Discussion

not
concluded)

11-6-66

17-5-66

Discussed together with Private Member’s Resolution by Shri Bhagwat Jha Azad re. Quitting 
Commonwealth.

the



XIX

STATEMENT SHOWING HALl-AN-HOUR DISCUSSIQNS HELD IN THIRU LOK SABHA

S. No. Bv whom raised Subject Ditc on 
whkh rai»cd

T Shri G. Yallamanda
2 Shri Indrajit Gupta
3 Shri A. K. Gopalan
4 Shri Hari Vishnu Kamaih

5 Shri Balkrishna Wasnik .
6 ShriVidya Charan Shukla
7 Shrimati Rcnu Chakravarttj’
8 Shri Purshottamdas R. Patel
9 Shri A. K. Gopalan

10 Shri Vidya Charan Shukla
11 Shri lader J. Malhotra
 ̂12 Shri Prakash Vir Shastri
13 Shri K. K. Warior .
14 Shri Prakash Vir Shastri

1 IRST SESSION

Major and Medium Irrigation Projects 
Hooghly Pilots . . . .
Government Employees . .
Anti-Indian publicit>' by the Chinese limbassv in 

Delhi . . .
Nevs

Bagh River Project . • • .
Sliaring o f Rihand Power by U.P. and M.P. . 
Rehabilitation o f displaced persons in West Bengal. 

Allotment o f C  I. Sheets to States . .
Phyto-Chemical Plant at Neriyamangalam

SECOND SESSION

Royalty on Minerals in Madhya Pradesh .
Food Production . . .
Pakistani infiltration in Assam . .
Issue o f Industrial Licences . . .  
Advance for building o f English Weekly Link

THIRD SESSION

3-5-62
ia-5-62
18-5-62

23-5-^2
ig-6-62
19-6-62 
30-6-62
21-6-62
22-6-62

31-8-62
4-9-62
5-9-62
6-9-62 
7-9^2

15 Pandit D. N. Tiwary

16
17
18

19
20
21

Shri A. K. Gopalan 
Shri Hari Vishnu Kamatli 
Shri Inder J. Malhotra

Shri Hem Barua . 
Shri Yashpal Singh 
Shri Sinhasan Singh

Enquiry into Railway Accidcnr . 25-1-61

FOURTH SESSION

Amendment of Article 31-A of tlie Constitution of India 30-4-63 
Food Adulteration in India . . . 1-5*63
Parliamentary' Proceedings on A.I.R. . . 3-5-63

FIFTH SESSION

Indian Missioni abtxmi . . 13^-63
Language used on A.I.R. . . 19-9-63
Morris Cars . . 20-9-65

22 Shri Indrajit GupU
23 Shri Jashvant Mehta

2562 rE) L. s.—9.

SIXTH SESSION

Newsreel on C.P.I. procession in Delhi 
Teaching o f English in Schools

61

27-II -63 
13-12-63
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24 Shri Yashpal Singh
25 Shri H. C. Hcda .
26 Shri Hari Vishnu Kamath
27 Shri Prakash Vir Shastri
28 Shri Kishen Pattnayak

29 Dr. L. M. Singhvi .
30 Shri Prakash Vir Shastri
31 Shri Hem Barua
32 Shri Harish Chandra Mathur
33 Shri S. M . Banerjee
34 Dr. L. M. Singhvi

NIL

35 S h ri R . U m an ath

36  S h ri N ath  P a i

37 S h r i P . R . C h ak rav erti

38 Shri Prakash Vir Shastri
39 Shrimati Renuka Ray
40 Shri Hem Raj
41 Shrimati Savitri Nigam
42 Shri Kashi Nath Pandey
43 Shri Sivamurthi Swamy

C.H.S. Ayurvedic Dispensary, New Delhi 
Land prices in Delhi . .
Lodi House Hostel . .
Pakistani Infiltration in Assam .
Famine conditions in Rajasthan .

SEVENTH SESSION
Rural Water Supply . .
Profiteering in Gur . .
Indian Ambassador in U.A.R. . .
Rural Water Supply . .
Revision of Dearness Allowance .
National Productivity Council .

EIGHTH SESSION

NINTH SESSION

NIL

Development of Backward Areas . .
Proposals for streamlining of work of Ministry of 

Information and Broadcasting . .
Sindri Fertilizer Factory . .

TENTH SESSION
Bank of China . . .
High-powered Transmitter , . .
Development of Hilly Areas . . .
Conversion of Hindus in Pakistan . . .
Ban on manufacture of ‘A* and ‘B* varieties of sugar 
Water for Projects in Kamatak . .

16-12-63
17-12-63
18- 12-63
20-12-63
21-12-63

13-2-64
4-3-64

25-4-64
29-4-64
4-5-64
6-5-64

NIL

29-9-64

1-10-64
3-10-64

9- 12-64
14-12-64
17-12-64
21-12-64
22-12-64
23-12-64

4 4  S h ri V id ya C h aran  Sh u k la
45  D**. R a m  M an o h ar L o h ia

46 S h ri K ish e n  P attn ayak  .
47  S h ri H u kam  C hand  K ach hav aiya

48 S h ri N a th  P ai . .

49  Shri M. S. Murti .
50 Shrimati Tarkeshwari Sinha
51 Shri Surendranath Dwivedy
52 Shri Hari Vishnu Kamath

53 Shri Hukam Chand Kachhavaiya
54 Shri Indrajit Gupta .

55 Shri Hem Barua
56 Shri Kapur Singh

ELEVENTH SESSION

Indian Airlines Corporation . .
Unfit tonic for children . .
Supply of Shoes to Miners . .
Allotment of scDDters to Gavernment Employees 
Bokaro Steel Plant . .

TWELFTH SESSION
. Central take over of Steel-Project

Luxury Hotels .
. Bird& Co. .
. Jewellery deposited with Indian

Embassy in Rangoon .
. Rise In prices of essential commodities
. Circular Railways in Calcutta

THIRTEENTH SESSION
. Peace Talks with Naga Rebels .
. Forcible Capture of Sikh g l̂s

and women by Pakistani Army personnel

10-3-65
6-5-65
7-5-65

10-5-65
11-5-65

30-8-65 
14-9-65 
16-9-65

20-9-65
21-9-65
23-9-65

15-11-65

17-11-65
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I 2 3 4

57 Dr. L. M. Singhvi Anti-Indian Propaganda by Pakistan . . . 22-11-65
58 Shri Prakash Vir Shastri Indian High Commissioner in Karachi . . . 24>II-65
59 Shrimati Tarkeshwari Sinha Walk out by the Indian Charged* AfEurs in Peking during 

China’s anniversary celebrations . . . 29-11-65
60 Dr. Ram Monohar Lohia . Border Roads .................................... 1-12-65
61 Shri P. K. Vasudcvan Nair . Kerala cultivators . . . . 2-12-65
62 Shri Madhu Limaye . Rq?aymentofLoanbyTISCO&IISCO . . 3-12-65
63 Sliri Prakash Vir Shastri . Hindus debarred from coming to India * . 6-12-65
64 Swami Rameshwaranand Supply of Electricity for Tube-wells in Punjab .

FOURTEENTH SESSION

8-12-65

65 Dr. L. M. Singhvi Famine conditions in States . 22-2-66
66 Shri Prakash Vir Shastri Food Zones . . 25-2-66
67 Shri Madhu Limaye Procurement I^vy Schcmes of States . 1-3-66
68 Shri Vasudevan Nair Reisgnation of Shri A. P. Jain, Ex-Governor, Karala . 10-3-66

69 Shri Madhu Limaye Procurement Levy Schemes of States - 15-3*^
70 Shri Madhu Limaye Raid on Astrologers House in Delhi 24-3-^
71 Dr. Ram Manohar Lohia Rickshaw pulling . 12-4-66
72 Dr. C. B. Singh Indian Academy of Medical Sciences 14-4-66
73 Shri D. S. Patil . De-scheduling of Scheduled Castes 20-4-66
74 Dr. Ram Manohar Lohia Criticism of Indian Histor>' . 26-4-66
75 Shri Madhu Limaye Risk Guarantee Agreement with USA . 27-4-<56
76 'Shri Sivamurthi Swami . I nter-Sute River Disputes . . . 28-4-66
77 Dr. L. M. Singhvi . Expulsion of Rajasthan M. L. As. . . .  

from Vidhan Sabha . . . . 6-5-66
78 Shri Kashi Nath Pandey . Employees of the Indian Agricultural Research Institute 10-5-66
79 Shri Madhu Limaye . General Marambio*s talks regarding withdrawal of Forces 12-5-66
80 Shri P. R. Qiakraverti . Instructors of National Discipline Scheme . . ia-5-66
81 Shri Harish Chandra Mathur . Decontrol of Essential commodities 13-5-66
82 Shri» .  N. Mukerjee . Urbanisation of areas . 14-5-66
83 Dr. L. M. Singhvi . Sutus of High Court Judges 16-5-66
84 Shri H. C. Linga Reddy Capacity of Ports to handle Cargo 

FIFl’EENTH SESSION

16-5-66

85 Shri Madhu Limaye Procurement levy schemes of States 26-7-66
86 Shri Bibhuti Mishra Gandak Project . . 28-7-66
87 Shn R. Umanath Electroral rolls of Stateless Workers in Ceylon 19-7-66
88 Dr. Chandrabhan Singh Indian Academy of Medical Sciences . 4-8-66
89 Shri H. C. Ling* Reddy Manufaaure of Small Car * . 5-8-66
90 Shri Madhu Limaye . Issue of tickets by Air India without *P* Form 8-8-66
91 Shri A. K. Gopalan . Cochin Shipyard . . . 9-8-66
92 Shri Hari Vishnu Kamath . Employment of Ex-Servicemen . . 10-8-66
93 Dr. L. M. Singhvi . Represenution from Rajasthan M.Ps. 11-8-66
94 Shri Hem Bania Help to Mizo and Naga hostiles by Pakisun and 

China . . . 16-8-66
95 Shri Surendnuiath Dwivcdi . Pakistani Spies . . 17-8-66
96 Shri Era Sezhiyan Media for U.P.S.C. Examinations lS-S-66
97 Shri Homi Daji . Air Corporations . 23-8-66
98 ShriJndraiit Gupta Export of trucks to South Vietnam >4-8-66
99 Shri Dinen Bbattadiar̂  a Job Security in Oil Companies >6-8-66



M

100 Shri Prakash Vir Shastri

101 Shri Surendranath Dwivedi

102 Shri Kishen Pattnayak

103 Shri D. C. Sharma

104 Shri Madhu Limayc

105 Shri S. N. Chaturvedi

to6 Shri P, K. Vasudevan Nair

107 Dr. Ram Manohar Lohia

108 Shri Hem Barua

109 Shri Madhu Limayc

Decontrol of Cement 

Seizure of hundies in Calcutta 

Institute of International Studies 

Grievances of C.H.S. doctors ,

SIXTEENTH SESSION

Raid on Shri Chagganlal Godavat of Rajasthan

Income-tax Appeals in Agra .

Import of Copra . . .

Rice carried by a company of M/s Amin Ghand Pyare 
Lai from Burma .........................................

M.Ps. Flats. . . . .

Primary Education in Calcutta . . . .

31-8-66

1-9-66

3-9-66

5-9-66

io -n -6 6

16-11-66

21-11-66

1-12-66

2-12-66 

5-12-66



STATEMEhrr SHOWING NOTICES CALLING ATTENTION OV MINISTERS TO MA F l ERS OÎ  URGKN r 
PUBLIC IMPORTANCE UNDER RULE 197 DURING THE THIRD LOK SABHA

XX

Session No, of No. of 
notices notices

received admitted
Col. 3 as 
percentage
of col. 2

No. of 
Statements 
made by 
Ministers*

Col. 5 as Total time
percentage taken 

of col. 3 (Approx. )

I 2 3 4 5 6 7

M. M.
First 600 209 34-8 64 30-6 7 -4^

Second 358 95 26*5 24 25-2 2'22

Third 377 67 14 20*9 1*4?
Fourth 691 143 20-7 40 27‘ 9 4-56

Fifth 448 I I I 24H 25 22 5 7-37
Sixth . . 474 236 49*8 35 14 8 70S

Seventh 1087 306 28*2 46 1 5 0 8 ‘ 58

Eighth . . 124 22 17-7 8 364 1*10

Ninth • . 432 86 19-9 16 18-6 3-49
Fenth 685 183 26-7 36 19 7 713
Eleventli . 1814 529 29-2 58 n o 22-52

Twelfth . « 640 90 14 0 12 13 3 3*34

'rhirteenth . . 673 214 31-9 27 12-6 5 4 6

Fourteenth . . 1847 426 23*0 51 120 16*42

Fifteenth • • 904 95 10'5 20 21-0 5 25

Sixteenth0 • 634 137 21-6 16 I I -7 53 5

T otal • 11788 2949 2 5 0 492 16-7 I 12'40

♦In certain caset more than one notice was received on the same subject and a single statement was made in 
respect to all such notices.

65



RESOLUTIONS DISCUSSED IN THE TH IRD LOK SABHA

XXI

Date/Dates on 
which the 
Resolution 

was discussed

Subject Matter of the Resolution Name of the Mcmber- 
in-Charge

Time taken 
in debate

Action taken by 
the House

(I) (2) (3) (4) (5)

(A) Goveminent Resolutions

Hrs. Mins.

Jhifd Session

8-11-62 T
9-11-62 I

10-11-621 Chinese Aggression*
12-11-62 I
13-11-62 I
14-11-62J

Shri Jawaharlal Nehru

Eighth Session

29-5-64 Condolence Resolution on the passing away Shri Gulzarilal Nanda 
ot Shri Jawaharlal Nehru.

37 47 Adopted

o 01 Adopted unanimously

Eleventh Session

10-5-651 Constitution of a Railway Convention Shri S. K. Patil.
11-5-65 /  Committee.

I 9 - i i - 6 5 \  Di! 
2 9 - 1 1 - 6 5 /

Dissolution of Indian Coconut Committee Shri C. Subramaniam 1

30-11-65 Dissolution ot Indian Central Oilseeds 
Committee.

Do.

I 34 Adopted

2 14 Discussed jointly.
Both Resohitions 
were adopted.

(B) Statutory Resolutions

Third Session

8-11-62"
9 -1 1 -6 2  

1 0 -11-62
1 2 -H -6 2
1 3-11 -62
14-11-62

\pproval of Proclamation of Emergency Shri Jawaharlal Nehru. 37 47 Adopted 
 ̂ unaer Article 352 of the Constitution**

N in th  Session.

22-9-64 \  Approval of Proclamation of Emergency Shri Jai Sukh LjiI Hathi.
23-9-64 j  vmder Article 356 of the Constitution

in regard to the State of Kerala. .

5 40 Adopted

*The Resolution was discussed together with Statutory Resolution on '^Approval of Proclamation of Emergency 
under Article 352 ot the Constitution.’ *

••The Resolution was discussed Jtogcther withjhe Government Resolution on “ Chinese Aggression.*’

06
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(I ) (2) (3) (4) (5)

Tenth Sission

8-12-64 Disapproval of the Ewcntial ConaiiDiities Shri Ramchandra Vithal
9-12-64 (AmsQitneat) Oriinance, i9S4(Ordinaace Bade 

No. 3 of 1964)

6-5-65 Approval of the Prodamation issued under Shri Jai Sukh Lai Hathi
7.5^5 article 356 in relation to the State of

Kerala.

Twelfth Session

27-8-65 Disapproval of Aligarh Muslim University Shri Yashpal Singh
1-9-65 (Amendment) Ordinance, 1965 (No. 2 of
2-9-65 1965)-

6-9-65 Disapproval of the Payment of Bonus ShriM. R. Ma^ mi
7 - ^ 5  Ordinance, 1965 (No. 3 of 1965)

Thirteenth Session

3-11-65 Approval of the Continuance in force of Shri Jai Sukh Lai Hathi
4-11-65 the Proclamation in respect o f Kerala.

Hrs. Mins.
4 40 Negatived

5 33 Adopted

6 53 Negatived

4 38 Negatived.

8 22 Adopted

Fourteenth Session

12-4-66 Modification of Kerala University (Amend- ShriN. Sreekantan Nair 
ment) Act, 1966 (President’s Act No. 3 o f 
1966).

6-5-66 Approval of the coniinuancc in force of Shri Jai Sukh Lai Hathi 
o_5-66 the Proclamation in relation to the 

State o f Kerala.

Fifteenth Session

8-8-66 Approval o f Notification No. S.O. 1696 Shri Mohammad Shafi
dated 6-6-66 (as amended by ssubeqiient Qureshi
notifications) levying export dmy on 
certain articles.

17-8-66 Approval o f notification No. S.O. 2316 Shri Manubhai Shah
dated 2-8-66 levying export duty on 
certain articles.

31-8-66 Approval o f the Proclamation in relation Shri Gulzari Lai Nanda
to the State of Punjab.

Sixteenth Session

I 03 Adopted as amended

4 21 Adopted

1 39 Adopted

I 09 Adopted '

3 50 Adopted

7-11-66 Approval of the continuance in force of the Shri Jai Sukh Lai Hathi
8 -11-66 Proclamation in respect o f Kerala.

12-66 Approval o f the notification No. S.O. Shri Manubhai Shah 
3460 dated 11-1-66 increasing the 
export duty leviable on tea.

3 II Adopted, 

o 13 Adopted.

(C) Private Members* Resolutions.

First Session

21-4-62 Abolition of capital punishment . Shri Raghunath Singh 2 16 withdrawn by leave
of the House.

21-4-62 Janata Express trains . Shri M. L. Dwivedi 0 40 Negatived
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( 0 (2) (3) C4) (5)

t-6-62 Removal of untouchability 
15-6-62

15-6-62 Representative character of Trade Unions 

Second Session

Shri K X - Balmiki 

Shri S. M . Baner^ec

Hrs.Min8.
2 28 Withdrawn by leave 

o f the House.

o 55 Discussion v  as nut 
concluded.

10-8-62 Representative character ofTrade Unions Shri S. M . Bancrjcc 0 39 Negatived.

10-8-62 Compulsory JLife Insurance . Shri Diwan Chard Sharma 1 16 Withdrawn by the 
leave of the House.

10-8-62
24-8-62

Urban and Rural Housing and slum 
clearance schemes.

ShriAnanda Nambiar I 35 Negatived.

24-8-62
7-9-62

Working conditions of research scholars ard 
Scientific workers.

Shri Inder J. MaJhotra 1 47 Withdrawn by the 
leave o f the House.

7-9-62 Ban on communal organisations 

Third Session

Shri Raghunath Singh 0 45 Discussion w'as ro( 
concluded.

I 5 -I 1-62 Ban on communal organisations . Shri RagJiunath Singh Discussion was post­
poned to the next 
session.

15-11-62 Compulsory military training . Lt.Col. Maharaj Kumar 
Dr. Vijya Ananda o f 
Vizianagaram.

3 54 Negatived.

23-11-62 liconomy during emergency . Shri Surendranath Dwivedy 2 25 Withdrawn by the 
leave o f the House.

23-11-62 Ayurvedic system
7-IZ-62

7-12-62 Concentration of economic power

Fourth Session,

15-3-63 Concentration of economic power

29-3-63 Administrative policy in NEFA

15-3-63 Regional disparity
13-4.63
29-3-63 Nationalisation o f Banks
i3-4-«3 

27.4.63*

27-4-63 Defence of India Act

Fifili Session

23-8-63 Nationalisation of Banks 
6-9-63

6-9-63 Defcncc o f India Act 
20-9-63

20-9-63 Pensions for Armed Scrviccs

Shri Yashpal Singh 

Shri Bhagwat Jha Azad

2 27 Negatived.

o 04 Discussion was not 
concluded.

Shri Bhagwat Jha Azad i 59 Withdrawn by leave
o f the House.

Shri Hem Barua I IS Do,

H.H. Maharaja Fratap Keshari 2 04 D o.
Deo

Shrimati Subhadra Joshi o 54 ♦Rcsolutioriw’as post­
poned to the next 
day for Pn vatc 
Members’ Resolu­
tions.

Shri A. K. Gopalan. o 04 Discussion was R o t  

concluded.

Shrimati Subhadra Joshi 3 02 Negatived.

Shri A. K. Gopalan 3 08 Negatived.

Shrimati Sharda Mukeriec i 13 Discussion was not
concluded.



(1) (2) (3) (4) (5)

Sixth Session Hrs. Mins.
Pensions for Armed Services . • Shrinuti Sharda Mukcrjee 0 57 Withdrawn by teave 

of the House,
a ?-ii-63
13- 12-63

A3;ricultural Production Shri P. Venkausubbaiah 0 06 Withdrawn by leave 
of the House.

Upgrading of Madras City Shri Krishnan Manoharan I 00 Do.

t } L l S } Rftilway line from Pathankoc to Riasi 

Stotnth Session

Shri Oopal Dutt Mcngi 0 43 Discussion was not 
concluded.

ax-a-64 Railway line from Pichiikot to^Riasi Shri Gopal Dutt Mengi 0 29 Withdrawan by leave 
of the House.

ai-2-64
^ 3-64

Proclamation of emergency Shri Tridib Kumar 
Chaudhuri

2 32 Negatived.

6-3-64 Ĵ and Reforms Shri Ananda Nambiar I 57 Negatived.

6-3-64
20-^-64

Nitio îalisation of film industry Shri R. G. Dubcy I 05 Withdrawn by 
leave of the House.

20-3-64
3-4-64

Minorities in East Pakistan Shri Tridib Kumar 
Chaudhuri

2 45 Adopted a» aaicoijcd

j  3-4-64 Education of the handicapped Shrimati Savitri Nigam 0 55 Withdrawn by leave 
of the House.

3-4-64 
1  32-4-64

People’s Procurator Dr. L. M. Singhvi 2 24 Do.

22-4-64
x-5-64

Disparity in income Shri Bhishma Prasad 
Yadava

2 28 Do.

l y - H NitiJ 111 pMisy in 

Eighth Session

Shri Sidheshwar Prasad 0 22 Discussion was n«t 
concluded.

5-6-64 Nitiotul Policy in Education • Shri Sidheshwar Prasad I 51 Withdrawn by lear# 
of the House.

5-6-64 Rise in prices of essential commodities • Shri S. M. Baneijee 0 30 Discussion not con­
clude.

18-9-64 Rise in prices of essential commodities 

Ninih Session

Shri S. M. Banerjee I 29 Negatived

18-9-64 Rise in prices of essential commodities . Shri S. M. Banerjee I 29 Negatived

18-9-64
l 3- i <^64

Defence of India Act * • Shri Biren Dutu I 00 Do.

3-10-64 Eradication of corruption . • • Seth Achal Singh I 01 Adopted.

3«-xo-64 Board for the^ntrol of distribution 
licences, permiu, etc.

Tenth Session

of Shri Parthottamdas 
Haribhai Bheel

0 49 Ditcuntoa not coa> 
eluded.

37-XX-64 Board for the control of distribution 
licences, permiu etc.

of
Haribhai BbMl

0 25

37-11*64 National integration . * ‘ ShriT.H. Sonavane 0 39 Debate ad^oiuned.

356a (E) LS— 10.
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(IJ (2) (3) (4) (5)

Hrs. Mint.
27-11-64
H-I2-64

Nuclear weapons . .
Rachwai.

1 53 NegttiTed.

11-12-64 Withdrawal of Jeeps frem Community 
Development Blocks.

Shri Kishen Pattnayak 2 07 Negatived.

11-12-64 Abolition of contract labour system . 

Eleventh Session

0 10 Discussion not coo- 
eluded.

26-2-65 Abolition of contract labour System • ShriAnanda Nambiar 1 Ota N^tived.
26-2-65 Situation in Vietnam . . . Dr. Ranen Sen. I Withdrawn by the 

leave of the Home.
26-2-65
12-3-65

Uplift of Scheduled Castes . Shri K. L. Balmiki 2 36 Withdrawn by the 
leave of the House.

12-3-65
26-3-65

Structure of education . Dr. L. M. Singhvi I 02 Do.

12-3-65
26-3-65

Session of Parliament J . Shri Prakash Vir Shastri 2 00 Negatived.

26-3-65
9-4-65

Development of Calcutta metropolitan area Shri H. N. Mukerjee 1 59 Withdrawn by leave 
oi' the Housol

9-4-65
23-4-65

Institution for redress of public grievances . Dr. L. M. Singhvi 2 33 Negatived.

23-4*65
7-5-65

Defence of Indian borders . Shri Krishnapal Singh 2 29 Do.

7-5-65 Ceiling on Urban property . . 

Tweljih Session

Shri P. R. Chakraverti 0 ox Discussion noc con­
cluded.

27-8-65 Ceiling on Urban property . . 2 36 Negatived.
10-9-65 Development of famine areas . . Shri P. Venkatasubbaiah 

(Moved on oenall of 
bhri M. Matcharaju)

1 56 Withdrawn by leave 
of the House.

24-9-65 Quitting the Commonwealth . . 

Thirteenth Session

Shri Bhagwat Jha Azad 5 x6 Discussion not con­
cluded.

12-11-65
26- 11-55
30-1X-C5

Quitting the Commonwealth . . . Shri Bhagwat Jha Azad •0

To
24
47
15

A substitute motion 
^by Shri S. N. Das

the debate oa this 
resoluuon was

on xa-ii-65*

12-4-65 Imports of foodgrains . . . Shri H.N. Mukerjee %2 oa The substitute motion 
moved by Shri 
Shivajirao S. 
Deshniukh was 
adopted.

* fiiTie was Cd̂ ea for discassioa oa mjcioas re^ariia^ (0 aJjojra.neat o f deoace on this res^lucioa for the nezl 
allotted day aud (iij suspeasioa of roie 30(1; in its applicauoa t j tuis re^oiauoa.

t rime was taken for discussion on motions regarding (i) suspension of rule 30(a) in ita opplicatioa to this reaolutioa 
and (ii) resumpuon ot uie adjourned debate on the resoiuuon on 10th December̂  1965.
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(I) (1) ft) (4) (5)

•6-xx-^5 Modcmisition o f  Indian Navy . Shri Raghimath Singh ’
Hrs. Mins. •

I 21 Adopted as amended

06-11-651 
10-12-65 J

 ̂ Oil Industry Shri P. K. Vasudevan Nair I 35 Negatived.

10-12-65 National and emotional integration 

FourUenth Stssum

Shri Sidheshwar Prasad 0 20 Disaission not 
eluded.

con*

25-2-66 National and emotional integration Shri Sidheshwar Prasad I 57 Adopted.

25-2-66'
11-3-66,

^Administrative Reforms Shri Bibhuti Mishra 2 21 Adopted.

11-3-661
25-3-66 V Free movement o f foodgralns in the country 
7-4-66 J

Shri Tan Singh 2 27 Negatived.

7-4-66'
22-4-66,

\ Pacific concord against Communist Chinese 
; expansionism

Shri N. G. Range 2 32 Do.

22-4-66
6-5-66

Proclamation o f Emergency and Defence 
o f  India Act.

Shri Surendranath 
Dwivedy. i

2 41 Do.

6-5-66 Indo U.S. Foundation 

Pift€$nth Stssion

Shri H. N. Mukerjee 0 02 Discussion not 
eluded.

con-

5-8-66 Indo-U.S. Foundation Shri H. N. Mukerjee 2 22 Negatived.

5-8-661
19-8-66,

[Recognition and si^port to handloom) 
r fabrics by foreign (governments etc. g

Shri Shamlal Saraf (Moved 
on behalf o f Shri Hem 
Raj). <1

0 13 Adopted.

19-8-66 Resignation o f Council o f Ministers * Shri Surendranath 
Dwivedy.

2 14 Negatived.

2-9-66 Scheme regarding drinking water 
Madras

Sixteenth Session

for Shri Era Sezhiyan 0 01 Discussion not 
eluded.

con-

xo-xx-66

xo-xx-66

Scheme regarding drinking water 
Madras.

m
Nationalisation o f Banks

for Shri Era Sezhiyan 

Dr. Ranen Sen.

I

I

0^

19

Negatived.

Negatived.

xo-xx-66\ Interim Report o f the Administrative 
25-11-66 /  forms Commission. . .

Re­ Shri Sinhasan Singh 2 01 ;'ithdrawn by the 
leave ol the House.

25-11-66 Foreign aid for the Fourth Plan Shri Peter Alvares 0 05 ' ' Discussion not 
eluded.

con-
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ACTIYITIES OF PARLIAMENTARY COMMITTEES DURING THE THIRD
LOK SABHA 

A. Standing committees
(i) Financial Coininittees

Estimates Committee®

Items •
Years

1962-63 1963-64 1964-65 1965-66 1966-67
No. of Reports p r e s e n t e d ............................................. 37 23 23 23 7
Ko. of sittings held . 39 52 76 80 58
Duration of Sittings (in hours) 98 122 210 248 165
No. of pages of material studied . . . 3.723 3>948 28,144 17,964 22,500
No. of Sub-Committees/Study Groups constituted . . 8 8 8 7 7
No. of offices visited by the Sub-Committec/Study Groups 

during their t o u r s ............................................. 40 72 35 68 43

@Thc Committee appointed 38 Bub-committccs/Study Groups which were entrusted with the examination of the 
estimates relating to specific Ministries, action taken by the Government on earlier Reports of the Committee, and for dealing 
with procedural matters.

A S ab-Comiittce of the Estimates Co nrnittee to examine the Public Undertakings, constituted every year from ist 
M iy,i959jhas since been elevated to a full-fledged Parliamentary Committee on Public undertakings w.e.f. ist May, 1964.

PubHe Accountt Committee

Years
iicius

1962-63 1963-64 1964-65 1965-66 1966-6
No. of Reports p r e s e n te d ............................................. XI 15 12 16 12
No. of Sittings held . . 56 78 77 95 80

Duration of Sittings (in h o u r s ) .................................... 135 189 229 278 238

Committee on Public Undertakings

Years
Items

1964-65 1965-66 1966-67

No. of Reports p r e s e n t e d ............................................. II 20 3
No. of Sittings held . . 64 57 24
Duration of Sittings (in hours) 159 127 46

No. of pages of material studied . . 13,608 19,950 9.200

No. of Offices visited by the Conimittee during their toun . 27 30 10

7 i
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(11) Otfur Stattding Conrndttm*

Maine of the Committee
No. of No. of 
Sittings Reports 
held presented

ConvDittee on Petitions . . .  . . . . • . 26 5
Committee on Privileges . 49 U
Committee on Government A§surance§ . 29 4
Committee on Subordinate Legislation . . 18 6
Committee on Absence of Members from the Sittings of the House. 19 19
Business Advisory Committee . . 50 50
Committee on Private Members* Bills and Resolutions 100 TOO

Rules Committee . . . «  4
Committee on offices of Profit 55 5

House Committee U
Library Committee . . . 3
Joint Committee on Salaries and Allowances of Members of Parliament. • • 11 ..

B. Ad Hoc Committcet

Name of the Committee No. of 
Sittings 

held
N a of Reporu 

Presented

Select Committee on B i l l s ...................................................................... . 43 6
Joint Committee on Bills I5« 15
Railway Convention Committee 3 t
^CDnmlttee on Portraits and Statues in Parliament House 13
Parliamentary Committee on the Demand for Punjabi Suba 38

s
tCommitees on the Draft Fourth Five Year Plan 5 10

COMMITTEE ‘A’
(Policy Resources and Allocations)

COMMITTEE ‘B*  ̂
(Industry, Power, Transport and Scientificjand Technological Researefe)

9

8

The proceedings of 
each Committee were 
reported verbatim 
and Synopsis thereof 
laid on the Table of 
both Houses.

COMMITTEE ‘C*
(Agriculture and Rural Economy) 6

COMMITTEE TD’
(Social Services) . 4

CO M M iri EE ‘E*
(Education and Manpower P la n n in g ) ............................................ 3

aPreviaitly k isw i »% the JaW4airlil Mehru Portrait Parliamentary Coounitue.
t The tot il o : n r ‘ ‘»<P t ‘1 - Co n nit tees W4J —the break-up beiny, 80,76,9S, 48 wo4 64 memben reapcaively.
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UBRARY, REFERENCE AND INFORMATION SERVICE DURING THE THIRD LOK SABHA-

A. G ro w th  o f  P aru am en t L ib r a r t

Itc Year

196a 1963 1964 1965

JocMils ind PeriodicAli receivdd in iht Libm y 65a

Books A Reports In the Library x»64,i03 ’̂ x»7i>575

Publications issued by the Library . 15,69a 15,881

1966

750 756
»*78>499 i .S 5» i63 I t9 t / C 2

i6/3ao 16,242 16*451

B. Rbperencb Servicb

StdUmiftt Showing thg msmbir of Rtfentias Rtctived from during thg Third Lok Sabha

The statement below reveals the Increasing number of references received from Members from year to year during 
the period of the Third Lok Sabha. In addition to 1913 references to which written answers were supplied, 1650 spot 
nferances were also answered.

Year Number of References received

196a

1963

1964

*1965 .

1966—March 3> 1967

338
317
3̂ 6
434
498

T otal X913

C  VOLUMI Of PUBUCATIONS BROUOHT OUT DURING THB THIRD IX^K SaBHA

By the
Library  ̂ Rtftrenee and Information Service

Statement showing the diflerent publications and the number of pages printed/cyclostyled during the period 
of the Third Lok S ^ a .

Namoofthe Publication Number of pages issued.

Abstracts and Index of Articles* 

Abstracts of Reports*

2S5

294

*After X96a*Abstracts and Index of Articles’ and ^Abstracts of Reports* were amalgamated into a s in ^ Q m *
terly publication **Abstracu and Index of Reports and Articles**.
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Name of the Publicttion Number of pigei liioed

Abitxactiind Index o! Reporu tad Articlet « . . .  t il»

Digott of Central Acts® I5

Juridicil Digest® . . .  §7

Digest of Centrtl Acts and Constitutional C«ms 151

Journal ol Parliamentary Information . . I58

Sansadiya Patrika (in Hindi) . 79I

Brochures/Inlormation Bulletins . i|t6

Lok Sabha Who's Who 664

Folders on Parliamentary Activities " 170

PreM Releases/Press Notes ................................................................. 1250

QAlter 196a‘Juridical Digest* and 'Digntot Central Acu* were amalgamated into a single Yearly pubUcttkn
**Dige»tol GenualActsand Constitutional Cases**.
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STATEMENT SHOWING THE NUMBER OF VISITORS TO DIFFERENT GALLERIES DURING THE
SITTINGS OF THE SESSIONS OF THE THIRD LOK SABHA

Serial
No.

Name of Gallery No. of visitors to 
the Gallery

%to Total

1. Public Gallery 303008 Sx-9%
a. Official Gallery 40175 10*86%

3. Speaker*t Gallery 9281 2*51%

4- Distinguished Visitors' Gallery 8468 2 -29%

5. Rajya Sabha Gallery 5779 1*56%
6. Diplomatic Gallery 2588 0 *7%

7. Special Box ...................................... 0 -09%

T otal . . . . 369649 100*00%



XXV

PRESS GALLERY OP THE LOK SABHA 

(D iu based on the i6th Session, Third Lok Sabht)

X. Total number of Press Correspondents admitiei

а. Press Correspondents representing Indian Newspapers

3. Press Correspondents representing Indian News Agencies

4. Press Correspondents representing Foreign Newspapers

5. Press Correspondents representing Foreign News Agencies

б. Press Correspondents enjoying Central Hall facilities

7. Press Correspondents enjoying Lobby facilities

8. Indian Newspapers and News Agencies represented

9. Foreign newspapers and News Agencies represented

xo. Number of Seats in the Preu Gallery

II. Number of Seats allotted 10 specific Newspapers and News / t̂enclts

xa. Combined circulation of Indian Newspapers represented in the Press Gallery

IIO

44

•J

64
t6
lo

4T

ft

. About 40 lakha*



STATEM ENT REGARDING FACILITIES PROVIDED T O  PRESS CORRESPONDENTS

XXVI
I

I  rat Gallery Pacilitin

Supply of Parliamentary Papers and Reference Facilities

PaeUities in the Press Room

Central Hall and Lobby Facilities

Issue of Press Releases

The Gallery has seating accoTmiiation for 98 corresponienti 
cach scat having a louJ speaker nearby. Seats in the first tw 
rows, provided with small writing desks* are allotted to specifi 
newspapers and news agencies in consultation with the Pres* 
Gallery Committee. Some head-phones connected with the 
Simultaneous Interpretation System are also provided in the 
Press Gallery.

Temporary passes are issued to visiting Indian ind* foreign jour­
nalists desirous of watching the proceedings of the House.

In order to enable the Press Correspondents to follow the proceed­
ings, necessary parliamentary papers and Bills as introduced in 
the House are provided to them.

Besides, a set of debates of the various sessions, reports of Parlia­
mentary Committees papers laid on the Table, Bulletins, etc., is 
mamtained for their use. In addition, a small Press Library 
containing books generally needed by Press Correspondents, has 
also been provided.

Three Press Rooms, provided with chairs and tables, have been set 
■part for correspondent ol news agencies and leading newspapers 
to work and prepare their reports. Each room is provided with 
a telephone for the general use of the correspondents, in addition 
to 10 telephone booths in these rooms which are allotted to specific 
newspapers and news agencies.

Senior journalists, with at least 15 years' standing, are given the 
privilege of access to the Lobbies of the House at the discretion 
of the Speaker. Press Correspondents, with an experience of 
reporting the proceeding:* of Parliament or State Legislatures 
for at least 10 years, are gi'.en the privilege of access to the Central 
Hall under certain conditions.

Both the Lobby Correspondents and the Central Hall pass holders 
have the facility of having close contact with the Members within 
the precmcts ol the Parliament House.

T o  h;lp the cnrre;pin Jents in prepirins their despatches on the 
reports presented to the House by the Estimates Committees 
Committee on Public Undertakings and the Public Accounts 
Committee, the Lok Sabha Secretariat has made arrangements for 
the issue of Press Releases on these reports high-lighting the 
salient points in tlie recommendations/observations made 
therein.
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(From May 1962 to December 1966)

XX\TII

STATEMENT RECARDIKC FOREIGN D E IE G A TICK S/TICK IT/R IF? V K O  VISITED PAKLI/XCIKT
HOUSE DURING THE THIRD .LCK SALHA

S. No. 
1

Delegation/Digcittry 
a

Remarks
3

May^ D eceji m  1562*

1. 7 Member Goodwill and Cultural Misticn frcm the Republic of 
Korea.

Wstched the proceedings of Lck Sabha srd 
Rajya Sabha.

a. It Member Japanese Youth Goed^ i!] K in k n

3- 3-Member Goodwill Mission from ihe Republic of Niger Watched the proceedings of Lok Sabha.

4- Hon. Mr. Kimpiobi Yvon» Speaker of Congolese Parliament VTatched the proceedings of Lck Sabha and 
Rajya Sabha.

5- H. E. Mr. Jacobo Schaulson> President of the Chi!ecr Chen ter 
of Deputies

#. H. E. Dr. Heinrkh Lubkt, PresiJent of the Federal Republic of 
Germany.

Ac’dressed Members of Parliiment.

T. Mr. Averall Harrimen* Under Secretary* of State, U.S.A. .

1. Mr. Duncan Sandys  ̂Secretary of State fcr Ccmmcnvealih 
Relations, U.K.

Wttcledthe proceedings of Lok Sabha.

9. Mr. R. A. Naioku, Chairman of the General Council of the Com< 
monwealth Parliinr.entai) Abtcciaticn.

Mr. R. V. Vanderfelt, Secretary General of the Ccmmonwealth 
Parliamentary Asscciaticn.

DuRiNO n n  Year x9^3®*

11. 6^ember JapaneaeParliamenury Delegatioa.

11. 8«Member British Parliamentary Delegation.

13. 6-Member Hungarian Parliamentary' Delegation.

14. la-Member European Parliamenury Dclcgcticn.

15. 5-Member Afghan Parliamentary Delegation. 1

16. 19-Member Japanese Youth Goodwill Mission.

IT. Marshal Shah Wali of Afghanistan. f

11. H. E. Sardar Fakhr Hekmst, Speaker of Iran Vatched the proceedirgs of Lck Sabha.

1>. Mr. Nartndra M. Patel* Speaker of Uganda Parliaineiit Watched the proceedirgs of Lck Sstha.

• la  a d d itk m , 41 d is d n g u s b e d  viutoft Crcn Ttiicvt cct;j.tncft aUo v i t i u d  F tr lic  11 cn H o u s e  d u h r g  t ie  )c«r

•^AptrtfWMHtlM DttagBtkmafid DlfnhvkiMMtioMd u t e t b *  im x is i^  *4 dittlagukhel TbitcntlaoTiiit«S 
P t f i i i M n i  H o u m  d u c ^  thm jm x.
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20  . Mr. Dctn Rusk, Sccrettry o f Statc«U.S.A.

21 H. E. Dr. Abdurashid Ali Shcrmarkc, Prime Minister of Somali Watched the proccedisgt o f Lok Sabha and
Rtpublic, Rajya ^abha.

22. Mr. H. R . Waghjee^ Speaker  ̂Mcuriiius U 'tuU d lie  prooeedingt o f Lok Sabha.

D ufinc the Yea»  i 964®

23. 14 -Member Soviet Parliamentary Delegation.

24. 7 -Member Mongolian Parliamentar> Delegation,

25. 31 -Member Brazilian Parliamentary Delegation.

26. Mr. Hearman, Speaker o f the Legislative Assembly o f Western
Australia.

27. Mr. Dean Rusk, Secreury o f State, U.S.A. Watched the proceedings o f Lok Sabha and
Rajya Sabha.

28. Hon’ble Sir John Mcleay, Speaker of the House of RepresenUtivc 
o f Australia.

DimiNC THE Year i965^*

29. 4>Member Yugoslav Parliamentary Delegation.

30. 4 - Member Tanzanian Parliamentary Delegation.

31. 7 Member British Parlicmenury Delegation.

32. 22-Member U.S. House o f Represenutive Delegation.

33. 12-Member U.S. Seaice Delegation.

34. Governor Averell Harrimrn cl U.S.A.

35. Hon*ble Mr. Tun Abdul Razak, Deputy Prime Minister o f Watched the proceedings o f  Lok Sabhft.
Malaysia.

3). I, I . 7 *n D ), 3 -*pity ?d m : M aiuer o f the Rcpjblic Watched the prooeeiinga o f Lok Sabha and
ofN’ieimn^e. Rajya Sabha.

37. H.E. Dr. Toh Chin Chye, Deputy Prime Minister o f Singapore. Watched the proceedings o f Lok Sabha and
Kajya Sabha«

D uring the Year i966f 

jS. S-M:mber Polish Parliamentary’ Delegation.

39. lO-Member Delegation of Fashtriyi Frrcl ryri of K c fd .

40. 5-Member Indonesian Parlicn'crtar} Eelcceticn.

41. 9-Member Australian Parlifn'crtcry r c lc (c ficn .

42. Io-Member Ceylonese Parlimcrteiy rekgaticr.

43. Rt. Hon. Edward Heath, Leader of the Cppositicr, U.K.

44. H.E. Mr. Engineer Sharif, Presider.t of the 5enrte of Iran.

*Aran from the Delegaticr ard Dignitcries mcnticxcd in the year 1964,43 diatinguisLcd viailorsalao rkiu4  
Parlianr.cnt Houte curii g il c year.

♦•Apirt from the Delegations and Dignitaries mentioned in the year 1965, 37 distinguished r k jo n  a te  Tiated
Parlia.Tisnt House during the year.

tApart from the Delegations and Dignitaries mentioned in the raar 1955, 79 Is^iajiialuJ riaitDra alao vialMd 
Parliament Houk diirxng the year. ^
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1 2 3

45. Mr. Herbert Humphry, Vicc-Presideiit o f U.S.A.

46. H. E. Mr. Marshal, Deputy Prime Minister o f New Zealand , Watched the proceedings o f Lck Satha.

47. H. E. Mr. Surya Bahadur Thapa, Prime Minister o f Kepal • Watched the proceedings o f Lck Sabha.

48. Lord Garfield Berwick, Chief Justice o f Australia . . , Watched the proceedings o f Lck Satha.

49. H. E. Mr. Reuben C. Kamanga, Vice-President o f Zambia • Watched the proceedings o f Lok Sabha and 
Rajya Sabha.

50. H.E. Mr. Lee Kuan Yew, Prime Minister o f Singipore.

51. H. E. Mr. Adam Malik, Deputy Prime Minister and Minic* 
ter for Foreign Aflairs oi Indonesia.

Watched the proceedings o f Lck Sib ha.

52. His Royal Highness Prince Vong Sarang, Crown Prince o f Laos . Watched the proceedings o f Lck Sabha.

53- Mr. Andre de Blonay, Secreur>-Ccrcrtl c f  the Inter-Parlic* 
mentary Union.



xtsx
S*TATfeMtNT ShOWINCi NAXlBS AND PORTFOLIOS OF THE MBMBBRS Ut  ̂ TMfi
COUNCIL OF MINISTERS, WITH CHANGES 1 HEREIN FROM i IME iO  i IME, DURING

THE LIrE  OF 'IHE THIRD LOK b /.lh A

(April lOk 1963 to March 3, 1967)

S. No. Name Portfolio aloxig with the period thereof

(I) C2) (3)

MEMBERS OF THE CABINET 
(In alphabaJcal order except Prime Ministers)

1 Shri Jawaharlal Nehru .

a Shri Lai Bahadur Shastri

3 Shrimati Indira Gandhi

Prime Minister, Minister of External Affairs and Minis­
ter of Atomic Energy.

(From April 10,1962 to May 27,1964 the date of his 
death).

(Also held charge of Ministry of Defence from Nov* 
ember i, 1962 to November 2i> 1962).

Minister of Home Affairs. (From April 10, 1962 to
September 1, 1963 the date of his resignation).

Minister without Ponfoho.
(From January 24, 1964 to May 27, 1964*).
QAgain from May 27, 1964 to June 9, 1964*).

Prime Minister and Minister of Atomic Energy.
From June 9,1964 to January ii» 1966 tae i4te of 

his death).
(Also held ciarge of the Ministry of Extecnal 

Atlairs from June 9,1964 to July 19,1964).

Minister of Information and Broadcasting.
(From July 2, 1964 to January 11, 1966*).
(Again from January 11, i966toJanuary24> 1966*).

Prime Minister and Minister of Atomic Energy.
(From January 24, 1906 to date).
(Also held charge of the Ministry of Home Affairs 

from November 9,1966 to November 13̂  1966)

4 Shri Gulzarilal Nanda .

5 Shri Fakhruddin All Ahmed

Minister of Planning
(From April 10, 1962 to September 21, 1963). 

Minister of Labour and Employment.
(From April 10, 1962 to January 24, X964)« 

Minister ol Home Attairs.
{trom ^epiemuer i, 1963 to May 27, 1964*). 

Prin e Mmisier, Mmibter ol bxiernaJ AHairs, Mimster of 
Home Altairs and Minjuter of Atomic iinergy. 

(From May 27t I9^  to June 9» 1964%
Minister of iiome Aitairs.

(From June 9, 1964 to January u ,  1966V

Prime Minister, Minister of Home Affairs and Minister of 
Atomic Energy •

(From Janua y 11, 1966 to January 24, 1966 )̂. 
Minister of Home AiUun.

(From January 24,1966(0 Novtmber 9,1966 data 
of his resignation).

Minifter of Irrigation and Power.
(From January 29, 1966 10 Novfmbar t|» 1966). 

Minister of fcducaiiOD
(Fion November 13, 1966 to dattX

*Tbc datt of dinoiatiaa of Omndl of MioisMn.



S4

J O _______________
6 Shri M. C  Chagk

(2)

7 Shri Sachindrt Chaudhuri

8 Shri Y. B. Cha an.

9 Shri H. C. Dasappa

10 Shri Morarji R. Desai •

II Shri Hafiz Mohammad Ibrahim

XI Shri Jagjivan Ram

13 Shri Humayun Kabir •

14 ShriT.T*Kriahnamachari

_____________________ (3) _______ __

Minifter of Education.
^  (h’rom  N ovem ber 2 1 , 1963 to  M ay  2 7 , I 9 6 4 * ) ,  

(A gain  from  M ay  2 7 , 1964 to Ju n e  9*
(A gam  trom  June 9 . 1964 10 Jan u ary  11, 1966 )̂.

I (A gam  from  Jan u ary  1 1 ,1 9 6 6  to Jan u ary  2 4 , I 9 6 6 * ) .
(A gain  iro m  Jan u ary  2 4 ,1 9 0 6  to  N o v cm o cr 1 3 ,1 9 6 6 )  

M in is te r  o f  E x ic rn a i A lfairs .
(F ro m  N ovcm D cr 1 3 ,1 9 6 6  to  d ate).

Minister o f Finance.
(F ro m  Jan u ary  1, 1966 to Ja n u a ry  11 , I 956* ) .  
(A g ain  from  Jan u ary  11, i9 6 0  10 January 2 4 , 1966)^ 
(A gain  from  Ja n u a iy  2 4 , 1966 to date;.

Minister o f Defence.
(F ro m  N ovem oer 2 1 , 1962 to  M ay  2 7 , I 9 6 4 * ) .  
(A gam  from  M ay 2 ? i 1964 to Ju i.e  9 , 1 9 0 4 * ). 
(A gam  from  Ju iie  9 , 19&4 to ja n a a r y  1 1 ,1 9 0 6 * ) .  
(A g a m fr o m jd ii ja r y  11, I9 6 6 c^  Ja n u a r y 2 4 ,1 9 6 6 * ) .  

(A gain  from  Jan u ary  2 4 , 19()0 to X>Jove4noer 1 3 , 
1966).

Minister ol Home Affairs.
(h ro m  Novemt^er 13, 1966 to  d ate).

M in is te r  o f  R ailw ays.
(F ro m  S e p ie m o e r 2 1 , 1963 to  M a y  2 7 , I 9 6 4 * ) .  
(A gam  from  M ay  2 7 , 1964 to Ju n e  9 , 1 9 0 4 * ;.  

M in is te r  o f  irr ig a tio n  and Fow er.
(F ro m  Ju n e  9 , 1964 to Ju ly  19, 1964).

M in is te r  o f  Ind u stry  and Su p p ly .
(F ro m  Ju ly  1 9 .1 9 0 4  O a ^ u e r  29,1964 tliadata 

of nia d c a t i i .

Minister o f Finance.
(F ro m  A pril 1 0 ,1 9 6 2  to  A u gu st 3 1 ,1 9 6 3  th e  date 
o f  his rciign ation y.

Minister o f Irrigation and Power.
(F ro m  A pril 10, to J u n e  2 0 , 1963 , th e  date c f  
h is resig n atio n ;.

Minister of Transport and Communications.
(F ro m  A pril i j ,  1 9 6 2 1 0  A a ^ u it 3 1 , i ^ j j ,  the J i t e  

o f  n is resign ation ;.
M in is te r  for Labour, Employment and R eh ab ilita tio n . 

(F ro m  Jan u ary  2 4 , 1900 to d a te ;.

M in is te r  o f  S c ien tific  R esearch  a n i  C u ltu ral A ifa in . 
(F ro m  A pril 10, 1952 to  N ovem oer 2 1 , 1963 ;. 
(A lso  held cnarge ol tne M n u itry  o f e d u ca tio n ), 

from  Scp iem u er 1 ,1 9 6 3  to N o v e in u e r2 i,i9 6 3 )  
M in is te r  for l^etroleum and C h em icals. 

fF ro m  N ovem ber 2 1 , 1963 10 M ay 2 7 , 1 9 6 4 *). 
(A gain  frcm  M ay 2 7 , IVC4 to J u . e  i^ 6 4 * ) .

(Again from June 9, 1964 to January ix , I966*).
(Again from January ll> 1966 to January 14, 

1 9 6 6 *).

M in ister w itl c t t  F c r tfc lio
(From Juiie b, 1962 to Ko\*ember I4» 1962).

Minister of Economic and Defence Co-ordination. 
(From November 14, 1962 lu Auguki 31  ̂ 1963).

Minister of Finance. ‘
(From August 31,1963 to May a?, 1964*).
(Again from May 27* 19̂  to June 9, 1964*).

Again from June 9* 1964 to December 3t« 1965 
the date of hit rcaignation).

niN4M»«r«iiHokMiaaofCottadl«( Miniwn.
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15 j Shri Keshva Dcva Malaviya , . . Minister of Mines uid Fuel
(From April 10, 1962 to June 1963 the dste of 

his resignation).
16 Shri Asoka Mehta . • • , . Minister of Planning.

(From January 24, 1966 to March 25, 1966).

Minister of Planning and Sodzl Welfare.
(From March 25,1966 to date).

17 j  Shri V. K, Krishna Menon . . . .  Minister of Defence.
(From April 10,1962 to November i, 1962).

Minister of Defence Production.
(From November 2, 1962 to November 9  ̂ isda 

the date of his resignation).

18 Shri G. S. Pathak.....................................................Minister of Law.
(From January 24,1966 to date).

19 Shri S. K. P a t i l .....................................................Minister of Food and Agriculture. I
(From April io> 1962 to September i, 1963, tfai 

date of his resignation).
Minister of Railways.

(From Jime 9,1964 to January xi» 1966^.
(A#aifi Cram January 114X966 to January 24

1966*).

(Again from January 24,1966 to date).

20 Shri B. Gopala R e d d i ............................................Minister of Information and Broadcasting.
(From April 10, 1962 to August 3i> 1963, the date 

of his resignation).

21 Shri K. C. Reddy.....................................................Minister of Commerce and Industry.
(From April 10, 1962 to July 19, 1963 the date 

of his resignation).

22 Shri N. Sanjiva R e d d y ............................................Minister of Steel and Mines.
(From June 9, 1964, to January xx, X966*)#
(Againfrom January I I ,7  X966 to January 24

I966*y
Minister of Transport, Aviation, Shipping and

Tourism.
(From January 24,1966 to date).

23 Shri D. S a n jiv a y y a ............................................Minister of Labour and Eniployi^.
 ̂ (From January 24,1964 to May 27, 1964^.

(Again fromJMay 27,1964 to June 9, X964*)«|
(Again from June 9, 1964 to January xx, 1966 )̂

(Again from January ii> 1966 to January 24*
1966*).

Minister of Industry.
(From January 24, X966 to date).

85

•The date o f dissolution of Council o f Ministers. 
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24 Shri Asoke Kumar Sen Minister of Law.
(From April 10,1962 to May 27, 19̂ 4*)»

(Also held charge of the Department of Posts 
and Telegraphs from September i, 1963 to May 

1964 and Ministry of Communicaticrs. 
rtom May 13,1964 to May 27, 1964*).

Minister of Law and Minister of Communications. 
(From May 27,1964 to June 9,1964 *)•
(Again from June 9> 1964 to June 13  ̂1964).

Minister of Law and Social Security.
(From June 13,1964 to January 11, 1966*).

Again from January 11, 
1966*).

1966 to January' 24,

25 Shri Manubhai Shah] . . . . . • Minister of International Trade in the Ministry of
Commerce and Industry.
(From April 16,1962 to July 19, 1963).

Minister of International Trade.
(From July 19,1963 to May 27, 1964*)
(Again from May 27,1964 to June 9, 1964*).

Minister of Commerce.
(As one of the Ministers of State).

(From June 9,1964 to January 1966*).
(Again from January 11, 1966 to January 24, 

I966^).I
Minister of Commerce.

(As one of the Cabinet Ministers).
(From January 24,1966 to date).

26 Dr. K.L. Shrimali.......................................................Minister of Education.
(From April 10, 1962 to August 31, 1963, the date 

of his resignation).
. . . .  Minister of Parliamentary Affairs.

(From April 10, 1962 to May 27, 1964 )̂.
(Also held charge of the Ministry oV Information and 

Broadcasting from September i, 1963 to May 27 
1964*).

Minister of Parliamentary Affairs and Minister of 
Information and Broadcasting.
(From May 27, 1964 to June 9, 1964*).

Minister of Parliamentary Affairs and Civil Avia­
tion.
(From June 9, 1964 to June 13, 1964).

(Also held charge of the Ministry of Information and 
Broadcasting from June 11, 1964 to July 2, 1964)

Minister of Communications and Parliamentary 
Affairs).
(From June 13, 1964 to January 11, 1966*).

27 Shri Satya Narayan Sinha

(Again from January 11, 1966 to January 
1966*).

(Agtain from January 24* 1966 to date).

24’

•The date of dissolution of Council of Ministers,
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28 Shri C* Subramaniam Minister of Steel and Heavy Industries.
(From April lo, 1962 to November 2X, 1963)*

Minister of Stctl, Mines and H eavy Engineering.
(From November 21, 1963 to May 27* 1964*)*
(Again from May 27  ̂1964 to June 9. 1964*).

Minister of Food and Agriculture.
(From June 9, 1964 to January 11, 1966*).
(Again from January 1966 to January 24^

1966*).
(Also exercised overall supervision over the work 

of the Ministry of Community Development 
and Co-peration from July 18, 1964 to January 
II, 1966 )̂.

Minister of Food, Agriculture, Community Develop­
ment and Co-operatjon.
(From January 24,1966 to date).

29 Sardar Swaran Singh Minister of Railways.
(From April 10, 1962 to September 21, 1963;.

Minister of Mines and Fuel.
(From June 26,1963 to July 19, 1963).

Minister of Food and Agricultiue.
(From September i, 1963 to May 27, i964*).
(Again from May 27,1964 to June 9, 1964%

Minister of Industry.
(From June 9, 1964 to June 20, 1964)

IViinister of Industry and Supply.
(From June 20,1964 to July 29, 1964}

Miniater of External Afbirs.
(From July 19,1964 to January ix> 1966*)

(Again from January II, 1966 to January, 24, 
1966*)

(Again from Januaiy 24, 1966 10 NoTcnbv 
1966). 

Miniitcr of Dcfcncc.
(From November 13,1966 to dat«)«

30 Shri Mahavir Tyagi Minister of Rehabiliution.
(From April 16,1964 to March 27, 1964*}
(Again from May 27, 1964 to June 9, 1964*)
(Again from June 9, 1964 to January 11, 1966 )̂

(Again from January ix, 10 January 15, 1966 
the date of hit Resignation).

*The date of dissolution of Council of Ministers.
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Ministers of Stau 

(In alphabetical order)

Shri 0;V. Alag ŝkn

^2 Shri Bali Ram Bhagat

Minister of State in the Ministry of Irrigation and 
Power.

(From May 8, 1962 to July 19, 1963).
Minister of Mines and Fuel.

(From July 19, 1963 to November 21, 1963).
Minister of State in the Ministry of Petroleum and 

Chemicals.
(From November 213 1963 to May 27, 1964*).
(Again from May 27, 1964 to June 9, 1964*).
(Again from June 9, 1964 to January ii , 

1966*).
(Again from January 11, 1966 to January 24^

I966*).
Minister of Petroleum and Chemicals.

(From January 24, 1966 to date).
Deputy Minister in the Ministry of Finance. 

(FromAprili6 ,1962 to September 21, 1963).
Minister of Planning.

(From September 21,1963 to May 27, 1964*)
(Also assumed the office of Minister of State in the 

Minist^ of Finance in the Department of Co­
ordination. From November i, 1963 to May 27, 1964*).

S3 ShriB .K .D atat 

34 Shri S. K . D ty

Minister of Planning and Minister of State in the 
Minist^ of Finance in the Department of Co­
ordination. (From May 27> 1964 to June 9, 1964*

Minister of Planning.
(From June 9,1964 to January 11, 1966*).

Minister of State in the Ministry of Finance in the 
Department of Co-ordination.
(From June 13,1964 to January 11, 1966*).

Minister of Planning and Minister of State in the 
Ministry of Finance.
(From January i i ,  1966 to January 24, 1966*).

Minister of State in the Ministry of Finance.
(From January 24,1966 to date).

Minister of St6Xt in the Ministry of Home Affairs 
(From April 16,1962 to February 13,1963 the date 

of his death).
Minister of Community Development  ̂ Panchayati Raj 

and Co-operation.

(From April 10,1962 to February 16, 1963).
Ministry of Community Development and Co-operation 

(From February 16, 1963 to May 27, 1964*). 
(Again from May 27,1964 to June 9, 1964*).
(Again from Tune 9,1964 to January 11, 1966*). 
(Again from January 11,1966 to January 24, 1966*).

Minister of Mines and Metals
(From Januar>» 24,1966 to January 17,196 7 the date 

ofhisresignation].

*The date of dissolution of Council of Ministers.
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is  ShriDinesh Singh . Deputy Minister in the Ministry of External Affairt 
(From May 8,1962 to May 27, 1964*).
(Again from May 27,1964 to June 9, 1964*). .
(Again from June 15,1964 to January 11, 1966*). 
(Again from January I I ,  1966 to January 24, 1966*).

Minister of State in the Ministry of External Affairs. 
(From January24, 1966todate).

i 6 Shri R. M. Hajamavis Deputy Minister in the Ministry of Law.
(From April 16, 1962 to May 8, 1962).

Deputy Minister in the Ministry of Mines and Fuel. 
(From May 3> 1962 to February 22, 1963).

ry of Home 
DAlarch 10, 1964).

Minister of Sute in the Ministry of Home Affairt •
(From February 22,1963 to

MinisterofSuppIy.
(From March 10, 1964 to May 27, 1964*).
(Again from May 27,1964 to Junc9, 1964*).
(Again from June 9,1964 to June 13, 1964).

MinisterofCulturalAffairsintheMinistry of Education 
(From June 13, 1964 to October 29, 1965).

Minister of Sute in the Ministry of Law and also in the 
Department of Social Security.
(From October 29,1965 to January 11, 1966*).
(Again from January 11,1966 to January 24> 1966^),

37 Shri Jaisukh Lai Hathi Minister of labour in the Ministry of Labour and Em­
ployment.
(From April 16,1962 to November 15, 1962)

Minister of Supply in the Ministry of Economic and 
Defence Co-ordination.
(From November 15, 1962 to September i, 1963).

MinisterofSuppIy.
(From September i, 1963 to March 10, 1964).

(Also asstuned the office of Minister of State in the 
Ministry of Labour and Employm^t.from Septem­

ber 4, 1963 to January 24, 1964)-

Minister of Sute in the Ministry of Home Affairt. 
(From March 10, 1964 to May 27» I9<54̂ ).
(Again from May 27,1964 to June 9, 1964*). 
CAgainfi;om June 9,1964 to January ii> 1966*). 
(Again from J anuary 11,1966 to January 24, I966*). 
(Again from January 24, i9<56ioNovemberi3, 1966).

(Also assumed the office of Minister of Defence 
Supplies in the Ministry of Defence from October 
29,1065 to January 11, 1966*).
(Againfrom January X I, 1966* to January 24, 1966*). 
(Againfrom January 24,1966 to November 13, 196O.

Minister of Sute in the Ministry of Defence. 
(FromNovembetr i3> i966todate.)

*The date o f distdutioa o f Council of Minittert.
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38. Shri Jagannath Rao

39. Shri Nityanand Kanungo

40. Shri Mehr Chand Khanna

41. Shriraati Lakshmi N. Menon

42. Shri P. Govinda Menon .

Deputy Minister in the Ministry of Works, Housing and 
Supply.
(From May 8,1962 to November 26, 1962).

Deputy Minister in the Ministry of Economic and 
Defence Co-ordination.
(From November 26,1962 to September i, 1963).

Deputy Minister in the Department of Supply.
CFrom September i, 1963 to May 27, 1964*). 
(Again from May 27,1964 to June 9, 1964*).

Deputy Minister in the Ministry of Law.
(From June 15,1964 to January 11, 1966*).
(Again from January 11,1966 to January 24, 1966*).

(Also assumed the office of Deputy Minister in the 
Department of Social Security from July 6, 1964 to 
January 11, 1966*).

Minister of State in the Ministry of Labour, Employ­
ment and Rehabilitation.
(From January 24, 1966 to February 14, 1966).

Minister of State in the Departments of Parhamentary 
Alfairsand Communications.
(From February 14, 1966 to date).

Minister of Industry in the Ministry of Commerce ard 
Industry.
(From April 10, 1962 to July 19, 1963).

Minister of Industry.
(From July 19, 1963 to May 27, 1964).

(Again from May 27,1964 to June 9, 1964*).
Minister of Cultural Affairs.

(From June 9,1964 to June 13, 1964).
Minister of Civil Aviation.

(FromJunei3, i964toJuly 31,1965 the date of his 
resignation).

Minister of Works, Housing and Supply.
(From April 10,1962 to November 15, 1962).

Minister of Works, Housing and Rehabihtation.
(From November I5> 1962 to April 16, 1964).

Minister of Works and Housing.
(From April 16,1964 to May 27, 1964*).
(Again from May 27,1964 to June 9, 1964*).
(Again from June 9,1964 to January 11, 1966*).
(Again from January 11, 1966 to January 24, 1966*).

(Also held charge of the Ministry of Rehabilitation 
from January I5> 1966 to January 24, 1966*).

Minister of Works, Housing and Urban Development. 
(From January 24,1966 to dale).

Minister of State in the Ministry of External Aflairs. 
(From April 16,1962 to May ?7> 1964*).
(Again from May 27,1964 to June 9, 1964*).
(Again from June 15, 1964 to January 11, i966*). 
(Again from January 11, 1966 to January 24, 1966*).

Minister of State in the Ministry of Food, Agriculture, 
Conmiunity Development and Co-operation.
(From January 24, 1966 to date).

•The date of dissolution of Council of Minister*.
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43* Shri Bibudhendra Misra .

44. Dr. SushilaNayar

45. Shri C. R. Pattabhi Raman

46. Shri C. M. Poonacha

47. Shri K. Raghu Ramaiah

Deputy Minister in the Ministry of Law.
(From May 8,1962 to May 27, v
(Again from May 27,1964 to June 9> 1964̂ >

Deputy Minister in the Ministry of Industry.
(From June 15, 1964 to June 20, 1964)*

Deputy Minister in tJie Ministry of Industry and Supply. 
(From June 20, 1964 to January i l  , I966^).
(Again from January 11, 1966 to January 24, I966*)

Minister o f State in the Ministry o f Ir^dustry.
(From January 24,1966 to date).

Minister o f Health.
(From April 10, 1962 to May 27, 1964*).
(Again from May 27, 1964 to June 9, 1964*)*
(A^ain from June 9, 1964 to January 11, 1966*) 
(Again from January 11, 1966 to January 24« 19^*)

Minister of Health and Family Planning.
(From January 24,1966 to date).

Deputy Minister for Planning.
(From May 8,1962 to May 21,1962).

Deputy Minister in the Ministry of M bour and Employ­
ment and for Planning.

(From May 21, 1962 to May 27, 19^4V- 
(Again from May 27, 1964 to Jure 9, 19M*)-

Deputy Minister in the Ministry of Information ard 
Broadcasting.

(From June 15, 1964 to January 11, 1966*).
(Again from January 11,1966 to January 24,1966*),

Minister of State in the Ministry of Law.
(From January 24,1966 to dale).

Minister of Revenue and Expenditure in the Ministry 
o f Finance.
(From January 2, 1966 to January ii»  1966*). 
(Again from January 11,1966 to January 24, 1966*).

Minister of State in the Ministry of Transport ard 
Aviation.
(From January 24,1966 to date).

Minister of State in the Ministry of Dcfence.
(From April 16,1962 to November 14,1962).

Minister of Defence Production in the Ministry of 
Defence.

(From November 14, 1962 to May 27, 1964*)* 
(Again from May 27, 1964 to June 9, 19̂ 4*)̂

Minister o f State in the Ministry of Labour ard Employ­
ment.
(From June 9, 1964 to June 13, 1964).

Minister o f Supply in the Ministry of Industr>’. 
(From June 13,1964 to June 20,1964)

Minister of Supply in the Ministry of Inustry and Supply. 
(From June 20, 1964 to January ii»  1966*).
(Again from Janiury 11,196610 Jaruaiy 24, 1966*).

(Also assumed the office of Minister o f Supply and 
Technical Development in the Ministry of Industry 
and supply from October 30, 1964 to January 11, 
1966V.

♦The date of dissolution of Council of Ministers.
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Minister of upply and Technical Development.
(From January 24, 1966 to March 25, 1966).

(Also assumed charge temporarily of the Department 
of Social Welfare from January 24,1966 to March 25, 

L1966).

Minister of Supply, Technical Development and Materials 
Planning.
(From March 25, 1966 to date).

48. Shri Raj Bahadur...................................................... Minister of Shipping in the Ministry of Transport and
Communications.
(From April 10, 1962 to September, i 1963).

Minister of Shipping in the Ministry of Transport.
IL (From September i, 1963 to Feburary 4, 1964).

Minister of Transport.
(From February 4, 1964 to May 27, 1964). 
f Again from May 27, 1964 to Tunc 9, iq64*).
(Again from June 9, 1964 to January 11, 1966*). 
(Again from January 11,1966 to January 24, I966*). 
(Also held the charge of Ministry of Civil Aviation 

from July 31, 1965 to January 11, 1966^).
Minister of Information and Broadcasting.

(From January 24, 1966 to date).
49. Dr. Ram Subhag Singh. . . . . Minister of State in the Ministry of Food and Agriculture.

 ̂ (From May 8, 1962, to May 17, 1964*)*
(Again from May 27,1964 to jirne 9, 19̂ 4*)*

Minister of Social Security and Cottage Industries.
(From June 9,1964 to June 13, 1964)*

Minister of State in the Ministry o f  Railways.
(From June 13,1964 to January 11, 1966*).
(Again from January 11,1966 to January 24, 1966*) 

(Again from January 24, 1966 to date).
50. Dr. K. L. R a o ...................................................... Minister of Irrigation and Power.

(From July 19, 1963 to May 27, 1964*)- 
(Again from May 27,1964 to June 9, 19164*).

Minister of State in the Ministry of Irrigation and power. 
(From June 9,1964 to July 19, 1964)-

Minister of Irrigation and Power.
(From July 19, 1964 to January 11, I966*).
(Again from January ii, 1966 to January 24, 1966*).

Minister of State in the Ministry of Irrigation and Power. 
(From January 24, 1966 to date).

51. Shri T. N. Singh....................................  Minister of Heavy Engineering in the Ministry of
Industry and Supply.
(From July 25, 1964 to February 5, 1965).

Minister of Industry in the Ministry of Industry and 
Supply.
(From October 30, 1964 to January i i ,  I966*).
(Again from January 11,1966 to January 24, 1966*).

Minister of Iron and Steel.
(From January 29, 1966 to date).

(Also assumed the office of Minister of Mines and 
Metals from January 17, 1967 to date).

♦The date of dissolution of Council of Ministers,

92



93

(I) (2) (3)

52. Shri A. M. Thomas Deputy Minister in the Ministry of Food and Agriculture.
(From April i6 ,1962 to November 21,196^^.

Minister o f State in the Ministry o f Food and Agriculture. 
(From November 21, 1963 to May 27, 19̂ 4*)- 
(Again from May 27, 1964 to June 9,1964*).
(A ^ n  from June 9» i9^4 to June 19^4). 

Minister of Defence Pnxluclion in the Ministry oi 
Defence,
(From June 13, 1964 to Januar>* 11 ,1966*).
(AgaiD from January 11, 1966 to January 24 

Minister of State in the Ministry of Defence.
(From January 24, 1966 to January 3N is>66).

Minister of Dcfence Production in the Ministry 
Defence.
(From January 31, 1966 to date).

, 1966*)

o f

Deputy Minittert

(In alp ahetical order)

53. Shri B. C. Bhagavati

54. Shri Bhakt Darshan

55. Shrimati Maragatham Chandrasekhar

56. Shri D. R. Chavan

57. D f. Mono Mohan Das

Deputy Minister in the Ministry ol Transport and 
Communications.
(From May 8, 1962 lo September, 1, 1963)*

Deputy Minister in the Department of Posts and Tele­
graphs.
(From September i, 19̂ 3 it' May 13, 1964). 
l^eputy Minister in the Department of Communica> 
tions.
(From May 13, 1964 to May 27, 1964*)- 
(Again from May 27̂  1964 June 9, 1964*).
(Again from June 15, i9<>4 to January 11, 1966^). 
(Again from January 11, 19^6 to January 24, 1966*) 

Deputy Minister in the Ministry of Works, Housing 
and Urban Development.
(From January 24, 1966 to date).

Deputy Minister in the Ministry of Education.
(From November 21, 1963 to May 27, 19^4*)* 
(Again from May 27, 1964 to June 9, 1964*)- 
(Again from June 15, 1964 t  ̂ January 11, 1966^). 
(Again from January 11 ,19 6̂ to January 24 ,1^6*), 
(Again from January 24, 1966 to date).

Deputy Minister in the Ministry of Home Affairs.
(From May H, 1962 to May 27, 1964*)*
(Again from May 27, 1964 to June 9, 19^4*).

Depu y Minister in the Department of Social Security 
(iTom June 15, 1964 to January 11, I9 >̂ *̂).
(Again from January 11, 1966 to January 24* 1066*) 

Deputy Minister in the Department of Social Wetlare. 
(From January 24, 1966 to dale).

. D ^uty Minister in the Ministry of Dcience.
(Prom May 8, 1962 to May 27, I964*)«
(Again from May 27* 9̂̂ 4 to June 9, 19̂ 4 )̂;

Deputy Minister in the Ministry of Pood and Agriculture. 
(Prom June 15,196410 January 11, i966*).
(Again from January 11, 1966 to January 24) 1966*) 

Deputy Minister of Planning.
(Prom January 24i i9 <̂̂  to February 14, 1966.) 

Deputy Minister in the Ministry ot Labour, Employ* 
ment and Rehabilitation. ,
(Prom February 14, 1966 to date).

Deputy Minister in the Ministry of Scientific Research 
and Cultural Afl'airs.
(Prom April 16, 1962 to November 21, 1963).

Deputy Minister in the Ministry of Education.
(From November 21, 1963 to May 27, 19̂>4*). 
(Again from May 27, 1964 to June 9, I964*).

*The date ol dissoiution ot Council oi Minister. 
2562 (E) L S— 13.
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Deputy Minister in the Ministry of Rehabilitation.
(F: ' ■

58. Sardar Iqbal Singh

59. Shrimati Jahanara Jaipal Singh

60. Shri Shah Nawaz Khan

61. Shri Ratanlal Kishorilal Malviya

62, Shri Syed Ahmad Mehdi

63. Shri Lalit Naiain Mishra

64. Shri Shyam Dhar Misra

(Prom June 15, 1964 to January 11, 1966*}.
(Again from January 11, 1966 to January 24, I966*).

Deputy Minister in the Ministry of Petroleum and 
Chemicals.
(From January 24, 1966 to date).

Deputy Minister in the Ministry of Transport and 
Aviation.
(From February 15, 1966 to date).

Deputy Minister in the Ministry of Railways.
(Prom April i6, 1962 to May 27, I964*).
(Again from May 27, 1964 to June 9, 1964*).

Deputy Minister in the Ministry of Food and Agricuhure 
(From June 15, 1964 to January 11, 1966*).

Deputy Minister in the Ministry of Labour, Employ­
ment and Rehabilitation.

(From January 24,1966 to date).

Parliamentary Secretary attached to the Ministry of 
Labour and Employment.
(From May 12, 1962 to December 4, 1962).

Deputy Minister in the Ministry of Labour and Em­
ployment.
(From December 4, 1962 to May 27, 1964*)- 
(Again from May 27,1964 to June 9,1964*).

(Again from June 15, 1964 to January ii,[i966*). 
(Again from January 11, 1966 to January 24, 1966*).

Parliamentary Secretary attached to the Ministry of 
Irrigation and Power.
(From May 12, 1962 to May 27, I964'*')*
(Again from May 30, 1964 to June 9, 1964*)*
(Again from September 6,1964 to January i i ,  I966^).

Deputy Minister in the Ministry of Mines and Metals. 
(From February 15, 1966 to date).

Deputy Minister in the Ministry of Home Affairs.
(From Pebruarv 26, 1964 to May 27, 1964*). 
fAgain from May 27, 1964 to June 9, I964*)- 
(Again from June 15, 1964 to January 11, 1966*). 
(Again from January i i ,  1966 to January 24) 1966*). 

Deputy Minister in the Ministry of Finance.
(From January 24, 1966 to date).

Deputy Minister in the Ministry of Community Deve­
lopment Panchayati Raj and Co-operation.

(From May 8, 1962 to February 16, 1963O 
Deputy Minister in the Ministry of Community De­

velopment and Cooperation.
(From February 16, 1963 to May 27, 1964*).
(Again from May 27, 1964 to June 9, I964*)-

Deputy Minister in the Ministry of Irrigation and Power. 
(From June 15,1964 to January 11, I966*).
(Again from January 11, 1966 to January 24, I966*). 

Deputy Minister in the Ministry of Defence.
(From January 24, 1966 to February 14, 1966.)

Deputy Minister in the Ministry of Food^ Agiicultute 
Conununity Development and Cooperation.
(From February 14, 1966 to date).

♦The date of dissolution o! Council of Miiusters.
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65. Shri Ahmed Mohiuddin

66. Shri B. S. Murthy.

67. Shri P. S. Naskar •

68. Shri Mohd. Shafi Qurcshi

69. Dr. D. S. Raju

Deputy Minister in the Ministry o f Transport and 
Communications.
(From April 16, 1962 to September i, 1963).

Deputy Minister in the Ministry o f Transport.
(From September i, 1963 to May 27, 1^4*).
(Again from May 27,1964 to June 9,1964*).
(Again from June 15, 1964 to January 5, 1966, the 
date o f his death). .

Deputy Minister in the Ministry of Community De­
velopment, Panchayati Raj and Co-operation.
(F rom April 16, 1962 to February 16, 1963).

Deputy Minister in the Ministry  ̂ o f Community 
Development and 0 )-operation.

(From February 16,1963 to May 27, 1964*).
(Again from May 27,1964 to June 9, 1964*')- 

(Again from June 15, 1964 to January 11,
(Again from January 11, 1966 to January 24, 1966*).

D ^uty Minister in the Ministry of Health and Family 
Planning.
(From January 24, 1966 to date) .

Deputy Minister in the Ministry of Works, Housing 
and Supply.

(From April 16,1962 to November 15, 1962).

Deputy Minister in the Ministry of Works, Housing 
and Rehabilitation.

(From November 15, 1962 to April 16, 1964).

Deput>' Minister in the Ministry o f Rehabilitation. 
(From April 16, 1964 to May 27, 1964*).

Deputy Minister in the Ministry o f Health.
(From October i, 1964 to January 11, 1966*),
(Again from January 11,1966 to January 24,1966^).

Deputy Minister in the Ministry of Home Affairs.
(From January 24, 1966 to date).

- Deputy Minister in the Ministry of Commerce,
(From January 29 , 1966 to date).

Deputy Minister in the Ministry of Health.
(From May 8,1962 to May 2 7 ,1964*.)
(Again from May 27, i 9̂ 4 to June % 1964*).

Deputy Minister in the Ministry of Defence.
(From June 15, 1964 to January ir , 1966^),
(Again from January i i ,  1966 to January 24̂  1966*).

70. Dr. (Shrimati) T.S. Soundaram Rama Chandran

71. Shri S.V. Ramaswamy

Deputy Minister in the Ministry of Hducation.
(From April 16,1962 to May 2 7 ,1964^).
(Again from May 27, 1964 to  June 9 ,1 9 6 4 * ) .
(Again from June 15, 1964 to January 11, 1966*). 
(Again from January 11,1966 to January 2 4 ,1966*). 
(Again from January 24, 1966 to dale).

Deputy Minister in the Ministry of Railways.
(From April 16, 1962 to May 27, 1964).
(Again from May 27, 1964 to June 9, 1964*).

£>eputy Minister in the Ministry of Commerce.
(From June 15, 1964 to January 11, I966*).
(Again from January 11,196610 January 24, X966*;.

•The date of dissolution of Council of Mlniiters.
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(I) (2) (3)

72. Shri Ramcshwar Sahu

73. Shrimati Nandini Satpathy

74. Shri Prakash Chandra Scihi

75. Shri Sham Nath

76. Shri Anna Sahib Shinde

77. Shrimati Tarkcshu ari Sinha

78. Shri V. C. Shukla

. Deputy Minister ii) the Ministry of Finance.
(From October i, 1964 to January 11, 1966*). 
(Again from January 11, 1966 to January 24,1966*).

Deputy Minister in the Ministry o f Information and 
Broadcasting.

(From Janu^y 29, 1966 to date).

Deputy Minister in the Ministry o f Steel and Heavy 
Industries.
(From June 8, 1962 to November 2 1 ,1963).

Deputy Minister in the Ministry o f Steel, Mines and 
Heavy Engineering.

(From November 21, 1963 to May 27, 1964)*.
(Again from May 27, 1964 to June 9, I964*).

Deputy Minister in the Ministry o f Steel and Mines. 
(From June 15, 1964 to January 11, 1966*).
(Again from January i r, 1966 to January 24,1966)♦. 

Deputy Minister in the Ministry o f  Iron and Steel. 
(From January 24, 1966 to date).

Deputy Minister in the Ministry of Information and 
Broadcasting.
(From May 8,1962 to May 27,1964*).
(Again from May 27,1964 to June 9,1964*).

Deputy Minister in the Ministry o f Railways.
(From June 15, 1964 to January 11, I966*).
(Again from January 11 ,1966 to January 24,19664*). 
(Again from January 24,1966 to date).

Parliamentary Secretary attached to the Ministry o f  
I\iod and Agriculture.
(I^rom May 12, 1962 to May 27, 1964*).
(Again from May 30, 1964 to June 9, 1964*).
(Again from September 6, 1964 to November 29,

1964).

Parliamentary Secretary attached to the Ministry of 
Community Development and Co-operation.

(From November 29, 1964 to January 11, 1966*). 
(Again from January 15,1966 to January 24,1966*).

Deputy Minister in the Ministry o f Food, Agriculture, 
Community Development and Co-operation.

(From January 24, 1966 to date).

Deputy Minister in the Ministry o f Finance.
(From April 16, 1962 to May 27, I964*).
(Again from May 27, 1964 to June 9, 1^4*).

. • . Deputy Minister in the Department o f Parliamentary
Affairs and Communications.

(From January 24, 1966 to February 14, 1966) .
Deputy Minister in the Ministry o f Home Affairs.

(From February 14,1966 to date).

Parliamentary Secretaries

(In alphabetical Order)

79. Shri Bhanu Prakash Singh Parliamentai7 Secretary attached to the Department o f  
Communications.
(From February 15, 1966 to date).

♦The date of dissolution of Council of Ministers.
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(I) (2) (3)

8o. Shri D. Ering

8i. Shri S. C. Jamir

82. Shri M . R. Krishna

83. Dr. (Shrimati) Sarojini Mahishi

84. Shri Lalit Sen

85. Shri Dodda Thimmaiah

Parliamentary Secretary attached to the Ministry o f 
External Affairs. '

(From May 12, 1962 to May 27* 1964*).
(Again from May 30,1964 to June 9, 1964*).
(A ^in  from September 6, 1964 to October 30,

1965).

Parliamentary Secretary attached to the Ministry o f  
Home Affairs.

(From October 30, 1965 to January ir» 1966*),
(Again from February 15, 1966 to date).

Parliamentary Secretary attached to the Ministry o f 
External Affairs.
(From May 12,1962 to May 27, 1964*).
(Again from May 30, 1964 to June 9, I9<S4*).
(Again from September 19, 1964 to January 11, 

1966-̂ ).
(Again Irom January 15, 1966 January 24, 1966'^). 
(Again from February 15, 1966 to date).

Parliamentary Secreury attached to the Ministry o f  
Education.

(From May 12, 1962 to May 27, i9 ^ *)-

Parliamentary Secretary attached to the Department o f  
Atomic Energy.

(From I'ebruary 15, 1966 to March 15, 1966).

Parliamentary Secretary attached to the Prime Minister. 
(From March 15, 1966 to date).

Parliamentary Secretary attached to the Prime Minister*^ 
Sectt,
(From September 6, 1964 to January 11, 1966^). 
(Again from January 15,1966 to January 24,1966*).

. Parliamentary Secretary attached to the Ministry o f 
Mines and Fuel .

(From May 12,1962 to Nov. 21, 1963).

Parliamentary Secretary attached to the Ministry of StecU 
Mines and Heavy Engineering.

(From Nov. 21,1963 to May 27,1964*)*
(Again from May 30,1964 to June 9» 1964*)-

Parliamentary Secretary attached to the Ministry of SteeU 
and Mines.

(From October 22,1964 to January i x, 1966*).

♦The date of dissolution of Council of Ministers.
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STATEMENT REGARDING PARLIAMEN'FARY CONFERENCES/MEETINGS DURING THE PERIOD OF
THIRD LOK SABHA

No. o f the 
Confcrcncc/ 

Meeting

Venue Date Remarks

(I) (2) (3) (4)

28th
29th
30th
3I8t

n th  
12th 

13th

3rd

A. Indian
(1) Conference of Presiding Officers of Legislative Bodies in India,

Chandigarh loth and n th  February 1963
Patna 6th and 7th January, 1964
Bombay nth  and 12th January, 1965

. New Delhi 29th and 30th Qctober, 1966

(lY) Conference of Secretaries of Legislative Bodies in India 
. Patna 5th January, 1964
. Bombay loth January, 1965
. Bangalore 14th and i6th June, 1966

(ill) Meetings of Secretaries of Legislative Bodies

New Delhi 25th April, 1965
New Delhi 24th April, 1966

(it;) Conference of Chairmen of Estimates Committees of the Centre and State Legis* 
latures in India

New Delhi 24th and 25th April, 1965

Conjerence oj Chairmen oj the Public Accounts Committee 0) the Centre and State Legislatures in India,

3rd

5i»t

52nd

53rd

54th

55th

New Delhi . . 23rd and 24th April, 1966.

B. Commonwealth and Inter-Parliamentary  ̂ which Indian Delegation! attended
(i) Conferences of Inter-Parliamentary Union

Brasilia (Brazil)

Belgrade (Yugosaln- 
via)

Copenhagen (Den­
mark)

Ottawa (Canada) • 

Teheran (Iran) .

Dublin (Ireland) . 

Canberra (Australia)

23rd October to ist November, 1962.

I2th-20th September 1963. 

20th-28th August, 1964

8th-17th September, 1965

ParliamentaryA four member Indian 
Delegation attended.

• Do.

Do.

A six-member Indian Parliamentary 
Delegation attended.

27th September to 4th October, 1966 

(ii) Spring Meetings of the Intir-ParUamsntary Union, 

I9th-25th April, 1965

Do.

I2th-i6th April, 1966 

98

A 2-member Indian ParUamentary 
Delegation attended.

Do.
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8th

9th

loth

iith

12th

(iii) ConUrenu of Commonwealth Parliaminiary Assoiiation 

Lagos (Nigeria) . November^ 1962

Kuala Lampur (Mala- October-Noverober, 1963 
ysia)

Kingston 0 «maica) November, 1964

WeUington (New Novombcr-December, 1965 
Zealand)

Ottawa (Canada) . Septembcr-October 1966

A live-Riembex Indian Parliamentary 
Delegation attended.

Do.

Do,

A six-member 
Delegation

1 ndian Parliamentary 
attended.

Do.

(iv) MsBtings oj the Gtnetol Council oj the C<mmonv>eaUh Parliamentary Association

1st

2nd

3rd

Lagos (Nigeria)

Kuala Lumpur 
(Malaysia)

Kingston (Jamaica)

Wellington (New 
Zealand)

November, 1962

November, 1963

November, 1964 

November, 1965

A two-member Indian Parliamcntarjr 
Delegation attended.

One Indian

Ottawa (Canada) . September, 1966

(v) CommontBecdth Parliamentafy visit to the United Kingdom 

London . . June-July, 1963

Do.

delegate

Do.

Do.

attended.

London

London

March-April, 1965 

June-July, 1966

A two-member Indian Parliamentary 
Delegation attended.

One Indian delegate attended,

A two-member Indian Parliamentary 
Delegation attended.

(vi) Meetings oJ the Association oJ Secretariis-General of Parliaments 

Teheran (Iran) 27th September to 41b October, 1966 SecreUry, Lok Sabha attended.



STATEMENT SHOWING SALES OF PARLIAMENTARY PUBLICATIONS DURING THE TH IRD
LOK SABHA

XXXI

Year No. o f Copies Amount

Rs.

1962 14,280 17,587*39
1963 • 17,808 22,719-25

1964 22,087 22,230 98

1965 22,271 26,285-80

1966 . . . . 29,136 37,143 01

T otal 1^05,582 1,25,966-43
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STATEMENT REGARDING NUMBER OF SIGHT SEERS TO PARLIAMENT HOUSE

(From 1962 to Eccember 1966)

Year No. |

1962 ..........................................................................................................  40307
I9«3 ..........................................................................................................  *3773*

1964   ............................................  "5738
196s ............................................................................................................ 101809
1966 ............................................................................................................143060

XXXll

T otal . . . .  337645

■' lOi g
2562(E) LS—14. '



17-4-62 . 

ig-4-62 ..

23-4-62 .

24-4-62 •
30-4-62 .

3-5-62] .

7-5-62J .

11-5-62 .

4-6-62 .
6-6-62 ,

18-6-62 .

19-6-62 .

20-6-62 .

6-8-62 .

8-8-62 .

8-8-62 .

9-8-62 .

13-8-62 \  .
14 -8 -62 / .

:
ao-8-6a .

16-4-62

22-8-62 \  .
23-«-62/
24-S-62 .

XXXlll

c h r o n o l o g y  o f  i m p o r t a n t  e v e n t s  d u r i n g  t h e  t h i r d  Lo k  s a b h a

First Meeting of the Third Lok Sabha.

Sardar Hukam Singh elected Speaker.
PreBidcnt’s Address to both the Houses ot Parliament.

I
Shri S. V. Krishnamoorthy Rao elected Deputy Speaker.

Prime Minister's statement regarding the resumption of nuclear tests by the U. S. A.

Prime Minister’s statements regarding (i) circulation ol a map by the Pakistan High Commission showing 
certain Indian territories as part of Pakistan; (ii) reported marching of a batch of armed Naga Hostiles 
towards East Pakistan lor receiving at Dacca their leader, Mr. A. Z. Phizo.

_ ing
patrols from two check posts ;(ii) the crossing over of about 150 Naga Hostiles into East Pakistan.

Prime Minister’s statement on the decision of Pakistan and China to negotiate alignment of the boundary 
between Kashmir and China's Sinkiang.

Prime Minister’s statement regarding the firing on an Indian policemen from the Chinese Trade Agency 
in I^Uimpong on the 22nd March, 1962.

Prime Minister’s statement regarding disturbances in East Pakistan and subsequent migrations.

Prime Minister’s statement on the expiry of the Indo-Tibetan Agreement 1954 with China and the 
closing .̂of Chinese Trade Mission in India.

The President’s Pension (Amendment) Bill pissfd.
(By Rajya Sabha : 25-6-62; President's Assem : 28-6-62)

The Advocates (Second Amendment) Bill passed.
(By Rajya Sabha : 25-6-62; President’s Assent: 4-7-62)

Debate on the Report of University Grants Commission.

Prime Minister’s statement on the situation in Ladakh, Finance Minister’s statement on his visit to 
Western Europe. '

The Extradition Bill passed.
(By^Rajya Sabha : 4-9-62; President’ s Assent: 15-9-62)

25-8.621 . 
27 -8 -62 /

The Hindu Adoption and maintenance (Amendment) Bill passed.
(By Rajya Sabha : 19-11-62)
President’s Assent 129-11-62)

Minister of Steel and Heavy Industries sUtement on the manufacture of small car.

Debate on India China Border situation.

Discussion on Report of Union Public Service Commission.

The Atomic Energy Bill passed.
(By Rajya Sabha : 30-8-62; President’s Assent : 1-9-62)

Discussion on the Report of Commissioner lor Linguistic Minorities.

The Advocates (Third Amendment) Bill passed.
(By Rajya Sabha : 4-9-62; President’s Assent: 14-9-62)

Discussion on Third Five Year Plam.

102



29-8-62

30-8-62

3-9-6J

4-9-62

4-9-62

6-9-62
14-11-62

19-II-02
20-11-62 
21- 11-62

22-11-62

28-11-62

29-11-62

3-12-62

28-8-62

4-12-62 \ 
5- 12-62 /
6-12-62 .

7-12-62

7-12-62

8-12-62

10-12-62

23-1-63
24-1-63
25-1-63
18-2-63

19-2-63 
28-2-63

The Constitution (Thirteenth Amendment) Bill passed.
(By Rajya Sabha : 3-9-62 ; President’s Assent : 28-12-6 )̂

The State of Nagaland Bill passed.
(By Rajya Sabha : 3-9-62; President's Assent : 4-9-62)

The Land Acqu siton (Amendment) Bil J passed.
(By Rajya Sabha : 5-9*62; President’s Assent ; 12-9-62)

Minister of State for External Affairs sutement regarding the establishment of 30 new posts in Ladakh 
by the Chinese troops.

The Sugarcane Control (Additional Powers) Bill passed.
(By Rajya Sabha : 6-9-62);
President’s Assent ; 16-9-^ )  ,

The Constitution (Fourteenth Amendment) Bill, passed.
(By Rajya Sabha : 7-9-62 ; President’s Assent : 28-12-62).

Discussion on the Report ol Scheduled Areas and Scheduled Tribes Commission.
Two Resolutions regarding approval of Proclamation of Emergency and Chintse aggression moved 

by Prime Minister adopted.
Prime Minister’s statement regarding the situation in NHPA^and Ladakh.
Prims Minister’s Statement regarding the situation in NEFA.
The Customs Bill; 1962 passed.

(By Rajya Sabha : 23-11-62; President’s Assent : 13-12-62).
The Poadicherry (Administration) Bill, 1962 passed.

(By Rajya Sabha ; 26-11-62; President’s Assent: 5-12-62.)
(i) The Defence of India Bill passed.

(By Rajya Sabha : 8-12-62; President’s Assent : 12-12-62).
(«i) The State—Associated Banks (Miscellaneous Provisions) Bill passed.

(By Rajya Sabha : 3-12-62; President’s Assent : 14-12-62.)
The Warehousing Corporation Dill passed.

(By Rajya Sabha : 3-12-62; President’s Assent : 19-12-62.)
Statement by Deputy Minister of External Affairs regarding the location of the Third Nuclear Power 

Station.
The Delimitation Commission Bill passed.
(By Rajya Sabha : 12-12-62;
President’s Assent : 19-12-62.)

Debate on the Report oa Indian and State Adnxinistrative Services.

The Personal Injuries TEraergency Provisions) Bill passed.
(By Rajya Sabha : 10-12-62;
President’s Assent : 19-12-62.)

Prime Minister’s statement regarding his visit to Assam and certain other matters connected with 
Chinese aggression.

The E nsrgsncy Risks (Goods) Insurance and the Emergency Risks (Factories) Insurance Bills passed. 
(By Rajya Sabha : 11-12-62;
President’s Assent : 19-12-62.)

The Delhi Motor Vehicles Taxation Bill passed.
(By Rajya Sabha : 10-12-62;
President’s Assent : 15-12-62.)

Debate on Border Situation.

• Debate on the Colombo Conference Proposal.

President’s Address to both Houses of Parliament.
Debate on Prices of Essential Commodities.
The A?cicaltural Rsfiaaoce Corporation Bill piued.

(By Rajya Sabha : 14-3-63;
Preiidcw’t AM cnt: 24'3-63.)
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1 0 4

32-4-63 .

25-4-63 .
27-4-63 .

30-4-63 .

1-5-63 .

2-5-63 .

3-5-63 .

4-5-63 .

6-5-63 .

7-5-63 .

13-8-63 .
14-8-63

14-8-63

5-4-63. . The Marine Insurancft Bill ;passed.
(By Rajya Sabha t 8-3-63;
President’s Assent : 18-4-63).

Super Profit Tax Bill passtd.
(By Rajya Sabha i-5''-63;
Presidents’ Assent : 4-5-630

Food and Agriculture Minister’s statement on price support for rice and wheat in 1963-64 seaion. 
Official Language Bill passed.

(By Rajya Sabha : 
President’s Assent t

7-5-63;
10-3-63,)

16-8-63

16-8-63 i

17-8-63]

19-8-63 

26-8-63 i

27-8-63]
28-S-63

30-8-5 3 J

The Compulsory Deposit Scheme Bill passed.
(By Rajya Sabha s 11-5-63J
President’s Assent : 22-5-63.)

The Constitution (Fourteenth Amendment) Bill passed.
(By Rajya Sabha c 9-5-63;
President’s Assent : 5- 10-63.)

The Constitution (Sixteenth Amendment) Bill passed.
(By Rajya Sabha : 9-5-63;
President’s Assent : 9-10-63.)

The Export (Quality Ciontrol and Inspection) Bill passed.
(By Rajya Sabha : 14-8-63;
President’s Assent : 24-8-63).

The Government of Union Territories Bill passed.
(By Rajya Sabha : 10-5-63;
President’s Assent : 10-5-63).

Discussion of Vivian Bose Commission Report.

Prime Minister’s statement regarding discussions with foreign dignitaries who had visited India; Indo- 
Pak talks etc.

Prime Minister’s statement on Indo-Pakistan talks.

Prime Minister’sstatementregariingtb-CagteementWitb Voice of America for acquisition of a High- 
powered Transmitter.

, (i) The Textile Committee bill passed.
(By Rajya Sabha : 20- 1-63;
President’s Assent : 3-12-63. )

(ii) the Dramatic Performances (Delhi Repeal) Bill passed.
(By Rajya Sabha : 16-9-63;
President’s Assent : 26-9-63.)

, Prime Minister’s Statement oa Chinese Troopi concentration* along the Indo-China border.
. The Limitation Bill Passed.

(By Rajya Sabha : 21-1-63;
President’s Assent: 5-10-63.)

. Prime Minister’s statement regarding the enquiry made by Justice S. K. Das into certain transaaiona 
of Messrs Serajuddin & Co. ,

Shri K. D. Milaviya’s statimMt ia e ■rpliaation of his resignation from the oflSce of Minister.
. Prime Minister’s statemeat regarding the Agreement With the U. S. A. and U. K. concerning th« 

Supply of radar equipmsat for ti-ie I. A. F. and the joint training exercises.

. Major Port Trusts Bill passed.
(By Rajya Sabha : 21-9-63;
President’s Assent: 16-10-63.)

Discussion on the Report of State Trading Corporation.

. Discussion on the Report of Scheduled Areas and Scheduled Tribes Commission.

. The Personal Injuries (Compensation Insurance) Bill passed.
(By Rajya Sabha : 19-9-63;
President’s Assent : 8- 10-63.)

. Prim; vl lijcir’s sue ■ U3.it cssi^aitioas froni ths Goancil of Ministers and ĉonsequent
change in the portfolios of certain Ministers. "
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2-9-63 .

4-^63 .

5- 9-63 .

9- 9-63 .

i 6^ 63\  . 
17-9-63/  .

21-9-63 .

Defcncc Minister's statement regarding NBFA enquiry.

Home Minister's sutement regarding the abolition of Poll Tax in Minicoy Island.
Discussion on the Report of Life Insurance Ck)rporatk>n,

Defence Minister's statement on *Our Defence preparedness*.
Debate on International Situation.

(i) Prime Minister’s statement on firing by Pakistani Forces on Assam-East Pakistan border.
(ii) Finance Minister's statement on the GoW Control Order and the Compulsory Deposit Schema.

xS-ii-63
19-X1-63
20-xx-63^

29-11-63

2-12-63

2-12-63 '
3-X2-63 .
4-X2-63.
5-X2-63 ^

X3-12-63]

X6-X2-63 ■ 

X9-X2-631

21-12-63;

10-2-641 
12-2-64 ]

Discussion on the Motion regarding Committee on Public Undertakings.

Prime Minister's statement regarding India’s representation at the fimeral of President Kennedy 
in Washington.

Finance Minister's statement on the decision of the Life Insurance Corporation to transact genera 
insurance business.

Speaker's announcement regarding the language to be used in Lok Sabha in ooanection with speeches 
answers to questions, statements etc.

Debate on Food situation.

The Unit Trust of India Bill passed.
(By Rajya Sabha : X2-X2-63;
President's Assent ; 30-X2-63.)

Finance Minister’s statement regarding the new Family Pension Scheme for Ctotfal Oovcmmtat 
Employees.

Finance Minister’s statement regarding the Economic Situation.
Preventive Detention (Continuance) Bill passed.

(By Rajya Sabha : 23-12-63;
President's Assent : 30-12-63.)

Finance Minister's Statement regarding reclassification of cities for the purpose of grant of compulsory 
(city) allowance and the house rent allowance to the Central Government employees.

Address by the Vice-President discharging the functions of the Pretident>toboth Houses of Parliament.
Discussion on the communal disturbances in East Pakisun resulting on heavy loss of life and property 

. of the members of minority community and their influx to India and ooniequential disturbances in
West Bengal.

17-2-64] . Home Minister's statement on the theft of the sacred relic from the Hazratbal ahrine.
X 8-2-64 \  . Defence Minister’s statements regarding missing of an L A. F. transport plane on the 17th Ftbruary, 
1 9 -2 -6 4 / 1964.

21-2-64] . Sutement by Deputy Minister of External Affairs regarding recognition of the RepubUcan Govern­
ment of Zanzibar. •

24-2-64 . Education Minister's statement regarding the discussion of Kashmir in the Security Council.
2-3-64 . Statement by Minister of Steel, Mines and Heavy Engineering regarding distribution of Steel.

Debate on Food situation.
4-3-64 . Food and Agriculture Minister's sutement regarding minimum prices of sugarcane during 1964-65.

23-4-64 . Food and Agriculcure Minister's statement regarding 'creation of Wheat Zones'.
26-3-64] . Home Minister’s statement regarding President's reference to the Soprtme Court under Article 143 

of the Constitution in regard to the conflict of powers and jurisdiction between the Sute Lcgialatur# 
and the High Court o f  U.P.

22-4-64 ] . The Companies (Profits) Surtax Bill pused.
' (By Rajya Sabha: 29-4-64 ;

Praidenfs Assent : 2-5-64)*
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aj-4-64

30-4-64

25-4-64

1-5-64 ,

4-5-64

17-5-64 .

*9-5-64

2-6-64 '

7-9-64 .

7-9-641 
to y 

10-9.64J

10-9-64 .

u-9-64

a I-9-64 

22-9-64

24-9-64

25- 9-64\
26-9-64/

17-ir-64 
]

i
23̂ x1^641
24-11-64 V 
2J -U -64J

25-11-64

18-12-64 

23*12-64

The Goi, Daman and Diu Judicial Conxmissioncr’s Court (Declaration as High Court) Bill passed* 
(By Rajya Sabha : 5-5-64;
President’s Assent : 16-5-64.)

The AdTocates (Amendment) Bill passed.
(By Rajya Sabha : 5-5-64;
President’s Assent : 16-5-64.)

. (f) Tho Dakshina Bharat Hindi Prachar Sabha BiJl passed, (by Rajya Sabha: 29-8-63
President’s Assent: 12-5-64).

(it) The Industrial Development Bank of India Bill passed.
(by Rajya Sabha : 7-5- 1964);
President’s Assent : 16-5-6^).

Statement by Minister of Steel, Mines and Heavy Engineering regarding the Eckfiic Siccl Piojcci.
The Delhi (Delegation of Powers) Bill passed.

(by Rajya Sabha : 3-6-64;
President’ s Assent : 16-6-64).

Tae Minister of StecK Mines and Heavy Engineering informed the House of the passing away of Shri 
Jawaharlal Nehru, Prime Minister.

Obituary References made by several members to the passing away of Shri Jawaharlal Nehru, Prime 
Minister.

The Constitution (Seventeenth Amendment) Bill passed.
(by Rajya Sabha; 5-6-64 ;
President’ s Assent : 20-6-64).

Prime Minister’ s statement on Commonwealth Prime Ministers’ Conference.

Debate on Food situation.

Home Minister’s statement regarding the Proclamation issued by the President on the loth Scptcmtfi, 
under article 356 of the Constitution assuming to himself all the functions of the Goveirmcnt ci tic 
State of Kerala.

Statement by the Minister o f Labour and Employment regarding the decisions of the Government 
on the Bonus Commission.

Defence Minister’s statement regarding his visits to the U.S.A. and U.S.S.R.

Home Minister’s statement regarding arrest of Bakshi Ghulam Mohammad and others in Kashmir.
The Kerala State Legislature (Delegation of Powers) Bill passed.

(by Rajya Sabha : 30-9-64 ;
President's Absent : 5- 10-64).

Debate on International situation.

I

Prime Minister’s statement on the International development.
Statement by Minister of Food and Agriculture on the Food situation in the Southern States. 
Dis#ission on Food situation in Kerala.

Dsbate on International situation.

Food Corporation Bill passed.
(By Raitya Sabha : 2- 12-64 ;
President’s Assent: 10- 12-64).

Home Minister’s statement on the expulsion of Second Secretary of the Pakistan High Commission 
in Delhi and retaliatory action taken by Pakistan.

Railway Minister’s sutement regarding the formation of a ncu Zcrc.

>1 :> u ii2re4aad  agreed t o b y R .S .o n 4-5-64.



•10-9-65

17-3-65

23-2-65

25-2-65 

3-3-65

5-3-65
24-3-65 

12-4-65
26-4-65 

28-4-65

5-5-65 •I
6-5-65/

10-5-65

r
11-5-65
16-8-65
17-8-65

17-8^5\
18-8-65/

Z9-8-65

25-8-65J
30-8-65

2-9-65

6-9-65

8-9-65

9-9^5

10-9-65
10-9-65

16-9-65

, The Gold (Control) Bill passed
(By Raiyt Sabha : 31-8-65 
President’s Assent: 22-9-65):

President's Address to both Houses of Parliament.
Finance Minister’s statement on the Foreign Exchange Situation.

. Prime Minister’s statement regarding allegations against some Chiel Minister* and other Mioiatera 
of State Governments.

, Prime Minister’s sutement regarding the meeting of the Chief Ministers and Ministers of the Central
Government held on the 23rd and 24th February 1965 on the langusgeissue.

. Statement by the Minister of Food and Agriculture regording ofTer of the Canadian GoTernmeat
to make a gift of wheat.

Finance Minister’s statement regarding excise duties on certain Stec) prcduct}.
. Home Minister’s statement regarding Kerala.

Home Minister’s sutement regarding the situation on the Kuich border.
Defence Minister’s statement regarding the attack by Pakistan Forces on the JCutch borcier.
Debate on the attack by the armed forces of Pakistan on the Kutch border.
Prime Minister’s statement regarding the situation on the Kutch border.

Education Minister’s statement regarding the setting up of a National Committee for organisirg tJw 
celebration or the Centenary of Gandhiji in 1969.

The Kerala State Legislature (Delegation of Power) Bill passed.
(By Rajya Sabha : 11-5-65 ;
President's Assent 14-5-65).

Prime Minister’s statement on the situation on the Kutch border.
Defence Minister’s statement on the situation on the Cease-fire line in Jammu ard Kashmir.
Planning Minister’s statement on the ‘Status of preparatory work on the Fourth Five Year Plan.*

Discussion on the Indo-Pakistan Agreemet of June 1965 relating to Gujarat West Pakistan border.

Finance Minister’s statement on the economic situation.
Defence Minister’s sutement regarding situation in Jammu and Kashmir.

Defence Minister’s sutement on situation in Jammu and Kahsmir.
Defence Minister’s sutement on the atuck by regular PaksiUn forces in the Chhamb sector of Jamfliv 

and Kashmir.
Transport Minister’s sutement on the grounding of Carrelles by the I.A.C.
Defence Minister’s sutement regarding the situation on Janunu and Kashmir and Puojab Bordiia«

Home Minister’s sutement on the demand of Pux âbi Suba.
Defence Minister’s sutement on situation on Indio-Pakisun border.
The Payment of Bonus Bill passed.

(By Rajya Sabha : 22-9-65 ;
(President’s Assent: 25-9-65)

Defence Minister’s sutement on the situation on Indo-Pakklstan border.
The Union Territories (Direct election to the House of the People) Bill passed,

(By Rajya Sabha: 11-12-65;
President’s Assent: 22-12-65).

Prime Minister’s sutement regarding the risit of the U.N.Secretary-General to lodia aod the dlacM*
Sion held with him In connection with tbe Indo-Pakistan conflict.

16̂  ,

•Amendment made by R. S. on 31-8-65 were considered and agreed to by Lnk Sabha on ro-9-65.
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17-9-65
and

20-9-65

(3; 20-9-65
18-3-66 
aa-9-65

32-9-65

3-11-65

5-11-65

li-H -65

tj-9-65 . Hie Cardamom Bill pasted. |
(by Rajya Sabha : 25- 11-65 ;
President’s Assent: 9- 12-65).

/  Prime Minister’s sutement regarding the Chinese ultimatum to India to dismantle military insialla* 
\ tion along the Sikkim—Tibet border within three days.

The Seaman’s Provident Fund Bill passed, 
(by Rajya Sabha : 15-2-66;
President’s Assent; 26-3-66).

16-IX-65
17-XI-65 
22-11-65

Prime Minister’s statement on the resolution passed by U.N. Security Council on the 20th September
1965  relating CO the current conflict between India and Pakistan and the situation on India-China 
border.

The Goa, Daman and Diu (Extension of the Code of Civil Procedure and the Arbitration Act), Bill 
passed.
(by Rajya Sabha ; 13-9-65 ;
President’s Assent; 25-9-65)

The Press Council Bill passed.
(by Kajya Sabha: 26-8-65 i

President’s Assent: i 2- i i - 65).J |

(0 Prime Minister’s statement regarding Indo-Pakistan relations.

(fO Planning Minister’s sutement on the re-appraisal of Plan in the light of the Present emergency.
The Railways (Employment of Members of the Armed Forces) Bill passed.

(by Rajya Sabha : 24-11-65 ;
President’s Assent: 3-12-65).

Debate "on the International situation.

The Metal Ck>rporation of India (Acquisition of Undertaking) Bill passed.
(by Rajya Sabha : 7-12-65 ;
President's Assent: 12-12-65) "

23-11-65 • Education Minister’s sutement on the strike by the staieats of the Banaras Hindu University.

1-12-65
2-12-65
3-12-65
6-12-65
7-12-65

8-12-65

io-i»45

10-12-I5

14-2-65

tS-2-65

16- 2-66

i6>2-66
17-2-66
22- 3-66

17-2-66

Discussion on Food situation in the country and the situation arising out of draught and resultant failura 
of crop in several Sutes.

The Goa» Daman and Diu (absorbed Employees) Bill passed.
^  Raiya Sabha ; 11-12-65 ;
President’s Assent: 22-12-65)

PrimeMinistcr’ssutementonhisproposedmeetingwithPresident Ayub Khan at Tashkent, situation on 
the borders; and his proposed visits to Burnu and U.S.A.

Food and Agriculture Minister’s sutement on the supply of wlieatĵ and | fertilizers by U.S.A. under 
PL 480 Agreement.

President’s Address to both the Houses of Parliament. ^  ^ ) t
Obituary References made by several members to the passing ̂ away of Shri Lai.Bahadur Shastri, Prime 

Minister.

Transport Minister’s sutement on accident to Air India Boeing aircraft at Mount Black on 24th January,
1966 and crash landing of an I. A.C, Caravelle aircraft at Palam airport.

Defence Minister’s sutement regarding the situation on India—China border.

External Afiiairs Minister’s sutement on the cicumstances under which Shri Lai Bahadur Shastri died

» Discussion on Tashkent Declaration.

Defence Minister’s sutement regarding the agreement arrived at between the Chief of Army staff, 
with the C-in-C, Pakistan about the arrangements to be made for the withdrawal of armed pei 
in pursuance of the Tashkent Agreement.

India
loonel

(3) Amendmentt made by Rajya Sabha on 15-2-66 were considered and agreed to by Lok Sabha on 18-3-66.



21-2-66 . Prime Minister’s statement regarding her meeting with the Nagas.

23-2-66 . Defence Minister’s statement on the situation on India-Pakistan border.

4-3-66 . External Affairs Minister’s statement regarding Tndo-Pakistan Ministerial meeting held at Rawalpindi
on the 1st and 2nd March, 1966.

21-3-66 • Home Minister’s statement regarding the recommendations of the Report of the Parliamentary Com­
mittee on the Demand for Punjabi Suba.

28-3-66 Food Minister’s statement regarding offer of food aid by Canada.

4-4-66 . Education Minister’s statement regarding the revision of salary scales of University and College teachers.

7-4-66 Prime Minister’s statement on her visit to U.S.A.

18-4-66 . Home Minister’s statement regarding the requsition of the State of Punjab.

12-5-66 . The Produce Cess Bill passed.
(by Rajya Sabha : 17-5-66 ;
President’s Assent 21-5-66)

13-5-66 . Planning Minister’s statement on his visit to Washington and Oiuwa.
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14-5-66

18-5-66

25-7-66

1-8-66

1-8-66
2-8-66
3-8-66
4-8-66
2- 8-66

8- 8-66
9-8-66

10-8-66
11-8-66
12- 8-66

10- 8-66

16-8-66 .

25-8-66 

1-9-66

The Orissa Legislative Assembly (Extension of Duration) Bill passed ;
(by Rajya Sabha : 18-5-66 ;
President’s Assent : 29-5-66)
The Asia Development Bank Bill passed.
(by Rajya Sabha : 1-8-5-66 ;
President’s Assent : 29-5-66)

The Delhi Administration Bill passed.
(by Rajya Sabha : 19-5-66 ;

Presidents’ Assent : 2-6-67)
Statement by the Minister of State for Home Affairs regarding the application of the Emergency pro­

visions).

Prime Minister’s statement on her visit to U.A.R. Yugoslavia and U.S.S.R.

Education Minister’s statement on the closure of Banaras Hindu University.

Defence Minister’s statement regarding situation on India-Pakistan borders.

Defence Minister’s statement regarding situation on India-Pakistan borders.
Discussion on the Motion of no-coniidence in the Council o f Ministers.

External Afbirs Minister’s statement regarding the judgement o f the International Court of Justice on 
South West Africa.

Debate on the economic situation in the country.

The Constitution (Eighteenth Amendment) Bill passed.
(by Rajya Sabha : 24-8-66 ;
President’s Assent : 27-8-66)

The Advocates (Amendment) Bill passed.
(by Rajya Sabha : 29-8-66 ;

President’s Assent : 3-9-66)

The J^anti Shipping Company (Taking over of Management) Bill passed.
(by Rajya Sab^ : 2-9-66 ;
President’s Assent : 3-9-66)

Defence Minister’s statement regarding the massing of troops -and milrtary exerdset by PakittMi cm 
India’s border.

The Delhi High Court Bill passed.
(by Rajya Sabha : 5-9-66 ;
President’s Assent : 5-9-66)

The Punjab State Legislature (Delegation o f Powers) Bill passed.
Rajya Sabha : 5-9-66 ; 

m sidc»t*s Assent: ?-^-66)
2562 (E) LS—15



n o

2 - 9-66

6 - 9-66

7-9-66

1-II-66

2-11-65
2 - 11-66
3 - 11-66 
4 - 11-66 
7 - 11-66 
3-11-66 
4 - 11-66

7-11-66

14-11-66

16-11-66

1-9-65

22- 11-66

23-11-66
24-11-66 
29-11-66 
29-11-66

30-11-66

30-11-66

1-12-66

3-12-66

The Delhi High Court Bill passed.
(by Rajya Sabha : 5-9-66 ;
President’s Assent : 5-9-66)

Prime Minister's statement regarding certain relaxations in the Gold Control.

The Railway Property (Unlawful Possession) Bill passed.
^ y  Rajya Sabha : 17-8-66
President’s Assent : 16-9-66)

The Punjab Reorganisation Bill passed.
(by Rajya Sabha : 10-9-66;
President’s Assent : 18-9-66)

The Beedi and Cigar workers (Conditions o f Employment) Bill passed.
(by Rajya Sabha : 16-2-66 and (4) 10-11-66 ;
President’s Assent : 30-11-66).

Prims Minister’s statement on the Tripartite meeting held in New Delhi.

Discussion on the motion of no-confidence in the Council of Ministers.

Finance Ministers’ statment on his visit to Canada and U.S.A.
Home Minister’  ̂statement regarding banning cow slaughter.

External Affairs Minister’s statement regarding the C jrmionwealth Prime Minister’s Conference held 
in London.

The Metal Corporation of India (Acqusition of Undertaking) Bill passed.
(by Rajya Sabha : 22-11-66 ;
President’s Assent : 3-12-66 .

The Banaras liindu University (Amendment) Bill, passed.
(by Rajya Sabha : 16-11-65 and (5) 30-11-66;
President’s Assent : 22-12-66)

The Jawaharlal Nehru University Bill passed :
(by Rajya Sabha : 6-12-65 and (6)24-11-66.
President’s Assent : 22-12-66).

The.Constitution (Nineteenth Amendment) Bill passed.
(by Rajya Sabha : 30-11-66 
President’s Assent : 11-12-66)

Discussion on the student unrest.

The Preventive Detention (Continuance) Bills passed :
Qjy Rajya Sabha ; 6-12-66;
President’s Assent : 15-12-66).

External Affairs Minister’s statement on the talks held between the President of Czeclioslovakia anJ 
the Prime Minister of India.

The Police Forces (Restriction of Rights) Bill passed.
(by Rajya Sabha : 14-11-66 ;
President’s Assent : 2-12-66)

The Goa, Daman and Diu (Opinion Poll) Bill passed.
(by Rajya Sabha : 7-12-66;
President’s Assent 11-12-66)

The Constitution (Twentieth Amendment) Bill passed.
(by Rajya Sabha : 9-12-66;
President’s Assent : 22-12-66).

(4) Amendments made by Lok Sabha on i- i  1-66. considered and agreed to by R. S. on 10-11 -66

(5) Amendments made by L.S. on 16-11-66 considered and agreed to by R. S .0 n 3 0 ii-6 6 .

(6) Amendments made by L.S. on i6 -i 1-66 considered and agreed to by R. S. on 2 |-i i -65.



5-12-66 . Law Minister’s statement on the clction programme for the General Elections, 1967.
Food Minister’s statement regarding ofl’er o f Icxxi aid by the Government o f Canada.
The Post Graduate Institute of Medical Education and Research, Chandigarh, Bill passed. 

Q>y Rajya Sabha : 22-11-66 ;
Pmident*s Assent : 17-12-66)

The Seeds Bill passed.
(by Rajya Sabha : 18-11-64 & (7) 10-12-66
President’s Assent : 29-12-66,

I l l

(7) Amendmeoti made by Lok Sabha on 3-12-66 considered and agreed to by R. S. on 10-12-66.


